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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1145/2024

IN THE MATTER OF:-

NEERAJ CHOUDHARY ...PETITIONER
VERSUS

STATE OF RAJASTHAN & ORS. ...RESPONDENTS

SUPPLEMENTARY REPLY ON BEHALF OF THE

ANSWERING RESPONDENT NO. 7 - BHARAT SINGH

SHEKHAWAT)

MOST RESPECTFULLY SHOWETH:

1.

That the present supplementary reply is being filed on
behalf of Respondent No. 7 (‘Answering Respondent’) in
the above captioned Original Application (‘OA’) in
continuation and in addition to the previous reply filed on
dated 05.10.2025 in order to place certain averments and
documents which would be relevant for the adjudication of

the present OA.

That the above captioned Original Application (“OA™) is
pending adjudication before this Tribunal and the next date

in the matter 1s 06.11.2025.

That the contents of the reply dated 05.10.2025 filed by
Respondent No. 7 herein, are not repeated for the sake of
brevity and convenience of this Hon’ble Tribunal. The same

may be read as part and parcel of the present supplementary

reply.
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That at the outset, the Respondent No. 7 denies all claims,
contentions, allegations and averments levied in the above
captioned OA contrary to anything stated or submitted in
this supplementary reply. Nothing in the OA as well as the
Joint Inspection Report may be deemed to have been
accepted or admitted by the Answering Respondent for
want of a specific denial or on the ground of non-traverse,
save any averment which has been expressly admitted

hereinafter.

That the above captioned OA has been filed by the
Applicant alleging that the Answering Respondent has
conducted the illegal excavation and transportation of the
mineral from the mining lease duly granted by the
authorities. It is the case of the Applicant that the Answering
Respondent is conducting the excavation activities in
violation of the prevalent rules and regulations. Further, it
is also alleged by the Applicant that the Answering
Respondent is violating the environmental norms and is

illegally transporting the mineral after its excavation.

That the Hon’ble NGT vide its order dated 19.11.2024
formed a Joint Committee comprising of representative of
District Magistrate, Kekri; Rajasthan State Pollution
Control Board; a senior scientist of Ministry of
Environment Forest and Climate Change and Central
Pollution Control Board, which shall act as the nodal

authority in the committee.

That the Respondent Rajasthan State Pollution Control
Board (RSPCB) issued a show cause notice dated

04.04.2025 to the Answering Respondent wherein it was
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alleged that based upon the inspection conducted by the
Joint Committee on 03.01.2025 and the subsequent report
prepared thereto, certain non-compliances of the Consent to
Operate (CTO) conditions were observed. It is respectfully
submitted that the said show cause notice enumerated three
alleged instances of non — compliance and called upon the
Answering Respondent to furnish its explanation within a
period of fifteen (15) days from the date of issuance thereof

in response to the allegations so levelled therein.

A true copy of the Show Cause Notice Dated 04.04.2025
issued by the Rajasthan State Pollution Control Board is
attached herewith and marked as ANNEXURE — R/7/10.

That thereafter, the Answering Respondent immediately
upon receipt of the aforesaid show cause notice furnished a
detailed and comprehensive reply thereto on 14.04.2025
wherein each and every allegation levelled by the
Respondent Board was categorically denied in its entirety.
It 1s further submitted that along with the said reply, the
Answering Respondent also annexed all requisite
documents, records and evidentiary materials in
substantiation of the factual position and in support of the
submissions so made therein, thereby demonstrating full
compliance with the conditions of the Consent to Operate
and the absence of any violation whatsoever. A copy of the
reply dated 14.04.2025 is attached herewith and marked as
ANNEXURE-R/7/11.

That it is most respectfully submitted that the Answering
Respondent in its reply dated 14.04.2025 categorically

asserted that all mining operations are being conducted
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strictly in accordance with the terms and conditions of the
Consent to Operate (CTO) as well as other statutory
permissions and that the allegations levelled in the show
cause notice are wholly false, baseless and frivolous. It is
further submitted that even the inspection report of the Joint
Committee itself records that the Answering Respondent
has duly undertaken plantation activities and that no cutting
of trees alongside the river bank was observed, thereby,
conclusively establishing that the requisite plantation has
been properly carried out and is being duly maintained in
compliance with environmental norms. It was also
specifically submitted that regular water sprinkling is being
undertaken on all kaccha roads within and around the lease
area to suppress dust emissions and that transportation of
mineral is being carried out only through vehicles covered
with tarpaulin sheets to prevent fugitive dust emissions.
These measures were duly substantiated through
contemporaneous photographic evidence annexed with the
reply, thereby demonstrating the bona fide compliance of
the answering Respondent. Lastly, the Answering
Respondent categorically denied the allegation regarding
obstruction near the Gulgaon Weighbridge across the
riverbed, asserting that the same is wholly misconceived,
false, and contrary to record. It was duly pointed out that the
alleged obstructions existed much prior to the grant and
execution of the mining lease in favor of the Answering
Respondent, as is clearly borne out from the Google Earth
imagery predating 30.03.2023. Accordingly, any imputation

of liability upon the Answering Respondent in this regard is
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entirely misplaced, unjustified, and unsustainable in the

eyes of the law.

That despite the categorical and well-substantiated reply
submitted by the Answering Respondent along with
documentary and photographic evidence establishing full
compliance with the statutory and environmental
conditions, the Respondent Pollution Control Board
proceeded to issue a show cause notice dated 22.08.2025,
which provided for the deposition of the environmental

compensation.

A true copy of the show cause notice dated 22.08.2025 is
attached herewith and marked as ANNEXURE-R/7/12.

That it is most respectfully submitted that a team of officials
from the Rajasthan State Pollution Control Board (RSPCB)
conducted a site inspection of the mining lease area of the
answering Respondent on 29.07.2025 with the specific
purpose of verifying the compliance status and the factual
assertions made in the reply submitted by the leaseholder. It
i1s pertinent to note that during the said inspection, the
officials of the RSPCB themselves observed and recorded
that the Answering Respondent had duly complied with all
stipulated conditions and remedial measures in accordance
with the Consent to Operate and environmental norms.
However, despite such acknowledgment of compliance, the
inspection report erroneously and without any cogent basis
noted that certain obstacles created using large-sized stones
still existed near the river stretch, and on that unfounded
premise a penalty was purportedly imposed upon the

Answering Respondent.



12.

13.

652

That the Answering Respondent was wholly taken aback
upon receipt of the aforesaid notice wherein the allegation
regarding the existence of obstacles within the river body
was once again reiterated, despite the same having been
conclusively clarified and addressed in the earlier reply as
well as during the inspection proceedings. It is most
respectfully submitted that the answering Respondent has
never at any point in time caused to be placed or permitted
the placement of any obstruction, embankment, or structure
within the river area. The said allegation stands completely
falsified by the incontrovertible evidence borne out from the
Google Earth imagery of December 2022 which clearly
depicts the existence of such formations much prior to the
grant and execution of the mining lease in favour of the
Answering Respondent. Accordingly, the said allegation is
wholly misconceived, factually untenable, and legally
unsustainable as the answering Respondent cannot in any
manner whatsoever be held liable for any act, condition, or
obstruction that pre-existed the commencement of its
leasehold rights. It is further submitted that the Answering
Respondent, in order to substantiate and reaffirm its
position, duly furnished a detailed reply vide letter dated
28.08.2025 enclosing all relevant documentary and
photographic evidence in support of the submissions so

made.

A true copy of the reply dated 28.08.2025 is attached
herewith and marked as ANNEXURE-R/7/13.

That it is most respectfully submitted that the Answering
Respondent has at all times obtained the requisite

permissions, approvals and clearances from the competent
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authorities after due verification, scrutiny and assessment of
all prescribed parameters and conditions. It is further
submitted that in accordance with the Environmental
Impact Assessment (EIA) Report the Answering
Respondent was mandated to undertake plantation of a total
of 2,564 trees within the leasehold area. The Answering
Respondent has diligently complied with this requirement
and has also ensured adherence to all other formalities and
conditions stipulated therein. It is respectfully submitted
that the compliance with these environmental obligations is
clearly reflected in the compliance report issued by the
competent authorities, thereby establishing beyond doubt
that the Answering Respondent has fully and faithfully
discharged all obligations relating to the development and
maintenance of the plantation and the green belt.
Accordingly, it is evident that the Answering Respondent
has consistently acted in accordance with statutory and
environmental requirements, leaving no scope for any

allegation of non-compliance or negligence in this regard.

A true copy of the Environmental Impact Assessment
report, along with the compliance report, is attached

herewith and marked as ANNEXURE-R/7/14.

SUPPLEMENTARY REPLY TO JOINT COMMITTEE
REPORT

14. That the Answering Respondent had filed exhaustive replies
to the Joint Committee Report dated 18.01.2025 by way of
the reply cum objections dated 05.10.2025. That in addition
to the said replies, the Answering Respondent is raising the

following additional replies to the Joint Committee Report.
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It is submitted that the objections raised by way of the reply
dated 05.10.2025 may be treated as part and parcel of the
present supplementary Reply.

That in reply to the contents of Recommendation (b) of the
Joint Committee, it is most respectfully submitted that the
Answering Respondent had in a timely and lawful manner,
demarcated and fixed all boundary pillars of the sanctioned
mining lease area prior to the commencement of any mining
operations. This fact is fully verifiable from the official
records, survey reports and inspection notes maintained by
the Respondent Mining Department. It is further submitted
that the establishment of these boundary pillars was
undertaken in strict compliance with the applicable
statutory provisions and laid-down guidelines governing
mining lease operations. It is pertinent to note that while the
Answering Respondent had duly installed the boundary
pillars at the designated locations within the mining lease,
any displacement, destruction or disappearance of such
pillars has occurred on account of factors entirely beyond
the control of the Answering Respondent. Specifically, such
occurrences can be attributed to: (1) the unlawful and
unauthorized activities of local residents or individuals
engaged in illegal mining in and around the leasehold area,
and/or (i1) natural processes, including soil erosion, shifting
of loose strata and movement caused by the flow of water
within the mining lease area. At no point has the Answering
Respondent neglected, tampered with or failed to maintain

the boundary demarcations in accordance with the law.

That in reply to the contents of Recommendation (d) of the

Joint Committee, it is most respectfully submitted that the
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Answering Respondent has duly undertaken the plantation
of an adequate number of trees and has consistently taken
all possible measures to ensure that no harm or damage is
caused to the plantation along the river banks. As a result of
such sustained and diligent efforts, the Answering
Respondent has successfully developed and continues to
maintain a well-established green belt around the extensive
leasehold area granted to it. It is further submitted that the
Answering  Respondent has incurred substantial
expenditure in carrying out these plantation activities and
has implemented a regular monitoring and maintenance
program to ensure the survival and growth of the saplings
and trees. However, it is respectfully submitted that due to
the expansive nature of the leasehold area, which spans a
considerable geographical extent and is in close proximity
to several villages, occasional damage to the plantation by
stray animals is inevitable. Moreover, the ongoing menace
of illegal mining and unlawful transportation of minerals in
the surrounding areas has, at times, resulted in inadvertent
damage to the plantation, as such persons tend to trample,
uproot, or otherwise harm the saplings and trees. The
Answering Respondent respectfully submits that despite
these unavoidable external factors, all statutory and
environmental obligations pertaining to plantation and
green belt development have been diligently fulfilled. In
support thereof, the Answering Respondent duly submits
that a total of 2564 trees and plants were required to be
planted by the Answering Respondent as against which he
has planted more than 3000 trees due to which it is clearly

demonstrated that all necessary pre-requisites for plantation
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and green belt development were duly undertaken and fully
complied with following which the Environmental
Clearance was granted in favour of the Answering
Respondent. Accordingly, any suggestion that the
Answering Respondent has failed in its duties or obligations
in this regard is wholly misconceived, factually incorrect,

and legally untenable.

17. That in reply to the contents of Recommendation (h) of the
Joint Committee, it is to state that the Answering
Respondent has duly submitted the replenishment study and
the official Respondents, herein after, in-depth
consideration of the same have proceeded to approve the
same pursuant to which the answering respondent was
issued with the Environmental Clearance. It 1s duly
submitted that the answering respondent was issued with
the environmental clearance after the compliance of all the
parameters and requisites was duly made by the Answering

Respondent.

18. That the humble Answering Respondent respectfully craves
the liberty of this Hon'ble Tribunal to raise additional
submissions and grounds at the time of oral arguments, and
further seeks leave to file supplementary replies, if the

circumstances so warrant.

PRAYER
It is, therefore, most respectfully prayed that this Hon'ble Tribunal
may graciously be pleased to: -
a) Take on record the present supplementary reply filed by the
Respondent No. 7 to the above captioned Original
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Application and dismiss the above captioned Original
Application;

b) Any such other order or direction which this Hon'ble Court
may deem fit and proper may kindly also be passed in
favour of Respondent No. 7.

AND FOR THIS ACT OF KINDNESS, THE RESPONDENT
SHALL DUTY BOUND AS IN FOREVER PRAY.

THROUGH @ u %/

(ANAND VERMA, SANDEEP

Place: New Delhi SINGH SHEKHWAT, MADHAV

Dated: 01.11.2025 BHATIA, VIVEK SURA)
COUNSEL FOR RESPONDENT
NO. 7

D-21, SF, Jangpura Extension,
New Delhi — 110014

Email: delhioffie@aptlegal.in
M: 9999659395
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIFAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 114572024
IN THE MATTER OF:-

NEERAJ CHOUDHARY ... PETITIONER
VERSUS

STATE OF RAJASTHAN & ORS ...RESPONDENTS
AFFIDAVIT

1, Bharat Singh Shckhawat S/0 Sh. Shiv Dayal Singh, Aged About 73 Years,

Resident Of 336, Mohan Nagar, B.J.S Colony, Jodhpur (Rajasthan), do

hereby take oath and state as under: -

1.  That I am the answering Respondent No.7 in the above captioned
application, and as such am well conversant with the facts and

circumstances of the case,

2. That the contents of the accompanying reply are drafted by my counsel
under my instructions, the contents of which are true and correct 1o the
best of my personal knowledge and belief and nothing material has

been concealed therefrom.

3. That the annexures filed along with the accompanying reply are true

._copies of their respective originals.

(3 Scanned with OKEN Scanner
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VERIFICATION:

Veriffed at New Delhi on m;slﬂud%g 20 June 2025 that the contents of
the above affidavit are true and correct to the best of my personal knowledge
and belief and nothing material has been concealed therefrom.

lL"t-rﬁ-—-
L 5
‘.T‘.

DEPONENT

'& Scanned With OKEM ©nn .
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Rajasthan State Pollution Control Boarqd
Hendguarter, 4, Institutional Area, Jhalana Dooagri, Jllpnr-m:m

Phone: 0141- 2716804, 2716800, e-mail:
Helpline No, : 0141-2716877

Regd.Fost/Email

Mo, F.12 (BI-31VRPCB/GrMines/ 22- 27

M/s Bharat Singh Shekhawat, .
336, Mohan Nagar-B,

BJS Calony, Jodhpur-342006.
Sub:- Show cause notice for intended revocation of Consent to Operate under the Ajr

(Prevention & Control of Pollution) Act, 1981 in respect of your mine located at
Revenue Villages of Tehsil- Kekri, District- Ajmer (ML No.- 05/2013).

DATE: o £,/68Besr

Ref: - Consent to operate issued vide Board's letter dated 07.02.2024.

Sir,
I. Whereas, the Air Act came into force in the whole of the State of Rajasthan with
effect from 16.05.1981.

<, And whereas, the Air Act has been enacted to provide for the prevention, control and
abatement of air pollution.

3. And whereas, keeping this in view the Board has been conferred power to take such
steps as are deemed necessary for the prevention, control and abatement of Air and

Water pollution.

4. And whereas, M/s Bharat Singh Shekhawat (herein afier referred to as “the Mine™)
is engaged in operating & “Bajri” minc located at ML No.- 05/2013, Revenue
Villages of Tehsil- Kekri, District- Ajmer,

5. And whereas, the State Board granted consent to operate under Air Act, 1981 for
production of Bajri (ROM) @ 3000000 Ton Per Annum with the validity up to

25.05.2027.

6. And whereas, mining lease was visited by the joint committee on 03.01.2025 in
compliance of the Hon'ble NGT, New Delhi order dated 19.11,2024 and report has

been filed by CPCB before Hon'ble NGT. As per the joint committee report dated
03.01.2025, following non-compliance were observed :-

i. The Project Proponent has not carried out plantation to cover 1/3rd area of
the mining lease. (Violation of condition no. 11 of consent to operate granied

vide letter dated 07.02.2024),
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ii. No arrangements (provisions of water sprinkling system ete,) have been
made in the lease area for control of fugitive emission resulting from
transportation, loading, unloading of bajri. Mined bajri is not transported in
covered vehicles. During visit, no water sprinkling system was observed jn
the lease area as well as transfer points. (Violation of condition no. 12, 16 & 19

of consent to operate granted vide letter dated 07.02.2024),

ili. At 2 location near village Gulgaon welghbridge, an obstacle was made using
large size stones across the river bed in mining lease area which obstructs the
natural flow of river and may causc damage to river ecology. (Violation of
condition no. 21 of consent to operate granted vide letter dated 07.02.2024),

7. Further, the recommendations of the joint committee, states that it should be ensured

by the PP during mining operations that no damage is done to the plantation on the
river banks and adequate plantation should be developed.

8. And whereas, it is clear from above that the lessee has failed to comply with the
conditions of consent 1o operate and also Environmental Clearance and Therefore,
the State Board intends to revoke consent to operate under reference.

In view of above, this show cause notice is being served upon you 50 as not to
why your consent to operate under reference may be revoked. You are advised to
submit your reply to this office along with a copy to the Regional Office of the Board
at Kishangarh latest by 0.04.2025, failing which consent 1o operate under reference
may be revoked without any further notice.

This bears approval of the competent authority.

Yours sincerely,

. v

(Vijay Sharma)
Ciroup In-charge{Mines)

oledb=__

Copy to following for information & necessary action please:-

. Director, Depantment of Mines & Geology, Govemnment of Rajasthan, Shastri Circle,
Udsipur.

2. Mining Engineer, Department of Mines & Geology, Khanij Bhawan, Ajmer.
3. Regional Officer, Regional Office, RSPCB, Kishangarh,

4. Master File,
-

ledbe

15
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BHARAT SINEH SHEKHAWAT

36, MOHAN NAGAR - B, RIS COLONY, JODHPUR = 342006 (A
E-mail : bharstsinghs hekbawat2527 @ gmail.com

To,
‘The Group In-charge (Mines)
Rajasthan Pollution Control board
Jhalana Doongari, Jaipur, Rajasthan

Date: 14.04.2025

Subject-  Reply to your show cause nolice No. F.12(BJ-31) RPCB/Gr.

Mines/23-27, Date 04.04.2024.

Refierence:- Report filled by joint comminty in original application OA. 1145/24
(PB) titled as Necraj Chaudhary V/s State of Rajasthan & Others.
Dear Sir,

Under the above subject and in your referenced letter, it is requested that the
mining lease of mineral bajri located at Tehsil Kekri of District Ajmer has
been granted by the Mining Department on 30.3.2023 and registration was
done on 31.3.23. EC for my project by granted by MOEF on 03.02.2022 and
CTO /CTE was granted by RSPCB on 30.3.23. Further amendment EC was
granted by SIEAA Rajasthan 12.01.2024 and amended CTO/CTE was
granted by RSPCB on date 07.02.2024

With reference 1o the findings of Joint Committee report dated 03.01.2025,

Hon'ble NGT (OA 11452024(PB) titled as Neersj Chaudhary V/s State of
Rajasthan & Others) (Annexure-01) order dated 19.11.2024 and your notice daled
(04/04/2025 point wise reply is as follows:-

Reply :

Under vour show cause
notice Sub_Point  No. i
under the point No, 06:
The Project Proponent has
' not carried out plantation to
cover 1/3"% area of the
mining lease. (Violation of
condition no. 11 of consent
| 1o operate granted vide letter
dated 07.02.2024)

The eligation is wholly baseless and without any

some and substance, As the findings of the Joint

Committee Survey report Dated 03.01.2025 States

is produced below refuting all the aligations made

against lease holder:

Page no. 18

Observation:

® During the visit, the committee did not find
trees/plans cutting nearby both side of river,

® PP carried out plantation of 3000 samplings

at village Devmand on the total area of 3.15




@_6 39 year 2023-24 and the survival ratej(7
of the plantation was 70-80%.

® PP also donated BOO plants to Sarpand"l.l
Gram Panchayat-Kadera on dated 27.08.2024

for plantation in village,
From the above mention observation of joint |
committee it is very much clear that
Lease holder has not violated any conditions
regarding culting of trees or plantation as
committed in approved mining plan as well as

approved EIA.

- USe
notice Sub_Point No, i
under the point No. 06 :-
No arrangements
{ provisions of  water

sprinkling system ete.) have
been made in the lease area

for control of fugitive
emission resulting  from
transportation, loading.

unlpading of bajri. Mined
 bajri is not transported in
covered vehicles. During
visit, no water sprinkling
system was observed in the
lease area as well as transfer
points, {Violation of
condition no. 12, 16 & 19 of
consent 0 operate granted
vide letler dated
07.02.2024)

Reply -
That the lease holder never violated condition no
12,16 and 19 of the CTO and that water sprinkling
is regularly carried out by the lease holder on |
KHACHCHA ROADS. Photos are attached for
your kind reference(Annexure-02), also lease
holder make sure that every vehicle transporting
mineral bajri should be covered. Photos of
Covered Trucks/Vehicles transporting mineral
bajri (Annexure-03).

Under vour show cause
ice Sub_Point No. iii
under the point No. 06 :-
At a location near village
Gulgaon weighbridge, an
obstacle was made using
large size stones across the
river bed in mining lease
area which obstructs the
natural flow of niver and
may cause damage to river

ecology.  (Violation  of

Reply -
The mentioned allegation of an Obstacle made of
large stone across the river bed in mining lease
area to which obstructs the natural flow of river
and may cause damage to river ecology is wholly
baseless and without any some and substance,

I would like to inform you that the location near
village gulgaon weighbridge the obstacle made
using large size stones were present in the river
area before the mining lease came into effect ie.
before 31.03.2023,

For your reference I'm attaching the satellite image




' condition no. 21 of consent
| 1o operate granted vide letter
dated 07.02.2024).

s

of B@4er 2022 (Annexure-04), where it 18
clearly visible that these stones are dumped in the
river at least 3 months before the mining lease
came into effect. Another satellite image which is
of February 2022 (Anmexure-5), in which these
stones are not vigible in the river area. From which
it is clear that the stones were dumped in the river
area by illegal miners between February 2022 and
December 2022, In which any kind of involvement
of me, the applicant, is not possible.

As per the directions of the Hon'ble National
Green Tribunal Committee, | have lodged a
complaint in Police Station, Kekri Sadar, Kekri
against unknown people for dumping stones in the
river area (Annexure-6).

And this above information has also been
confirmed by the Joint Committee in there
survey report dated 03.01.2025 on the Page No.
27 ol the report{ Annexure-7)

Under your show cause
notice point No, 07 :-

Further, the
recommendations of the
joint commitiee, states that
it should be ensured by the
PP during mining operations
that no damage is done 1o
the plantation on the river

banks and adequate
plantation ~ should  be
developed.

Under _vour show gl:!E
notice point No, 08 :-

And whereas, it is clear
from above that the lessee
' has failed to comply with
' the conditions of consent to
| operate anel also
Environmental Clearance
and Therefore, the State
Board intends to revoke
consént to operate under
reference.

Reply -

It is to state that no damage is been cause to the
plantation on the river banks as well as adequate
plantation has been developed.

We retract that we have been conducting the
mining operations in due compliance of the terms
and conditions so imposed by the various
authorities with regards to the protection and
conservation of the plantation in the lease hold
area. It is also out of place that the project
proponent has also been conducting regular
checkups in order to ensure the preservation of the
plantation in the lease hold area.

—

Reply

In case il any defective pointed out we have been
curing out in a very diligent manner.

It is to state that the local villagers and mining
mafia indulged in illegal mining are went upon to
halt the legitimate and legally valid mining
operations of the PP due 1o which serious
challenges are posed to the PP, vet we has been
trying its level besi to cop up with the challenges
s0 posed by them. And it is pertinent to note that
despite the troubles so caused by the illegal miners
and mafia has been adairing to the terms and
conditions to imposed on it. It is vehemently
submitted that PP has successfully achieved the




due mynee of the conditions so imposed on it 9
whic been duly acknowledged by the
authorities from time to time.

It is humbly requested that the legitimate and valid operations of the PP
ought not to be obstructed so that the ill will of the people indulged in illegal
mining may not be successful.

And We have been conducting the mining operations in due compliance of
the terms and conditions so imposed by the various concerned officials and
authorities.

Thanking You,

Hﬁ‘t{g Eiﬂ-'lfull}r

{Authorized Person)

Bharat Singh Shekhawat

[.ease Holder

Mining Bajri Lease Tehsil Kekri, District Ajmer

Copy to:

|. The Director, Department of Mines & Geology, Government of Rajasthan,
Shastri Circle, Udaipur.

2. The Mining Engincer, Department of Mines & Geology, Khanij Bhawan, Ajmer,
3. The Regional Officer, Regional Office, RSPCB, Kishangarh.
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI
Original Application No. 1145 OF 2024

lo the matter ol

Neera) Choudhary Applicant
Versus
State of Rajasthan Respondent
Index
Sr. | o Particulars Page
No. = Mo,
I. | Joint Committee Report before the Hon’ble NGT, PB in
compliance to Hon'ble NGT order dated 19.11.2024 in Original | 1-26
. Application No. | 145 of 2024.
% [ Annexure-1: A copy of Hon'ble NGT order dated 19.11.2024 in
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Report of the Joint Committee constituted in compliance
with the Order dated 19.11.2024 in the O.A. No.
1145/2024 in the tter of Nee Choud s State of

Rajasthan before the Hon’ble National Greenm Tribunal,
Principal Bench, New Delhi.

1. Background:
The Hon'ble National Green Tribunal, Principal Bench, New Delhi

took cognizance of the present case based on the letter petition
dated 27.01.2024 of Shri. Neeraj Choudhary, Sarpanch, Gram
Panchayat Gulgaon, Block Sawar, District Kekri, State of Rajasthan
and the same has been registered as 0.A. No. 1145/2024, In the
above matter, Hon'ble NGT, Principal Bench, New Delhi vide its
Order dated 19.11.2024 constituted a Joint Commitiee comprising
of (i) District Magistrate, Kekri; (ii) Rajasthan State Pollution Control
Board; (i) a Semor Scientist of Ministry of Environment Forest and
Climate Change; and (iv) Central Pollution Control Beard, with the
direction of the Committee to submit factual report within six
wecks. Further, in the above said Order dated 19.11.2024, Hon'ble
NGT appomnted the Central Pollution Control Board as nodal
Authority for coordination and compliance.

A copy of the order dated 19.11.2024 of Hon'ble NGT is enclosed as
Annexure-1.

2. Constitution of Joint Committes:

In compliance with the Order dated 19.11.2024 of Hon'ble NGT,
New Delhi and based on the nominations received from the
organizations concerned, a Joint Commiliee has been constituted
vide letter dated 26.12.2024 of CPCB comprising of the following
members:

[i).#8h. Mahesh Dutt Purohit. Scientist-D, Ministry of
Environment, Forest & Climate Change, Sub-Office, Jaipur.

(i). Bh. Subhash Chandra Hemani, Block Officer, {representative of
District Collector, Kekri).

(i}, Bh, Praveen Kumar Jain, Scientist-C, Central Pollution Control
Board, Regional Directorate, Bhopal.

(iv)."Ms Nidhi Khandelwal, Regional Officer, Rajasthan State
Pollution Control Board, Kishangarh.
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A copy of the Commitiee constitution and nomination letters are
enclosed as Annexure-2,

3. Terms of reference (ToR) to the Joint Committee:

The Terms of the Reference (ToR) to the Joint Committee referred
therein the Order dated 19.11.2024 of Hon'ble NGT in the above
matter inter-alia include the following:

{ij-EThr. Committee shall visit the site, collect relevant information
and verify the allegations referred there in the letter petition
dated 27.01.2024. Accordingly, the following arc the issucs
referred therein the letler petition:

AXarrying on mining aclivitics at a depth of more than
permissible depth and outside mining lease area.

B.#rregularity of sand/bajri storage al stocks at transfer points
and illegally transporting without reaching transfer points.

C.Earge number of vehicles using in mining and transportation
activities.
D.Belling of bajri by PP @600 Rs. Per ton, which is more than

the government rates,

F:.Eutting of trees by PP along both side of river which is
causing damage to flora fauna and river ecology.

ii). & Compliance status of EC and consent by the concerned mining
lease holders.

The factual status on various statutory requircments furnished below:

4. Preliminary meeting of the Joint Committee

In consultation with the members of the Joint Committee, a
prelumnary meeting of the Comumitiee was convened at SDM oflice,
Kekri on 3™ January, 2025 before the sile visit. In the said meeting
all the members of the Joint Committee were present and discussed
the facts and issues involved in the matter, ToR to the Committee
and further course of action proposed in this matter.

Following officials were also present in the meeting are:

i.¥ Sh. P. Jagan, Regional Director, CPCB Bhopal
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ii.% Sh. Rupendra Kumar, Scientist ‘B' CPCB Bhopal
iii.® Sh. Bhopal Singh, Tehsildar, Kekri

iv.¥ Sh. Sanjay Kumar Sharma, AME, Mining and Geology
Department, Sawar

During the discussion, commitlee gave an opportunity to the
Applicant to submit his views and also requested the applicant to
physically show the places [ allegations levelled in the letter
petition.  List of participants in the meeting is enclosed as
Annexure-3.

After the preliminary meeting, the site inspection was carried out on
3rd January, 2025 alongwith Applicant Sh. Neeraj Choudhary,
Sarpanch, Gram Panchayat Gulgaon and representative of Project
Proponent Sh. Khushwendra Singh to verify the factual status on
the allegations raised.

. About the Lease and Mining Project(ML No. 05/2013):

Khari River is a tributary of the Banas River which originates in the
hills near Deogarh in Rajsamand district. As per Ajmer district
survey report its total catchment area is 6268 sq km and flows
towards northeast about 192 km through Udaipur, Bhilwara and
Ajmer Districts before joining the Banas River near Chosala village
in Ajmer District. The Khar has sandy bed and remains dry for the
major part of the year.

. The Letter of Intent (Lol) was issued from the Mine (Group-2)

Division, Govi. of Rajasthan on dated 20.03.2013 for the allotment
of 1025.70 hectare bajri mine which will be excavated [rom Khari
river in Ajmer distnct. Copy of letter is enclosed at Annexure-4.

. As per the letter dated 19.12.2013 issued from Mine (Group-2)

Dmision, Govl. of Rajasthan Temporary Work Permit (TWP) was
given for mining of Bajri in lease area [from 29.12.2013 to
28.02.2011 with the terms & conditions given in the letter, which
was extended upto 31.03.2014 through Supplementary Contract
duly signed by Mining Department, Sawar and PP. The validity of
TWP was further extended by Hon'ble Supreme Court as per order
dated 27.03.2014 till further order. Copy of allotment letter and
Supplementary Contract are enclosed at Annexure-5 & 6
respectively, Laler on, PP stopped the bajri mining from the Khari
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River from 01.11.2014 and submitted letter for the same to Mining
te Geology department, Sawar dated 28.10.2014. Copy of letter is
cnclosed at Annexure-7.

- The Govt. of Rajasthan vide order dated 15.09.2017, cancelled the

Lol G TWP for violating the terms & conditions of TWP & Contract
and application form rejected and forfeited application fee, Copy of
letter is encloscd at Annexure-8.

. The PP filed special appeal 419/2018 in the Hon'ble High Court,

Jaipur and as per Hon'ble High Court order dated 07.05.2022 and
Hon'ble Supreme Court SLP 10587 /2019 Bajri lease Lol holders V/s
Stalc of Rajasthan and Others dated 11.11.2021 based on
amendment made in the rule 5(4), it was directed o the Government
lo take decision within 3 months.

. Environmental Clearance (EC) for mining of mineral Sand/Bajri

from Khari River in revenue villages of Tehsil Kekri was issued by
MoEF&CC vide letter dated 03.02.2022w0 PP Mr. Bharat Singh
sShekhawat S/o Mr. Shivdayval Singh Shekhawat, r/o 336, Mohan
Nagar B, B.J.5. Colony, Jodhpur (Rajasthan) for proposed annual
production of 30,00,000 TPA from 1025.70Ha with a maximum
minable depth of 1 meter. Copy of EC is enclosed at Annexure-9,

. In compliance of the court order Government of Rajasthan vide letter

dated 14.10.2022 reinstated the rejected lease orders. Copy of letter
18 enclosed al Annexure-10.

The Govt. of Rajasthan vide order dated 29.03.2023 issued the
mining lease no. 05/2013 to PP Mr. Bharat Singh Shekhawat. The
mining lease became effective for the remaining period of 04 years
01 month and 26 days (from 31.03.2023 to 25.05.2027) alter

contract registration. Copy of order and lease agreement is enclosed
al Annexure-11 & 12.

Rajasthan SPCB issued Consent-to-Establish & Consent-to-Operate
u/s 21(4) of Air (Prevention and Control of Pollution) Act 1981 by
letter dated 19.04.2023 and it was valid upto 29.03.2024with
conditions of maximum minable depth of 1 metre. Copy of CTE &
CTO are enclosed at Annexure-13.

10, The previous EC dated 03.02.2022 has been amended by SEIAA by
letter dated 12.01.2024 with an increase in minable depth of mining
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from 1 metre to 3 meter without any increase in total mining
capacity (30,00,000 TPA) & without any increase in minable arca
(1025.70 Ha), located at revenue villages of Tehsil Kekri (Copy of
amended EC is enclosed at Annexure-14) and CTE &CTO has been
issued from RSPCHB dated 07.02.2024 which is valid upto
235.05.2027 with conditions of maximum minable depth of 3 metre,
Copy of CTE & CTO are enclosed at Annexure-15.

Hon'ble NGT O\ 114572024 . Lagerel I

L e i T o 1L W SRR e R R

Go cehe E g

The Satellite image showing the mine lease boundary on Khari
River, Kekri

6. Observation of the Joint Committee

Based on the deliberations held during the meeting of the Joint
Committee, subsequent site inspections and documents made available
to the Commitiee, the following observations are made:

A—ﬁ%ﬁﬂ_m
{a).#During the visit of Joint Committee, no low of water was observed

in the river bed at the visited site near village Gulgaon and
Devmand, and water filled pockets were observed in the river bed
due to mining done at many places.

(b).#uring the visit of Joint Committee, boundary pillars were not
found at the site of the mining lease to demarcate the mining
lease area as per Rajasthan Minor Mineral Concession Rules,
2017 (Annexure-16) - Rule No. 28, 1 (iv), Rule No. 91 and
Schedule TV, S.No. 3 & 7, The representative of PP and mining
departinent official explained that the mining lease had been
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allocated in various Khasra Nos. and it would be difficult to
demarcate boundary of mining lease area by using pillars. The PP
has deposited demarcation charges of Rs. 20,000/- on dated
28.05.2013 to Mining and Geology Department, Ajmer and Rs.
20,000/- on dated 29.03.2023 to Mining and Geology
Department, Sawar for demarcation of lease area and the Mining

and Geology Department, Sawar has conducted the survey dated
k 16.09.2014 and provided the demarcation report with revenue
tehsil /villages, Khasra no., Rakba and type of land ete. on
30.03.2023.

[c).EMining activity was being carried out using JCB machine in the
mining lease area by PP during the visit, and same was confirmed
on the site using Google live location and mining lease
demarcated kml file by the Committee members. Committee
Members measured depth of mined pits al some places in the
river during the site visit on 03.01.2025 with the help of
measurnng tape and found that mined depth from the adjacent
nearby river bed was approximately 1.5 m, while at some places
the depth was even 2.3 m.

:d].ﬁ“F‘ has installed weighbridge at the bank of river for weighing and
issuing of Rawanna for collection of Royalty based on the quantity
of sand mined which is connected with Department of Mines &
Geology-Online Management System (DMG-0OMS] portal that can
be accessed by Mining department. CCTV cameras were also
installed at the weighbridge locations and vehicles were provided
wilh the GPS.

{e). BDuring visit, Joint Commitice observed that there were three
stock points namely Gulgaon, Devkheri and Devpura villages for
storage of mined sand/bajri for which PP has licences from
Mining and Geology Department. PP has installed weighbridge for
1ssuing e-TP (connected with online server that can be accessed
by Mining department) with CCTV cameras. Manual Air quality
monitoring station installed to check the Air Quality at Gulgaon
and Devpura stock points and found not in operation during visit.
The PP informed thal the periodic monitoring of ambient air
quality and analysis work has been given to the third-party
laboratory. As per data furnished by the Mining and Geology
Department, Sawar vide letter dated 03.01.2025 (Copy of letter
attached al Annexure-17), total quantity of Bajri stored at three
stock points is as given below: E




677

'S.No. | Location j Closing balance as on
_l 03.01.2025 (Tonnes)
I. |Gulgaon (ID:19306) | 4839.05
| 2. |Devpura (ID:17301) |  23317.08
3. | Devkheri (ID:17301) 675.75

It was obscrved that no catch drains, siltation ponds were
provided around the sand storage areas [sand stock points) to
prevent the flow of water and sand into the adjacent agricultural
land. No water sprinkling system observed at the haul roads,
sand storage arca to control fugitive dust emission during
handling and transportation of sand.

(f).*Mining and Geology departinent, Sawar carried out drone survey
at all the three stock points dated 09.02.2024 on the basis of
complaint recewved from village panchayat to check irregularity of
stocks at stock points. On the basis of irregularity observed at
three stock points with total quantity of 2910.524 MT, Mining and
Geology department, Sawar imposed penalty of Rs.
13,09,735.80 - on PP vide letter dated 20.02.2024. Copy of action
laken letter is enclosed as Annexure-18.

(2). ®PP carried out plantation of 3000 samplings at village Devmand
an the total area of 3.15 Ha in the year 2023-24. As per amended
EC the greenbelt shall be developed within first 5 years and the
densily of the trees should be around 2500 saplings per hectare.
However as per CTO, the plantation should be carried out at 1 /3
lease arca. The consent condition w.r.i. plantation is not in line
with the EC, therefore the PP should get amended the CTO from
RSPCB and comply accordingly.

(). ﬁi-:.'plcuillum:ni study for miming lease area had been conducted
by the PP through qualified consultant i.e. Ms. Prerna Chauhan
(Geologist), dunng Pre-monsoon & Post-Monscon for the year
2023-24 and report submitted to Mining and Geology
Department, Sawar on dated 03.05.2024. As per replenishment

study:

'8.No. |Deseription | Area in Ha
1. |Total Leasc Arca |__1025.70
iE_‘__ _I_hfl_irmbl:- Arca (3/4 Area) 'E 769.275
3. 1 1/4 Area Blocked on both sides of river | 236,425

31
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' 8.No. | Description of Reserves . Quantity in MT
1. Total Geological reserves 27311746.56
2, Total Minable reserves 20483809.92

‘3. | Total Blocked reserves 6827936.64 1

t"'nrly nf replenishinent study is enclosed at Annexure-19.

(i).£During the wvisit that it was observed near village Gulgaon
weighbridge location, large stones were stacked across the river
bed and obstacle made using large size stones across the river
bed in the mining lease area without any approval of concerned
department, which almost blocked the natural flow of river in the
lease arca and may cause damage to river ccology (see photo 16
& 17). As per Google earth image dated 21.02.2022 [see photo 14)
of mining lease area shows no obstruction was visible, however
image dated 11.10.2022 (see photo 15) shows clear obstruction of
river with large size stones. This change is clearly visible in the
Google Earth images taken between February and Oetober 20228
It would have been probably done to stop the sand/bajri flow for
more deposition in the permitied lease area. As per Moniloring
mechanism of Enforcement & Monitoring Guidelines for Sand
Mining 2020, *All precautions shall be taken to ensure that the
water stream flows unhindered and process of natural river
meandering does not get affected due to mining activity”. Also,
making obstacles to natural water flow violates the consent
condition no. 21. Mining and Geology department, Sawar has
issucd notice to PP dated 08.01.2025 for responding within 30
days afler receiving of this notice. Copy of notice is enclosed as
Annexure-20.

(i). ¥Mining and Geology Department, Sawar carries out regular
vigilance activities o monitor the illegal
mining/transportation/storage of mined sand/bajri in tehsil
Kekri, Mining and Geology Department, Sawar provided
information about the action taken against 22 cases inthe
FY2023-24 and 13 cases in FY 2024-25 (upto December 2024
regarding violators for illegal storage & transportation of mined
sand /bajri and recovered Rs. 34,15,400/- (including EC charges
e, Rs. 26,00,000/-) during FY 2023-24 and Rs. 23,24,950/-
fincluding EC charges i.e. Rs. 18,00,000/) during FY 2024-25 in
tehsil Kekri. Details of penalty recovered is attached at
Annexure-21.
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(k). ¥\s per data furnished by Mining and Geology Department, Sawar,
total Rawanna issued in the FY 2023-24 are 21195 Nos. and
quantity of sand /bajri dispatched is 3,99,449.70 tonnes and total
Rawanna issued in the FY 2024-25 (upto December 2024) are
27318 Nos. and quantity of sand/bajri dispatched is 5,44 ,884.16
tonnes. From the above data, quantity of sand /bajri dispatched is
less than the consented limit i.e. 30,00,000 TPA. Details of
Rawanna and quantity of sand/bajri dispatched is attached at
Annexure-22,

(). ¥ During the visit, it was observed that vehicles carrying sand /bajri
without any cover which may cause fugitive dust emission during
transportation.

(m).As per information provided by the office of the Deputy
Conservator of Forest, Ajmer, there were no National
Park /Wildlife Sanctuary near the mining lease area. Copy of letter
is enclosed ol Annexure-23.

B.'Observations ues raised the applicant in th
petition dated 27.01.2024

(a)¥ssue raised: Carrying out mining activitics at a depth of more
than permissible depth and outside mining lease area.

Observation:
There was no llow of waler excepl small pockels of water in the

river bed observed. The committee members measured depth of
mined pits randomly at some places in the river during the site
visit on 03.01.2025 with the help of measuring tape and found
that mined depth from the adjacent river bed was 1.5m at few
places, while at some places the depth was even 2.3 m.

(b)issue raised: Irrcgularity of sand/bajri storage at stocks at
transler points and illegally transporting without reaching
transfer points.

Observation:
o#’P has licence for three transfer points located at villages

Gulgaon, Devpura and Devkheri for storage of mined sand /bajri.
During visit, Gulgaon and Devpura stock points were operational
and Devkheri was not in operation, the excavated and
transported sand /bajri from river bed found-stored at Gulgaon




680 34

TP-4839.05 Tonnes, Devpura TP-23317.08 Tonnes & Devkheri
TP-675.75 Tonnes. Earlier, Mining and Geology department had
carried out drone survey at all the three transfer points dated
09.02.2024 on the basis of complaint received from village
panchayat to check irregularity of stocks at transfer points, On
the basis of irregularity found at three transfer points with total
quantity of 2910.524 MT, mining department imposed penalty of
Rs. 13,00,735.80/- on PP vide letter dated 20.02.2024 (details in
Annexure-18).

*#Mining and Geology Department, Sawar carries oul regular
vigilance aclivitics to monitor the illegal
nuning/transportation/storage of mining sand/bajri in tehsil
Kekri. Distriet authorities provided information about the action
taken against 22 cases in the FY 2023-24 & 13 cases in FY 2024-
25 (upio December 2024) regarding violators for illegal storage &
transportation of mined sand/bajri and recovered Rs.
34,15,400/- (including EC charges i.e. Rs. 26,00,000/) during FY
2023-24 and Rs. 23,24,950/- (including EC charges i.c. Rs.
18,00,000/) during FY 2024-25 in tehsil Kekri (details in
Annexure-21).

ofloint Committee randomly verified quantity of sand/bajri being
dispatched through e-Transit Pass generated at transfer point as
well as carrying capacity of vehicle permitted with transport
department and found it in order.

(c)¥ssue raised: Large number of vehicles using in mining and
transportation activities.

Observation:

«#As per the mining plan submitted by the PP, the number of
machineries/vehicles proposed for excavation of sand/bajri i.e.
Excavators (JCB) -12 Nos. & Front-End Loaders-12 Nos. As per
the PP, presently there were total 08 Nos. of JCB available at
various excavation sites, during the site visit mining activity was

going on in the river bed of mining lease area near village
Gulgaon by using one JCB machine and tractor-trolly using for
transportation to transfer point. However, at the time of visit
observed that 5 truck trailer are used for transportation from
transler points to various citics.
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(d)¥ssue raised: Selling of bajri by PP @600 Rs. Per ton, which is
more than the government rates,

Observation:

skarlier, The Rajasthan Goods (Control of Production, Supply,
Distribution and Trade and Commerce) Act, 2014 and rate of
sand fbajri was fixed by the District Collector vide notification no.
F17{1)/Mining  Department/legal/2014 dated 07.02.2014,
Disinet Collector, Ajmer issued an order dated 11.02,2014 and
fixed the rate of sand/bajri (Copy of the order is enclosed at
Annexure-24), however same was adjourned as per order dated
18.05.20135 of the Honble supreme court SLP no. 15369/2015.
Due to this no rate of sand/bajri was decided by the concerned
Department.

PP informed that at present, the PP is selling bajri @600 rupees
per ton including all charges viz, CGST, SGST, Royalty charges,
DMFT Charges, RSMET, transportation charges etc.

(e)dssue raised: Cutting of trees by PP along both side of river which
is causing damage to flora, fauna and river ecology.

Observation:
«iDuring the visit, the committee did not find trees/plants cutting
nearby both side of river.

PP carried out plantation of 3000 samplings at village Devmand
on the total area of 3.15 Ha in the year 2023-24and the survival
rale of the plantation was 70-80%.

P also donated 800 planis to Sarpanch, Gram Panchayat-
Kadera on dated 27.08.2024 for plantation in village.

7. CTO Compliance

The CTO issucd by RSPCB is valid up to 25.05.2027. The joint
committee verified and found the PP is not complying with
conditions no. 11, 12, 16, 19, 21 of Consent to Operate issued vide
RSPCH letter dated 07.02.2024, details of which are as lollows:

i.% As per condition no. 11, the PP has not carried out plantation to
cover 1/3rd area of the mining lease. (as mentioned above the
consent condition w.r.i. plantation is not in line with the EC and

mining plan)
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ii.® As per condition no. 12, 16 & 19, no arrangements (provision of
waler sprinkling system, ete.) have been made in the lease area
for control of fugitive emissions resulting from transportation,
loading, unloading of bajri. Mined bajri is not transported in
covered vehicles. During visit, no water sprinkling system was
observed in the lease area as well as transier points.

iii. Bln violation of per condition no. 21, at a location near village
Gulgaon weighbridge, an obstacle made using large size stones
acrosgs the river bed in mining lease area was observed which
obstructs the natural flow of river and may cause damage to
river ecology.

8. EC Compliance

i.¥ The Project is having valid Environment Clearance issued by
SEIAA vide letter dated 12.01.2024 and validity of EC is co-
terminus with the lease period.

ii. £ As per the details submitted by the representative of Department
of Mincs and Geology, Govt. of Rajasthan as well as
authenticated production figures, the mineral production (river
sand excavation) has not been done beyond the permissible

~ quantity as allowed vide EC under reference.

iii.® PP had carried out plantation of 3000 samplings at village
Revinand on the total arca of 3.15 Ha in the year 2023-24. As per
EIA report, 5316 no. of plantation shall be carried out, whercas
as per amended EC the greenbelt shall be developed within first 5
yvears and the density of the trees should be around 2500
saplings per hectare, However as per CTO, the plantation should
be earried out at 1/3 lease area. The consent condition w.r.t.
plantation is not in line with the EC,

iv.® No excavation beyond the depth of 3 meters was observed in the
river bed. Formation of deep trenches due to mining was also not
ohserved,

v.¥ A Comprehensive Digital Map (Land use and Land Cover] of
entire lease area is to be prepared by the PP with clear depiction
of 05 year excavation plan as per the approved scheme of mining.

vi.# Provisions and strategic placement ol water sprinklers should be
done with immediate effect at the areas more prone to generate
fugitive emissions.

viil. B Other statutory documents such as Approved Mining Plan,
Occupational Health Checkups of workmen in accordance of

36
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various mine legislation, Ambient Air Quality monitoring reports
etc have been submitted by the unit along with the latest six-
monthly compliance report to MoEF & CC,

9. Recommendations of the Joint Committee:

a) ¥

b) &

e

d) i

el

f#

Google Earth image dated 11.10.2022 shows obstruction across
river in mining lease area, hence the concerned
department/authorities should be directed to take necessary
action against PP for non-complying of Enforcement & Monitoring
Guidelines for Sand Mining 2020, and also ensure that the
obstruction made using heavy stones across the river bed near
village Gulgaon weighbridge location should be removed
immediately for maintaining the natural llow of nver and
mamtaining river ecology.

Pillars shall be fixed before carryving out mining operations to
demarcate the banks in the active mining channel/stretch
according to the banks boundary map. Pillars shall also be [ixed at
the boundary of mining zone, leaving buffer zone from the banks,
with level marks on these pillars without these facilities, precise
compliance verification on ground w.r.t. depth of mining and
bufler zone left from the banks is not possible.

District Survey Report should be scientifically prepared as
prescribed in the Sustainable Sand Mining Guidelines 2016,
preferably by government institutes/organizations. No-mining
zones (distance from riverbank, bridges, dams etc.) should be
depicted in maps in the Survey Reports for clarity.

It should be ensured by the PP during mining operations that ne
damage is done to the plantation on the river banks and
plantation should be developed afler amendment of consent.

The PP shall comply with Consent conditions no. 11, 12, 16, 19,
21 with immediate effect.

Proper covering of vehicles as well sand/bajn stored in the stock
storage arca using tarpaulin, and water sprinkling on the roads
shall be done to prevent dust emission,

i The permissible mining depth condition and distance/buffer

criteria (distance from riverbank, bridges, dams etc.) for no-mining
zones should be strictly implemented. In no case mining should be
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carried out below water level or sub-surface water level in the
river.

Even though PP has conducted the replenishment study, the
following points may also be included:

«lYearly replenishment studies should depict the factual position
and levels for all corresponding cross sections, clearly
differentiating the mined and unmined area.®

s Replenishment reports should contain key maps of mining
channel/stretch area.

A Comprehensive Digital Map (Land use and Land Cover) of entire
lease arca is to be prepared by the PP at the earliesit with clear
depiction of 05 year excavation plan as per the approved scheme
of mining.

Appropriate mechanisin be implemented for taking strict punitive
action against the persons and vehicle involved in illegal mining in
the area under the MMDR Act and direction issued by Hon'ble
National Green Tribunal vide order dated 26.02.2021 in O.A. 360
of 2015 n terms of penalty and environunental compensation.

(Mahesh Dutt Purohit) (Subhash Chandra Hemani)
Scientist-D, MoEF&CC, Sub Divisional Officer
IRO, Jaipur SDM Office, Kekri

~ -ﬁi‘_}’ *
it SR

e

(Praveen Kumar Jain)| (Nidhi Khandelwal)
Scientist C, Regional Officer, RSPCB

CPCB, RD Bhopal Kishangarh
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Photos taken during the visit under Hon'ble NGT OA 1145/2024

Joint Comundites visil al Stock Point, Oulgaon jphoto 2) |
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Ongoing Mining Activity in the lease area st Khari mvn:r{ﬂm.l'-;:- 10)
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Water present i the small poekets in the River Khani [photo 11 & 12) -
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 Measuring depll of mining of sand from river bed (photo 13]
= - TG ; 3 =

- -

i

—_—

An per satellite image dated 21.02.2022, ao obstruction viaible in the mining lease
o area of River Khari near village Gulgaon (photo 14)

As per satellite imoge dated 11.10,2022, obstruction visible In the mining lease area of
River Khari near village Gulgaon (phote 15)

e e
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| During the visil, Obstruction visible and blocked the river flow by the stone in
the mining lease area of River Khari near village Gulgaon (photo 16 & 17)




Weighbridge at Stock Point, Devmand [photo 20)

CCTV Camnera at Stock Poinl, Devmand fphoto 21}
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~ Plantation at Devinand area (photo 22 & 23)
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liem Mo, OF Coaurt No, 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIFAL BENCT, NEW DELHI

Original Appliestion No.1 14572024

Meerii Clwbisdliary Applicantis)

Versus

Slabe of Hajasi lam Hispanileni{a)

Pt alf hearing: 197120624

CORAM: HONBLE MR. JUSTICE SUDMIR AGARWAL JUDIOLAL MERITNERE
HONELE DR. AFEOZ AHMAD, EXPFERT MEMWRER

pstiamis; Mamn

LE A kiier potition deied 27.01.2024 has been meocived from Koersj
Chesindhary, Sarpanch, Orem Panchayal Colgaon, Bhkack Saver, Disiracl
Kekil Stale of Majasthan and this lerter potition has been roglstered s
Dirlginal Applicaon under Sections 14 and 15 of Natkonod Gresn Tritaunad
Act, 2010 (horclvaftor reforoed o as “HNET Act, 20107 In coxoromse of siio-
mote jurisdicthon in view of low laid dowa by Suprems Court In Munielpal
Corporation of Greater Mumbai Versus Ankita Sinha and Others,
2022 13 SOC 401.

2.8 cCamphinant has sald thar large scale legal mining aod
transpartation of mineml in witer vislation of environmenial nonmes is geing
on, on the side of civer Khard, It is passing through Kekri Diswict by the
prrsunss who hues been grantsd gnmng lases bul they are camryving oul
minbing actlvities ciiskle (e leake aron. Sakd minlng luos been cordiscted

b esbmanes ], eermerria] (hoonagy muMieiera. ropleninlomant is nol availabbe in domre

L
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beel wewd this 8 =Eusing sericos danage w Nors fame e river eonlogy.
Heavy machities are betig used for mitnmg acivilies and irensporbaien of

midncral fn by uwing dumper trwilers, iTsctors and otfer vehiclos

18 From ihe complainl msde in this letier petition, prima-facde, we ane
satisfied that o substantial guestion relating to envirorumest has arisen but
belore procesding Durter i the mmatter we fd i1 appropriste W obtain a
Dpctdigal wvepert mrad G this  paovpeiss conatilule | Jdofnl  Connellion
connprrivingg, District Maggstirate, Kekri; Rajustlan Stale Pollution Control
Hoarvil; & Sonlie Sclenilial of Minisay of Envmonmonl Fomesl and  Clmaie

Change: and. Central Polhation Control Board.
&[5 Conrenl Pedhatlon Condrol Heard shall be the Nodad Anthority for oo-
ordusatien and opmpliance of this ander,

LE Above Comeittes shall visit the site, collect relevant nformation and
subamil  fectual regort wilbin six wesks, While  sulsmitiing s,
Cmmmintes shall alpe examine compliancs of BC and comacnl by the
enmicsmier] naning lesae halders,

68  List for firther hearing on 32.01.2025,

Sudhir Agauwal, JM

Lar. Afrox Ahmad, EiW

Movernber 19, B0
Original Applicalion Ne.1 11572021
[
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VI PR PP ereCmmintten WRDAR 2004
By Speed Post/e-Mail
W T
GOVERNMENT OF INDIA
wwture, v v wwry viards daene
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE
CHANGE

e werwhe, i T g el ae /Regional Office,
Gand hinsgariSub-Regional Office, Jaipur)

#Y-213 "wrrawEA ., WA G S, - Jedeey B-213, “"ARANY A BHAWANT
Abstans Tmillaisnal LT
ETMTTel No: 01412713786, 2713778 Emalk: oo jaipie e lscs gos m
Dated: 20 December, J0024

o o, erdrr Brlwrw,
“sfrder s e afteT,
o, wm wfatel, s ac200e

Sush: Nominaton of an official in comphance of Honble National Grees Tribunal [Princspal Bench)
arder in Original Application No. 1145/ 2024 (FH] in the natier of Mesraj Chowdhary Ve, St of
Ramsthan- Reg.

Ref: Latter reteived from CPCH, Bhopal dated 12 122024,

Bar,

in reference 1o U alove cited subjeet, and cagtionad lotters reganding namiination of the
Officer fram SRO Jaipur, MoEFRCC, Government of India i compliance of Hon'ble Natonal
Cirestss Trilmal (Principsl Beneh] srder in Original Apphcation No. 1145/2024 (FB) in the matter
ol Hocraj Choudhary Ve Seate of Regasthan, this s to imdorm that ilye umndersigned [bob:
4] ABAT550; email- mahesdutt purchitfpev.in) has been nominated for the sanl comemites.

3 Tlais isse with ihie approval of the Competent autbonty.
srifre,

& wiw gw Gl Er. Mahesh Dutt Purohit
. Bt dm fr | Joist Director [S)/Sclentist-D
Copy to folowing lm mformaisn

1. The Direetor/Sciomist-F, Monitoring Cell, Minisiry of Enviconment, Foreat & Clanate
Change, 3rd Floar, Vi Wing, lndita Paryavasan Pilasran, Jor Bagh, New Dalli = 1 10003,
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Phone Di41-2H 6804, 2716800  comail -
Helpfine No. - 0141-7T16877
No. F.10 1674) RFCBLegal NGT2024/ | S1o- | €1 % Dhate: mviivhn’

Hogumad O T,
Mafsschan Smie Palicbon Conrod Boerd,
l'.lllm-ll-l'-".

Muble Mo JOTISTTIZE
Pt ponaeh klnhangars]at lemailldaticom

Rabjant « Regardieg the Hon"ble Natinal Crom Tribussd Principl Menss New Delhi eeder dased 19113024
e umwhlllmwﬂhﬂm%mtm—.

Width refirvris 0 above subjec maner, W & @ Infee G the Fen'bile NOT has passed a5 ander
dated 19,11 3004 aned disectnd (nse-alin ap Rolpw-

" v find i appropeiute e whisin @ facossl rgert wnd for Miv putpese constitate @ Joint
rmmmmmuu-n-nﬂ-mm:
mm;u—,fnﬁ—-wﬂﬂ—mﬁdmﬁﬂﬁ
Conrrid Bt

LHM‘-MMMHHM“#MH“E
Huin urays

5. Absve Camumittoe vhall visit the site, colloet relevant inormacion and sl factust repart within six
sawdn. W ikale g domiitarag rugary, Curimstir shall dlew anamng cwmplasce of FC amel cumsand by s
e errecd! miiverey e Aalders =

humafkﬂmﬂ.ﬁnm“nmﬂhmmﬂtﬂ

lfm'durh'mmlfihmﬂhﬁtﬁwﬂ‘ﬂ-ﬂﬂﬂliﬂ'ﬂlmrm
19112824, Cogy of the Hoa e NOT order dutcd 19.11.2004 is being erncinsed for ready seference

% Rajasthan State Pollution Control Board
Hesdquarter, 4, Institutional Area, Jhalana Doongri, Taipur-302004
member-sectetary Erpch nic.in

S,

Enclossds Ay dfgive

(Vijai %}

Copy e lallming for infomstion ooy sctios =
1. DHairgs Magiorwie ek
2 Momber Secrcuery, CPCH, New Delil
L Divwstor, Rgiumat Cefics, MallF 80T, Assaya

Ragay Mal Mo, 12840801
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F. ko JUIDTSZZZ20T 340, 10 ik
Gowormment of India
inistey ol Enviromment Farest and Climate C huaruigs
Impact Assessment Divasion

frvdm Panyavasan By
Froafyy W 2 Floot, Algiany
sorBagh Road, Naw Dedy 110 §02

IJ-IE.‘I _IH Fllh“m m

T
Nachan Naga, BJIS Colony, Jodtpor (R j - SA2000

Subject  River Sand Niming Project {Minor Minsral] (Khari River Bod) with
mmmmn:-mummmmnmmt_w
located at Reyemuo villages of Tehsil-Kekn, DistrictAjmer, Rajasthan (MLA
1025.70ha) - Environmental Cloatance - regarding-

L

Trs g wlevocs 10 the propnsal of M Bhart Segh vl proposal no
RO T UEDTS e g gl River Sand (Meuy Minerad] win propoted
prudiectnon capacly of 30 G Lakhy TFA (ROM) Vhe mane kesce sea s bocated at weags
%) Chsusia Chardihak Fagts, Gevkhegs Dhwedian Tankawas W uiya oo hibohaava
Dhiandosin. Ciagaon Sadam Sada Rajpurm, Banediya, Mehtukaa Anmi Bakapura
Gothwa Dewpuia, Kidor b ARnDoD. Tehsl Kbk Dastpci-Apmes Ragasihan in s mee
weane args of 1025 70ha The mnc lease avea Ms on the Khan River bed The
Llityders sl Longituses of the ine lpase aiea hes botwgen 2574730 N
29500 30H and ﬁ-glrn?fe to 75 I0SH 48°E on Survey of WO TOpOSTREL
rumbers 45001, 401 Propct & lacaled m Sesmic 2006

2 Trwwnpmulullm-wﬂmmwnm kqulhwranl!wuﬂmu
106y Mewbing hela dunng 21si-23id August. 2043 w0 detesmine the Terms of Reference
nuﬁlm-mmmmmm The TOR was asue oyl FACC v ot
Ko 11018 22HZ013-A N (&), dated 151 Dotobes. 2003 The Proponent sutwrtied
tne EWvENMT Fepat oniie to the Mindstry 100 seehing enveonmcotal cloarance alked
eomdacting Pusic Hoarm

b The mire loase area 1 1025 TOha which | Knan Raet No heest land =
vt Lﬂﬂﬂsﬂln-!mllmﬂﬂ'{lmm“ﬂﬂhlﬂhﬂ oy irwrind River Gand
setr an wiea ol 10256 Toha has bean granbed by v Govt of Rajasthan, wde leter Ko
P.7{ 1 WK oup- 22013 dated 2003 2013 for e percd of 5 yeans The Mg
Plan hat peen agpooeod by (hrecior Mines and Geology, Govt. of Rajpathan i bttt
ro SI7MAne Plan, dated 23 i 2013 Depaament i Mines And Geology, iLajanttan
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¥y (R
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A b i P St il ) st frran sl o epoRs @0 oed lses (R e et
o e amtar level of e Rwer Channe! winchever m meachod sarker Pregonel has
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st Oeveioprmenl T Sde wevation o 358m - 116m AMSL e Grmngris wiaod epth o
fo B gl N pRE-MoNSnon $eaton and 58 m Lol o past-monsoon soaton  The ol
wate! tequremen i 21 KLD nccling water demand for damwst [rapose  des
SLERIESSIN And piatanon development wiven Chall be mit by tanker sugply. No
fm:mnﬂmﬁmhmﬁruﬁﬂn;aummuﬂ:rﬂﬂmwﬂ Trae
wivkng & peopoosd on hghed Blevebons. ro ground water smcephion dure the
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aane oy duang day lene snd complelely stopped n momnoan season. No mimng vl
i dong 61 e sone of 100m on emmer sde of the strutlureosge. Piagect Proponens
Wpeed WhE mere vall be construction of ramps tetmpanary (sl shelers during
Lt alnral pdians an these well be mmnved at e oo of sune dosine

Wi Mhaieial will b irersporiéd Uwough soad Progst Propones has made the Trallic
Anatyss survey and reported that 500 0o of ks wil be deploved pat day (20 \onnos
Camacly eachl wiich lncease 2250 PCUs per diy and the evel of service 105)
reesns un 1o A BT Propea Proponend reported that soads wil ba mpaiied iegulary
A imartadied nogood condon & Supervisor wil be appomted to regulate e attic
Mavemient nem site Specd breakors and sqriage will be mamisnod o afl the songtive
G s
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The MoEFRCC will isse EC hmﬂdﬂmmmm
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1utcwummﬁwmu_ﬂmﬁmmm
Malteatan 2006 and i Amendmants et tn
wwwm“umwmmmmﬂ requaed 10
ﬂnﬂwmmu!nmﬂﬂHhmhm uewiet vy it Acts! Rulesd
Mwﬂmm.#_mmuwwaumw

Time Erucrenental Cleatanze (EC) = subject 0 orden g &l ooy bie
Supreme Court of Inda mmrﬁhnmth\’hhﬂmmmml Counl of
Law Cornrrn Cance COnchlions ik may e e

Thumuprqmﬂmﬁﬁuihmlwhmw
of Hom ble Sapeome Court Gatud 2nd August 2017 m Vi Petilon 1Cnal) No. 114
of S0 @ malter of Common Cmise verses Linon of India & s bainee

cofremencing ihe munng agearations.

Tha Stole Governmant concerned shall entuls thu! sy Cpetation sil nod bo
mmwmwnmmnﬂmm_iwh rrumng pand by
mhqﬁﬁwﬂmmmulpﬂmWﬂ & Gandugyy ¢
Hﬂmﬂdwﬂﬁﬂm-whﬂﬂdmmmﬂ
n W Potmen (Gal) Mo, 114 of 2014 wn ety of Cammon Causg vorsis Linos
of ingia &Crs

mwmwmwummmmn
MarFCC'e Ofice Memarandum No ZATOTNEIA0ISIA N (M), dated 29T
Oclobar, 2004 eegurdng “lmpact of mining noteties on Haodators Issues
I#HMHHMP:HHHWIMIWWMIE

mmamwnumw-ﬂmm e rombod oy e e ense

FTE S

mmﬁwwwmmwwmdh
mmmﬂh&uﬂmm#“wd-uwmﬁmmumﬂw

withdrawal of ground water for the project
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FORM NO. & ML No.- 52013

FORM OF MINING LEASE
[See Rule 21 (2))

This indenture mu'lﬁ..ﬁlﬂ!}hm of 2010 . between he Govemar of e Stae of
WWMHITIWMIMMMMWH

admits, include his SUCCESSONS in office and assigrs) of tha one pant
and

WHMhmmﬁhﬁ_Mﬂﬁ fimmar fiis framm,

Py 336, A 7 ), A9qm WHeER, TN (Name of persany (hereinafer raferred lo a5 the
mn‘%wﬂmmmﬂm mcluda his hers, Bxaculon, aUMINIsTOrs,

representabies | and permitied 288i979)

or
Vihen the lessse is & regisiered fem _NiA (Name & address of i
pariner] and NiA (Name and address of 2« pariner) and - NIA

~--——mmmuhwmummmmmwhﬂmm
_ NIA registered under the indian

and style of (Name of the Fimm)
Parnership Act, 1832 (¥ of 1932) and hawing thesr registored office #t
mmudwimummuuwu'ﬂmu when [he content 50

mnmnmunwim-ﬁhﬂmmmﬂ

reprscomative and permsited assigra)
or
Vhon the ledsee 3 @ regesened Company _NIA {Namra of
the Company) asd Compary regsiersd under _NIA iAct undet which
{Agdress of the

irearparatnd} ard haweg its regisiersd office o Mk
company) inerenatier relered lo 8 the mesaps’ which sxpression shall, where the conlext 5o admis De
desmed ta imchude o5 successors and permitied assigns) of the glhar part

BACKGROUND
#.Tr-'-—nuupnapﬂhmmnﬂmurud-mm,wﬂuﬁmh
mmhuumﬂghlﬁﬂid:mmrmhmw-mmﬂ
wummmnﬂwmhﬂhﬂmm-nmﬂhmum
hummmmﬁmu#ummmw Rudas, 2017
rrmmu-nuﬂnﬂ]hr-iﬂumh-
Hw,nmm_inmmh“hgﬂunhﬂuh_m
:mm#hh,qﬂ.mﬂﬂ”mmﬂwﬁm
lhnmufﬂuhnnmhpm.mnﬂpﬂmﬂ.
.‘ﬁﬂpmwwrﬂﬂm_ﬂhﬂ_ﬂIinmﬂdhhﬁ
doscrived i clause 1(b) and hashove deposied with the Govermment the sum of Rs
pd /—yedir W Soa0073132802 RIS 05012023 ae secuity. Rs 3078210/=
el W 0300733131199 TETE 08012023 as pedormance secunty and Rs. 30,00,000/ =
1. A 5030073127312 FAFIW 05.01.2020 as fnancial assurance.

Mow Brecetore this tead withesses and e pares horeto hossby agree as follows -

1 Domsed
mﬂnﬂnﬂﬂmnnnmﬂnmwwuﬂwunﬁﬂnﬂ

{1} In
anupﬁtdhumuhﬂlm“;ﬂnmdhwm

M EL :E;- ﬁﬁ‘ s
< vl sy S
-

90
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yrants and demses uplo the lessesiessees, all these mines/bedsiveins/seams of (hereingfier
referred 1o &s the said minerals) siualed, lying and being in or under the lands which gre
referred to hereinater and subject of cther provisons of this lease.

(2) The area of said lands i as follows (hereinafer referred o as the said lands of e leased
afia)

(3) The lesseslessees shal hoid the premises hereby granied and demsed from the date of
registrabion for pariod of 08 29-13-2013 W Rim 28—12-z00 we arfw-in fRTE (4
wf 01w 28 Poew) @ o A o zEr sl wan wewd wE o REle @ o of
01 1§ 26 YT W) years Mence next ensuing

1 Loberies powes and prvieges io be exsrcised and enjoyed by the lessees.

The lolowing Lbertes, powers and privileges may be exercised and enoyed by the lesiselessees
subjict o the other provisions of This lease:

{1} To enter upon land and search e, win, work eic.- Liberty and powers al ol fmnes duiing the
forms hereby demised fo ender upon the said lands and lo search for, mine, bore, dig, drilf for,
WS, WOMk, GNess, proCess, convert, Carmy awary and dapose of the sad minerals.

) Townk, drive and mais pis, shafl and inclines i - Liberty and powers for of in connechon with
vy of The purposes menboned In thes cause to snk, drive, make. masntan and use n the said
lands, snd pits, shofts, inthnes, orifts, levels, waler-ways, Br-ways and other works and 1o usa,
i, So0pen Of axtend sy exsting works of the Moy nature in e sad lands.

i3 To bang and use machinery and equipment- Literty and power fof of In connection with any of
e pupodes minloned B i dioss W0 dhecl, cONdFuct manbisn 30d uie of o under the wald
lsnds any engines, mactwarty, planl, dreseng Roons, fumaces. Coke owems, brick kilng,
WHREhODY, ¥ohe houses, bungalows, podiowns, sheds ano ciher bulldings. and oifher works. ang
CEEveETEnDE O The s fatuie on of under B saad lanas.

t4) To use waler rom seams k- Literty and pownr for of in connecton weth any of the purposes
ko S SRk bul Subjed & T ights of any exaling o lutue lesseen and with e
weitien peermmsion of the Colecior 0 sppespnate and vse waler fom any siream, waler
Couves, HpRgL O Othed BOWTE N OF Upon e said lands and 19 diver, e up of Cam any
BuCh Seam of witer Courte and collect o impound, Any such waler and 10 make, conslrect
S maALES My walefcoutie. Cubets drend of telervors bl nOt 0 aa 10 Ceprive any
cultrvated Lrd, vitages buldngs of watering places Ior 8 Wwestock of a reascnable Jupply of
Wil 31 Bekire bizuilomed rde i sy way 1 loul of poliute afy strearm of spreg provded al
e e ieiiers thall nol wierlero with tha ravsabon i amy neegable theam nor thad S
BUES ERET WthOut [REVOUN WIEET DR RSN O T QoeTrimen

1 Fetintloh 5 10 Me eoeitine of the Beriis gl

The shartes, powon and pveeges ranted wnder Clauie I 't subyect 1o e loliowing resirictons
BPr SUlgct 13 The othies proviadd Of Tes bease -

(%) The mining cpermiens wilen 45 meten of The pubic works 22 - The leases shal pot cary on o
liz i el COiTRR] O, By Mifing Obrabord &t By point wilhin & delance of bty e meles
it sny tateray o oacepl under Bnd o Botordance with e wWitten pamiadan of Be ey
CONCETied Cf WUNDer o Beneltn BNy MOEEaEy OF IO0eely BeAle o st eucecd
wd i BLCOPIENE Wil e ATEE PRI of e Suthanty Gwning Be opessy o from
Pubhl roads jesChdng mnes BEproach iOadNVERSS FSCS] resarely, catal, ofher pubic
. buldngy of plars of Mlwiry a0 1OBS Bdge of iInhabited e eacapt wih the previous
\ ; ol e Collecion of sy ofter offoe autvnited by the State o Cerrad Cioveimment
T padd piherwise Ten i sooordence wilh SUTh inenachons, resiiclions and
gErEcH OF BDODNE B Moy De JANched D o Demmussons Tha s
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snal be measured in e case of public roads (exclucing mines approach roadlvilage roads),
eaibay, teservor of canal horizontally from the ouler toe of the bank or the outer edge of the
tuting 2s the case may be and in cas2 of a tuilding horizontally from the pénth terea! The
lessee thal nol, in The case of mines approach roadivillage roads (including any track shown in
the revense record as willage read), aflow any working to be camed on within a distanca of len
meters of the Outer edge of the cuting excepl with the previous pemmission of the Collactor o any

oiher oMfient duly authorzed by the StateCantral Government in the behalf and otherstse than in

accordance wilh such directons, mestrictons and addfions, ether general of special, which may
be altached bo such permission.

(2) Perminson for surtace operafion in & land not already in use- Before using for surface operalion
#nd Yand which has no! aready been used for such coeraticns. The lessee/lessees shall gve lo
e Codector of the Dhatnct one calendar month previcus natice in writing spectlying the siluaton
and the extent of 1he land proposed to be 50 used and e purpose for which the same s required
ind e said land shall rol be 40 used i obction is issued by e Collector within one monih
after moapt by him of such notice wiess the objaction 9 stated shall on reference o the
Covemmant ba  Mutied ¢ waived.

& Tha veeelossens hasely covenaty with the Governmaen a3 iollowing

11} Covenarts n accordance wil e Rajasthan Minor Minaral Concession Rules, 2017, The
mueeAeLieey Whal Doy 1yalty o0 e quanity ol Te band mineral dispatched frorm of consumed
wilher) ik leased atea of the rales speciled In Sthedulell appended 15 the Rajatman Mnoe
Mineral Centesscn Russ, 2017 Proeded fat the shid rtes shadl be lable fo be rovsed by the
Government and such mesan shall apply B0 s lease subject io the condilion that be
EnfancEmshl i 1he ke o Royslly 30 ool be made more than once during sy penod of thiee
yoearn

W) Surtace rent and othes parymnts.

(a) The fessee shai pay premium ameer a1 specified in the Rgasthan Minor Mirers!
Corcession Fules, 1017

——

iz The ‘etsoslotsees shal pay b The wrisce aea waed Dy henthem (o e puipose of

ey Buacs et egua fo e tand rewefue piyatie under the Rajasinam Lisd Revens
Ao 156 o any cthat lew n force 10 e Land Reverse Degpartmarnt of State

|
I£) The lesses shal, in 833500 1o royalty, pay io Be Desinct Wineral Foundation Trust a8 per e
rwtes wpmofiod In e Dhalrct Wneral Feundaton Trust Fuwes 2016, s senended lrem e 10
L=

13 Dead Fenl-The lewssa’eiere shal alid gay e svary pear, e yeary sead senl in sdvancs o
dotermrnd . e 10 e

Provided lethe lhal whese miniyg lease & grerted wih e condition thal Be lenes
mnal commenor ey operaliond afier shinineg eramement Clearene, B wch cass dead

fedl shal b payaise afle commencatend Dl Buning dgeialioen o 8% peat Bom Pa deie of
e iinaLon of ease deed, whiche.er i exter

!
ﬁﬂ.I r,:,_m i WA g thonil of el FOAR @ - BoSjB0T W8 T [rowaiong of sub-cause (J) eboes e lrem
';:3 ~,..,hufulhmﬂh_ e rnsee wiees chal poy to the Gowstmment fof aach
. :..1

W Y

iy marienurs annual ioyelty os el feed” o Ra 81 80300 S~ e ofics of B ey

'-Ir:wlhl‘!r_ﬂiﬂ i morsesed The prowison wil sl sy 0 B

' paymant of regaty, vt Wimeenl Foundation Tral o any ol charges. Burface rent wl e
deptuted ath Be Meveme Deiatment

bt by e
" g

-nn‘l.-”"“

"‘l.'-_ __1.:.-"'
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{9} Revised sacurty, performance security and financial assurance- The lesses $hal pay défarance

amount of security and perormarce security as per revised dead rent The lessee shal aiso pay
gffersnce amount of financial assurance if area used for mining and alied ackvites increasss

16) Dump removal charges- The lesseafiessees shall pay such amount par year of pan thareol Is
the Governmant for ecological restoraion of mines and Guiries in the said area al such time
and such rete as may be feed by the Government, from tims 1o tme:

(1) To pay compensafion for damage and indemnify the Governmeni- The iessonfessoes shal
make and pay such reasonable satisfacton and compensaion for all damage, injwy or
gisturtance which may be done by himhem in exprcise of the powers granied by e laase and
shazll ngemndy the Government against all clams which may be made by turd partes in respect
of such damage, irury or dshutance.

{a) To indemnity agans! ol clsims and o pay compensation for infringement of mghts of thind
person- The lesseslessees shal make and pay such reasonable satisfaction and
camperaabon 5% may be sitessed Oy (ewlul suhorty N acoordancs with [ 1w in force on
e subject for all damage, mjury o disturbance which may be done by himithem in exercise
¢f the powers granisd by Mis lease and shal indemmily and keep indemnifed fully and
competety the State Govenment agamst ail claams which may be made by amy parsan o
Persons in respect of any sech damage, inury or daturbance and o cosls and expandes in
oannechon thetewith

{B) To pay a wage not less the minmum wage prescribed by the Central or State Sovemment
from, bme 10 Bme

() To comply with the: provisans of the Mines Act, 1952
19) To comply wih [ne provisens of e Rajasthan nor Minersl Concesssons Rules 2017,

@) Kot to nre tee- The lesseslessess shall not Gl of inure any ree i ares of husthes wase
withou! fhe Drewious BARcIOn M witing from the competent authority

15 Temarntes pousdary snd iffenmadiate pilars- The lesses iessees shal 8 histhew own cepense
erect and at all Wmes manlsin and keep in repair boundary and Mermedale plars accordng 1o
:wmnhmmmﬂaﬂhumdm:u

(1) Mot by mrect bulldngy sl o carkan plates- This essealeimies ShA0 Aol srecl any buildeg of
CaTy of any swface operalions Of any public pleasurs grounds. paces o worshg, scaned
v, bunial grounds o vilage sl for houssa, publc roade of oihwr places which T
compelen] auThonly may detemming s puble grounds 10 Being wishin) Fiis restnichion.

111)Te commence minng opentans wifin sa Monts and caiy Tem on propady- The s’
kmsesy shall commerds mning oférdlon wilhin M menlha lrom Pe date of e loase o
henham and Peneafier oy on sush opanekons sTECvily in & pope kil acd workman Be
manner both i regards Peevertion of wiske by remowal of sufficent overurden canpdul storage
of wasts and drmnsge and a8 fegards removsl of all whable minenals witn the =ine The

_ETWMMHW-M&“.“HM

e el minng 40 38 0 e iemats pevelopment Conservaton of mnersl deposts,
"'f\:;] ol erevarmert snd satety of Man and Machinery

\ 1) The wsses'asvers shal beop corrpcl sccounn showng the quantsy ang patouan

— bilared from e Mo, Gt of mineral soid of depaiched, and The sumber of
. ampoyed terein and 880 COMpas Dla of the mire and shal stow sy DRcer o Fie

o Dapartmant &t sny b 10 enamine such acteunts nd Mng PN BN SRR fLeresh ham wdh such

leemation B relum in respaect of adotesad malier &8 he may regure

M'* mﬁ@é‘m ,_:_,,%‘Tm"'
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(13} Abding nmmwummﬂmmmmmhu
WdMHHMMHHMﬂmwm.HH
mﬁ.mwhmh“dmﬂhmﬂﬁmm‘“ﬁp
Iﬂ.m-ﬂm-lhw:ﬂhnﬂ:

HﬁTﬂﬂﬂhﬂhﬂwmupﬂmm_hHMm
mﬂhﬂi“rpﬂnﬂldmﬁﬂhm inor
muhmm Hlﬂﬂuhmﬂ.mﬂ-hﬂ-u
pccens anold

1;1E}Tulwmuimm
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related mallers
uﬂmmmwmmmmmmnuwumm
wmwwﬂmﬂmmﬂhumdhw
mumﬂum=mwumuu_u
Mmuﬂdmmﬂmuﬂhmd
mining kease for mineral bag (el 5and).
tiﬂﬁmmnumﬂnuﬁrmﬂ-mwﬂ-mm
MHMWMHMEHIM#MH
mwuﬂdrhﬂm‘qm-uhnﬂw-ﬂmnmmﬂnﬂh
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MMMWMHFHWM
{197 To hand over POSSESSGN ol pratecied miwﬂﬂﬂhmﬂlm--

mhﬂdmuhummw“uﬂmimﬂuﬂl
Thas lessee waill have 12

deliver fhe pessesmon batk 1o the Slate Govemmiend withioal daeming
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o oo payment of royalty or rent- Tha Government shall deteimce the aase sher
mimhhmumhhﬂihﬂﬂﬂm‘lﬂﬂhnﬂﬂ
notice and fodied the securty amount e dead rent or fyaly of dump remcval charges ave nol
ﬁnﬂmmmm-ﬂhm-ﬂmmmmﬂmn
mlmm#nﬂEMﬂhwmhﬂwﬂh-ﬁu.

wdnmu“mmﬂﬂmq.ﬂmwﬂnnu
proparty 30 distrain of 0 much of @ 35 wil suffice b satstaction of the rent of royally of dump
Temive ﬂwlﬂlmﬁ-ﬂqﬂ_w u-miﬂ. Trasa
fights shal be wiheut prejudes 1o e right of the Government & realae all its dues, under
mwmuﬂuwmuimmmmw
Act 1956 (At Nauth of 1556)

nnﬂhﬂ-nuﬂlnﬁhupﬂn
)] wdhﬂhnmm#uu-ﬂ#—

m:hhﬂﬂm-mﬂwwnmﬂi ko the Irbais and o the
wﬂﬂmwm#h“mﬂmw

ﬂ!‘|WﬂFﬂ#hWﬂ umm_-:ln-ﬁ
Hpﬂlﬂﬂ#ﬂ“ﬂlﬂnmlﬂiﬂﬂﬂﬂﬂm
wunww

im mw:&-ﬂnﬂﬂlhnmmﬂdﬂﬂmlr
mnuuﬂuﬂﬂhﬂmﬂ:uuﬂ:ﬁ-ﬂumﬂ prcmeas SR BT
ardd wohcrert Comifanted witing machiee ard 1kl
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mmtmmt.mm“m“hw“““ .
mwnﬂﬂiﬂnwm.wmm-ﬁ!umﬂum
yncanect o out of mﬂnmummmmnmu“
Mﬂ#mﬂﬂﬂi“mﬂﬂhiﬂwhﬂm

mmuﬂhuu prejusice of e Governmant, n:hrrntﬂﬂhnqiﬂlﬂ-
Faving nﬂdhmmw‘lﬂlhhm tharec! of from the last pocasion of 8
mﬂﬂqhmﬂﬂmﬂm,huﬂmnﬂum
ummmmm.wumunum

=y uned
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them up- The lessealiessess shall propaty secure pa
mIMﬂhm Engneer, wil fuly close. il o

197
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mumﬂmmwmnmmmduﬂﬂumﬂ“
wﬂunﬁﬂhmﬂmdhhﬂ

umﬂnﬂnmhﬂtmmﬂlHMMihh—-“;“
pecredted

nmmnhuﬂﬂmmmmmmummwmm
nﬂhumﬂmmmmﬂihﬂqﬂ

|1 TEmphoy™ent ﬂm—imwhmﬂmﬂmm in accordands
with Tre approved prachices -

W @ wholetime mining engneer o (he pﬂiﬂmmﬂﬂumw
ucm“nhmmﬂﬂﬂﬂﬁﬂ#mm
eperahany are carmed oul oY dugploymant of heawy mirng machinery for deep hale driling,
m,mumrmumwwnm
and Wity par gy,

1 rmﬂ“:hmmﬁwlﬂmhw‘lw
dwmwmmﬂ“m.mmmu
wuwwammmmmmm.m

{ mmﬂm““aw“*h-ﬂuhmm-ﬁu
Fﬂmh“ﬂnuﬂ#unwww
mumuﬂnnmwﬂﬂhm.

Preiond B3l in Case whes ared ol lesss huhnﬁuﬁtﬂmuuﬁ

'mw-ﬂuﬂ mwﬂﬂﬂuﬂ#ﬂihm
M“MMMHMHW'HM““H

Ln—iqlrhmhw:fmmhumﬂmuuﬂ
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mw*‘uﬂﬂwmﬂnmdhwuuﬂ
“ ﬂlﬂmﬂhhmmumﬂﬂhﬂﬂn
Witout presatice B “:ﬂdmﬂﬂwﬂﬂuﬂﬂhl
" mmuﬂrﬂqﬂh“mh-ﬂn prraars of bind
revenus undert e law in foro for wuch fecowery.
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mwm“mﬁhw
e heen o e me beng degaled. to whom ary powers of the Governmen
= -
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Hatdl Oficn [Mines ) Annexure-13

Rajasthan State Pollution Control Board
e 4. Imstitstional Areq, [halana Doongar, jaiper-302 004

w Fhone: 0141-IT10814 2V 1660 3 ax: 004 1-2TRod 16

Registerrd

FileNo  F[Mines)/Darmer{Gudha Madani) /5330{1)/2022-2023/313-317

Order™e 26232024/ Mines,/ 10623 Date: 19/04/2023
wnlt W 24,000

8w S AHARAT SINGH SHEKHAWAT
Makan Magar, BIS Colany, jedhpar (342004 ], Jodivpur

Wbl - guidhamnilamnibojrie gmailcom
Sub:  Gramt of Consent to Establsh under Section 21(4) of Ar (Preventiom & Contrel of
Pollution)  Act, 1981 for your Minor Mineral Mice af near Villages, Tehsil-Kebrl

[fistrict- Ajmer (M 1-No-MLN0.5/2013 ).

Beli (i} Yoorappheation dated 91 /0472023
(i8] Received an 01 /04, 2003

In view af ihe d=tails sehinitied vide your above referred applicationf docwments the

Consenit 1o Establish under Section 21(4] of Air [(Prevention & Control of Pollution)

Act1981 8 hereby granted for carrying mining activitles This consent s subect 1o the

Tollowing stipalatong:

I That ihis ronsent & being graoted i fvowr of Mfs. M/ BHARAT SINGH
SHEEHAWAT, a Mine af Minor Mineral baving MlNe-MLEa5/2013in an area
measuring 10257000 Hectares alfnear Village- | Tehsdl-Kelori Distrio-Ajmer,

2 That this consen! B valid for 4 penod fom 19042023 (o0 29/03/2024, or
commencement of production whichever is eariier,
3 That this comenl i valid for [ollowing minling activeises -

Minural Permsiiied Mining Capacity
1 i (BOM) JDDI000ME TON PER AMNUM

4 That the project proponent will comply with e Stondard as prescribed vide the Minisiry of
Enviropment, Forest ond Chmate Change mtifeation me. GSR 826(E) dsted loth Novemiber,

200 witls respect 1o National Ambilen Air Quality standamds

§ That you shall mol operste the mine wiihout sbiaining Conscol to Operate ftom ihe
Huhrd

Page 1of &
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Head Office [Mineu )
Rajasthan State Pollution Control Board

p— 4, Instisutisnal Area, halana Doangar, |aiper-302 004
W Phone: §141-2716814,2716813Fax: 01417716814

Regkibured
FileNa  FiMines)/Marmer{Gudha Malani)/5330(1)/2022-2023/313-317
Order¥e 232004/ Mines /10823 Datei  19/04/2023
Uit 1 124,003

[+

T

I

i3

14

%

That this consent to establish/consent to operste & only for crryving oul mining of
adnemalfore  and  pel  for  any  precessingMenefication  or  cnaking/grinding  of
ore/mineral for which a separate application lor consent o establish amdfor consent
o operale should be subm#tled, The progect propossnt is roguiesd 0 obtain  seprale
conseni o establish and consent to operale for carrying ouf minlng of ether
minerale{sl. f any or processing/bemeficiation of sech mineral(e) and for amy
aclelitsnnf modlifi catlon falteration or change in process.

Thai the occuplerfoperaler of mine shall cosere that all the conditions
imposed in the Environmental Clearance granbed by the MoEFRCC wide
letier dobed (00000 /2022 sre strictly eomplicd with.

Thal this consent is valid for produdion of BajrijfROM] & 30lakh Tea per
Anmam, PFor suy change In  proded  ssdfor Incresse b capachy leass
area, the mine has o seek fresh Envircomestal Clearasce, consenl Lo
enlablish & consent to speraie

Thail planiation shall be developed so as o cover ab leasi 3% of the latal
land wse for mining and sllled sctlvities as given in Approved Minimg Plan
and shall be maintained al all the time o maintals smblent air guality
arivundl the mine.

That the lessee shall submit moniloring report of Ambient Alr Cuality
within the lease arva, oaoe in 3 months.

Thal ground waler shall mol be abstracted without prier permission of
the Central Grousd Water Authority [CGEWA),

That haul rosds shouwld be regularly praded and compacted. Regulbar
water sprinkling should be corried cut on haul roads o minimize dust
Benerations.

That adequate measure shall be taken for centrol of fugitive emissions
lruim the arcas proae Lo alr pellution,

Thai you shall #ol establish/operate any stome  crusher/mineral
prinding/minersl  processisg  plant  within  said  lesss  withow!  obisining
prior consent of the Siale Hoard,

That (ks consent to osiablish shall ot be valid, if the lessee has not
whisined permissions reguired, i amy, from NBWL/Forest Department
wle, with respecl e Wild Life Sanctuary fNotienal Parks) Critical Tiger
Hahitats in compliance of wvarlous orders passed by any eother law
Jactfrule/ regelation or order of MOEEF andfer amy Couwrl / Tribunal
Lhmve to Himse,

That regular waier sprinkling should be carried oul in  critical areas
prose to dir pollution and having high levels of SPM and RSPM such as on
hiavial road, basdisg snd enloesding peints snd transfer poinls

Page 7 of 4
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Hewid Dillcw [Mines |
:& Rajasthan State Pollution Control Board
] 4. Instinstional Area, flsalisna Doongari, |spur-382 004
W Phone: 0141-27 16814271681 3fax: 0141-27 16814
Registered
FileNo  F{Mines}/Rarmer{Godha Malani)/53306{1)/2022-2023/313-317
OrderMa 20232024 /Minies/ 10023 Dale  19/84/2023

Unkt W 4 124033

i7 Thal the mine shall Install adeguately designed rain waler harvesting
strugture (or preventlon and recharge of groend water bn snd around ihe
lease area.

if Thatl the mine shall met allow making any cbstacies o any satursl waier
Aew ii.e, natural nallabfsteam corrying rain water to any water body,

1% This the mine shall not allow snesthorized dispossl of say salld waste en
land insdde or oulside the premises.

0 Thal ihis conesnl e cslabllsl  shall be  subject s comipllance el
directioaforder passed by Courts af Law in the matier, il any

21 That the lessee should dump the overbuirden b such a maaner Cthat R
does mod get washed away o nearby waler lanks and lakes elc during
rainy season.

£2 That the lease shall oot intersect the ground water lable wilhoul
permisshon af CHWA

23 This consent shall be subject 1o validity of mining lease.

24 That Permissible mining of river bod malerial [Sand/Bajri] shall be
limited o 30 Lakh TPA[ROM]) from an elective mincable arca of 10257
Ha. with maxissam mincable depth of 1 meter,

25 That all other general conditions enclosed as Annewwre shall be siricly complied

with

26 Thal ihis Comseid is subjert io Uw comlitioss o stated above and general conditions
ns #tated in Anmnexwre. Further, the mining unit will comply with the provisins of
the Air (Frevestion & Cootrol of Follution) Act, 1981 and any such condibons as nmay
be specified from Bme o tme by the Sate Boand ander the provisons of the

aforesakd Aot

27 That te gri of this Consent o Esiablish is bsued from the enviromsenial angle
pnly, and does mot absolve the project proponent from  the other statutory
obligitiong prescribed wider noy other lw of ey ollisr instrement in ferce. The sole
and eomplote responsibility, to comply with the conditions kdid down m all other

loves for thee time-badng in foroe, pests with the induatey,/ anitf project proponent.

20 That the grant of (ks Consent to Establish shall wol i any way, sdversely sflect ar
jeopardize the legal proceedings if amy, Wmstituted in the past or that could be
matitubed agaimst you by the State Hoard [or violstion of the provisans of the At er

the Rules made tereander.

Page Jol &
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Head i¥iae [Misgs ]

Rajasthan State Pollution Control Board

e 4, lastitutional Area, [hakina Doogan, |aipur-302 004
w Phone: 01412716814 2716813 Fax: 0141-27168 14
Registernd
file Mo F{Mines)/Barmer{Gudha Maland)/S330(1)/2022-2023/313-317
Order¥e 20232024 /Mines/ 10823 Date:  19,/84/2023

73 That the grant of this comenl to csiablahfeperate i3 B=sed from (Se eowirommental
angle only, and does not alwobe e project propopest rom ihe olbher  sietstory
obligations prescribed under any other law or anmy other legal instrument in ferce.
Tiwe sole sml compleie respossibility, o comply with e conditops bid down in all
other laws for the nmebeing in forve, rests with ihe  indusiryfunit/project
propRne.

This bears approval of the commpetent aulharity.

Encl: As Abowe
Yours sincerely,

Crmup lncharge ¥ ines

AL Capy Tod

I

Ay

Direclor. Departmest of Mines & Geology, Government of Rajpsthan, Shastri Crcle,
Wil pruar..

Iui;lrn:l Oficer, Reglona OfMice. FRajasthan State  Pollation Contrel Bourd,
Wmbanparl-please  eowure  oompliance of coslitione of Cotsenl o Establish &
Emvironmentsl Clearaace ahd send bi-soatily report to Head Office

Mining Enginesr, Department of Mines & Geology, Gevernment of Rajasthan, Ajmer -To
iform thal this consent has bees isssed from the eovironmental angle only, and
prmiring  complinnes of any olher lawfascifrele/regulstion or onder of any Court
[Tribansl s the sole respomsibility of the project propopest ond the concerned
deparimenls

Masier File .

i Thee hdtioral BOCF (WL e Chesd Wik Lils Worden, berps B e inaatotanil
B b DEF(WL ) Agrt Te indgrs Tl 1) COPbenst Puie bty Miosind Brgrm S dfiruiarsinl Angle anly, ard
WAL ERRPRENOE O By D lead et segUnlss & cree of Bevy Couet Tebunal a B aci reaporadably of
e proyerl progerent el T CSrietesd SeiartTet

Croup bachargeMines

Page dof 4
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Heaal Office | Mines |

Regiatered

File Mo FiMinesl/Ajoser] Kelari}f irP bl 1] f20d1-202 4/ T18-322

Order®e  o823.2024/Mines,/ 10824
Umit i 134,003
e S BHARAT SINGH SHEKHAWAT

Mohan Hagar, BjS Coleny, jodhpur (3142006 ); jodhpar

E-Mail : gudhamalanibajrigngmail.com
Grant of Cenvwent to Operate  under Section 21(4) of Ar [Prevention & Contral of
Pollition] Act, 180 lor your Misor Minoral Mice &t oear Villages, Teloll-Eeleri

apby

i,

District- Ajmer [MLMNo-MLNo.5/2013 }

(1) Your applcation dated 01/04/2023
(6] Reewived on 01 /04/2023

Rajasthan State Pollution Control Board

4, Institutkanal Area, |halana Decngan, |aiper-302 004
Pl G4 1-27 1681427 168 IFan: @14 12716814

lin view of the detsils sebmifted wide your above referred application/ docements, the
Consent (o Operale under Sectioh 20[4) of Air (Prevenitien & Contrel of Polltion)
A 198168 hersby ganted for caring mining sctivitles, This consent 5 subect 1o the

fnllowing stipulatinns:-

i That this conseni & boing granbed in fovour of Mfs /S BHARAT SINGH
SHEEMAWAT, a Mine of Minor Mineral baving MLNe-MLNoS5/2013 s an area
measuring 10257000 leclares alfuear Villge- Tehsil-Kekri, Desuro-A ) mer,

2 That this consent is valld for a period from 19/04/2023 o 29,/03 2024

3 That this rosssnl & valld Sor Following mining ac ivities -

Behimeral

Permliled Minlng Capaciiy

I Bajri [ROM)

MOS0 00 TON PER ANMNUM

4 Thal the project proponsedt will comply with the Stamdard as peescribed wide the Minbiry of
166k Movenilser,

tnvironnient, Forest and Chmate Change nifcston no. GSH S2a[E) dated

T with respect To Motional Ansbient Air Quality stamiands

Pags 1ol 4

Signature Not Verified
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Waad Office (Mines )
Rajasthan State Pollution Control Board

T 4, Instivisonal Area, [labana Doongert, [aiper-302 004

W Flaoise: 0141-2TT6884.271681 3Fax; 0141-IT16A14

File Ko

owiller Ra

Uiy 14

=
-

il

13

LE

15

Hegislert
FiMines)/Ajmer]Kekei) /o946(1) /20232024 /318 322
20232024 f Mimes /L DE2A Dule: 10042021
124,007

That this conseet (o sstablish/consent e operate 8 only for ceryisg oot minieg of
mineralfore  and  not  for  sny  processingbenefotion  or  orushingfgrinding  of
ore/mineral for which a separate application for consent to establish andfor consent
in operale shoukl e subisitied, The project propomest B regquired o oldain sepraie
consent to establish and consest fo operme for carrying eut mining of other
minerale{s]. o any or processing/beneficiation of such mineralls) and lor  any
additiary fospdilication faliesraion ar chainge in proces,

That the ocouplerfopéralsr of mine shall ensare thal all the curmlltbnis
impased in the Environmenial Clesrance granied by the MoEFECC vide
lelter dated 02,92 /2022 are strictly enmplicd with

That this consent s walid for production of Bajri(ROM) & 30lakh Tos per
Annmm. For sy change in  producl  amdfor eorease  In capacity/Tease
arca, Lhe mine has to seck fresh Environmental Clearance, conscal o
cutahlish & consenl Lo operale

That plantation shall he developed se a5 s cover al leasl 33% ol lhe nial
land use for miniog and allied ascibeitles ss given ln Approved Mining Plam
and shall he maintained al all the tme o malnlsin aobiestl air guality
around the mine

Thst the lossee shall sshmit monioring reperi of Ambient Alr Quality
within Uve bease area, snce in 3 months,

Thai ground water shall not be abstracted without prior permission of
the Ceniral Ground Water Authority (CGWA).

Thalt haul roads sbould be regulsrly graded and compacted. Regular
water sprinkling should be carried out om hawl rosds o minimize dust
gunerations,

That adeguate measure shall be taken for contrel of fgitive emissions
iromm ihe arcas prand o alr polletisn

That you shall mnot establishjoperate amy stone  crusher/mineral
grimding/minersl processing plant  within said  lease  withowl obtsining
prior consenl of the State Baard,

That ihis comsent o operate shall not be wvalid, W the lessee has oot
obtained permissions reguiced, i any, from NEWL/Forest [Department
vle. with respeet fe Wikl Lile Sanctuary /National Parksf Critical Tiger
Habitats in compliance of varipus orders passed by any other law
juctfrule/ regulation or order of MOEAF andfor any Court [ Tribunal
Ume Lo time,

That repulor water sprinkling shosld be carvied oul im  critical areas
prome o air pollution and having high levels of SPM and RSPM such as on
Tl ravad, liddieg and anlosding paints and Lransfer paints.

Page 2 of 4
Signature Verified
Dighaly frakash
D 302304, 33 15T
Flideberrs

L zinice.
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Wi DT loe (Miiees |
Rajasthan State Pollution Control Board
e 4, imatitetional Area, [halons Doongart, |aiper-302 (44
W Phone: 0141-F716814, 271681 3Fa: 0141-27 16614
Registered

File Ma F{Hﬁﬂﬂfﬁh—[wuﬂﬁ[lmm—tﬂ!lﬂi&!ﬂ
dpder M

2023-2024,/Misves/ 10024 Dale:  10/84,/2023

Uimbt Ml 124033

16 That the mine shall install sdeguately designed raln wabter harvesting
struclure for prevention and recharge of grosnd weler s and arosnd e
[ease area.

17 That ibe mine shall netl allew making sny chslacles o any sstursl weisr
flow i.e., natural nallah/steam carrying rain waler Lo any waler body,

if This the mine shall not allow unawthorized disposal of any selid waste an
Lamd inside or sulside the premises,

19 That this consest bt operate shall be sobject 0 compliance of
direction/orider passed by Courts ol Law in Uhe matter il any.

20 That the lessee should dump Lhe overburdea In such a maaner that |
does not get washed away o0 nearby waler tanks and lakes elc during
radmy soason,

Z1 That the lease shall not  intersect the ground ‘waler lable wilhost
permission of CEWA

13 This consent shall be subject vo validity of mining lease.

13 Thal Permimible miniag of river bed material [Samd /Bajri)] shall be
limited Lo 30 Lakh TPA[ROM] [rom an elleclive mineable arca of 10257
Ha. with maximam mineabde depth of 1 meter.

24 That all other general comditions encosed as Amncxure shall be siricily conuplied
with

25 That this Consenl i3 subjeci (o the comilitioas as #ated above and geoeml comsditdons
ad stufed in Anmoxers. Farther. the mining wnit will comply with the provisens of
the Air [Prevention & Comrol of Pollwtion) Act, 1981 and any such condibions as may
be specified from time 1» time by the Sate Board wnder the provisons of the
aforesald Act,

26 That the grum of tis Conseol o Operale s bsaed from the enviromasental anghe
only, and doss nel  absolve the project proponent from the other slatutory
ubligationd preseribied under any olher aw o any slber strument in force. The sobe
and complete respossibility, to comply with the conditions bid dewn im =il other
Ll Fovr thee Himetuainig i forre, rests will the indestry f onll) project propanent,

27 That the grant of this Cossent to Operate shall nol, s any way, sdversely aflect or

jroparcdize the legal proceedings. If any, instituted in the past or that could be
iratitnibed against you by the State Doard for violstion of the provisions of the Act or

the Rules maxle thereunder.

Page Jofd
Signatura Verified
2 P
Crpter 20125 04, #5- 45-35 15T
Roason:

L peaicn:
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Haad (ffice (Mines |
Rajasthan State Pollution Control Board

E 4, Institutbonal Area, [habna Deongan, [alper- 203 004
w Plhome: 0141271681437 16813 Fax: QL4 ) -ZT 160104
Registered
[File No FiMimea]/ Aimor{Kokn] /o946 1) TAZ1-Z024 /3 18-327
OrdsrRS  2003.2004/Mines /10824 - SV

Usin Tl & 124051

g8 That the grant of this coment 1o ecablishjoperate 5 ismed from ihe environmenial
atigle only, and does wol shsolie the projes  proponest  From the olher statulory
obligations prescribed under any other law or any other legal instrament In foroe
The sole sl complete respansibilty, o comply with lhe comditons laid dewn in all
other laws for the tmebeing in force, rests with the industry/unil/project

propansnt.

Thin boars approval of the competent authorily.

Encl: As Ahave
Yours dlncerely,
Crmu i hargs-Mines
AL Capy Tac-
| Mirector, Depsrtnsest of Mines & Geology, Government of Rapsthan Shastri Orcle,
Usladpiat_

! Regionsl Officer, Regonal Office, Kaxjasthan Stase Pollution Control Beard, Kishangarh-
please  susure  complisnce  of conditions  of Consest i Operste &  Emvironmenial
Chearance and send bi-monthly report to Head Office

3 Mining Engiveer, Deparivesint of Mined & Geology, Government of Rajathan, Ajmer -To
inform that this consent has bees bwwed from the environmental angle only, and
ensuring  complianee of any olher lawfsctfrelefregulation or order ol any Coun
[Tribusal & the sole respomsibilty of ihe project proponest sied the concemed
depan menls

4 Master File .

| The hodiare POCF (W | s Chf Wi Ly Wardes, bebsrpn Bl b Paians inthaoral
B e THCF (WL ) e, T wonen Tl T Cormest i bt st from P snvemamantsl angle enly sl
sy compience o sny e Lindeetrie et o geoer of vy Coun TrEunal & T sols resparaibiity of
o el POerT 303 e EEREETa Saprirnty

Group Incharge-Mines

Faged of 4
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State Level Fauvivonment inpact Assessment Authoriny (SEEAA), WRajasihan
Noom N 11, Aravah Bhawan, Jaiper - M204,
I TITT T Sl P i B s 315 g Paid 53 TE2 ) Fres )

AN N

This bas gvictenoe o Yol I.|.'|'|’H:;‘||“ﬂ datend 2500 3020 sevkang amwndmeni iy 12
beied by VSETROC dited 0702302 for the project under EIA Netiflestmn 2004, The
Propread b boon appased o por prosoribed procedure in the light of provissons wlcr e
EEA Somfieatan, 000 o the Basis of the mandatory dicuncnts cnchosed wilh the apphoation

The SEIAA Rajssthan consslerad the Project m 5108 meviing held on 10012005
mal rewelved W sccept the peooramendation of the SEALD and the following amendment s
reing made w e EC ymanted caricer vade MoPFF&OC letter dated 03,02 22 on e base o
Form 1 Fovmmed wnd cther regquoite decaments., subpect 10 same bans & conditions

"~ B No 5=

= —

 AMmersdionts mr h-m; il I )
i River Samd Miming Projoctios muakiny saladiiy ol EC co-lenmimus with tha
B proiasl omd ingrease i minesble depth of mummg from I meier o3
meetsr without any inerease in total mining capscity and without any mcrease |
i mineable wea having, ML Neld 2013, Mine Lemse Asen- 101570
Hestares, Prodection Capacriy- 0.0 Lakh TPA (ROM). Kbasra Mo
Village Wevemse of Villages, Tohul- Kehrd Dintrict: Ajmor. Rapsthan
{Propusal no. 204006) with o velidity af FC may be hept co-termimin with

. the lease pociod anly, a = N

Additisnal Candition;

0 ML F&CC in the carller gramted EC vide dated 03022022,

i Minisiry's ONL Na, 22-3201E-1AL I daved 08002009 & 1600] 2020,

i) Canditions s por Sustsinabde Send Miiog Mansgeneat Guidelines 2016 and
Eatorcement & Monitoring Guidelines for Sand Mining. 2020, SOF issucd by the
Hajasthan Staie Coos crnment (o presontion of Blegsl viver sand mining in the stare.

v} Further, the PP will hove 1o ensure the compliances af all the dircctions isocd by
Tion e Canrts w itk reference bo River Seinad Mg

wi The PP shall cubvmil actioa takon report ol Compliance Repart (o Integrated Regieanl
Offlce wndd RSPCE. Jaigrar, within 30 duys
1. The velubty of LT may be kept co-termings with the bease perind.

*  Pepmsissible Sisiag of Bed Material (Send’Bayn) shall be honded 46 30 Lakhs TPA
i) feom an effective mincibile arva of 102570 Hectare.

1, The propec proponent shall sebinit the menthly prsduction detals and the compliance
ol the plantation of the carlicr EC Io Regirmal Office of MeEF&CC and Minng
Depratrmie, Gost of Rajubon

4 Ve project proponent shall ke ol messures for the surveillance as proposed by the
pravjest proponent The statis of snplememation with documentary prool needs 1o be
suhmitted to Regsonal Dffice of MeEFATT,

4 The eomserateop plan o comullaton with the Fares) Deparement shall be implemented
and comnpliance of the same shall be submitied 1o Reponal Office of MoEFECC

#i, e progest prosponsnt shall impfearend ibe mitlpation measarg e contred the impast due
o tmansportalion e Koodha masd, wansponation of saod fron villsges vang
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kit shslad b i h'l‘!.nl.ll B il ﬂl"h'hﬂ;! b miwes b Javi bolsie
i L ST ] vpumarrial, rll.:ml.jll.lil ch e oty splle of s Pl sl ld b cie ;l'n.'ll,\i
s iis | vear tpnboks sl medt B ovveillingpland qullupr sl (e mromaral b b seasded,
eoneTed  Bamspettation fplanentann i ek sappiorting docemiints &
Pt betore sl adber shisll b ssbupetied Jos il Bagied €0 Top of Mol | & 01
Vi prosect progauend ohall anphonon sl metigaine mesuns envisagpod n the
Ponroramentd Mmoot Plan o0 810} amd vomntind dunng e presantaien and
cabacyiart awbmisassns A soparale Frvikonoent mangmonent ool (EMLC) shall be
et = inin sl suand Taings nedos oo gialiTicatissn @ covsmmment b suppeaming
staft . Ieplomentstion report with supparting docaments, tes! reports, goo- lecations
Aphutographs befre and afier and comiposition of FMO shal| ke submiticd o thy
Reswona! Offee of MolFA CC

The progect proporemt shall miploment e occupational heahh plan aod provide
pasonal pretective equspment to all the sorkers hedmots, dust masks. car mullsy,
provisism ol wile deinking waler t '“_:ﬂ.ng., shicltgrs i iosd el I addvioon b Hhis
Orepupational heahh check-op of all workers workamg 10 mine, and palmonary fimctive
bnd G workers workimg i dusty arcas Implomenmtion seport with Supgorting
Bocurments & plosographe boforg and siter shall be submittod o the Regonal Gifice of
UaEF& L

- For subsequens penod, PP il sybvt fresh anowal replenishmant sudy to MoEF&CT

lag amnanadiveemt in B for moupesble guantity and maximem ponnission ilepil fiw mainig
based o the soaentific fimdings peplenshment study. Such study shall be placed belore
EAC for appraisal for neat wee veurs 1o asess rale ol deposithn and accondingly,
ratecubie productns capecily 3 depth can he prosnbal hesal on tromds aralysi
proaichend it is founsd sorenaficaliy satislacimy by EAC,

Statmtors complisnge:

Thes Enveronmental Cleasasoe (FC) 35 subpyt @0 oplosdirections of Hon'ble
Supremg Coun of lndes, Hon'Me High Court, Bon"ble SNGT and any it ot of
Lo, is i appluable.

Thie Progect propeicmt comsplies aith all the aatusony reguirements sd pudgmens
of Hopnblle Supreme Coan dateed Aggust, il T m Wne Pefiton (Cndal) Sa, 114
of 2004 in matter of Common Coise veras Unbon of India & O bgloe
vy e minig vperabions

The Depasment of Mimes & Croulogy, Government of Rapasthun (DMG, OoR) shall
costre that miong operation shall pot be onsmemicnd 11l the eslire compensation
bevrend, o any, Bor i el mwmng patd by e Project Proposent through Deportmenm
of Mimng & Ceology i stnet complionoe of Sudgment of Hon'ble Supreme Coun
dated 2™ Augmt, 2007 m Wt Petiion (Covil) No. 114 of 2004 i matter of
C s e versas Uinsos of Indis & s,

o case the praject falls within 3 distance of 10 bm (rom the bsundars of 3
wuthonsl Parkd Wikllile Sanciaary, shercin Tfinal ESF “elificaton bhas net
been issued 3o far. the EO shall cone imto effeet only after the PI* sbiain
chearamer from the Stasding Commiitee of National Boeard for Wildhie
(SCNIWL) as por OM dated 050820019 of MaEF& CC.

Phes fnvimnmients! Clearamce sha'l becone oporstional only ater receiv ing tanmal
SUNBWL Clomance from Mimsdry of Environmont, Fooest & Climate Change,
(MabF& T} Govemment of lndis 1Go]) subsegquent to the reeonumendstons of
the Stamdoy; Comminics of Sativnsl Basrd for Wildthife, of spphicable 1 the Project
Fists ¥ snumersial §lemame shall becune operstonal asly afler iocetving Forest
Clearamce (FC ) wnder the provision of Forest Conservation Act, 1980, of apalicable

\
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Bak T "'l iy 4

fract Propmet (FF hiall whapn € B TN sty prad o 2 _
i trva s ket ol e cnsibthons strpuilascd vhercie Tiw mintag Wiy shall
pod sty el olvigmang Cotbsgmd bs b stalibiade 1 osricat! i § et sty Fee

bt i |atiein L ciiitns] sl

arul

L Fiee PP dhall asftcre s the pROs e o ihe Mites Act, 1942, Mine ol Maweral

i s hopement & Regalatoad. Add. 2008 and wulis A sepuleions made thets kT
Pi* sl sfhenr T Vs cirgulars tssed By Ditech e Ciereral Mines Safen
LIS wnd Indian Prarcas o Mimes. (ERND) Srom Ee Lo Bme

The Prosce Prgenset shall obtam consents o ail e wengertyed land swnen
hefore st of miming operations, s per the PR7VIIORS of MMDR A, 1957 and
ruk-nukllu-rrunhrnmmrd‘hm‘mﬂu arg wint vl by

The Poopest Proponent shull foliow the mwnmﬁpmﬂdtnmﬁf
ey Ofioe Memotandum No. -1 101V 77201 4-LA1 (M), datedd  20th Outobes,
3rl4, prthed “Hapact of mimng acti s on Mﬂdmh nriing
Proexts «heyan Il.-hmm-nlﬂﬁumuupﬂn!mwmw
Habvtanioes mhﬂlmﬂ-rmqlﬂ-rdhthrmmmmﬂ

The Progect Propuonond Mﬂﬂnmmpwpﬂmﬂiﬂlufhwﬂ
suthoritics Tor drawl of roquisds quannly of surlface watet and oo COWA tor
b al oo grouml wale Koy Hlw At

A copy of EC fetter wall be markel 1o concermed Panhayat’ fecal NGO e i
frown wheon saggestuen nﬂmhummmﬂ while pmccssing the

propereal.
stabe Pottution Contml Hoord chail b sespoaniblic o display of this EC letier al i3
I-!:q'uml oilice. Dhstract Indusing Centre and © wlbexton’s offe Tehuildar's O fiew

MIhnﬂmmtﬂnﬂrm:&whrﬂﬂuﬁﬁfww
lhﬂhvhﬂlmmdﬂﬂﬂhn
mmﬁimﬂnihnnmdmhmmmﬂﬂlhhmm
qu}wﬂhmdhwmmnhmﬂmﬂﬁm
mnnmdﬂtt'ﬂnﬁuthwhmnnmaihﬁmm
Conre] Boand m-muwwn{hwmmu ol Rajasthan,
RS T G eomphance wd fecend
mwﬂhpnﬂﬂm#hﬁ}ﬂﬂ' SEIAA for ay change @
fhnﬁﬂﬂlhuﬁﬂ;hﬂ-ﬁﬂ#ﬂﬂﬂiﬂ“hnﬁl‘ﬂﬁm
l:mnmﬂﬂcﬂdﬁnmuﬁwﬂﬂhﬂﬂﬂﬂHMH
]l_'l;".-Frmuﬂ:ﬂ'hfﬂllﬂlilhﬂﬂﬂﬁuﬂdﬂlﬂnﬁﬂdﬁm
timi lo e,

ihe m;wﬂwmmpmﬁhmmmw:.ﬁh
rmn;hmhmndmﬂudiuﬂmﬁn!ﬂhum“
F1A metificaton datod 1501 2006 and 41072016, then such mning bease will be
M'Wmﬂ:ﬁnpﬂhmhmﬁwhhﬂhﬂuﬂ
and there han boen EIMFMH&WMWMW
will further oltsure thal revesed LC q-mmw-ﬂmh—awm
iy e clhuster

The hiwmnumlnih“.uﬂ-mm#ﬁmwm
puguﬁ:munndﬁﬂhﬂmwhuhwhwhﬂhmﬁhﬂ
.hemuqmitmﬂmhhd--n-ﬂﬁmnmuﬁrwmﬁﬂ
bondiden, (loea. Teuna €fC

That the praee of his EL h-ﬂhﬂhmmmﬂ-uﬁhnﬂdﬂn
mduhﬂwlhrmdwimmmmmpmﬂﬂ
wﬂﬂ-n;dﬁrhﬂmﬂhﬂm-m The sabe and conplete
mpmuhhh.mmmﬂ}umlhwnﬁmhﬂwmdluhiwwﬂi

.
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teflmetnlsy = b ol o il By proseet o i

St LTl enpunin on ot e in the propect il by comiod o it
o apym, il sl e \_11_'!._.\ Alekia 1"l = e cosg may b iy oo I"lik‘-l“lﬂﬂ'l
o aREat Y eoject propess) e dhess asmatiad o e Authetsy o
choanancy, s Trgay ety bl be masbe s the Mthase v Hlmlmmﬂr
Conatibanes mppeesid sad e inchnke shfsonal oonsaeemal protectson mesres
Feaghinnd . i1 sy

e B bs huble w0 be sgocal rovebiol 10 cne @ s found that The PP b
deiberatily concedlal sl o leracdod Lilse and iibdeadung nlwmibion o datg
a ek e mstrial W soreoning ot soopng of apprasal o decheon o the appdataog
LR

UEticrals from the Deparment of Essironment. Goteminent of Ragisthan, Jaipar
Begronal Ofliew of MoFF& O, Lachiow, HSPCB who windd be monronng th
unplomettaag of Envitaamental safoguants should he extondiod full conperation,
sl ol dusarmsents dats by the proseat mropenents duning thew mapocion A
somplate st of all the documents submitiod b0 SFIAA thould be frwandad o the
COF. Reponsl Offioe of MokF. Lovkiow. Deparonent of  Envisament,
[hnnmmnlhmhq- BE5PCH
Ihﬁﬂhwnmhﬁﬁ--pﬂmu&“ﬂumm.
i kvand ieeseany. and 1o ke aion acluding revking of the environmen)
clearase under the provesmn ol the | ayionment (Protectan Act, 1954, 1 ety
eliocin ¢ plomortation of the wugpetod sabepuand muswres us o g bound s
Rt actiny ELEnReY

The abwive copdimn shall by enturcod amweay othery under the provisons of Water
IPrcientivn sl Comtrol of Pollutn) Act, 19749, the Aar sPrevention sad Controd of
Pl Aet, 191, the Ean inment | Prtecinomi At 1956, the Public Luatitty
timsamancey Act, 1991 and EIA Notifcaton. NiOA iy with their amendmenss
=l males
Th#ﬁﬂuﬂuﬂ-p-dmhuhrqﬂmﬂahwﬂdﬁ
clearmnce trom Standing Computior of Natwsal Boand of Wikd Life (4 applcablel.
0 lmtwmnmdwmﬂm imply that
e ) ﬂWdﬁhmHthhmhhm
el Prosjuoals ls foeeen ﬂﬂﬂﬁdﬂh-ﬂthmhh
wumerel cthones on i mets and deoneen takion scesedingly. The investoens
e i the progect, 18 any bood oo BC w gramal, s satiepation of dearaics
frown Forestry and Wildile apocts shall b entirely ot the cowt and 15k of the PP
mll WL & OO RELAA STAC DOF adasli pun hm-&mhmi 1]
ﬂ'l:’ mianter

Mhe SLIAN, Kapmthan way rovele or sospend i Emvanossental Chearance, §
emploinotaton of any of the abeve conditams s ue

I I sdhall sarbnnd an oo srommeental stsiormon) Pt Uhe Bmancial youn enabing 1w
Sarch mn Form-V o prescobod sador the covironment (Protection) Rudes, 1985 g
sncded subeuenily ob of befare the 107 iy of September cvery yvar, b the
Kajasthan Saate Pollunes: Comeol Baand SEIAA and shall alio be pat on the
webaiti of the compuny wml' indwntry with the datus of pmplance of
envitimenerital cloatny dotabiions and shall aw be sevt 1 Uhe Luchpew Rugioeal
wffiges o MF-EHAA-IIH‘HIITMIHIHH”H’MH
A Peraa of Dorpeny.

This FU 45 granied bt mining of the woncsal with prodecrion mcraionaad i the
alning mhw-mﬁﬂ‘-ﬂmmnwumwh“
mﬁnﬂmmmﬂifﬂmﬁmﬂ-ﬂmmﬁnm
thererm il pendr the PP liahle ke bogal sction in socosdance with. Esvipamment
atald MTiming) |Lawos
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AL, the PR shall sporid e vanous ditweurils 9 B sepeein hoails = sl i
S aly L
R Y Ewells oial] enher T openaiel sl ol oximmoiods o eyuzppesd with iy ek

A

wnlean
[ivm evis bl ae qgualied ans 1{*1 et shaygld e sutieriited we Bigfasthan
il

1. Satic Pallution, Cigamol Board oncg p s monde, The momtoning satapling

. . imalvars ure e be carmad I.I-l.lqﬁ}' H!E.H‘EF '."l?m"l.':“.r (PR BSPUH Govormmonl

sapivmad Lak

WKL Wiasiing epersmons, if pemitted. shoukl be camed vt enly durng the daytime with

sade hlastinyg porimeters

NXXIL The PP shall camry owt mibmumg activities with open casl methad The PP w0

umilertabie Underyrowed meping only of permimal speo fically.
"suainable Sand

XXNIE e the peoicet related to Bajn mining the PP shall jollow lie

Mising Cusndelines 2006 and ‘Enlorcement and Vomtoring Guidelines for Sand
Mining. 20207 Laid down by the MoLF& CC, GOL The Bign sand mining sctivity
i restricted o theee mwtars Brom grownd level o water Jevel whichever is Jess and
the PP shull ganey out fiver samd (Bagri) mmig activiey only mamially or semi
mecharsol methnd g+ provided under the *Sustaiashiec Sand Mining Masagement
Gadelines, 2010' and *Enforcoment snd Meonitoring Cradelenes for Sand Minisg,

S

XXXV Any appeal against this envisssental dlesrance shall b with the Nutional Crecn

Tnbunal, if preferrod, within a peniod of 30 days & presenbed under section L6 of
the “athonal Chocn Tribusal A, 2010,
Air guality munitoring sed preservation:
mrnq'mhufm:n:ﬂ-uuMIumuhmlmmmhm Aar Uhusdiny
NMonitonng Statioms with | fonc in upwind and 2 iwe) in dosnwind direction based on
laig term clanstnlogical data sbout wind diection such that an angle of 1207 s made
beiween the monionng lovaons #0 monstor critical parameters. relevant for maning
aperutions, of ali pollusen vie ML GO, PSS NOZ OO and 502 o as per the
methodology pentoned in NAAQS Noafication No. B-26016 20 W PCLL dated |
g1 12000 covering the espocts of tanspostalion and use of heavy muchinery i the
impact zone. 1he ambeent air qualite shall abo be ymumtored 3 promina places ke
office Bullding, conteen wie. B8 per the site condion o ancerain the expuosure
charscterisiios at specific places. The above data shall he digially dosplayed within 03
mrths i froe of the imsam Gate of the mine sie
Effective safeguad mesasres for prevention of dest generation ard  subseyuent
(ke reguler water sponkiing. metaiied road eonstruction eic.) shall be

carned ot .nmmu-wm-mwmnmmﬂm.in
evident such as hasl soad, ooding und unlosding point and transfer poits. The Rapitive
dusi emigsioss from oll worees shall be regularly controlled by installation of regquined

ipments” machinenes and prevestive moimenince. Use of saitahle watcr-soluble
choriical dust suppecssing agems iy be explored for betier effectivencas of dust contid
Syt hd\ﬂihtmdﬂmdrpﬁkumﬁdmimWﬁgMﬂthy
the Mol F& U Cestral Pollution Control Board

froas COW A In case, mamng operanen imalves micrsection of grovind water whle o a
tascr stage, then PP shall ensure that prior approval froan COWA snd MoEFE CC & in
place betofe such mining spemations The permission ke intersection of pround walcr
wable shall crseptially he hased ue detailed hisdro-goobagical sudy of the anea.

Reyular mosstoring of the Now rate of the aprings el pervneia] nallals flowing m and
pound the mine lewme shall be carnod out and records RaRine. 1 b natusal water Bodees

|
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sitel ave shriine wludy are Mivimg il ansepd e Village, Penild mol be distarbed The
Water Table shivulid b purmirad s @ 1o e o bodow dlhe pro-TEnES period i
R il SRk W glel s I"P. 'II. R i '||Il' I"tn|-|."|: I'-H-ﬂ'-'“'l-“' b e F““""IL‘ L e lh’t
Wil apen o el ase, g PRy ym [ I:EF.I.IL.‘ PP LT o watyr table i 'I"I" avll
bovalwd it village shwoslid b g smpuoraaband de dscertann The pmpact of imdomg r jersannil
watter ke Th Report en chusges m ool water lesol amd quabiy shiall be suboutiod
aff o mionthly Baas be the Reponal Ofice of the Mmistry, COWA and  Suae
Giound= aler Daparimens State Polhanon Conined Buand,

Projent Propenem dull segnlmly mvmriat and mamtan revinds w 11 ground water level
andd quatity moand seound the mine lease by establishimg a network of costing well as
well s mew presoanwter mstallations dunng the miming operation in comsultaton with
Central Groemd Water Awthority’ Sewte Geound Water Depaniment. The Eepon o
changes i Ciround water bevel sl guality shall he aahursiited on six-monthly hasis 1o the
Regional CHiice of the Mmistry, CGWA and State Groundwates Departriens | State
Polfusion ool Board,

e Progect Proponent shall undenake reguler momtonng of sabural water course’ water
rosouTces spmgs aned pesenomial nalishs cxsting Mg in and mound the mne lese
and mantam s records, The praject propoaent shall wndeniake repular monitoning of
water guality upsticam md dewnstream of water hodies passing withn and nearby
adpacnt o the mine foass and mainten 1is megonds. Sofficiem number of gullios shall be
provided @t appropdare places within the Jeuse for sanigomem of water. PP shall
caryoil regulan wenioning Wit pll and wluded the sone in munitoriag plan, The
Parmneters L e sionilonal shall inchade thar water qualiy visa-vis suftability for usage
“ et PO critera and low raie. W oshall be ensared that no obstrection and’ or
aleration Mo misde o water badies dunng mining eperstinns witheut justiiication and
pervor approval il MelT& CU The reonitong of sster cobrses' bodies crisbimg m loase
aven shall be carricd ot four fmes 8 @ year vie pre- mansos (ApRl-May), monsos
PAUgUAE, oo (Soyominr ) and wintes Ganustv) and the recoed of nsshiloned
data may b sont reguluty to Ministey of Favimsment, Fosest and Climare Chasipe and
e Rogwnal Office. Central Graund Water Avthority and Regionsl Director, Centrsl
Covvrnd W i2er Board, Stare Polletion Contrel Boasd and Central Pallation Control Board,
Clearly dhivw mg il trend anolyss on s -monthly basis

Guahity of polluted water generated Fom mining operations which inclede Chemical
Oy e Dermiand (OO i mimmes run-off, aced mine drainage sed mveal comtamination in
rumod i shall be nuwrmatoned slong with Total Dissalved Solids (TS}, Disschvad Oxypen
(DO, pl snd Total Suspended Solds (TSS) The monitored data shall be aplosded on
tie webrate of the company as well o displayed the project site in public domain, on 4
dupiay boand. s 2 suiable locaon near the muan gate of the Company. The creular
No|-200027) T006-IA K (M) deted 27082000 issued by Miniiry of Environment,
Forest sl € limate Change muy also be refemed in this regand

Pragect Proposwnt shall plan. develop amd imploment ramwater harvesting measares on
long term basds 0 sugment ground water sesourcds in the aea in consaliation with
Comteal Lot Water Heaed State Geoundwater Departiment A repon on amount of
water rehharged swceds 1 be subsitted o Regional Office MolFF& CC annually,

Industra waste witer |workshop and waste water from the il should by propely
eclleciod o reated s g o condum b lhntiﬂdnudmmpmm I Sme o
tme. The stancdards thmﬁdwcmmupnm;nmmh
crmcemed St Mollction Control Boand (SPCR), The workshop elfuent shiall be treated
J"r?:i“ sl passape theowgeh Okl and grease trap,

water bhalance water auditng shall be carriod out and measure

comaumtion of water shall be taken up and repoied 1e fhe M:mﬁr
Mk b & O and Statg Pullaion Contrl Boaasd

Moive and vibration moendtoring and ey i

b
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The prak pettichs tehoasty 8 SO0 diimce of witlum the reagest labilabion. whickeod o
iborgr slad by mionddeiod pershivadlly ds pet applicable PEATR e [P

Titae tHumpmai & ansd wsend 30 myd ot projedt setee dindusth the villages in respect of hasths
Pt wiid amemial populaissn. Comseguenl Seeping diseidery el sovss alleet the
baadin i the sdlages hwatal elose b mining operstions. Hatator have a rht o
Cimhins asal v modse vels gl mghd. PP el ensae the the bolingeal cbmk o
tha wiilages 15w duturbet; by ovienbmg the foodligdas masks away flum 1Be s llagen
arid Bewpmnp the noise levels woll wittin-the preveribed limits for day moght boers,

The Provea Promonert shall take mepases for comal of oeise levels bokos 85 dHA @
U work envienmest, The worber engugled i aperatinns of HEMA, e shemid he
procided with car plugs mafls, All perwane mcludimy lsborers working 12 dusty wess
shall be provaded with poriective respiratony devices abongg with sdegquate traning.
awarengss and mformation on safety and heaith aspects. The PP shull be held responsiblc
i cans i has hoen foand that workers. persosals' laborers e warking withoul porunnal
ProteClive equiphient

The ambvient sore bevel should confirm w the standsrds prescribed under E (F) A Rules.
P vz T3 dB A during day teme and T AR A dering naght mene.

Aiming plan:

The Project Proponest shall sdhere o de working parunciors of mimng plan whick was
wubemitienl At the time of BC appraisal = heren yearwise plsn was mentoned for total
eveEvabion i ¢ quantum of mincral, waste. over burden, inter busden and top wil efc.. No
change 3 bavie prmng proposal e miming technolugy. Wt excavation, mineral £
waie produstion. lease anes and scope of working (vie. method of pumng, everbunlan &
dump managernent , DU & dump muning. minem) ransportition mode uMimate depth of
mimng etc ) shall not be carned out without prior approval of the Miniswy of
Enviconment, Forest and Climate Change’ SEIAA, whick enmil adverse environmental
unpacts, € et of it 1s & pan of approved mining plam modifed sher grant of FC or grantol
by State Govt m the form 1o Shoe Term Permit (STF), Query lscemne: o any other name
The Peojest Proporest shall ger the Final Mine Closure Pl along with Fiauwcial
Aswrance appeovid from Indian Buress of Mings Deparmment of Mising & Geology 2
rewpuined welir the Provision of the MMDR Act, 1957 and Rules Uwdelines made Thee
pmber ,\,ijqulindﬂumﬁtl*d]hwmmlm#
ths appresal of the e fem the cormpeion sathionity 1o the concernad Regmonal (ifice,
sMoEFA 0 SFIAAY SPCH for record and verificaton.

Thie lapdeazse of the mine lense wea at various slages of mining scheme as well as 3 The
crud-of-life shill ke governad s per the approved Miming Flan. The sxcavalion vis-a-vis
back fillimg in e mese leme ares and comeponding afftestaton o be mived n the
veclamed atee shall be governed as per approved mining plan. PP shall enswe the
manWHMWWhWMHL
sustgining  1he compliance status shall be subimiticd hall-yearly o the MeEFE CC
SLIAA SPCB and is concemed Regional Eifice,

| amdl reclamiatian:

The Crvaburden (O B,) gonerated dunng the mimng operations shall be stacked o
cammarked OB dump site(s) only and o should not be kept active for a Joag poriod of
mrumulmmnfﬂtﬂﬂwﬂum“dmﬂ-ﬂtdﬂnn
shiall be goversad as pes the approsed Minmg Plan as por the pridelises varoutars s
hy DLGAMS wrt safety in mmmg oneratinns shall be srictly adhered 10 maintzn e
srailiny of top st dumps The fopsed shall be wied for fomed veckarmaton and
p:q."'.ll.ﬁﬂiﬂ

The reject' waste gonetingd during the mining aperations shail be stoched ot earmarked
waste dump ane(s] only, The physical parameters of the waste dumps likc beight widt
ahd angle of shipe shall be povernad as pev the apprnved Mining Mam 85 por the
gudehmey circstars lsued by DGMS wr L safety m mining operotions shatl be strictly

|

i
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1=l fas pm | $ie afgtwdin ll'l-ln:'h“'
Fhe oo lamuliom o s dawp g abell e dbne mososodily EasmET o Ser e
i ol Vhipemg Plan wami Pliegwinaiin Yo [ lesiony Pl
Thar als Ty l'tl:l.dlu'rh EY P | P % okl N e ala e WL T Wil winitilidy atave s i B
niadeh ¥rag I|=|'|_|'| dﬂlln'm:r =it ot viiesn smd wimid % Tun olll Tl wwles tiasiy ol [r.._.l

LW % hlzuhlu"h sl Wity Pt ors sl ht. byl gt ateesn ool el spogios B rha
micreslimde The gullas femal se shopes showld be sdoguadely tilen care ol a9
prats the ot evall stabubiy of dumps. Dhe duinp mass duinbd b -'Jmf'm with the
belp dl doser coeapatan: thondyy orsuring proper filling levehing of dump mes I
aritbcal Ewan, T e P T [ 'F.l.m;‘..q m Bies I'h.l'l'"-' it whall e
undertabon S0 stabuligation of the dump g

The Peedeet Propoment sball cary wa wability sy w0 cav p beght
ary Han 5 moiow '“u-ﬂr“ mmﬂlhmmmw
aflice of MobFL OC RAMOA

Latch dan. weitling tanks and siltsten pends of apprepniate sz shall be constnuctal
e the mune serkimg, mmeral yards and Top Sod GH Waste m‘l prevent fun
ol vl water and fon of sodiments dractly im0 the water bodies 1% Rivar Fomd
eof b The collected water dhowld be anldired ot wstering the moee spcu. toads, ghocn beht
devclupam, plastation e The dnens soduncatation samps cte. shall be de-sihad
tepulicly peticplaly afier messnen s, and mantaine] properly.

Chieel. darms of approprise swee, gradent sed kngh Mhmﬂmﬂm-[ﬂm
acte] CH dhistmaps foe oy ent wtomee -0 and wdimsent Mos (e adjonag water bodies. A
wafry marEe af S0 shall bse Lopt ler dessprang of sanmsp streohaes over ad abosg pesk
raanfall thasal on 20 yoen det) and maximem dichatge 1o the mec and its adpining
v which Sull dw dwdp i prosiding adoguate retonticn timse peredd ety allowing
proper etthmg of wdiments ol matenal The sodimentainon s’ sumps shall be
commarated o the somen of the gartand drame

The top sl if any. shall wmporarily be starad 31 carmearkod mtei ) wakin the mape lease
raly @l slesld nd be hept wmanlized fior long The phasscal parameters of the top sod
dumpe fike harghn width and angic of dape stull be govemed as per the approved
Mining Plan and 20 por the puidchnes Banad by DGMS w 1 sufey in mining
spratans shall be sincly adbered w mamntam the siabdity of dumps. The el shal
be wsed for Lanad vev st and plaststson porpose.

Trams portmisaen;

o Transperation of the nuncrals sball be allowed = coe of roads pamang through
sillagpes abuiatiems, In siach cases, PP shall comtmcs & Ypass road for the purpose of
ratispuntation of the winazals ket = sdoguate gap vay 3t least 200 mcters) so that
iy sdhcyse muﬂm#mm-mmﬂmmﬂum
All Gty ress ting fm wadonimg and strenpiberung of eusting publse road fetw ok shall
e Dot By b PEan comuitatin with sodal State Gont Deparment Tramsportazion of
amnerals Minvedil ivad movement i cox of eniiting villape ruaal oads shall be allswed
ir gonsgltatem wath posdal State Gova Dpanment oaly afer regnrad sicngthenmg sk
that the carrymn cspacity of ensds 4 moranal to handle the waffic load. The pollution
ﬁhmmﬂﬂhhﬂmﬁdm“ﬂhmmﬂudm
sprinkbnpg wil also be done M.\’MMHEW-WM
and regalarly monitoned. Projoct should obtaim Pollution Under Control (PLC) com ficate
for all fhe velucles o suthsoneed polluton tesling centon.

The Marn hawlage raad wihin the mine bease should be peovided with » pormanenss water
wpeinhlimgy eangceent b dust supprevison. (hber toads withio the mine lease should be
articd sepulily with tesker-meuntod water spriskling systom. The other aneas of dust
procraton lie cwbing mone, mateial waevia poists, muterial yards ¢ should
mvariatly be provided with dud suppressen alvangements. The wir profhation comzel
vgiprmerty khe hag fiftor vacuam action by, diy fogpsg wyviom cts. ahall by
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A ol 'L| iw Tu '_I. wikhiFaal liv dnnipd gt al will .IIJ.I- nll'-llrl. (T | Tl ] M
vhal! fake nissossr s Hiddsttvs 1o dvvs) generstisa of fugiig et cHEss
Larpwn Bl

The Proent Proposcal shall develip peenbelt m 7 3m wide safuty aune all along the
mng bk h.nl‘_l-l hl} &5 thﬂ' |I.|.'_c|.|da.'lﬂ1 ol CPCH v sl baor fie aiwy sl l""'“l-ﬂ- A grnansling
e LA cpeTatioms withen e lease. The whobe Groos helt shall be devehiped w ithus
st © weary wiarting from sondaand mde al the sctr € pmning s The developmon of
grecnbel shall be posemed as perthe FOC gramald by the Minpmy: SEIAA urespective of
the stéjiclapsib muide @ apaeved mine plan,

Ihe Prosest Propesnent shall Goryout plantotin sfleretaton m hackilled and reclaimed
wres of wr g Do stoumd sata bods, slong the readsedés, in commurily arcas eic by
plarting the mative specics i consultatumn with the State Furest Depamen A priculuse
Departreent, Rural devebopenont doparvment.  Triba! Welfaw  Deparinent  Gram
Panchasat such that enly tose specicos be selocted which are of wse 10 the hwal peuple,
The CPCB guideline m this respect shall alss be sdhered The density of the trees should
B arund 2400 saplargs per Hectare Advquate halpetary provision shall be misde for
Prodeciten and sare of mees

The Prowst Propenent shall make noeesany sllerrative amangements for Lvestock food
by deschoping ariag land with o view 1 comipensate those e which ae coming
within the pone loase, The development of ssch grasng land sholl be dorc o
conultation with e Ste Government In thic regasd. Project Proponcnt should
eoaitinlly nplensere the divections of the Hon'ble Supreme Cown with regand w
noquuisitson of graging land The sparse trees v such prazay greand, which provaide mid-
day shetier from 1o seordimg s, should be senpulowly guandal prodeciod agmins!
felisng s plastatron of ssh trees should be proastal.

The Ppvrect Proponent shall undertake all peecautiomary meassres fie comseryation and
protection of endangered florn and adns and Scbedube- species duning munng operation
A Wilife Conservatuen Flan shall be prepared for the same clearly defincamg action 1o
b takiem for conservatiom of Mora and fauna. The Plan shall be spproved by Chael Wild
Life Wanden of the Stne Govt,

And implemiorted m consultatios with the Swee Forest and Wildhilc Depanment. A copy
ol Wildhife Consersstion [flan and ite implementatmn status {snnual) shall be submitted
to the Remiana! Office ol the Minsry SEIAA

Public hearing and human hrakth issoc:

The Prosect Proponent shall appoint an Ocvupational Bleaih Specishat for Regalar o
well an Penodigal medical exaneration of the workers cagagod w the minmng scvitics,
3 per the DOMS puidelnes. The records diall be maintsined properly. PP shall alvo
;.mmmwnmdhulhdnhpmmn-ltﬂlmum-:hnwﬂmm
like e, diabetes, haliual smoling, etc. The check-ups shall be undenakon once in sl
moaths and necessery remedial proventive measunes be takon A Ratus repon on e
same may be wenl to MekF& OC SEIAA Regiomal Office and DGMS on half-yearly
hiarsts.

The Progeet Propopent must demonstraie cormmtment (o wirk towands *Zere Harm® fiom
their motieg sctnvines and camy out Health Risk Assessment (HRA) for wentficaiion
workplace hasands and assess their potential risks W health and determine approprate
comtrol measisres o prodect the health @d wellbeing of workets and nearby community.
The proponem shall mamtan scourate snd systemane reonds of the HRA. The HRA for
nesghborkood Ras 1 focus on Peblic Health Problems Iike Malana, Tuberculusis, HIV,
amacria. Dhavhoea i chibdres under five, respiratary infoctions due 1o bin mass
cooking The moponent dhall also crese swarences and alucste the nearby communty
ard workers for Sancation, Personal Hyglene, Hasd wasting, nol to defesate 0 opoa.
Wioenen Health and Hypicne (v idemg Sanitary Kaphs), haesed of sbacen and stcobol

,
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g s II (L TR il S LT [T lise ”“ A Esriall T Cillegents o wosrkarry sl
.hhfn!!h.'l W W LR Ii_"‘j N,

|."I|. P (LRLE R L J vy ol | h_'l.lri_“".._ﬂ 1“4“" surveillinee whish b s it anf Hh,\
arial i e I_‘-'I.-‘|-'r!..~_-.'_.: ,'l,.!.,m..q"li! Wit ﬂdl.'l.i'l--ll and 'tﬂlhh. anil the peuts b
v eshigirtoss ety B jhe eapesiing [eg b [ust n NoRav ¢ T e
hodvemetpic, Gw Lead ) speidinie Blasl Lead, P Welides Full Opithidmiclege
Asisstncnt. dor Manganese Vi comiphets Nemmibopicnl Assessament by a Certifial
Newrcwgist, and Manganese (Ma) Fatymaten i Blosl; For Inongmese Clamigm-
Formightly skin ispoction of hends and Bogsmns by a responable perwn Faoo
rondTiiee .:n."-l'.- all iests mould be ;Il’ih:'d_ ol g Lab acoedited by SAHH. Records of
Health Sureilance s be Bt for 30 sars, mclwhing e results of aned the tooords of
Pliysical cxaminanon and tests. The rosord of expostire due 10 misterials Bhe Adiston
Hand Rock Minmg. Siliea, Gold, Kaolin, Aluminum. fron, Manganess. Chomium, Lesd,
Lramun: feed 1o e hasded over to the Mining Depanmient of the State in case the life of
the mine b lees than 30 years. 1t would he oblgatory fir the State Mines Departments 1o
ke aradicenents for the sobe and secure storage of the records including X-Ray, Only
comventional XoRav will be sccepled G nvcord purposes and ot the digital one) X-Ray
st Mot 1O crdena (17 x14 inches and of pood guality)

The Proponcot siall maintained o recond of perfivmaie mdicators for workens which
mcludes () there should not be o significant decling in their Body Mass Index and
should stay between 189 2249, tb) the Final Chest XsRay companed with the base b
A-Ras should not show any capacities 4e) At the end of their leaving job there should be
m Diminutwn w ther Lung Functions Forced  Expirstory Volume in ope socond
(FEV I Forced Vitad Capugity {FVCL and the rtio) anless they are smokers which has to
be adiusted, and the effeet of age. () therr heaning should not be alfeced. As a proof w
Audiogram (first sad last nead to be presated), (¢) they should not bave developed any
Persistent Pack Pan. Neck Pain. and the movament of thar Hip. Knee and other joints
should have nomal range of movement. (f) they should ot bave suffered loss of any
bady part. The recurd uf the sanie should be submined 1o the Regronal Office, Mol'T&
CC SEIAA annually aleng with details of the redicl and compensation pad to workers
b ing abas e indications.

The Proqect Proposent shall onsure that Persomnel working in dusty sseas should wear
protective resparatory devices and they should also be provided with adequate training
und informanen on safer and health aspects.

Provieet Proponemt shall make provision for the buousing for sworkers lobors or shall
construct  labor camps withimoutsde (company owned Land) with necessary basic
infrastructure Bacilities ke fuel for cooking, mobile wilets, mobile STP, safe dnnking
waler, medical health care, creche for kids ete. The housing may be provided in the form
of temporary struciires which can be removed afier the compietion of the project relaned
infrastracture. The domestic waste water shoubd be treated with STP in onder o avoid
contaryination o ensderground water,

The activities proposed in Action plan prepared for addressing the issues raised during
the Puhlic Hearing shall be completed as per the budgetary provisions mentioned in the
Action Plin and within the stipulatesd lime [rame. The Stales Repont oo implementation
of Action ["lan shall be submined to the concered Reglonal Office ol the Mipistry along
with Dhatricl Administration.

Aliscellancous:

The Project Proposent shall prepare digital map (land use & lend cover) of the emire
bease wrod wmaw an five years puspaose of monitonng lusd ve pattern and submil o repon
por comoemied Regrionad (e of the MoEF& CC SELAA SPCH.

The Frogect Authoriios should infem W the SEIAA Regional O6fice ropanding dse of
fimarscial clovures amd final appeoval of the progect by the concemed sathoritbes and the
idate ol st of lond develupinemt wark.

\
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W The Paeset Propeaant <hall subenit sis aaanibly conplines geponts 16 the status o the
el ntatiog of e -Ilf'h-_ﬂu! ceib vl saloguaide 1o il AUOMHT & NS
wrviievrtied Bemonal ¢Hisw, U] Fodlatisi Comteod Foard aid Stajce Podluton !
Woiagd

WA separate "Emvieomental Maugemsent Cell” with satoble qualificd manpower shoubd
b wiup wslet the contial ol a4 Seuor Eveoutive. The Sensor Faccutive shall daverls
copuett 1o lead of the Oppamizaten. Adequte number of qualified Eavangemeniinl
Sowenthas and Miming Foguiseers shall be sppomted ad submil a repon o RO Mol F&
L0 sFIAA SPCR

v dbe MeEF& OC SEIAA SMCB shall resdomly monitor complisnce ¢f the slipulated
comdions. The project suthorties shoold cxtend foll cooperation o the MeEF& CC/
SEIAAY SPCR officer(sh by furninhang the reguisite dita o infurmation | mbnionng
repodls

o Prigest Proponent shall Leep twe funds conmariod for covinommental profoction M
w4 wpemale secount and refram from diverting the same fior other purposes, The Year
v xg expendinre uf such fumds shoukd be reported 1o the Mol F& CC SEIAA SPCT and

s concerned Regonal Office

L The muming sctiv iy shivkd be curvied ot in o nasencr s that the wator regrine syatem of
the cemetuary 1+ mot diturbed The minmg sctivity should not advensely affect any
exisbing Waler Gumme, water body, cotclunent se. The PP shall while camywg ot mining
ity ensare compliance of the proviaons of Al (Prevention and Contral of Follution)
At 1951, Water (Prevention and Consrol of Polluion) Act 1974 and the Environment
ioraction) Avt, 1986 s chat the wildlife m the are s et mhersely affeaad.

T Ihe processes like blastng, dnlling excavation, tramport and haulage Fesulting imto

pense, should be carmiad out in such =n masner so that such activities do not disturh wild

animials and Binds particolarly duting sunset to sunfise. The bevel of potse should he kept
within the permisaible limats

The rmning sctivity should not creste any obstscle = the way of frec movement of

wildiife and sl versely affect wililifc amdor,
Ihe minerl w st slary shoukd be domped oaly at the designatod places only and sach

i
wasie dumips showld be recluimed in scvondance with the consditinms of the minng plan;
carscn isued by the RSPUT wader the Water and Aur st

§  The PP shall coopsiate with the eoncerned DOF, Wildlife in their efform towands
protection and canservation of wildlife in the Sanctuary Park

6 Toe PP shall ensuse that the transponer und labor ermployed by o should not damage

somal Park.

flora ot fatma b the ESZ and e Wildlife Sancluory: Nat

andhd B Il LE T UN]

(FISLLEEAR 45" | 1§ -
i Aake il | | I %InF F

1 The PP shall pive an undertaking by way of affidavit w comply with all the statlory
requircments and judgrent of the Hua'ble Supreme Con dlabodd G0N 2017 in the snatter
of Wit Petition (Creil) Moo 114 of 2014, Comnen Cang Vi Uneon of India & othas
betfiore grant of ToREC. The wmberakmg inter-alia wehude coauminment of ifigl PI' geist b

b pepoal any such violatkm in i,
I wose of viokilion ol above undenslong slhidsvie, e Tol/EC ahall be liskle b

\
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fumgaod ferthagthy

Py swsapiote it ol cloaranee will v ) @ spratiemod, 0l suck fiie the Foogest Propomens
corpines wath all the ety sopuitcments and pelgoit of the Hon'ble Sugivane
Comay datend 02 855 200 i the madics of Wil Potrdon b il Mo L1 ol 204§ oemman
Uasis WV a L ol Doatos X I LI o

Frw deparmment of Miney & Geslopsy slall cnsure ot the mping. oparstogs shall sot
comimaner i the entite componutin levied, if any . for iTlgal mining. i pand, by the
Frvwat Proponent throwgh the Depormmctt of Mines. and Coovdogy, i stret compliange of
the judpment of e Hoa'ble Supoame Coun daad €708 2017 ia the matiar of Wit
detiton (0l ho 1 of 2004, Commos Cause Vs Union of India & others

GENLRAL CONIITIONS

o gy

That the prant of this F T s couscd fom the eovirenmental segle oaly, mnd does aol
shsole the prorect Pripenent from the otber statutnry obligations presenbed under my
ather Tan im mﬁ-ﬂh11nﬂwmhm.'lhuﬂiﬂnmﬂﬁtrhplmﬁﬂ'ﬂr.ﬂ
wimp’ Hiiﬂw:-ﬂﬁmhﬂh:mﬂ%hlhhlmﬂhﬂ-m
wiah the indestry  wne o project Froposeal. Am appwcal agabng this ey ironmental
cleatsage vhall lluuuhﬂ:h'.ﬁm.ﬂtmTMIptfﬂnL withen a perid of 30
day v @ pros cnived undet section I of the National Ureen Tnbamal Act, 2000,
Huhﬂmnmﬁmnnﬂﬂﬂu—uhnwuhmﬂmﬂhﬂpﬁr
srinal of the SELAA Munsary of Fanimomeent sod Fivests o e eove may be. In cane
urdnu:nmmﬂhmunmhmqmmmmmluﬁhm
hchnnc.nmhmmmduuhm*mum-mu-muadquqyﬂ
n-ﬂmniqmﬂuﬂnﬂdﬂkﬂmmﬂmﬁmmrﬂdmlr
1y

The mplenwtation of the poojedt Vidd-vis envimormenial setion plans shall be
owtitored by MobF Regional Office @ Lucknow ~ RSPCH | CPCB SElaA,
Deparimmant af Fovsrommon, Goversment of Ralasthan, Jaipur and thin office. A
ity nsmmummﬂhm-nmmm

The BEC |z hiable u-hwhmhnimumﬂmm;m
=il furmishod falie and esleading pehmmation of dats s hich o matenial B scroeTang o
seaPitig OF sppraleal o devision on the applicaion ke EC

The podedt sathortes vhall jriomm the MoEF Regonal (fice at Lacknow ~ RSPCR
Ul SEIAA ﬂwmﬂlmmnnmnlmmﬂm
date of finuncia! choare amd fined appeoval of the projeer by the concerned suthorities
arsd the ilate of start ol the projoc,

Otficial; fivm the Deponment of Fravimament, Guvernmess of Rapashan, Jaipur
Regrmal Offlce of MulF, Luckoow, BSPCB whe wosld he Eweloring  the
|ﬁanlhﬁummmhﬁummm
Hm-nrnhdamlg-lhp-wh“mhiqlhuhmn;\mmg
aii the documonts vwhninted i SEIAA dould be forwanded o the CCF, Regisnal Ofiice
of Mol T, Lucknovw  SEIAA, Depariment of Emveeano, Governmen ol Ragasthuan,
Jotpuan - REIMCR

The ﬂh:uﬂlf s the Hphd hﬂm“lwWMI}.. il
foupd recovary, and e e adion ixcladiey revaking of the etviranment ¢lesrance
umdei the pouwinss of e Loyt iPmicctun) Ag iY86, v ensuer cffctive
imploimertatno of e sipested safopmand s s iume bl ang sl Eamcbory

h
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Vi paricnt Praguoment shoskl shetioe i 2 leow twe locll Nuwspapes widely
oW nbted v teon . s of w i shall e sy e cornaealar Limguiage infieming e
i preriedtt has boak socindod ons semmcstad O Semmnes aiul oo of dearence btlers are
ailaide wim the Rapmstham Ssuing Pollwon i) b aal pnay b e anent oo the
sehute al e REPMUR The advertisement shaubd be made withts 7 sy frous the day of
soue o tha cleatanee Tettet ! 3 sopy ol the same should be ofanded 1o the Kiguial
Witice of MoEF o Linckoow Uhparment of Ecology ol B itoisnent, Conermment of
Wajanban, Jaspia

The shove wondion shall be entonced smong vilers under the provisais ol waker
Prevestion and Control of Pellutien) Act. 1974, the Air (Prevention and Contred of
Follurow) Acr. 198), e Eavinonment (Protection) Acl, 1986, the Public Liskiliy
nsaance) Act, 1991 snd ELA Nesification, 2008, slong with their smendments and
Tk

Thee P shall ottas prive clearssce form forestry and wild Life ange including elearance
ot standiag commitioe of Natonal Board of Wild Life (if applicable). It is further
cavegengally stated thas gram of EC doees ot nevessony amply that Fercssry and Wild Life
clesraave shall b grumeal ke the paejoet sl et proposals for foresemy gnd wild Life
eserce will be sonmdenad by the respective authenities on ther ments and decision
tken Vhe e estment made b the project, if any based on PO s granted, in asticipation
of clestance form Foredry and Wild Lifc angle shall be entirely @ the cost risk of the PP
soud MPOEF 3k 1AM shali not be responsible i this regasd in sy munmer

The SEIAA. Rajasiban may reveke or vosperad the clearance. of implemnentation of amy of
the abow v comulitions i« mot Sansfackry,

Marts haslage rox! should be provided with pormanes water sprmiclers wid other mards
thiosubd be regalardy wetiod with water tankers fitted with sprinklers. The matenal mansfer
porimts abwoubd tariably be provided with Bag filters ol o dry fogging systemn. In cane
of Belt- convevors facthiles 1he svaem sheuld be fully covared o avoid air bome diust:
Liag of clfective sprnkier systeln 0 suppess Tagitive dust on haul mads and other
trapsport roads shall be ensured

Permdic mhatiloring of smbacnt aif quality shall be cored ol e PMIO, PR S, SPAL
802 mmad NOx mwnitorng. Lecation of the stations (minimum 6] shall be docided haved
an the meteorslogcal data, topographical features and envirommentally and exelogscally
sensne targels amd frequency uf montonng shall be decded in comsaltation with the
Hagasthan State polluton Control Boand [RPCR). Siv ownthly repons of the daia so
wollected sbull be regularly sshmined 1o the RFCHCPCR inchading the MoEl . Repiona
offfice. Lucknow,

Poramnel workimg in dusty arcas shall wear prosective tespasatory devices they shall als
b provaded with sdeguate tnmming aed infamasen on saficty and bealth aspects.

Thw arbiom nogse bevel should comfirmy 1o the aandards preseribed ander F (F) A Rules,
bt v 75 dB (A) dunag day tinse and W dB LA ) dunng might tame.

Tivg PP shall subnaat an envimwemiental stalement Tor e finsscial year embung 3 T March
i Form=V o prescribed under the envirmoment (Protecieon) Rudes, 1956, & omenidad
subseyuenthy on ue belore the M* day of September every yeat. to the Rajasthan State
Poltluteon Control Boond SEIAA asd shall slss be par on the webaite of S cotnpany
abuiy with the statis of compliance of corvironmental Cesance coplitions s shall akse
o sttt e Lockons Regronal offices of MoEF SE1AA by comatl s woll o hassh eopy
dully =igrvsd Iy Commpeienl porann of compeny.
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Head Office [Mines )

o .

Registersd
File Na FiMines)/Ajmer(Kebori) /6946(1)/2023-2024 /6540-6944
Order B8 20232024,/ Mines/ 11072
Unit 1d © 24,033
M/s M/S BHARAT SINGH SHEKHAWAT

Mohan Nagar, B]5 Celony, jodhpur [ 342006]), jodhpar

E-Mail : gudbhamialanibajei @ gmalleem

Sub: Gramt of Consent to Establish under Section Z1[4) of Alr [Prevestion B Control of
Pollution) Act, 1981 for wyour Miner Mineral Mine at near Village. Tehsil-Kekr,

District- Kekri [M.L.No-MLNe.5,/2013 ).

Ref:  (f) Your application dated 25/01/2024
[iE) Received on 25/01/2024
(i} Received at Head office on 17,/01/2024

In view of the details submitted vide your above referred application/ documents, the
Consent to Establish under Section 21(4) of Alr [Prevention & Control of Pollution])
ACL1981 is hereby gramted for carrying mining activities. This consent Is subject to the

Folborwr ing stipulations:-

I That this consent 18 being granted I favour of M/fs
SHEKHAWAT, a Mme of Minor Mineral Baving MLNo-MLNoS5/Z013in an area

Rajasthan State Pollution Control Board
S ————— &, Institutional Area, [halana Dooigar, Jaipur-302 004

W Phooe: 0141-2T16B14 27 1681 3Fan- 0141-27 16814

Date:  O7/02 /2024

measuring 1025. 7000 Heclares alfnear Village- Tehsil-Kekrl District-Kelari,

2 That this consent Is walid for a perod from O7/02/2024

eomimencement of production whichever is parkier.
3 That this consent is valid for lollowing mining activities -

M/ HHARAT SINGH

to 25/05/2027, or

Mineral

Permitted Mining Capacity

1 Baje (ROM)

A000OH00000 TON PFER ANNUM

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest amd Climate Change notification no. GSR 826(E) dated 16th HNovember,

2009 with respect to National Ambient Air Quality standards.

S That you shall not operate the mine withoul abtaining Consent te Operate from the

Bl

Pegu 1 of 6
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Head Oifice (Mings |

Rajasthan State Pollution Control Board

.—.——m 4, Institutional Area, [halana Doongari, |aipur-302 (04
W Phone: 0141-27 1681427 16813 Faxs 0141-27 Il 14

Registored
File No FiMines]/AjmerKehri)/6946(1)/2023- 2024 /69406944
Order ¥ 4043.2024/Mines/11072 Date: O7/02/2024
Uait 1 : 124033

@ That this consent to establishfconsen! to operate is only for carrying oul mining of
mineralfore  and not  for  any protessing/bensfication or  crushing/grinding of
ore/mineral for which a separate application for consent to establish andfor consent
o operate ghould be submitted, The project proponent i reduired to obtaln seprate
consent to  establish and consent to operate for carrying out mining of other

7

10

F

13

minerals{s). U any or processing/beneficiation of such mineral(s] and for
addition fmodificatton falteration or change in process.

That the occupierfoperator of mine shall ensure that all the conditions
imposed In the Environmental Clearance granted by the MoEF&CC vide
letter dated 03102.2022and SEIAA  wvide leller dated 12.01.2024are
strictly complied with,

That the rules ol sand mining in river of GOl may be strictly lollowed.

That this consent Is wvalid for production of Hajei (ROM) @ 3000000
Ton/Annum. For any change in product and/er increase in capacity/lease
arca, the mine has to seck fresh Environmental Clearance, coasent o
ecxtablish & conscnl (o operale.

That the CTE shall be walid from the end of monseon since riverbed
mining ix completely banned during monsoon months,

That the occupierfoperator of the unit shall give more focus on
plantation te cover 1/3lcase area under plantation. The species like
Tamarind /Imli{Tamarindus  Indica), Palas{Butea Monospermal,
Ber(Zigipus  Mauritiana), Bael{Acgle Marmelos), Moulsari{Mimusops
Elengi], Siris{Albizia Lebbeck), Kacchnar{Bauhinia Variegata) should be
planted for better control of noise and air pollution. Copy of hills ol
saplings purchased should be submitied to Board's Reglonal Office,
Kishangarh.

That all the PCM needed lo mitigate (he fugitive emission shall be strictly
followed. N Includes water sprinkling eic. The Trucks or other
transporiation medium involved shall be covered with trpaulin,

That in order 1o reduce the air pollution due o the excavation and
follow-up operation, greenbelt of necessary width at least one row at b o
thsidesshallbedevelopedbytheP PP.Siace creating In such
situgtion may be impracticable by the unit itsell because of techmical
reason, unit shall involve Forest Department lo ralse the plantation. The
unit may deposit the ameunt as per the eslimale prepared by the local
Forest Department and accordingly this process can be achieved.

That ground water shall mol be absiracied withoul prior permission ol
the Central Ground Water Authority (CGWA).

Paps 2615
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tiead (Mflce (Minos |
Rajasthan State Pollution Control Board

C— 4, Institutional Area, Jhalana Doongari, [aipur-302 004

W Fhone: 0141-Z7 16014271681 3Fax: 0141-27 106814

File N
Order No

Unit 1d :

e

4

15

[

Rergistered
FiMimex]/ Ajee rf Kelerd) /67464 1) 2023 - 2024 /680 0- 6544

J0E2-2024 /M ne 11072 Date: 07/02,/2024
124033

That intermal ftransporlt roads (Haul roads) showld be Paved/Hard
Surfaced wsing bitumen ebc and compliance shall be submitied with
photographilc evidence by 3 montha

That adequate measure shall be Laken for contrel of fugitive smissions
from the areas prone o sir pollution.

That wyou shall nol operste any slone crusher/mineral grinding/mineral
processing plant within said lease withoul obtaining prior consent of the
Siate RHoard,

That this consemt Lo eslablish shall not be walid, if the lessee has nol
ohtained permissions reguired, I any, from MNEWL/Forest Departmeént
etc. with respect o Wild Life Sanciuary /Nalional Parks/ Critical Tiger
Habitats In compllamce of wvarlous orders passed by any other
law/actfrulef regulation or order of MoEF&CC andfor any
Court/Tribunal time to time.

That regular water sprinkling showld be cawried oul in critical arcas
prone to air pollution and having high levels of SPM and RSPM such as on
bl rosd, loading and unloading points and transfer polnis,

That the mine shall install adequately designed rain waler harvesting
structure for prevention and recharge of ground water in and around the
lease area.

That the mine shall sol allow making any obstacles (o any nalural waler
Mow i.e, natural nallah/steam carrying rain water to any water body.

This the mine shall not allow wnauthorized disposal of any selid wasie on
[and Inside or outside the premises.

That this consent 1o operate  shall be subject @0 compliance of
direction/order passed by Courts of Law in the matter.il any.

That the lessee should dump the overburden in such a manner that It
does not pet washed away to nearby water tanks and lakes etc. during
ralny scason.

That the lease shall not intersect the ground water table without
permission of CGWA

That Permissible mining of rver bed material (Samd/Bajri] shall be
limited 1o Bajri @ 3000000 TPA [(ROM) from an eflective mineable area ol
1025.7 Ha, with maximum mineahle depth of 3 meter.

Poga 3ol 6
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Niead Office (Mines )

e Rajasthan State Pollution Control Board
E 4, Institutional Area, |halana Doongari, [aipur-302 004
W Phane O141-ZT1600427 1681 3Fa: 0141-27 16814

mm

File Mo F{Mines)/Ajmer{Kekri)/6046{1)/2023-2024/6940-6944
Order Mo 20032024 /Mines/ 11072 Date: 07/02/2024
Umit 1d : 124.033

27 That all other general conditions enclosed as Annexure shall be strictly compled
with

28 That this Consenl is subject to the conditions as stated above and general conditions
as staled in Annexure, Further, the mining unit will comply with the provisions ol
the Air (Prevention & Cootrol of Pollution) Act, 1981 and any such conditions as may
be specified from time to tme by the Stale Board under the provisions of the
aloresald Act.

20 That the grant of this Comsent to Establish is issued from the environmental angie
only, and doss mnot absolwe the project proponent from the other stalutory
ehligations prescribed under any other law or any sther instrument In force. The sale
and complete responsibility, to comply with the conditions laid downm in all other
laws for the time-being in force, rests with e industry/ unitd project proponent.

30 Thst the grant of this Consent to Establish shall not, in any way, adversely affect or

jpopardize the legal proceedings, if any, instituted in the past or that could be
instituied against you by the State Board lor violatisn of the provisions of the Act or
the Rules made thereunder.

31 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does nat absolve the project propoment from the other statutory
obligations prescribed under any other law or amy other legal instrument in force
The sole and complete responsibility, to comply with the conditons lald down in all
other laws for the ftime-being in force, rests with the industry/unit/project
proponent.

This bears approval of the compebent suthority.

Encl: As Above

Yours sincerely,

Giroug Incharge-Mines

Page 4 of 5
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Pead WhTice (Mines |

Rajasthan State Pollution Control Board

w Phone: 0141-2716814,271681 3Fax 0141-2716814

Registered

File N FiMines) /Ajmer|Kekri] f604a( 1)/ 20232024 /G040-6904

Order No

I023- 1024/ Minesf1 1072 Datex 0702 2024
Uit I 124.033
(AL Copy To:-

1

F

-]

Director. Department of Mines & Geology, Government of Rajasthan, Shastri Circle,
Utaipur.,

Regional Officer, Rogional Office, Rajasthan Siste Pollution Control Board, Kishangarh
Please ensure complance of conditions of Consent v Establish & Environmental
Clearance and shall submit an interim report after 3 mouths about these compliances
along with photographic evidences

Mining Engineer, Department of Mines & Geology, Government of Hajasthan, Ajmer -To
iform that this comsent has been issued from the enviroamental angle only, and
ensuring  compliance of any other |law/act/rule/regulation or order of any
Court/Tribunal is the sole responsibility of the project proponent and the concermed
deparimetils

Master File .

1 The Additioral PCCE (WL and Cheaf Wild Lite Warden, Ararys Bhawen, Jhaiana (nsstuficnsl
A JaipurDCF WL, Ajmee. To inform that this consent has tesn Sausd from the snvironmantal angle onfy and
angunng complance af any oihar lawiackruln'regulation o order of any Count Trbural i the scle asponsbility o
M proyact proponesd and the concnmed departments

Group Incharge-Mines
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Head Dffice (Mines )

T

Registered
FicNe  FiMines)/Aimer(Kekri)/6946(1)/2023-2024/6945-6949
OrdorNe  2023-2024/Mines/11073

Unit 0 ¢ 124,033

M/s M/S BHARAT SINGH SHEKHAWAT

Mohan Nagar, B|S Calony, jodkpar (342006), Jodhpur

E-Mail : gudhamalanlbajrledgmailoom

Sub:  Gramt of Consent to Operate under Section 21(4) of Air (Preveation & Conlrol ol
Pollution) Act, 1961 for your Miner Mineral Mime af near Village., Tehsil-Kekri,

District- Keberi (ML No-MLNo.5 /2013 ).

#efi 1] Your applicnvion dated 25/01 /2024

{u] Received on 25/01 /2024

(1) Receiwed mt Head affloe on 17 /00 /2024
Sir,

In view of the details submitted vide your above referred application/ documents, the
Comsent to Operate under Section 21(4) of Alr (Prevestion & Comtrol of Pollution)
ACL1981 is hereby grasted for carrying mining activities. This consent 8 subject 1o the

following stipulations:-

| That this coasent is being grasted in fovour of M/e M/S BHARAT SIKGH
SHEKHMAWAT, a Mine of Minor Mineral kaving M.LNo-MINo5/2013in an area

Rajasthan State Pollution Control Board
4, Institutional Area, |halana Doongari, jaipur-302 004
% Phone: 0141-Z716814 27 1681 3Fax D141-27 16814

Dale:  07/02/2024

measuring 1025.7000 Hectares atfnear Village- Tehsil-KekriDistrict-Kekorl.

2 That this consest is valld lor a period from 07/02/2024 to 25/05/2027

3 That this ronsent is valid for following mining activities :-

Mineral

Permitied Mining Capacity

L Bapn (ROM)

30000000000 TON FER ANNUM

4 That the project pmmmmnmmwhmswmﬂmpuuﬂwﬁdrthrmmwd
Environmient, Forest and Climate Change notification ne. GSR 826(E) dated 16th November,

2009 with respect to National Amblent Alr Quality standard.

Page 10458
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fiwad (ifice [Minus |

Rajasthan State Pollution Control Board

—_— 4, Institutional Area, [halana Doongari, jalpur-302 004

W Phone: 0141-2716814.27 16813 Fax: 0141-2716014

File Ma
Order Ko

Umdt 1d
5

i

E
L]

?

1

1z

HKepistersd
FiMines)/Ajpmor[Kekel] /60460 1] /2023-2024 /60456949

2023-2024 Mines/ 11073 Date: OT/02/2024
124,033

That this consent to establishfconsent to operate is only for carrying out mining of
mineraljore  and not  for  any  processing/bensfication  or  crushing/grinding  of
vre/mineral for which a separate application for consent to establish andfor consent
to eperate should be submitted The preject propenent is required to obtain seprate
consent o establish and comsemt to operate for carrying out mining of other
minerals{s), # any or processing/beneficiation of such minersi(s] and for any
addition/modification falteration or change in process.

That the occupierfoperator of mine shall ensure that all the condilions
imposed in the Enviconmental Clearance granted by the MoEF&CC vide
letter dated 03.02.2022and SEIAA vide leller dated 12.01.2024are
strictly complied with,

That the rules of sand mining in river of GOI may be strictly followed.

That ihis consent is wvalid for production of Hajrl ([RDM) & JI00D0000
Ton/Annum. For any chamge in product and for increase in capacity flease

ares, the mine has to seek fresh Environmental Clearance, consenl Lo
establish & consent to operate.

That the consent o operale granted by State Board under Alr Act, 1981
vide letter no. F (Mines)/ Ajmer (Kekri)/ 6946(1)/2023-2024/318-322
dated 19.04.2023 shall be treated as null and void after this consenl.

That the CTO shall be walid from the end of monseon since riverbed
mining is completely banned during monsoon months

That the occupierfoperator of the unit shall give more focus  on
plantation 10 cover 1/3lecase area under plantation. The species like
Tamarind Amli(Tamarindus indica], Palag[Butea Monasperma) i
Ber{Zizipus Mawritiana), Bael{Aegle Marmelos), MoulsarifMimusops
flengl], Siris{Alblzia  Lebbeck), Kacchnar{Baubinia Varlegata) should be
planted for better control of noise and air pollution. Copy of bills of

saplings purchased chould be submitted to Board's Regional Office,
Kishangarh.

That all the PCM peeded o mitigate the fugitive emission shall be strictly
followed. It includes water sprinkling etc. The Trucks or other
transporiation medium lnvolved shall be covered with tarpaulin.

i

Page 2018
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Head Oifice (Mines |
= Rajasthan State Pollution Control Board
e 4, Institutional Area, |halana Doongart, Jaipur-302 004

W Phane: 0141-ZT 16014271601 3Fax: 0141-27 164014

Fale Mo
Order N

13

Registened
F{Mimes ]/ Ajmver{Kelord ) /0460 1] /2023- 2024 /60456047

2023-2024/ Mines/ 11073 Date: 07/02/2024
124,033

That im order o reduce the air pollution due to the excavation and
follow-up operation, greenbelt of necessary width ot leasi one row at b o
thsidesshallbedevelapedbyitheP P.5Inc e creating in such
sitwolion may be impraclicable by the wunit itsell because of techaical
reason, unit shall fnwvolve Forest Department to ralse the plantation. The
unit may deposit the amount as per the estimate prepared by the local
Forest Department and accordingly this process can be achieved,

14 That ground water shall mnot be asbsiracted without prior permission of

15

the Central Ground Water Authority [CGWA).
That fternal (ranspert rosds  (Hawl  rosds)  should be  Paved /Mard
Surfaced using bilumen etc and compliance shall be submitled with
photographic evidence by 3 months.

16 That adequate measwre shall be taken for contrel of fugitive emissions

17

Irom the areas prone bo air poliution.

That you shall not operate any stone crusher/mineral grinding/mineral
processing plant wilhin said lease without obtaining prior consemt of the
State Hoard,

18 That this consenl lo operate shall nol be walid, if the lessee has nol

obtained permisdons  reqeired, i any, from NBEWL/Forest Department
ete. with respect to Wild Life Samctuary /Natiomal Parks/ Critical Tiger
fabitals in complisnce of various orders passed by any other
law/act/rulef regulation or order of MeEF&CC andfor any
Court /Tribinal thime to tme.

19 That regular water sprinkling should be carried out in crilical areas

0

F i3

i3

il

prone to alr pollution and having high levels of SPM and RSPM such as on
haul road, loading and unloading peints and transfer points.

That the mine shall install adequately designed raln water harvesting
structure for prevention amd recharge of ground water in and around the
lease area.

That the mine shall not allow making any obstacles to any natural waler
flow Le., natwral nallah/steam carrying rain waler Lo any water body.

This the mine shall not allow wnauthorized disposal of any solid waste on
land inside or outside the premises.

That this consent to eperste shall be subject o compliance of
direction forder passed by Courts of Law in the matter,il any.

That the lessee should dump the overburden in such a manner that it
does not pet washed away o nearby water tanks and lakes etc. during

ralny Season.

Page 1of5
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Head Office (Mines |

= Rajasthan State Pollution Control Board
E 4, Instinutional Area, [halana Doongari, |aipur-302 004
W Phone: 0141-2716814.27 16813Fax: 0141-2716814

Regiatered

FilaNo  F(Mines)/Aimer{Kebod)/6046(1)/2023-2024 /6945-6949
OrderNe 50232024 /Mines/11073 Date: 07/02/2024
Usit 1d © 124,033

25 Thal the lease shall not intersect the ground water table without
permizsion of COWA.

26 That Permissible mining of river bed material (Sand/Bajri) shall be
limited to Bajri @ 3000000 TPA [ROM) from an elfecdlive mincable area of
1025.7 Ha. with maximum mineahle depth of 3 meter.

27 That all other geoeral conditions enclosed as Annexure shall be strictly complied

with,

28 That this Comsent is subject to the conditions as stated above and general conditions
as stated in Annexure, Further, the mining wnit will comply with the provisions of
the Alr [Prevemtion & Contral of Pellution) Act, 1981 and any such conditions as may
be specified from time to time by the Statw Board under the provisions of the

Afaresald Act,

29°That the grant of this Comsent to Operate is issued from the environmental angle
only. amd does not ashsolwe the preject proponent from the other statulory
obligations prescribed under amy other law or any other instrament In force. The sole
and complete responsibility, to comply with the conditions lald down In all other

laws for Use tirse-being in force, rests with the industry/ unit/ project proponenl

30 That the grant of this Conseni to Operale shall not, in any way, adversely affect or
jeopardize the legal proceedings, H any, instituted In the past or that could be
instiited against you by the State Board for violation of the provisions of the Ad or

tlie Rules made thereunder,

39 That the gramt of this consent to establish/operate is ssued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or amy other legal instrument im force.
The sole and complete responsibilty, te comply with the conditons laid down im all
other laws for the timebeing in force. rests with the industry/unit/project

[rropoel,

Page 4 of 5
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E 4, Institutional Area, |halana Doongari, jaipur-302 004
w Phone: 0141-2716004.27 1681 3Fax 0140-27 16014

Registerad
Fabe Nis FiMimes] Almer] Kebori )/ 6086 1) 20232024 fixS45- 6940
Order®0 40032024 /Mines/11073 Date: 07/02/2024
Unit Id 1 124,033

Thiz bears approval of e competent aulkerity.
Encl: As Abowve
Yours sincerely,
Group Incharge-Mines
AL Copy Ta-

1

a
-

4

1B}

801

tiead Office (Minvs |

Rajasthan State Pollution Control Board

Director, Department of Mines & Geology, Government of Rajasthan, Shastri Circle,
Udaipur..

Regional Officer. Regional Office, Rajasthan  State  Pollutiea Centrol Board
Kishangarh-Please  ensure  compliance of conditions of Consent to Operate &
Enviroumental (learance and shall submit an interim report after Imonths aboul Mese
conipliances slong with photographic evidences

Mining Engincer, Department of Mines & Geology, Government of Rajasthan, Ajmer -To
mform thst this comsent has been lssued from the envirommental asgle only, and
ensuring compliance of any other lwj/axt/rule/regulation  or peder  of  any
Canirt/Tribumal is the sole responsibility of the project proposent and the concerned
depariments

Master File .

4 The Addnioral BCCF (WL) and Chaf VWi Lils Warden, Azsnya Bhawan. haisns insstsonsl
A JaipurOCF (WL Ajner, To inform that ths conseat has been meced from N savironmantsl angls oly.ard
MMmeWﬂwﬂnWMhhﬂMd
the prpecl Eoponent and e conerted deparimendy.

Group Incharge-Mines
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Alies (GrIT) Departmenl
NOTIFICATION
Jaipur, February 18, 2007

G.SR. 118:- In exercise of the powers conferred by section 15 of
e Mines and Minemls (Development and Regulaion) Act, 1957
(Central Acx Mo 67 of 1957} the State Government hereby makes the
fodlowing miles for regulnting te grant of quarry licosce, mining lease
and other mineral concessions in respect of nimer uuserals and for the
piposss cosaperiad therewith, namely-

CILAFTER I
PRELIMINARY

1. Shori tille, exteni anid commeaceneeni.- (1) These miles may
be called The Rayastbns Mimor Minaal Concession Rides, 2007
(2} They shiall extend 1o the whole of the State of Rajasthan.
(3) They shall come mio force on the date of their publicaion ju the

Ofein] Garetie.

1. Defnitlons.- (1) o these niles. oabes e context otherstiae

rexjeies.- )

(i =Act™ meais the Mises aind Misrals (Developmen and

[} “Appeliate Authority” means the Governnsnl of amy

(Ei)  “Assewser” wmeans A person bolding

puinersl g
(v} “Assessing Authority” mems Direcior, Additional
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______ TR -, TR 1, 2017 AeE)

{Eﬂm-ﬂr:-l'hm or licence shall be permitted subject to payment of
ofse tiee prewium ot the tme of trasfer and shall ot be adjusted apains
dead rent, sl license fees or royaly, as he cese may be,

meniioned below. -
5. | Ressdual period of lease Premumn
'_'Hﬂ- of licencs
1 2 . 3
1. | Lipto five years Two thoes of appual desd tem or
mnal beence fee
2 | Move tlism five vears sl | Four tames of sonmal dead rem or
|| o Ten years autial Leence fee
3. | More tham ten yeors and | Six fimes of anmssl dead rem or
upto filles yeus mnuul licence fee
4. | More than fifleen years | Eight tmses of aumeal dead rem or
and nigie enily Years anniad Bowice fe
5. | More than twenty years | Ten limes of anooal desd rest or
mmunl Bomice fee

Provided that amows of preminm shall nol be mnore thae e

lncs

Provided furtbser ihat lesses or licences whe obinined lrme or
licence fwough wender or anction shall no be required 1o pay
{10} Mimng besse or quany beenos praged before the commenceme
of thess mbes 10 8 person ider any category by way of lottery shall not
be ransfertedd 10 any wiher catepory.
(11} Lock-in period for irunsfer of minerl concession gramed other than
through mscrion shall be ome year aml subsequent wansfer shall be
allowed subject 1o condition That of least ene yesr has elapsed since kst
s lier:

Providded ihai above lock-m period shall st be applicabls i
cased specilied in class (1) v (V) of ab-rals (T)
{12} Minsing lease of bairl (river sand) slindl not be transferred.

CHAFTER IV
TEEMS ASND CONDITIONS OF MINERAL CONCESSION
28 Terms and Cowlitioss of wining lrase or quany Hoesce..
i 1) Every nuning leawe or quarry licece shall be snbjact 1o e following
Comadificnae -

(i Ho perwon shall ynderiake any imnig oparations of any
minor mineral in auy ares within the state excepd mder

s in accordaice with iless roles:
(@ () The lessee of licencoe shall pay comribution 1o
flve Districi Mineral Foundation Trst fund as

157
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R YAV, Wl 1, 2017 191{43)

per rules specified in the Distric Miseral
Foundation Toust Rubes. 2016, & mpaisdel fom
TlIIee 50 iEme

The lessee of licences of lease or licence prapted
aflter conmwncemenl of these mile, shall also
pay pretuinm amosn o speciied innbe 4, 2,6
and 13, and

The lessee on licemcee slall also pay suface rearl
of povernment Inid 1o the Revemse Departmant
for maface area wed vy K for vhe purposs of
mimmg. i per the iales [Eevalem i the are

Thee lessee or Hoencee shall pay all duss i e office of
such officer. in such mammer, ol such place md time s
may be wpecified by the Governimeil;

Thi lessee or hcencee shall @ his own expense erect and
o all-ame maintam and keep in repair boundsry pallars
and ke according 1o the plan and densrcation repost
i following manoen-

]
)

i<}

)
=)

i

=)

i)

each commen of e leass of loence area shall
hinve a baoxmsdary pallar (oovnser pilkar)

fhete shall be erected muemmedisie boundary
pillars berwien the comer pallars m sich & way
thal enchy piflas s visilde from the adjacent pillar
Jocated on aither sde of &

the pillas shall b2 of square pyramid Gushon
shaped above (he surfsce and cubold staped

0,708 shall be sbove mound bevel aad 030m
balow rha grouned;
all the pillars shall be painted m yelow colowr
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WA TA-E, T 1, 2007 ()
{1} each piller shall have seria] mmmber I n
clxbwise difeciion snd the manber shall be

pllars,
() the seriad mmshes of pillar ahadl be the wanber of
e mctividual pillar s per the dease oc licence.

|
a
i
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161 {108) YA TE-TE, AW 1, 2007wl

{2) In the case of an applicant in respect of whom m order of granl o
extension of perboid of mineral comcession of order of grant of coutract,
et who dies before ihe execution of dead o ssuance of guaiTy lkence,
the order shall be deemed to have been issued in the name of the lepal
luirs of tee deceased

BY. Status of pemiting spplications,- Notwithstanding sarything
cotitaisd i these ey, sl the pending applicstions except sivesd iapbe
mle 4 and rale 5, on the date of notification of these mbes shall be
dempied to have been rejectad:

Provided thaf on asd after tye conunencensent of these mles, all
* applicatons ischiding those rejected under the Rajasthan Minor Miverad
Concesion Rules, 1986 or sejected under notification dsed 3% Apeil
2013 or subsequently restored shall be deemed to irve been rejecied and
wmch applican shiall have oo becus stk wsder these mijes

90. Steppage of mining operations. The Director. Additional
Dhrector Mines, Superintending Mining Engineer. Mining Enganeer.
Assistand Miming Esgivess may probibil mmmg operalions and seine
minerl. equipment, tool md vehicle in case the mining are
mol bemg cneried ol in accordance with the tenus asd of the
mineral coticesaion of permit pranted under these ndes:

Provided ihsi Mining Esgiows or Asisiadl Minsig Eoglveer
wrafimagtbinstogh--wete g o mhgh_ mnld.'b::
ot I wf micndmg Mming
m:ﬂmﬂh"mmﬂlgﬂwmmumhmﬁﬁ.ﬁq

jons immedistely under mtinmsen o Superiiending  Mintng
e W oproblle, woragers S ane
four lsours, Ou receipt of wich communicstion, be Superinending
Mining Enpinser concerned, shall visit the site persomally and shall
spprove or disapprove the stoppage of mining operations with e
reasons 1o be recorded im writing within fifteen days. Fusther action shall
be takem as per ribe 28, Such seized mimeral or equipment shall ouly e
relensed and minisg operations shall be resmped with prior wriflen
spproval  of Superintending  Mining Eogiwer concemed  afier
rectification of breaches,

91, Servey sad demarcation. (1) The ammgements shall be
made by the Mining Engineer or Assistanl Mining Fagineor concarmsed o
the expenses of the lessee or liconcee for swrvey and demarcation of the
area gramied unsder lense or licence and the survey of the atéa may be
comducted wsing Global Positimimg System or Differentinl  Global
Positioning Svstem
i) Fee tor danarcstion shall be napees one thousand and five bondred
per lectare of pan ihereof subject to maxinnus of mpees fifty thowsand-

Provided that demarcotson fee for re-verification of homdary
pillars shall be two times of the amous mentioned sbove.
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oM 4 (3) v g, W 1, 2007 1enfis)
aud tiles: T 0
hlarkle, Serpenitioe and other rocks 5.0
Graude, Dhorite, Rhyolne, Dolerme and
ather rocks
& Msonary stome sl mineral used in | 30.00
constiction works such a8 ballast, road
pvetal. Darlck ewrth posmoam. kenkar, bajri
or swkclyi &
[ | 3,00
7. | Ovcmary whatevellovred clays 20.00
| K, | Ceher minernls nee specified_above 50,00
Fart. 5
(1% | Name of Mincal Rate of Dead
Rent in Ra. s ten
square gl of
1 b ] o E]
i | Apate, Bail Clay, Calcnreoss Sand. Cakite, | 50.00
Chalk. China ,l:hﬁmni_l.cm
i Dolopitz,
Felsite, Firechay. Oypoum Jnsper, Eaolin,
Lateribe. Mica. Ochre, Pyrophyllite. Quarnrite,
Silica Sand ot StembeTalc Saapsone -
1 | Felspar .
i um 45,00
i Tewth ::ﬂ
5, | sabpeter 1504
& | Cabser mineraks wat specified above 40,00
BCHEDULE 1V

PENALTIES FOR NON.OBSERVANCE OF THE TERMS AND
CONDITIONS OF MINING LEASE AGREEMENT

[ See rule 28(2)(xvilpu)
5 Rule | Clause Brief Penialty
Mo afl comtenl of
agree- | The brench
| mem
| F | L] 1 5
I | 382N | 1) | Non- ii) If the breach s somedicd |
B2Ku) | D, | penament of alter meolice period but
(10 | 43 | royaky, within forty five days
wWi1NGa) | &), |dend rem from the dme of receipt
HE) md  other of pouce, tem peroend of
= charges. sccumy  deposn  of
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Doee Name. Aisitent Mining Tiwer
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if Buatnwnshle Sand Mining Monsgemeni  Gusdeline, MG, amd Enforcomeni &
Monsonag Guadchines for Sand Minimg 2020,

Uriel proces of replenishment study to estimate & establish the replenished smount
ol smmil M jri o eespreetive Blckh streich:- |

®  Thata Collecion of Pre monsoon = Foo monsoeon stanes of Lesse Ao,
*  bstabuclung the levels differace of Fre momsoon — Post monsoon period 1o estaiblish the
Orererenoe (o sand Tlajn b relative biock
o Duantfang the peplenisbment ansount of saisl Pagn extabliahing e neserve suabiliry i
Kelative block
*  unpling s done beiwom two sonsecdive sechions i determine the Balk densityde
Wenfiedby competent suthorty
*  Geologieal &Munesble reerve estumaied and proposal for byl cxcavation made for
fermsnibie quaty. (M incabie material per hectare anca avatlshle for schual mining shall
tetencend the man i quastity of 60,000 MT per anmm as per Enforcement &
Mooy Cusdelives for Samd Mining 2000).

Lovation wmd Doscriptios of kase area i Mostoflmdstalorshisudyba been collos bed atfbeld

Fig-2.Google Lmage of the Total lease Ares
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Annexure-

faiw— o701 /2028

fivg — w9m uTm wWem s/2013, wfm ol medl dwd),

foren ararie Wi |

R o~ WA GEOE) o S@lU wEiE 1145 /2024 @ adw fie
19.11.2024 & &% ¥

qElgy,

gydan wwife sidey @ o 4 Amm g o= o, fewf
e e w oyee, yeewd gw o 5 T dued g weiem

fretd Prempmm @ - o

ESF-Ae-ud T - Y
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A per satetlite mnongs doted 21 02 2022, me obstruction visible in the mining lease
arvea of River Bhir oear village Gulgaon [photo 14)
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As per salellite imoage dated 11, 10,2022, obstruction visible i the mining lense arens of |
Eiver Khar near village Gulgaon (photo 15)
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Phone: 0141- 2716804, 2716800 e-mail: member-secretary@rpeh. nic.in
Help Line No. : 0141-2716877

E-mail/ Registered Post
No. F12 (BJ-31) RPCB/Mines/ 643 -4 yy Date: 22{0 8|20 14~
M/s Bharat Singh Shekhawat,
336, Mohan Nagar-B,
BJS Colony, Jodhpur-342006.

Sub: Show Cause Notice for intended directions for depositing of Environmental
Compensation under Section 31A of the Air (Prevention and Control of Pollution) Act,
1981 for your mining lease at Revenue Villages of Tehsil- Kekri, District- Ajmer
(ML No. - 05/2011) in compliance of orders of the Hon'ble Supreme Court in Writ
Petition Civil No. 37572012 Paryavaran Suraksha Samiti & Anr. Vs Union of India &
Others and the Hon'ble National Green Tribunal in Original Application No. 606/2018-

Compliance of Municipal Solid Waste Management Rules, 2016.

1. Whereas, the Air Act came into force in the whole of the State of Rajasthan with effect
from 16.05.1981.

2. And whereas, the Air Act has been enacted to provide for the prevention, control and
abatement of air pollution.

3. And whereas, keeping this in view the Board has been conferred power to take such
sieps as are deemed necessary for the prevention, control and abatement of Air and
Water pollution.

4. And whereas, section 21 of the Air (Prevention and Control of Pollution) Act, 1981
(hereinafier called as the Air Act) provides that no person shall without previous
consent of the State Board, establish or operate any industrial plant in an air pollution
control area, which is likely to cause air pollution in environment and discharge or cause
or permitted to be discharged the emission of any air pollutant in excess to the standards

laid down by the State Board.
3. And whereas, the unit'establishment/ entity (hereinafier referred lo as the mine) in the

name of /s Bharat Singh Shekhawat, which is 2 Bajri mine located at Revenue
Villages of Tehsil- Kekri, Distriet- Ajmer (ML No.- 05/2013) and during the process
the mine discharges water and/or air pollutants.

6. And whereas, the State Board granted consent to operate under Air Act, 1981 for
production of Bajri (ROM) (@ 3000000 Ton Per Annum with the validity up to
25.05.2027.

7. And whereas, mining lease was visited by the joint committee on 03.01.2025 in
compliance of the Hon'ble NGT, New Delhi order dated 19.11.2024 and report has been
filed by CPCB before Hon'hle NGT. As per the joimt comminee repon dated
03.01.2025, following non-compliance were observed :-

L The Project Proponent has not carried out plantation to cover 1/3rd area of the
mining lease. (Viclation of condition ne. 11 of consent to operate granted vide letter
dated 07.02.2024),



Rajasthan State OaPévgutiun Control Board

Headgquarter, 4, Instituti Thalana Doongri, Jaipur-302004 2 16

Phone: 0141- 2716804, 2716800 e-mail: member-secretarv@meb aic.in
Help Line No. : 0141-2716877

ii. No arrangements (provisions of water sprinkling system eic.) have been made
in the lease area for control of fugitive emission resulting from transportation,
loading, unloading of bajri. Mined bajri is not transported in covered vehicles.
During visit, no water sprinkling system was observed in the lease area as well
as transfer points. (Violation of condition no. 12, 16 & 19 of consent to operate
granted vide letter dated 07.02.2024).

lii. At a location near village Gulgaon weighbridge, an obstacle was made using
large size stones across the river bed in mining lease nrea which obstructs the
natural flow of river and may cause damage to river ecology. (Violation of
condition no. 21 of consent o operate granted vide letter dated 07.02.2024).

8. And whercas, the above observations indicate that the mine has failed to comply with
the provisions of Air Act and various directions of the Hon"ble Courts and Hon'ble
National Green Tnbunal (NGT) and/ or by making discharge of effluent/emissions has
caused grave damage 1o the environment which can be categorized as significantly huge
with grave consequences on the environment, public health and flora & fauna.

9. And whereas, the Hon'ble Supreme Court in Writ Petiion Civil No. 375/2012
Paryavaran Suraksha Samiti & Anr. Vs. Union of India & Others and the Hon'ble NGT
in Original Application No. 606/2018 Compliance of Municipal Solid Waste
Management Rules, 2016 and in several other ceses has directed the Board 1o impose
Environmental Compensation on all the individuals/units/industries/mines/institution
entities etc. who are causing damage to the environment on the principle of
'POLLUTER PAYS".

10. And whercas, Hon'ble NGT has issued the directions to impose Environmental
Compensation on the non-complying polluting units and has directed the Board 1o
implement the same for restoration of environmental damages caused 1w the
environment.

11. And whereas, the lease holder is liable to pay damages ie. Environmental
Compensation on the basis of Polluter Pays Principle’ as directed by the Hon'ble
Supreme Court and Hon'ble NGT in various orders.

12. And whereas, the Joint Committee reported non compliances by the mine as mentioned
above and Regional office of the State Board at Kishangarh inspected the mine on
29.07.2025 to verify the reply submitted by the lease holder and has reported following
non-compliances for the mine:

i. At a location near village Gulgaon weighbridge, an obstacle was made
using large size stomes across the river bed in mining lease arca which
obstructs the natural flow of river and may cause damage to river ecology.
{Violation of condition no. 21 of consent to operate granted vide letter dated
07.02.2024).
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13. And whereas, the Regional office of the State Board at Kishangarh has reported non-
compliance of total 208 days (03.01.2025 to 29.07.2025 for Viclation the conseat
conditiong) for the mine.

14. And whereas, the Board has estimated the amount of ¢environmental compensation
to be levied on the industry as Rs. Rs. 43,68,000/- (in words Forty Three Lakhs
Sixty Eight Thousand only) on the basis of Polluter Pays Principle.

15. And whereas, the State Board in performance of its duties under the, Acts, is competent
to issue any directions under section 31 A of the Air Act in writing to any person, officer
or authority and such person, officer or authority shall be bound to comply with such
directions

Further, the State Board in exercise of the powers conferred upon it under section 31 A

of the Air Act and for performance of functions under the Acts intends m*-mpﬂseeummmml
compensetion against your mine as mentioned herein above.

In view of the above, this Show Cause Notice is being issued as why the environmental
compensation as abeve be not imposed against the mine. In case if you have any objection, you
are advised to submit reply along with copy to Regional office, RSPCB, Kishangarh latest by
28.08.2025 failing which the Statc Board shall take decision, as per the Acts, and
environmental compensation as mentioned herein above shall be imposed Without any further
notice.

This bears approval of the competent authority.

Yours sincerely,

Sijﬂ].’ Sharma

SEE & GIC (Mines)
'371'_.- M-
Copy to following for informetion and necessary action:
|. Regional Officer, Regional office, RPCB, Kishangarh- with advice to furnish
comments on the reply, if any received from lease holder.

2. Master file, Mines, RSPCB. O-M(
i,

SEE & GIC (Mines)

e
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SHARAT SINGHSHEKHAWAT 5>

W, MOHAN NACGAR - B, RIS COLONY, JODHPUR - 32006 (LAY
F=taall : hhnr‘.lt*.m_“hnhnklun.lﬂ'l'-‘?ra gmail.com

To, Date: 28.08.2025
The Group In-charge (Mines)
Rajasthan Pollution Control board
Jhalana Doongari. Jaipur, Rajasthan
Subjeet - Reply 1w your show cause notice No. F.12(BJ-31)YRPCBMines/
O 3=0ald, Date 22 08,2025,
Reference:-  Report filled by joint committee in original application OA 1145/
24 (PB) titled as Neeraj Chaudhary V/s State of Rajasthan &
Others.
Dear Sir,

Under the above subject and in your referenced letter, it is requested that the
mining lease of mineral bajri located at Tehsil Kekn of District Ajmer has been granted
by the Mining Departiment on 30.3.2023 and registrution was done on 31.3.23, EC for
nty project by granted by MOEF on 03.02.2022 and CTO /CTE was granted by RSPCB
on 19.04.2023, Further amendment EC was granted by SIEAA Rajasthan 12.01.2024 and
amended CTOMCTE was granted by RSPCB on date 07.02.2024.

With reference to the findings of Joint Committee report dated 03.01.2025,
Hon'ble NGT (OA 11432024(PB) titled as Neeraj Chaudhary V/is State of Rajasthan &
Others) (Annexure-01) order dated 19.11.2024, Inspection done by regional affice of the
staite pullution control board and your notice dated 22/08/2025 point wise reply is as

Foal lunwwss =

Under vour CHLUSE

show

otiee 8
the point No. 12t

Al a location near villoge
Gulgaon  weighbrdge, an
ohglacle was made using large
size stones across the river bed
in mining lense anen which
ubstructs the natural flow of
river and may couse damage 1o
| river ecology. (Vielakon of
| condition no. 21 of consent 1o
{operiale  granted wide  letler
daled 07.02.2024),

Reply : The mentioned allegation of an Obstacle
made of large stone across the river bed in mining
lease area to which obstructs the natural flow of
river and may cause damage to river ecology is
wholly baseless and without any some and
substance.

| would like to inform you that the location near
village gulgaon weighbridge the obstacle made
using large size stones were present in the river area
before the mining lease came into effect ie. before
31.03.2023.

For your reference 1'm attaching the satellite image
of December 2022 (Annexure-02), where it is
clearly visible that these stones are dumped in the
river at least 3 months before the mining lease came
o effect. Another satellite image which is of
February 2022 (Annexure-3), in which these stones
are not visible in the river area. From which it is
clear that the stones were dumped in the river area
by illegal miners between February 2022 and
December 2022, In which any kind of involvement
of me, the applicant, is not possible.

And this above information has also been confirmed
by the Joint Committee in there survey report
dated 03.01.2025 on the Page No. 27 of the report




{Annexure-4)

[ hav a complaint in Police Station, Kekri
Sadar painst unknown people for dumping
stones in the river area. (Annexure-5),

In light of Hon'ble National Green Tribunal orders
and keeping in mind environmental benefit for the
common masses | have voluntarily removed stones
from the river bed area at my own cost. Images of
the same are annexed (Annexure- 6) for yvour kind
perusual .

219

|r.l_-'nd5[ vour__show  cause
| notice under the poini Nao,
And whereas, the Regional
office of the State Board ar
Kishangarh has reported non-
compliance of 1otal 208 days
[ (03.01.2025 10 29.07.2025 [or
Vi lation the consent
vonditions ) for the mine,

Reply :- That it is evident from the facts mentioned '
nbove that lease holder was never in non compliance
of environment clearance or consent to operale
therelore non compliance can not be attributed for
208 days viclation of the consent conditions.

i L RITE oW ca
notice under the point No.
1=

And whereas, the Board has
estimated  the amount  of
environmental  compensation
1o be levied on the industry os
Rs. 4368000/ (in words
Forty Three Lakhs Sixty Eight
Thousand only) on the basis of

Polluter Pays Principle.

Reply - That it is evident from the lacts mentioned
above that lease holder was never in non compliance
of environment clearance or consent to operate
therefore environmental compensation can not be
atinbuted for Rs. 43.,68,000/- on the basis of
Polluter Pays Principle for the violation of the
consent conditions.

Mines is currently non-operational in compliance of Hon'ble NGT orders.

Request you to kindly consider my reply and withdraw your show cause notice,

Thanking You.

Eﬂ“'l-' o

Your Faithfully
aymd

{Autforized Person)
Bharat Singh Shekhawat
Lease Holder
Mining Bajri Lease Tehsil Kekri, District Ajmer

I. The Regionnl Officer. Regional Office, RSPCB, Kishangarh.
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI
Original Application No. 1145 OF 2024

In the matier of:

Neeraj Choudhary Applicant
Versus
State of Rajasthan Respondent
lndex
&r. Particalars Page
_Na, Ne.
I. | Joint Committee Report before the Hon’ble NGT. PB in
compliance to Hon'ble NGT order dated 19.11.2024 in Original | 1-26
Il ﬁpplir;aﬁjm_ Mo 1145 of 2024,
2 | Annexure-1: A copy of Hon'ble NGT order dated 19.11.2024 in —
0.A No. 114572024,
"L Annexure-2: A copy of Committee Constitution and nomination 3348
letters.
4. | Annexure-3: A copy of Attendance sheet. 16
5. | Annexure-d: A copy of letter of Intent (Lol) issued from Mine
(Group-2) Division, Govt. of Rajasthan. 3
6 | Annexure-5: A copy of Temporary Work Permit allotment letter —_—
issucd from Mine (Group-2) Division, Govt. of Rajasthan.
1. | Annexure-6: A copy of Supplementary Contract affidavit. - 4144
. 8 | Annexure-T: A copy of letter from PP to Mining & Geology
i department, Sawar for stopping the bajri mining. o
9. | Annexure-8: A copy of letter for cancelling of Lol & TWP issued
from Mine (CGiroup-2) Division, Govt. of Rajasthan. -
10, | Annexure-9: A copy of EC issued from MoEF & CC 47-61
I Annexure-10: A copy of letter for reinstating of the rejected lease
orders issued from Mine [Group-2) Division, Govt. of Rajasthan. 62-63




867

221

1L.| Annexure-11: A copy of order for issuing the mining lease. —ﬁ_.:;.ﬁ?
13.| Annexure-12: A copy of lease agreement. 68102
14| Annexure-13: A copy of CTE & CTO issued from Rajasthan SPCB. |103.110|
15.| Annexure-14: A copy of amended EC i1ssued from SEIAA. 111-124
16.| Annexure-15: A copy of CTE & CTO issued from Rajasthan SPCB !

after amended EC. 125-134
17.] Annexure-16: A copy of Rajasthan Minor Mineral Concession

Rules, 2017, o
18| Annexure-17: A copy of letter from Mining and Geology

department, Sawar for closing balance as on 03.01.2025. 145
19.| Annexure-18: A copy of action taken letter from Mining and

Geology department, Sawar for irregularity of stock. denaas
20.| Annexure-19: A copy of replenishment study. 149-176
21.| Annexure-20: A copy of notice to PP against obstruction made in

the river. 177
21 Annexure-21: A copy of penalty recovered for illegal

mining/transportation/storage. e
23| Annexure-22: A copy of Rawanna and quantity of bajri dispatched. | |79
24.| Annexure-23; A copy of letter from office of the Deputy

Conservator of Forest, Ajmer 180
5. | Annexure-24;: A copy of order for rate fixed by District Collector,

- 181-182

Filed by Ajy Soni Singh
{On behalf of Central Pollution Control Board)
A-14, Nizamuddin East, New Delhi— 110013

E: vga@vgalegal.com, Ph: 011-46502980

Dated: 18.01.2025
Place: Delhi
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I. BEFORE THE HON'’BLE NATIONAL GREEN TRIBUNAL
Principal Bench, New Delhi

In the Matter of

Original Application No. 1145/2024 (PB)
Neeraj Choudhary V/s State of Rajasthan

W- r- ti

Hon'ble National Green Tribunal PB, Delhi
| order dated 19.11.2024

Date of Site Inspection: 03™ January, 2025
Location: Kekri, Rajasthan
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' 8.No. | Particulars Page no. |
1.E| Report of the Joint Committee Submitted in Compliance of 1-23
Order dated 19.11.2024 of Hon'ble National Green Tribunal,
Principal Bench, New Delhi in the matter of O. A. No. 11452024 |
2.¥| Annexure -1 Copy of Hon'ble NGT order in Onginal Application 24-27
| No. 1145/2024
3.5 Annexure -2 Copy of Committee constitution and nomination 28-32
| letters
4..I=J| Annexure -3 Copy of Attendance sheet 33
_E.ﬂ!ﬁ.um-il:m}rniu-ﬂaraftnunt (Lol} issued from Mine 34
{Group-2) Division, Govt of Rajasthan
E.R‘| Annexure -5 Copy of Temporary Work Permit allotment letter aA5.39
issued from Mine 1G1'l:lu|:r 2] Division, Govt ufm.&u-d:an
Tmmu. =6 Copy of Supplenientary Contract aflidavit 40-41]
ﬂ.rmu:m =T Copy of Letter from PP to Mining & Geology 42
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‘S.No. | Abbreviation | Full form
1.5 | AME Assistant Mining Engineer
2 ¥ [corv Closed Circuit Television
- 3% [CGST | Central Goods & Services Tax
- 4.¥|CPCB Central Pellution Control Board
55| CTE Consent to Establish
il_ . CTO Consent to Operate
| 7% | DMFT District Mineral Foundation Trust
. B.F DMG-OMS | Department of Mines & Geology-Online Management
{ Syvsiem
l’ 9.F DSR District Survey Report
" 10.H EC Environmental Clearance
T lE e Electronic Transit Pass
12.!i FY Financial Year
| 13 A GpPs Global Positioning System
14}: Ha | Hectare
i* 158 Lol | Letter of Intent -
| lﬁi ML | Mining Lease
175 MMDR Act | Mines and Minerals (Development and Regulation) Act
1B MoEF&CC | Ministry of Environment Forest & Climate Change
19.5 MT Metric Tonne
200 PP Project Proponent
—21HoA Original Application
22 ¥ RSMET Rajasthan State Mineral Exploration Trust
.* 23 W RSPCB Rajasthan State Pollution Control Board
i' 24,5 sSDM Sub-divisional Magjstrate
| iﬁ.ﬁ SEIAA State Level Environment Impact Assessment Authority
r 26.% SGST State Goods & Services Tax
i 27.4 SLP Special Leave Petition
. 28.H ToR Terms of Reference |
. 20.E TPA Tonne per Annum
308 TWP Temporary Work Permit




Report of the Joint Cnm&?tge constituted in complia3§
with the Order dated 19.11.2024 in the O.A. No.

1145/2024 in the matter of Neeraj Choudhary Vs State of

Rajasthan before the Hon’ble National Green Tribunal,

Principal Bench, New Delhi.

1.!Background:
The Hon’ble National Green Tribunal, Principal Bench, New Delhi
took cognizance of the present case based on the letter petition
dated 27.01.2024 of Shri. Neeraj Choudhary, Sarpanch, Gram
Panchayat Gulgaon, Block Sawar, District Kekri, State of Rajasthan
and the same has been registered as O.A. No. 1145/2024. In the
above maltler, Hon'ble NGT, Principal Bench, New Delhi vide its
Order dated 19.11.2024 constituted a Joint Committee comprising
of (i) District Magistrate, Kekri; (il) Rajasthan State Pollution Control
Board; (iil) a Senior Scientist of Ministry of Environment Forest and
Climate Change; and (iv) Central Pollution Control Board, with the
direction of the Committee to submit factual report within six
weeks. Further, in the above said Order dated 19.11.2024, Hon'ble
NGT appointed the Central Pollution Control Board as nodal
Authority for coordination and compliance,
A copy of the order dated 19.11.2024 of Hon'ble NGT is enclosed as
Annexure-1.

2. Constitution of Joint Committee:

In compliance with the Order dated 19.11.2024 of Hon'ble NGT,
New Delhi and based on the nominations received [om the
organizations concerned, a Joint Committee has been constituted
vide letter dated 26.12.2024 of CPCB comprising of the following
members:

(i).8h. Mahesh Dutt Purohit. Scientist-D, Ministry of
Environment, Forest & Climate Change, Sub-Office, Jaipur.
[iil.ﬁh. Subhash Chandra Hemani, Block Officer, (representative of

Distnict Collector, Kekni).

(iii). ®Bh. Praveen Kumar Jain, Scientist-C, Central Pollution Control
Board, Regional Directorate, Bhopal.

(iv)].8Ms Nidhi Khandelwal, Regional Officer, Rajasthan State
Pollution Contral Board, Kishangarh.



A copy of the Committee &thuiﬂn and nomination letters 29 6
cnclosed as Annexure-2,

3. Terms of reference (ToR) to the Joint Committee:

The Terms of the Reference (ToR) to the Joint Committee referred
therein the Order dated 19.11.2024 of Hon'ble NGT in the above
matter inter-alia include the following:

Ii].ﬂ'Thn Committee shall visit the site, collect relevant information
| and verify the allegations referred there in the letter petition
| dated 27.01.2024. Accordingly, the [ollowing are the issucs
referred therein the letter petition:

A.Barrying on mining activities at a depth of more than
permissible depth and outside mining lease area.

B.¥rregularity of sand/bajri storage at stocks at transfer points
and illegally transporting without reaching transfer points.

| C.Barge number of vehicles using in mining and transportation
i activities.

D.Belling of bajri by PP @600 Rs. Per ton, which is more than

the government rates.

|| E.Eutting of trees by PP along both side of river which is
causing damage to flora fauna and river ecology.

(i1). & Compliance status of EC and consent by the concerned mining
lease holders.

The factual status on vari statuto i e low:

4. Preliminary meeting of the Joint Committee

In consultation with the members of the Joint Committee, a
preliminary meeting of the Commities was convened at SDM office,
Kekri on 3 January, 2025 before the site visit. In the said meeting
all the members of the Joint Committee were present and discussed
the facts and issues involved in the matter, ToR to the Committee
and further course of action proposed in this matter.

Following officials were also present in the meeting are:

i.¥ Sh. P. Jagan, Regional Director, CPCB Bhopal




ii.¥ Sh, Rupendra Kumar, 3%‘?1;:1[ ‘B’ CPCB Bhopal 227
iii.¥ Sh. Bhopal Singh, Tehsildar, Kekri

iv.® Sh. Sanjay Kumar Sharma, AME, Mining and Geology
Department, Sawar

During the discussion, committee gave an opportunity to the
Applicant to submit his views and also requested the applicant to
physically show the places [/ allegations levelled in the letter
petition. List of participants in the mecting is enclosed as
Annexure-3,

After the preliminary meeting, the site inspection was carried out on
Jrd January, 2025 alongwith Applicant Sh. Neeraj Choudhary,
Sarpanch, Gram Panchayat Gulgaon and representative of Project
Proponent Sh. Khushwendra Singh to verify the factual status on

the allegations raised.
. About the Lease and Mining Project(ML No. 05/2013):

. Khari River is a tributary of the Banas River which originates in the
hills near Deogarh in Rajsamand district. As per Ajmer district
survey report its total catchment area is 6268 sq km and flows
towards northeast about 192 km through Udaipur, Bhilwara and
Ajmer Distriets hefore joining the Banas River near Chosala village
in Ajmer District. The Khari has sandy bed and remains dry for the
major part of the year.

. The Letter of Intent (Lol) was issued from the Mine (Group-2)
Division, Govt. of Rajasthan on dated 20.03.2013 for the allotment
of 1025.70 hectare bajri mine which will be excavated from Khari
river in Ajmer district. Copy of letter is enclosed at Annexure-4.

. As per the letter dated 19.12.2013 issued from Mine (Group-2)
Dmvision, Govil. of Rajasthan Temporary Work Permit (TWP) was
given for mining of Bajri in lecase area from 29.12.2013 to
28.02.2014 with the terms & conditions given in the letter, which
was extended upto 31.03.2014 through Supplementary Contract
duly signed by Mining Department, Sawar and PP. The validity of
TWP was further extended by Hon'ble Supreme Court as per order
dated 27.03.2014 till further order. Copy of allotment letter and
Supplementary Contract are enclosed at Annexure-5 & 6
respectively. Later on, PP stopped the bajri mining from the Khan
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River from 01.11.2014 and&Zgjlted letter for the same to Min@gs
% Geology department, Sawar dated 28.10.2014. Copy of letter is
enclosed at Annexure-7.

The Govt. of Rajasthan vide order dated 15.09.2017, cancelled the
Lol & TWP for violating the terms & conditions of TWP & Contract
and application form rejected and forfeited application fee. Copy of
letter is enclosed at Annexure-8,

5. The PP hled special appeal 419/2018 in the Hon'ble High Court,

Jaipur and as per Hon'ble High Court order dated 07.05.2022 and
Hon'ble Supreme Court SLP 10587 /2019 Bajri lease Lol holders V/s
State of Rajasthan and Others dated 11.11.2021 based on
amendment made in the rule 5{4], it was directed to the Government
to take decision within 3 months.

- Environmental Clearance (EC) for mining of mineral Sand/Bajri

[rom Khari River in revenue villages of Tehsil Kekri was issued by
MoEF&CC vide letier dated 03.02.2022t0 PP Mr. Bharat Singh
Shekhawat Sfo Mr. Shivdayal Singh Shekhawat, r/o 336, Mohan
Nagar B, B.J.8. Colony, Jodhpur (Rajasthan) for proposed annual
production of 30,000,000 TPA from 1025.70Ha with a maximum
minable depth of 1 meter. Copy of EC is enclosed at Annexure-9.

. In compliance of the court order Government of Rajasthan vide letter

dated 14.10.2022 reinstated the rejected lease orders. Copy of letter
is enclosed at Annexure-10.

. The Govt. of Rajasthan vide order dated 29.03.2023 issued the

mining lease no. 05/2013 to PP Mr. Bharat Singh Shekhawat. The
mining lease became effective for the remaining period of 04 years
01 month and 26 days (from 31.03.2023 to 25.05.2027) after
contract registration. Copy of order and lease agreement is enclosed
al Annexure-11 & 12.

- Rajasthan SPCB issued Consent-to-Establish & Consent-to-Operate

u/s 21(4) of Air {Prevention and Control of Pollution) Act 1981 by
letter dated 19.04.2023 and it was valid upto 29.03.2024with
conditions of maximum minable depth of 1 metre. Copy of CTE &
CTO are enclosed al Annexure-13.

10. The previous EC dated 03.02.2022 has been amended by SEIAA by

letter dated 12.01.2024 with an increase in minable depth of mining




from 1 metre to 3 meter &Znﬁt any increase in total minP@0
capacity (30,00,000 TPA) & without any increase in minable area
(1025.70 Ha), located at revenue villages of Tehsil Kekri (Copy of
amended EC is enclosed at Aanexure-14) and CTE &CTO has been
issued from RSPCB dated 07.02.2024 which is wvalid uplo
25.05.2027 with conditions of maximum minable depth of 3 metre,
Copy of CTE & CTO are enclosed at Annexure-15.
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The Satellite image showing the mine lease boundary on Khari
River, Kekri

6. Observation of the Joint Committee

Bascd on the deliberations held during the mecting of the Joint
Committee, subsequent site inspections and documents made available
to the Committee, the following observations are made:

A.General observations
(a). ®During the visit of Joint Committee, no flow of water was observed

in the river bed at the wvisited site near village Gulgaon and
Devimand, and water filled pockets were observed in the river bed
duec to mining done at many places.

:h}.li]uring the wvisit of Joint Commitlee, boundary pillars were not
found at the site of the mining lease to demarcate the mining
lease area as per Rajasthan Minor Mineral Concession Rules,
2017 (Annexure-16) - Rule No. 28, 1 (iv), Rule No. 91 and
Schedule IV, S.No. 3 & 7. The representative of PP and mining
departinent official explained that the mining lease had been



1
allocated in various I{haaZﬁas. and it would be diﬂicult%go
demarcate boundary of mining lease area by using pillars. The

has deposited demarcation charges of Rs. 20,000/- on dated
28.05.2013 to Mining and Geology Departiment, Ajmer and Rs.
90,000f/- on dated 29.03.2023 to Mining and Geology
Department, Sawar for demarcation of lease area and the Mining

and Geology Deparument, Sawar has conducted the survey dated
16.09.2014 and provided the demarcation report with revenue
tehsil fvillages, Khasra no., Rakba and type of land etc. on
30.03.2023.

(¢} BMining activity was being carried out using JCB machine in the
mining lcase area by PP during the visit, and same was confirmed
on the site using Google live location and mining lease
demarcated kml file by the Committee members. Comunittee
Members measured depth of mined pits at some places in the
river during the site visit on 03.01.2025 with the help of
measuring tape and found that mined depth from the adjacent
nearby river bed was approximately 1.5 m, while at some places
the depth was even 2.3 m.

(d). P has installed weighbridge at the bank of river for weighing and
issuing of Rawanna for collection of Royalty based on the quantity
of sand mined which is connected with Departinent of Mines &
Geology-Online Management System (DMG-OMS) portal that ean
be accessed by Mining department. CCTV cameras were also
installed at the weighbridge locations and vehicles were provided
wilh the GPS.

[e).¥During visit, Joint Committee observed that there were three
stock points namely Gulgaon, Devkheri and Devpura villages for
storage of mined sand/bajri for which PP has licences from
Mining and Geology Department. PP has installed weighbridge for
issuing e-TP (connected with online server that can be accessed
by Mining department) with CCTV cameras. Manual Air quality
monitoring station installed to check the Air Quality at Gulgaon
and Devpura stock points and found not in operation during visit.
The PP informed that the periodic monitoring of ambient air
quality and analysis work has been given to the third-party
laboratory. As per data furnished by the Mining and Geology
Department, Sawar vide letter dated 03.01.2025 (Copy of letter
attached at Annexure-17), total quantity of Bajri stored at three
stock points is as given below:E



07 e 7]
- | 03.01.2025 (Tonnes)

I. | Gulgaon (ID:19306) | 4839.05

2. |Devpura (ID:17301) | 23317.08

3. | Devkheri (ID:17301) | ~ 675.75

It was observed that no catch drains, siltation ponds were
provided around the sand storage areas (sand stock points) to
prevent the flow of water and sand into the adjacent agricultural
land. No water sprinkling system observed at the haul roads,
sand storage arca to control fugitive dust emission during
handling and transportation of sand.

(). % Mining and Geology department, Sawar carried oul drone survey

at all the three stock points dated 09.02.2021 on the basis of
complaint received from village panchayat to check irregularity of
stocks at stock points. On the basis of irregularity observed at
three stock points with total quantity of 2910.524 MT, Mining and
Geology department, Sawar imposed penalty of Rs.
13,09,735.80/ - on PP vide letter dated 20.02.2024. Copy of action
taken letter is enclosed as Annexuare-18.

(g).#PP carried out plantation of 3000 samplings at village Devmand

on the total area of 3.15 Ha in the year 2023-24, As per amended
EC the greenbelt shall be developed within first 5 years and the
density ol the trees should be around 2500 saplings per hectlare.
However as per CTO, the plantation should be carned out at 1/3~
lease area. The consent condition w.r.t. plantation is not in line
with the EC, therefore the PP should get amended the CTO from
RSPCB and comply accordingly.

(h}.#Replenishment study for mining leasc area had been conducted

by the PP through qualified consultant i.e. Ms. Prerna Chauhan
[Geologist), during Pre-monsoon & Post-Monscon for the year
2023-24 and report submitted to Mining and Geology
Department, Sawar on dated 03.05.2024. As per replenishment
study:

S.No. | Description | Area in Ha

| 1. Total Lease Area B 102570
|2 Minable Area (3/4 Area) | 769.275

|‘:L | 1/4 Arca Blocked on both sides of river | 256.425




'S.No. |Description of RQdreds | Quantity in MT )}
1. Total Geological reserves 27311746.56

2, Total Minable rescrves 20483809.92 f
B Total Blocked reserves 6827936.641 |

' Copy of replenishment study is enclosed at Annexure-19.

fi). ¥ During the visit that it was observed near village Gulgaon
weighbridge location, large stones were stacked across the river
bed and obstacle made using large size stones across the river
bed in the mining lease area without any approval of concerned
department, which almost blocked the natural flow of river in the
lease area and may cause damage to river ecology (see photo 16
8 17). As per Google earth image dated 21.02.2022 (see photo 14)
of mining lease area shows no obstruction was visible, however
image dated 11.10.2022 (see photo 15) shows clear obstruction of
rniver with large size stones. This change is clearly visible in the
Google Earth images taken between February and October 20228
it would have been probably done to stop the sand /bajri flow for
more deposition in the permitted lease area. As per Monitoring
mechanism of Enforcement & Monitoring Guidelines for Sand
Mining 2020, “All precautions shall be taken to ensure that the
water stream flows unhindered and process of natural river
meandering does not get affecied due to mining activity”. Also,
making obstacles to natural water flow wviolates the consent
condition no. 21, Mining and Geology department, Sawar has
issued notice 1o PP dated 08.01.2025 for responding within 30
days after receiving of this notice. Copy of notice is enclosed as
Annexure-20.

(i).8Mining and Geology Department, Sawar carries out regular
vigilance aclivitics to monitor the llegal
mining/transportation/storage of mined sand/bajri in tehsil
Kekn. Mining and Geology Department, Sawar provided
information about the action taken against 22 cases inthe
FY2023-249 and 13 cases in FY 2024-25 (upto December 2024)
regarding violators for illegal storage & transportation of mined
sand /bajri and recovered Rs. 34,15,400/- (including EC charges
e, Rs. 26,00,000/-) during FY 2023-24 and Rs. 23,24,950/-
including EC charges i.e. Rs. 18,00,000/) during FY 2024-25 in
tchsil Kekn. Details of penalty recovered is attached at
Annexure-21.



(k).®\s per data furnished by ﬁZ{Q and Geology Department, Sa
total Rawanna issued in the FY 2023-24 are 21195 Nos. and
quantity of sand /bajri dispatched is 3,99,449.70 tonnes and total
Rawanna issued in the FY 2024-25 (upto December 2024) are
27318 Nos. and quantity of sand/bajri dispatched is 5,44,884.16
tonnes, From the above data, quantity of sand/bajn dispatched is
less than the consented limit ie. 30,00,000 TPA. Details of
Rawanna and gquantity of sand/bajri dispatched is attached at
Annexure-22.

(I).8¥During the visit, it was observed that vehicles carrying sand /bajri
without any cover which may cause fugitive dust emission during
transporiation.

lllli-is per information provided by the office of the Deputy
Conservator of Forest, Ajmer, there were no National
Park/Wildlife Sanctuary near the mining lease area. Copy of letter
15 enclosed al Annexure-23.

B.!Observations on the issues raised by the applicant in the letter

etition dated 27.01.2024

(a)¥ssue raised: Carrying out mining activities at a depth of more
than permissible depth and outside mining lease arca.

Observation:
There was no flow of water except small pockets of water in the

river bed observed. The commitiee members measured depth of
mined pits randomly at some places in the rniver during the site
visit on 03.01.2025 with the help of measuring tape and found
that mined depth from the adjacent river bed was 1.5m at few
places, while at some places the depth was even 2.3 m.

(bjEssue raised: Irregularity of sand/bajri storage at stocks at
transier points and illegally transporting without reaching
transfer points.

Observation:
o#'P has licence for three transfer points located at villages

Gulgaon, Devpura and Devkheri for storage of mined sand /bajri.
Durning visit, Gulgaon and Devpura stock points were operational
and Devkheri was not in operation, the excavated and
transported sand/bajn from river bed found-stored at Gulgaon
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TP-4839.05 Tonnes, Dﬁ\aaﬂl‘ -23317.08 Tonnes & Devklzﬂ§4
TP-675.75 Tonnes. Earlier, Mining and Geology department h
carricd out drone survey at all the three transfer points dated
09.02.2024 on the basis of complaint received from village
panchayatl to check irregularity of stocks at transfer points. On
the basis of irregularity found at three transfer points with total
quantity of 2910.524 MT, mining department imposed penalty of
Rs. 13,09,735.80/- on PP vide letter dated 20.02.2024 (details in
Annexure-18).

«iMining and Geology Department, Sawar carries out regular
vigilance activities Lo monitor the illegal
mining/transportation/storage of mining sand/bajri in tehsil
Kekri. District authorities provided information about the action
taken against 22 cases in the FY 2023-24 & 13 cases in FY 2024-
25 (upto December 2024) regarding violators for illegal storage &
transportation of mined sand/baji and recovered Rs.
34,15,400/ - (including EC charges i.e. Rs. 26,00,000/) during FY
2023-24 and Rs. 23,24,950/- (including EC charges i.e. Rs.
18,00,000/) during FY 2024-25 in tchsil Kekri (details in
Annexure-21).

eRoint Committee randomly verified quantity of sand/bajri being
dispatched through e-Transilt Pass generaled al transfer point as
well as carrving capacity of vehicle permitted with transport
department and found it in order.

(c)Essue raised: Large number of vehicles using in mining and
transportation activities.

Observation:
«#s per the mining plan submitted by the PP, the number of

machineries /vehicles proposed for excavation of sand/bajri i.c.
Excavators (JCB) -12 Nos. & Front-End Loaders-12 Nos. As per
the PP, presently there were total 08 Nos. of JCB available at
virious excavation sites, during the site visit mining activity was
going on in the river bed of mining lease area near village
Gulgaon by using one JCB machine and tractor-trolly using for
transportation to transfer point. However, at the time of visit
observed that 5 truck trailer are used for transportation from
transfer points to various cities.



(d)¥ssue raised: Selling of E&BH}' PP @600 Rs. Per lon, whicl)3§

more than the government rates.

Observation:

«#Earlicr, The Rajasthan Goods (Control of Production, Supply,
Distribution and Trade and Commerce) Act, 2014 and rate of
sand /bajri was fixed by the District Collector vide notification no.
F17(1)/Mining Department/legal /2014 dated 07.02.,2014,
District Collector, Ajmer issued an order dated 11.02.2014 and
lixed the rate of sand/bajri (Copy of the order is enclosed at
Annexure-24), however same was adjourned as per order dated
18.05.2015 of the Honble supreme court SLP no. 15369/2015.
Due to this no rate of sand/bajri was decided by the concerned
Department.

«iPP informed that at present, the PP is selling bajri @600 rupees
per ton including all charges viz, CGST, SGST, Royalty charges,
DMFT Charges, RSMET, transportation charges etc.

(e)¥ssue raised: Cutting of trees by PP along both side of river which
is causing damage to flora, fauna and river ecology.

Observation:
-ﬁjun‘ng the visit, the committee did not find trees/plants cutting

nearby both side of river,

«PP carried out plantation of 3000 samplings at village Devmand
on the total area of 3.15 Ha in the year 2023-24and the survival
rale of the plantation was 70-80%.

P also donated 800 plants to Sarpanch, Gram Panchayat-
Kadera on daled 27.08.2024 lor plantation in village.

7. CTO Compliance

The CTO issued by RSPCB is valid up to 25.05.2027. The joint
committee verified and found the PP is not complying with
conditions no. 11, 12, 16, 19, 21 of Consent to Operate issued vide
RSPCB letter dated 07.02.2024, details of which are as follows:

i.5 As per condition no. 11, the PP has not carmed out plantation to
cover 1/3rd area of the mining lease. (as mentioned above the
conscnt condition w.r.t. plantation is not in line with the EC and

mining plan)



ii.¥ As per condition no, 12*8&19* no arrangements {pru:rﬁsim%

walter sprinkling system, ete.) have been made in the lease sarea
for control of fugitive emissions resulting from transportation,
loading, unloading of bajri. Mined bajri is not transported in
covered vehicles, Duning visit, no water sprinkling system was
observed in the lease area as well as transfer points.

iii.®In violation of per condition no. 21, at a location near village

Gulgaon weighbridge, an obstacle made using large size stones
across the river bed in mining lease arca was observed which
obstructs the natural flow of river and may cause damage to
river ecology.

8. EC Compliance

i

i

jii, 8

jv.

v

vi.

vii. B

The Project is having valid Environment Clearance issued by
SEIAA vide letter dated 12.01.2024 and validity of EC is co-
terminus with the lease period.

As per the details submitted by the representative of Department
of Mines and Geology, Govt. of Rajasthan as well as
authenticated production figures, the mincral production (river
sand excavation) has not been done beyond the permissible
quantity as allowed vide EC under reference.

PP had carried out plantation of 3000 samplings at village
Devmand on the total area of 3.15 Ha in the year 2023-24. As per
ElIA report, 5316 no. of plantation shall be carried out, whereas

as per amended EC the greenbelt shall be developed within first 5
vears and the density of the trees should be around 2500
saplings per hectare, However as per CTO, the plantation should
be carried out at 1/3™ lease area. The consent condition w.r.t.
plantation 1s not in line with the EC.

No excavation beyond the depth of 3 meters was observed in the

river bed. Formation ol deep trenches due to mining was also not
observed.

A Comprehensive Digital Map (Land use and Land Cover) of
entire lease area is to be prepared by the PP with clear depiction
of 05 year excavation plan as per the approved scheme of mining.

Provisions and strategic placement of water sprinklers should be
done with immediate effect at the areas more prone to generate
fugitive emissions.

Other statutory documents such as Approved Mining Plan,
Occupational Health Checkups of workmen in accordance of
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various mine legislation, &agnt Air Quality monitoring re
etc have been submitted by the unit along with the latest six-
monthly compliance report to MoEF & CC.

9. Recommendations of the Jaint Committee:

a)h

b)d

r.}-’-f

Google Earth image dated 11.10.2022 shows obstruction across
river in imining lease area, hence the concerned
department fauthorities should be directed to take necessary
action against PP for non-complying of Enforcement & Monitoring
Guidelines for Sand Mining 2020, and also ensure that the
obstruction made using heavy stones across the river bed near
village Gulgaon weighbridge location should be removed
immediately for maintaining the natural flow of river and
maintaining river ecology.

Pillars shall be fixed before carrying out mining operations to
demarcate the banks in the active mining channel/stretch
according to the banks boundary map. Pillars shall also be fixed at
the boundary of mining zone, leaving buffer zone from the banks,
with level marks on these pillars without these [acilitics, precise
compliance verification on ground w.r.t. depth of mining and
buffer zone left from the banks is not possible.

District Survey Report should be scientifically prepared as
prescribed in the Sustainable Sand Mining Guidelines 2016,
preferably by government institutes/organizations. No-mining
zones (distance from riverbank, bridges, dams etc.) should be
depicted 1n maps in the Survey Reports for clanty.

It should be ensured by the PP during mining operations that no
damage is done to the plantation on the river banks and
plantation should be developed after amendment of consent.

The PP shall comply with Consent conditions no. 11, 12, 16, 19,
21 with immediate effect.

Proper covering of vehicles as well sand fbajri stored in the stock
storage arca using tarpaulin, and water sprinkling on the roads
shall be done to prevent dust emission.

. The permissible mining depth condition and distance/buffer

criteria (distance from riverbank, bridges, dams etc.) for no-mining
zones should be strietly implemented. In no case mining should be




h]n:

carried out below water a84'r sub-surface water level in 288
river.

Even though PP has conducted the replenishment study, the
following points may also be included:

«¥Yearly replenishment studies should depict the factual position
and levels for all corresponding cross sections, clearly
differentiating the mined and unmined area.®

»¥Replenishment reports should contain key maps of mining
channel/stretch area.

A Comprehensive Digital Map (Land use and Land Cover) of entire
lease area is to be prepared by the PP at the earliest with clear
depiction of 05 year excavation plan as per the approved scheme
of mining.

| Appropriate mechanism be implemented for taking strict punitive

action against the persons and vehicle involved in illegal mining in
the arca under the MMDR Act and direction issued by Hon'ble
National Green Tribunal vide order dated 26.02.2021 in O.A. 360
of 2015 in terms of penalty and environmental compensation.

(Mahesh Dutt Purchit) (Subhash Chandra Hemani)
Scientist-1D, MoEF&CC, Sub Divisional Officer
1RO, Jaipur SDM Office, Kekri
AT
ot e Yo
S SR
(Praveen Kumar Jain| (Nidhi Khandelwal)
Scientist C, Regional Officer, RSPCB

CPCB, RD Bhopal Kishangarh
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Joint Committes visit at Stock Point, Oulgaon [photo J)
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Weighbridge with CCTV camera at Stock Point, Gulgaon (photo 4)




Manual Air Quality Monitoring Station installed at Stock IH.hll:!_EL:JH,_au::_[i.rhutu 5)
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Bajri/sand stored at Stock point, Gulgaon (photo 6)
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Weighbridge near River bank, Gulgaon (photo 7)
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_Ouline monitoring of mininig sand (photo 9)
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As per satellite imnge dated 11.10.2022, obstruction visible in Lhe mining lease area of
_ River Khari near village Gulgaon [photo 15)
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B lering the visit, Obstruction visible and blocked the river flow by the stone in
the mining lease area of River Khan near village Gulgaon (phote 16 & 17)




Sand/Bajri stored at mining Stock pemnt, Devmand (photo 19)

_CCTV Camera at Stock Point, Devinand (photo 21
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Plantation at Devmand area [phote 22 & 23]
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liemi No. OF Court No. 3

BEFORE NATIONAL GREEN TRIBUNAL
PFRINCIFAL BENCH, NEW DELFMI

Original Application No, 1145 /2024

Neeraj Cligudlny Applicanitis)

Versus

Himie of Rujast ham Heapermdicrai =)

ate of hearing: 19.71.2024

CIDRAM: HON'BELE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON'BELE DR. AFROZ AHMAD, EXFERT MEMEER

LTE 0 THE TR T i

1L.E A lketier potition dsted 27.01.2004 has been meectved from Konraj
Chowgdhary, Sarpanch, Gram Penchayal Gulggon, Block Savar, Thslnct
Kekri Smfc of Kajasthan and this Ictter potition has becn wgisterod as
Original Application under Sacticns 14 and 15 of National Green Tribunal
Act, 2010 [herelnafter refierned t0 as ‘NGT Act, 20107 in cxcreise of sto-
mcte jurdsdicton in view of law [aid dows by Supreme Cowrt in Mumicipal
Corporation of Greater Mumbal Versus Ankita Sinha and Others,
f20232) 13 SCC 401.

2.5 Complainant has said that large scale llegal mining and
irsmapartation of mincral in wer vislaron of environmental neeme is going
o, of the side of river Khari. It is passing theovgh Kelel District by the
petminiE wlan hias lesen graote] wining leases ol they are carrymg oul
pLining activities outside the lease area. Said minieg has been conducted
o exirael mineral Gough suloenil replemisboneni = nol avaakalile  river

24
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beeed wrmd (his s cuusing werious damage 10 fora laums and viver ecology.
Heavy machmes are being used for mindng sctivities and Uansporiation of

mineral is by nsing dumper trsilors, iractors and ather vehicles.

A8 From the sompinde) mada fn thin Ioter pettion, prima-face, we anm
gatislied that a substantial gquestion rolating to environment has arisen but
before procesding further in the matter we find it appropeiate to obtain a
Foctoaad el sl for (his porpsose conslitulie o Joinl Conmmillee
vempirismy Districl Magsirate, Kelod; Ragasthan State Pollution Control
Homtl; = Hondor Selevitisl of Bindary of Eivsonmnesil Forost and Chosic

Changs and. Central Poliotion Control Boand.
45  Captral Polhation Cantrol Beard shall be the Nodal Authority for co-
ordination and complinnce of this cedes,

5 Avove Conunittee shall visit the site, collect relevant nformation and
sl [aeclunl  report wdllin wx  owesks, While  sulaniiing  rejast,
Commiticn: shall alsn samine compliance of KC and consent by the
pemcrmied waning lesse boklens.

6.8 Liat for farther hearlng on 22.01.2025.
Sudhbir Agarwal, JM

. Afroz Ahmad, EM

MNovedulwmr 159 3004
Original Application Mol 1452024
i
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CM Rajasthan <cmrajasthan@nic.in>
transpori@ rajasthan.gow.in, dmkekri@rajasthan.gov.in, ff
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901 755

1L A GENNGT A vEomm s LRS00 2004
T
GOVERNMENT OF INDIA
wwtaTe, Ud weaTe Siveds dure
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE
CHANGE

ardra wraiera, mide/e i wrwiers, ey Regional Office,
Gandhinagari{Sab-Regional Office, Jaipur)

#f-213 " " e, - gegeny B-213, “ARANY A BHAWAN"
Ahalana Testitational Jalpur
AN Tel No: 01141-2713786, 2TI3TIE ;.E i i mede e govin
Dated: 20 December, 2024
wm A,
o @, endrr ke,
“srftdr s ooy aft,

&5, Frwia, SE-LE01s

Sub- Nomunation of an officsal in compliance of Hon'ble National Green Tribunal [Prncipal Bench)
arder in Original Application No. 1 145/2034 (PB) in the mstter of Neersj Chowdlury Va. State of

Hapnsthan- Reg
Ref: Larter racaived from CPCH, Bhopal dated 12.12.2024

Sir,

I refarence ro the abeove clited subjecr, and capioned letrers regarding nomnatien of the
Officer from SRO Jaipur, MoEFRCC, Government of India in compliance of Hon'ble National
Green Tribunal [Princpal Bench) order in Original Applioation No. 1148/2024 (PB) in the matier
of Neera) Choudhary Ve, State of Rajasthan, this is to inform that the undersigned (Mob:
94 13815550, emal: mahesdutt purolini gev.in) has been neminsted for the eaid committen,

2. Thas imsise wath the approval of the Competent authomy.
wad,

§. ity o TART/ Er. Mahesh Dutt Purchit
w. Bt/ dm fr | Jeint Director [5)/Solentist.-D
Copy to {ollowing for mformation:
l. The Dwector/Scentist-F, Monitonng Cell, Ministry of Envronment, Porest & Climate
Changs, 3rd Floor, Vayu Wing, ITndirn Paryavernn Bhawan, Jor Bagh, New Della = 110003,

34
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902 256

Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone 0141« 1716804, 2716800  e-mail « member-secretanc@meb. nicin

Hetpling Na. : 0141-2716877

No. F.10 (674) RPCB/LegalNGT2024/ | Sie- | 513 Dae: 18712+ 202y

Reghtoal Officer,

Plajrsshan Siuke Polluion Control Baand,

Kishargurh

Mloblle Ne.: JORISTIIZE

Pl rorpeh hishangachlathomaiildoticom

Subpoct« Regerding the Hon'bie National Crees Trituzal Princpal Bench Kew Diclhi order dased 19.11 2024
passed i Ohriginal Application No. 1 LSTOIHMN] tithed Meers) Chosdhary Vs Siaes of Rajasthan

i,
H‘uhumn-hm‘uﬂm--.niwlmn-mllm'uanmlmpuinuﬂn
dated 19014 2604 wnd dirocted inter-alin m follow--

g | .._u.ﬁutmnﬂ-ﬂtmwﬂpﬂmmih
Emw%%&lﬂ-hmmhﬁ-r
snumqﬁhﬂ-;fﬁm_huﬂﬂ-ﬂhn—tf-ﬂm
Cuntro] Biwirid

tmh&mﬁhﬁdh—i“kﬂ:hﬂw#m-umq
e erider,

L Abwee Comsanitter shall vinii the sive, collect relevant enfiormation sud visbest faoteal ropert withis vy
el ﬂm:m“n_u-dﬁlnﬂ-uﬂmqﬂ'ﬂmhﬁ
cwmarmel sdning leave hoddorn, =

hﬁ;hnfh:ﬁmﬂﬂ.mnwmunﬂuﬂhmm%h

Elvradid order on behalfl of e REPCE with the direcsion o cnsure. compliance of the Hon'ble NOT deisd
ml.zn‘-.a.c.up;unkcHm‘tﬁﬁurwhdﬂ.nm#hmmhrﬂm

e

Encloagdhs aborvg

(Vimi N

Carpy 1 flallonairg [or im fomation metoalary cbive —
T. Drisiries Magigruss, Kekei,
2. Member Secretary, CPCB, New Dedhi
3. Dircctoer, Reponal Office, Mol FECT, Atanys

Vi oy it e 72480001
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F. Mo L 0TS/ZZ2E0 344, 11 (M)
Gavermont al Ingdsa
Winistry of Enwironment Forest and Climate Change
Impact Assessment Divisen

ircirn Porya cobriin Bhurvals

Priftwa Wiy £ Finot, Aligan)
JotBogh Poad Now Delhe-110 003

Diatied  ard Fahruany, 2022

To
s Bhanal Siogh,
Mahan Nagar, BIS Colony, Judhple (Rag ) - 342000

Subject:  River Sand Mining Project (Minor Mincral) (Khart River Bed) with
proposed production capacity of 30.0 Lakh TPA (ROM) by Mis Bharat Singh,
located st Revenue willages of Telail-Kekri, DistrictAjmer, Rajasthan (KLA
1025 70ha) - Envirenmental Clearance - regarding-

S

Tnie hae reteenca (o the proposal of his Bhamt Segh wde proposal &0
FURIMAINZOYI 12013 for ewng o Hver Sand (Maor Mmeral) with g epoeear]
protuchion eapacity of 300 Lakh TPA (ROM) T mana kease a1pa 6 located at viiage
isp Chausts Chandihall Bajta, Devkhedt Cihurdhan, Tonkawes NeyaGaonMehnsaa
Ohendawe Culgaon Sedera, Sadan Rapura Banedya, TAehrukals Asni Balapura
Gothwa Devpura, KaderadAlamboo, Tehsd-Heknl Dsinc-Apnat, Rayasthan i e ming,
wane ated of 1025700 The mine lease sréa bes on iha Khan Rwer bed The
Lafiudies and Longtuces of the mine lease area lies between 25°AFIDBIN W
2eoys AN and 15 0VZITAE to 752096 ABE on Surey of THOW TORENRe|
nuimthers 45001, 4504, The Project & Incated » Sessmic rane-i

2 TmprmmufTﬂHnﬂmwwﬂ-uE:pm#wmmlﬂmnmnh
10t Mesting hela durlng 2 1sk-23id August, 2013 1o determine the Termis of Releienco
(TOR) i undertaking domiled EIA study. The TOR was- ssued yMoEFACT wrlo ket
Na J 110150 2227201304 1) (M), dated 15th Octobet 2015 The Proponent submilhed
1 EVVEMP Repart onine 1o the Ministry for seeking envronmnenlal deasance alter
randucting Pudic Heamg

3 1h-m¢muunmﬂsmmmnm-ﬂm Mo lored land o
vclvgel Letiee al ntant (LOW for gran of mesng lease for meor imirpsral River Sanul
m-ranxaadmzsmmmmuﬂﬂudwuuﬂm of Rajasthan wde etier No
PV hanGroup- 22013 deed 20 03.2073 for the penod of & yoars The Minig
Pian hac been appioved by Deecio? Mines and Geology, Govt. of Rajastan wdo kel
ra I7Mne Plan, dated 2006.2013 Depdrment © Maos And Geolegy. Ragasthan
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LEW Muoliker and sieciion of WAEE withi 13 el o he ACEBEDton ol #he Ryas
te Wm0 008 Havorsana maning leaces in Hupaathan woeg meyed 104 45 i 2013
Wil iy e of Hon bie Supeeme Coud order datod 25 11 2015 B2 Lol holders (o of
1L ware gt hamaotry wok gt without EC Moo b Scgeoie Cowft v 51 P
WUSEIAZUTD gave wifemmnt on 1117 2021 snd disocioz Stk Freerrment ko amend
Flule a1 oo par hoong of Coenbral Empoweod Coreities in comphance of the apove
mentioned  judgement,  Rapwthan Govommen] ssued 2 Garette neolificalinn o
T wd ewsended valigty of Lol o 68 months from wgvane of ryle |e
' IAGIT Therefory as per nefificabn daksd 18 11 2027 Lot s valld 18 31° Gutober
| Frs

Feing b by SamuMachamaes apeacsst momod. Excasalion wil B Gainied ot
Ay ) ety ol 3 efieters S saodaee of Aepred and el besd b e s
o e aatad =ved of e Rt Channe! whichever 1 fachod sarhey Froposent has
Ahad ral 101545 ha ares wil bo wel lor oxeavatien and 4 7% ha for the green
ol deveiopment The sile dlevabon s 358m - 3 16m AMSL [he CHound water depth s
~.nm|1g|ﬂwenmumnu-mwipamh;1mmmm Tha 1etal
Wite: regquiternent 5 21 ELD NG watEr damand for dapeeny: Pulpems  dugs
sLEmstn and plactabon development whkca thall e et by tonker supply. Mo
Utpchon Lettdicate from Cram Pamchayial o Jmen cblamed i s ogard  The
kNG = propdind on ho'w elevabions. ne grourkl viater etesoeninn dimimng the
TINNG OO Lo 15 crisaged

5 E*maﬁnpwlmwmmmmhmmlwﬂrm
Brot! the Danks e 15% of the.wiith of the Riwves leom Doth the banks Mining will be
cone enly duning day e sng complataly 8 Dpped w MoNEoon samson, No maning wail
b= dong ) the rone of 100m an ither ssde of the stucturabndge Prayeet Propionent
WEONed the thers will be construction of ramps lempoiany st shellers during
oRotawna pliass and e will b FEmved @t the Tirnes ol ining o

T Mineml wil be vansoorted Whiough oo Froject Proponent has made the Trallic
Abalysin survay anad regorled that 500 no ﬂhm'“hmmﬁfﬂﬂm
=patty eachh wivch ncrease 2250 PCUs per day and e euel of seviee wOs)
i up o A & B Pmﬂﬁmmwuhfnlﬁwmfm:quw
ang marianey m good condion A Superdisar eall be appainted to mgulate the trathe

. Pioect Proponent reporied thai no Nabonal Parks Wilsile Sanctuanes. Tige
Pesones tal willen the study area |10 km wadius of the mne boundary) There i one
Pretocid Focest and oo Rosoved Forest State Governmant of Rajasthan vide lebar
i l;r.“-?-ﬁatmlﬁl.'lMlﬁmmﬂmmiﬂmhmdmmhnhmrmm
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iws wosasine Gude was genoendol S The pungd ddibegy Deimee o008 |
Terordn 2071 Tne paametars ke sabes ng s qealily wioe withn pammssdiarmis
Frse Conemtter dohbggaled the sosolise datn andectad by M Pripect Frapooent
Projeet Preporsnl repoderd el G RER pfin i appioars ke fias pgged! ol e mar
beaihd st ek eriedy on S Reect Bed a3 thote & 0o astabeabmen) o) e sl

& Pudle Hemun 1o Ihe (Ioposed Propecl wits cornactel oy 20 04 J014 o ns an
pm 2 Gowl Secondury Schopl, Vidage Tankawas okl Kesn Apres The Puti
Hoanng was pressled owad by M. YashodatandanSmvasiadn,  Addions! Dt
Coliecder B The tepresentatives fliom the Raasitsin State Poluton Contad Board were
stz prosent  The ssues rasod donng the Public Hepnmg were s considened and
drecunnee i) e mastng. winch intor aha eickeddd Tat pranly 1o ocal e 9
empleyment, efoctse arolomentalion of meaiutes to contral dust podution, wolsr
ermBeivalan feanutes, secol and o wilage devciopment aobiviles. and et fer Panerm
reorty lickis Propect Propongnt has made lhe Actan Plan wil, busitpoliony provismes
The Comesiies detbarited and 1 of ine view hak PP nceds 10 vighisment the Action
{rian and the Implementahen Repon has 1o be subrumed 0 e Rogions! Ofice of the
KoEFACL every s momna

W Tiw coat of the Project s Re 7 0 Crures. The Proponeit s samsarked Rs. 3.0
+ akba loamontis Erewommental Prowecton Weswures and R 280 Lakha por arewm
lowards metinnng expinses. Proponent sfoamed thal Hs N0 Lakhs have boon
sarrarked lowards CSR actvibas Ion teet free Yoo ol miming operatan Tha Progct
Fmpmwﬂlmmsnmndnammnmmmwmﬂsmﬂm
of India's orders dated 25 112013 24 02 2014 and 27 00 2014 (0 Ciwl Appenl No
Q7030700 of 2013) production of ~4 68588 lToanes of Bap has bean miade dunng
Otobaat 2014 10 March 2015

i ﬂmmmwlhmmnnnnﬂmmmmﬂhyﬁm
roenmmonded fhe Proposal during 29-30 Apnl. 2015 for envebnmental cleaance it
mmummmmmnﬂhnmﬂmmmmmmmu =
Lakhs TPA (ROM] m tho MLA 1025 700

1 Henble Supreme Cowt weio ordor dated 11 11.262% i the Inerdocutony
Apphciin No 26084 af 2021 w Specia! Leove Peton (Craf) No 10SA7 of 2010 Bapn
Lamlﬂllnﬂﬂmw:ﬂﬂmwmmihnmﬂMMWEEﬂ n
which the iekevant recommendabions afe as fotows

Fhe: MoEFECC ol isswe EC i mapect of of the vebd Lol holders
commonded by the FAC m fs mookng hekl cavig 2012-2016 vatlond
:-MWMHMI&H&'MH a peeconaion for grant of
EC withm & peeindd of throe monihs MaEFECT sha¥ atso proscrib detmied
ihaciolyy i consulaton vt CAPDN lor anderiaking repismuhnssnt sty
dhurieng Wi o s of PG B8 duscussad m P 11 {4 of this Repost

Hom bie smnmcmﬂmwmmunmmwmummhrhﬂEth
ynpiemestatien fowll
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Prupoea s dietad 1 cETy il (splinmhmgnt 8 dOE A% per e melhodobogs
Presitibne by CIPTY and under o cvorll supsnasien, miittwi) sl cortrol of ine
bt B 1 Lmving Depianment  The Stas: Mg ﬂ:.-_p-u_qurl! slisk ensure shie L T
o e procecura and methodolony proscrbieg By CMPTH fo) conduaiting replenshment
ucky A aresure it such splesithumant S TRt i submmesd o the presifyd
Dime as menbonet! m he depoel of CEPDE a0 that appioprats WTeSEy mlion
Fadhesii Bomecd 0N tueh ropkinalmu it atugy repoit

14 In complance s Honbie Suteme Coun araer dated 11 91 2027 eldinstry ot
Ervarcomant foreet and Clingle Change has esaminesd e DEODOLA 1 Ascoidante
wilh the Envaonmental mpats Asscanren) MNutiheation 2000 g hudlhes amenosimonts
hereto and aftor acceptng the renhmmendation of EAC mettng held duting 28.30
Al JOTS wie by oocided 1o AL e Brvirarmental Crearance EC) undia the
transons ool in the atwove mer foned reopasal ol M Bhavat Swan e produsion
af 20 lakhs TPA) of Sanddinn from 1025 TOha & Rewanue wilksges of Vansd Kekn
Dt Agre Ragagthan

A, Specific Conditipny

| Preyec! Proponent snail apgoan an) Uecupational Hessh Spesaais) for Rz
ard Peringccal moncal esasnunation of e WEIrkE s engnoed in e Propsct and recois
Nlavimmed. siso OCooupatenal beat ghegk s for workess hayvg senme Abmeenis Lh

Commitiee 1o mondor B mplosinren!  cludy, taffic managenen! kvl of
pouslecinar Fiver Bank BOSION ANa maniteance of Ruad eic Proporen W ensure fhat

Wil @150 be done requiany ﬁhﬁammmfnlhemmm The mineral
Transporintion sthull be carmed Qi through covered ke oaly ang the vohecles carrying
e iuraial shal not be cvericatied Progect should obtam PUC certificate for alf rhe
valvcios from authoiued polstian tesing centte (v Washng of all ransson vihale
EhoUIY be done mside the mining lease and (vi) Eovironmentst Clagranes s sub' o
by ficsal custecsine of Figey ke Hight Gaown of Raastnan anat eter Court of Law Har, (a)

e



918 79

il wrplomonid P conedined pResciBed o Prpmoment & 8o e Dustuleas
o Sand Tlned 2020 B appiaatie e Pt stso Sl sauad Oy e Haganstan Stale
e Toe peecanimn. B dgiind T 380D g A g alsles =l

iviRepkssshipont andy repert Cenienl Mine Phsning sind Design Insitule (CRIPDL
hae proscnresd thy deladed mithobinkely for unDENAEKNG I0RSNEiimem '.'_‘Il-l.‘l.jl A opry
¢ fopart woepsaned Proect propanent o reguested 1o Submit the ioplensshment stady
PO I e peat e o mattodokagy plescidsed by CMPIDE (0 Ponnesble Mnag of
River Do Matena (SondBapy ahall ba brrated 1030 bkhe (TPA) om an elilotive
popeable atea ol 1025 iOha. with 8 maorem minable dopth of 1 meter live
ptirasihle Awablo mateaal of 30 ahs (1A will b vake 18 0ne year o the day of
mauance of e EC (w) For subseguent penocd, PP 'shall sobma fresh sooal
replensturenl study to MoEFACE for amendment i EC tor mineable quantity and

PAAXEILIT DOIMsSon depan inn puneg based on the sciemdi indogs of replomshemneant:

sludy  Suen stady shall be placed belore EAC for apprisal for met thrge years
aspogs male of depoulion s acoordingly minatle production capacity and depl!) can
be: prescrbed Lased en tends anulyss powded 1 6 lound scentfically satislaciady by
e EAG Tho placey of thn study repor before EAC s manastony o initial hipe years

B. Epocial Comdilions:

impact Catogory % No. | Environmental Conditions |

| Slakehoider Ergagemunt 1 lin the case ol pivale and nol ownec by the |
| lcase hutde: an Engagement affdavt showld be

| oblaseqd eganing consent of the cancermed

Jland owner (5} for emeying oul e Imining

| ,opeution o |

7 Slakehokler awareness and abilty o roms

: eoncetrs and getting i 10 be addiessed }
5 plemontabon of Action Flan on the msues

raisad dunng the Pubdc Hearing. The Proponent |

shall complale all the lasks as per lhe Achon

| Pian submated wilh the Mwmm!
. duting the Futic Heanng. =

4 Hauing vaid lease and ol the permils o

g5 onbal e

5. |Tnnﬂhhhh#m5'mmiﬁdqi

' Local Panchoyal, to check on traffic oue o |

ransprntaben and submit an anmial 1eport on

I@—w--—— o - P T L= a— .I

l 2] ]nﬁew_nmlew_Hm‘hiq Supreme |

'Euﬂﬂmlnmﬂhﬂﬂﬂﬂ?ﬂl‘mﬂml

Decpab, Kamar case [SLFC) Nos 1962810029

| of 2009] and order dated 0508 2013 of the

. Honple National Greon Trbunal o apgiciate

' No 1712011 niay be striclly followed ,

I 7 iﬁl{gﬁnm&rnﬂ;ﬂmﬁmﬁ;um

.11
]
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Mineiy braif be done i layors o avosd P
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prorass wil be repeated for the nex layers,

T maritain safely snd stabilty of Raeibanks i o
Fomtar ar 105 of the wiath of the River
WINERAVER IS mores Wl o lafl intoict as. no mining
o0

N stieam shoud e dverted fod fhie pulpose of
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walor resources are obebucted dus 16 munng
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Nu blasting shal be jesotes w @ Riyes L Tl o
andwthou peamissien at any othes place
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gopasbon  agocthural | ondMiveroed e
methad of mineg may be manual  sems 1
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arhier methed
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mﬂnﬁmﬂmmmm
Hm.nuﬂnurummm.;m#huﬂw
of wenae person in-charge of vehucke and ming ©
plin This should be praducod before officars
3f Conira! Covemment and State for nspecton

boi sach mining ease site the accoass shouds be
mhﬁunam:mﬂﬂimmm.
rom ihat area ane acserd and accounted for \
Use of tlechnology ﬁnﬂrl.‘-odmg.wm|
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Vi stilige ' Stale Hghway and 10 mlers fiem |
the edgs of clmr moads escopt on specal |
oxemplicn by ihe Sub-Divesknal level ot
inspection Commites =
3T Minrg actyries shal not D done for mine sase
wherg M e caute dangor 10 site of foog
Probealion widks paces of collursl e,
R anst archanologeal mportane s
M Vebrios vggd o Tansportation o sand we o
oo permiiad only wilh  fess  andg PUC
. Conteites
S8 Junihan af tike-off point o ; resd watn
Mrmummnynmnﬂhﬁm
width and goometry sequited for sabe movenent
.., O Irattic by eoncession holder al his own cosd !
40 anﬂﬁnpmmmunmnmunrﬁdml
nol be daiages due 1o anspotation of - the
WHNEal ared tanspon of moonats will be s por
IRC Guadofies with Tesper? 1o complying with
. Paffic congestion and derrsty
41 Hnm:ﬁrgm-ﬂmmmsmmuilmm

., Natcnal Hghways X
42 Ihe Fraject Proponent shall underiake Phased

!1mmﬂhﬂ.mﬂmmawrmumﬂml
affected by mawng el compistes thes work |
‘mnﬂwﬁdm :
43 Sile apecdic PN with eCo restozaton ahguid b
| it place and =, ,
a4 Heallh uulnlﬂ,rmmhurtmuham[

| e of o f
45 Temnsport of nunenl win ol be duome wough
vilages / habltatiens.

, Managemant Plan @ the wwne lease aea i,
| located o Soismic Zone-IV  Prowet Froponent |
Mmammum;mm-
.mdminmmMIHmﬁﬂﬂ
|salety of the workess | haelpiine
.. e aber wall be displayea at of hiveis, B
48 rumﬁﬁmm:hﬂwmmfhnmm
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Mesnlh Spocsaial B Hepis  aed e T
medical GuEniahon o e woibels giiages o
il Proleet and  oowmis  mealaned  alse
Akcunaiiong!l  health  check-ups e WOIREES
W] Sevres @amartts ke (7 agbotos, Habkdaal
smosers. @i shll be urdedaken ance o sal
monthe  and  nadeasnn  remorhalpeeantieg
messures Bken acaidingy  Hecoormeniabon
of Natial lieteule for Labour for ensurng goad
| pecupationnl envignmen:  for mine Rk

—— - - would also be suopted
Mondonng the Impacdt of 49 The o Proponant shall tepart iomdonng |
Fliving , data on replenmhment.  raffic  tanagement |
evels of production RBrer Bank. cosign and
s maswenance of Road =ic =L
C_Standard condibons
|__ Statutory complisnge

¥ The EC gramed 1o the progect! actwty = stnctly unral Py plovisions of the E1A
Nubiication 2006 and ds amendmants moued from bma 10 1o I dons not
fantamount! consinee 1 apgrovals) consent permimsons el requend 10 Da
ulmkﬂmmhﬂuum-ﬁm;hmmlmﬂwﬂmawmwwm
Sigrudinate legislations. ¢le . as may bé apphcabie o Hhe: ot

2 This Enwmental Claarance (EC) = subjecl 1o orders/ pedgment of Hoable
Guapeerme Coust of fndia. Hon te High Gourt, Hon'bis NGT and any ot Cout of
Live Commion Cause Condixons 3s may be apphicatie

3) TMwammunmm“qmumwrw
of Han bl Supreme Gourt dated 2nd August 2017 in Vi Pettion (Cial No. T14
af 3014 o matter of Common Couse vorsis Union of tnelin & s bolong

COrmancing The TNy OPerasions.

4)  The Stoke Government eoncesned shall ensure INat mirng ocpetation shofll not be
wommenced 1 the entie compensahon leveed. d any for iBegal miming pasd by
the Progect wammnw&mﬁmduﬂﬁg&MM
st complance of Judgment of Hon bie Suprome Coud dated 2nd Augusl, 2017
i Wit Petition (Chal) No. 114 of 2014 in matter of Common Cause vemsus Urisgn
i ncha ACHs

5) TumﬂP:wnnﬂhlenﬁpimm-umﬁWm
MOEFCCs Office Memorandum No 2110157201414 K (M), dated 29th
Oetober, 2014, ragarding “hnpact of mining activities on Hapaatans-lgsues
rmhdmhwmlmmmﬂmummmuu.hmﬂm
e loapo wsas of Habilations and villagis ane suilgaled by fhe mne lease
mea”

G Th&ﬁmﬂhmmﬂﬂ#mmwpmmmﬂmmw
mrmluﬁwmmmmﬂwmmmmmwﬁim
wihdrawal of ground woler [of the peojed
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A apy o B Wvies il e Frcimideed S vmieEme B P | local NGD wir t
1 | Ty o ek T e R FeptEs AN ks bowen mee Tl L iy
(R E R TI T | @ [ r il

if] Ve Prgect Authioibes ghokd witkeby et e Bbous Free geaare of s OO beiie Ly
NG e sane n ol ot Bvo ol noaTpapars. ene of wisch shall be m
virmRcidr ianguage of I corcomed anra The sdvertismmesy a0 ke dons
wibn 7 days o e asus ol e cleasance e mentoneiy ot the netant
mnim:rﬂﬁhrmllﬂt.mmmﬂcnwntﬂm EC lefler » avaiatile wih the
Stk Poltion Comrl Boand/Commities  ane wel side ol the Mioisty of
Enwtonmont Forast and Clensile Change (werw Daveesh nic in) A cogy of thy

camthance ard vaegnd

L A quaiity monitoring and preservation

el e Piace Propanant shalt oets + rEIET 60 3 iees) ondne Amibiéng Aa
Lugity bMomtoring Stations with 1 (une) » upwind and 2 o) @ cowremd
ditechon based on fong tem e matasgecal data about wind duecton saeh e an
e of 1207 5 made Datwesn the aedsrng locabons ta monilor crpesal
parsTales reinyant tar mimng operations. of Folision v PMI0. Pa s,
NU- GO ani 5O, e 45 pef e methodology menboned m NAAQS. .
NG B-200162090PCIN. dured 15 11 2000 Civnning the aspocts ol anspor atens
il use ol hemwy machioery o N mpac zone The smbeend g qualty shall atsa
b mantored at prominent places ise office aslding. cantesn 1t us por the site
=onalion o asceriam (he oipusute charschonshirs M sphetic places  The aove
dats shall be dpdally displaved wiznm (00 mnnths in front o thip inain Chater ot Mo
HYPE S

W Efecuve salppuand QBT m.pmddmmmw;nmﬂ
SUPpression (e regular wiiter sprinking motalied rond Construction efc ) whai
be earind ol i areas prone o ar Pttt wheren pagh bevels of PRIID shd
P25 s eviden! such a6 hau fgad laading and LrvnRatg oy and traegker

B beber effeuiveness ol fust contrsl system I shall be ensured that ar polluton
leve! gonloem w0 the stangards prescrited by the MoEFCC! Contral Pollution
Comiol Baarg

=

(A1 H@Jirmulmmdlmhﬂsmmwwwmﬂmm&
and amund e mne mumlhmﬂulﬂrmw Troie maehuesl
Wil podies wnrﬂfmmﬂhwuhmlmmﬁwm,m
rol be destarbed mmrmmmnnwnwmmmmmmm
T L hmﬂqmrmﬁm:uHHHﬁm
Proponent has 1o provide walles 10 the vllagers for thew ise A provision for
mgunmmﬂmrﬂmhﬂMmﬂnm'ﬂﬂmmdmmsmdﬂm
'neompatnted 10 ascertain the wnpact of miming o Qrouml water table  The
Hegon on mmrummm%mdwmﬂbﬂmmnadm £
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oL ST PR 3 Ve M e ey of i 1.|Hln-1:'|- COWIA ordd B
Ll aer s { setlatsenil ¢ Sl 0% llwlecsy o onieliodl Hicand
12 Frggadd Proponded oice] fagldmity micoewiil An0 INSailams eoords wit [rmime wiese
b v uigely Y and around The pong loose by estalxisining a meetaeei ol
errcting weadls as warll % Now 070 meler sistniotons during the mined) Dperdlon
m comullation with Cential Cuound Wale Authouly! State Cround YWatee
Pl | he Report on clanges o Geounad wisler keedl st uabty shall be
supmred on swomorthly Basi 1o tho Regonal Office ol the Moy COYA -and
State Crountwater Dopartment | State Pollubin Conirol Board

1a The Progocd Proponest ahad wandertone regulin smomlcning ol natural water counsed
Wil (Esotncasd spnngy @ nereanal nallahs existing/ fosang in and around tne
kg lenss ang naoinn ds ecords . The projed] propoiwnt shall undoeriahe
requear nainnng of wake cuaily upsttean and downgstream of Waiel bodss
pacson il and pearby adacent o the mine lease and manlon 45 ecoids
Sullicent onrebar of guibes stall be provded at-appropriate places wihn the
b age lo managament of water PP shall caryout regular monsonng w L pH and
ncluded e wame m montonng phn The parameters o be monfiored shall
nctude ther waber Gualty wis 048 Sutabity 167 usage s por CICE chdend i
How rmie i shall be onsuled that no obstructon amdl o allsaton be moade to
walit hodes dunng manng opefalions wishou! justilcation and prio spprovas of
Mol i G The moadorind of wale: Tourses! bodwes sarding in iease area thall be
cafted oo 100 Lmas m 8 yoir v pre- mansoon (ApalMay) monsoon (Angusty,
post-mansonn (Novomber) ind wintes {January] and the recod ol monjored data
g b seh ogulangg t0 Minaky of Ervitonmont. Forout aod Chmate Change and
4% Regonal Omce Cotial Grassd Wabee Aulinady ol Regiomml Dieecion
Chorhat Gaioaind Wler Boand State: Podhdon Contied Boad and Central Polhatan
Canbio Geard Clealy shissmyg the tend anakss on so-monthly bases.

140 Pigject Proponerd shall plan, develop and inpiement ranwaler harvestg
e s an long leim bass 0 augmant ground walor msousces in the area
consultation with Central Guamd Wirer Baaed! Stale Groundwater Depanment A
tepon on amowd of wter rechatged needs 1 be sutmitted o Rigona Offes
MaEFCO annualty

15  indusinal wiste wales {workshop and waste waler llom the nune) should ba
n:wwmmwhmﬂnhmﬂmmmmm
presenbed fiom me 1o tme The standands shall be prescibed thsough Gonsent
1o Operwe (CT0O) Hsued by concermed State Polution Control Board {SPLB)
mwmﬁﬂmmmhﬂﬂﬂmﬁmwwmﬂ
groase feap

18] The water baancofsater sudily shl Le caned out and massure for ieducng
hrmumhnmmmtmm“wmdlmhﬂhhMMﬂ
W Mek: T ACC and Sime Poluton Control Board/Commiites

195 The Sure oaton and sound af oight 81 projoct sies dturt Ihe vilages in respect
of boll nunan and anal popgiaton. Consoquent ladeng dsoiders and sty

T
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Ty mfoct dhe heyEl e S £ pes calind ol o rRmen e e U LR
bl i Taiuis B gt Nl cdarseRa and el perse systs Bt nplih': P oty e
rrdne Pl the tislogeeal ©lnck-it Hie o wllpges s nag idrtubed, by caEnhng the

Peeatitin masks swmy fram the vaanees and keegnd B nesn levels veoll wthee
o e et o dend Uit for dhay foagli! bonars

Vi Tl Piomsd Foparent shall ske megsores ke contral of nese liwels below 15
A5 e work ervuoameddt The workers engagsd in cperations of HEMM. olc
ikt b proseted wilh ead plgs s AR peryonn ncludng laborers worsing
wy sty ma:ﬂﬂhw:ﬂ“hwﬁmmmﬂ\ﬁimmﬁ
dleguatis IR avardmess and ofonmalion on sabety malth avpects. The
FF shal be neid responsibl- o owse ¢ has been lound that workess/ persanale:
ATTHy e W r kiR Wit pecsorad protochve (AT e

V. __Mining plan

16 The Progest Praopooert shall adher ¢ toe amrkwg pammaters of i pran
WICH WEE tumemiipg o the bme of BEC appranal wheree year wise plan way
*henbioneg for tolal oxedvaties (@ Auantem of mineral wasbe el burden inie:
Burden and lop ool e Mo cange m bgsic mining proposal ke g
WeCharogy bl vatavaion mineal & wasls production  lgaso WOT N
of working twz rethod of rumng ovoibundon & dump menagemer:, OH &
durp nveenn minensl rasspoabon mode ulimate dapth of mming ele  shall no
B enrend out vathioart phar appioie ol the Kinistry of Environment Foresl and
Lhrate: Chanae waich entail adverse environmaental pibchs, even f it i & part
of Appriveed mourig plan modded altar Fart of EC o grantea Ly State Gt o
Wes Barins ba Short Teom Pavmt (STE) Query hosnse o ity athar namp

VI Land reglamation

20y The moctiwaste genenated dating e mining operatons shad bo stacked m
wiimsiteed wadls dump seeis) eoly  The phipsical paametens of the wasls dumps
The meght wadth anad ange o siops shall be otveErmed as per the aporoved

Vil Transportation

21} No Tanspomiton of the minerals shatl be allowed o case of 1oaids passig
through vilages habdalons i such cases, PPshal conskuct & ‘bypass’ rood 'or
tha pussose of wanspodation of the minerals eaven] an adeguale gap (say at
WIMmﬂuﬁﬂuw-ﬂmnwﬂmmmmm
chances ol seotenis could be miticated Al costs tesulling e wdenng and
strungihoning of exsting pubic read  netwark. ghall be bome by the PP n
sonsultslon vith nodal State Gost Departmert  Transponation of minerals
through rasd Muvemem mnwﬂﬂwmv_ﬂmlmﬂmnuhmn
eanFuTakion wih nocal State Govi Nepartment only alter regueed strenalh rang
SULH thal the carrying copacity of roads s mcraased o handis the rllie kad The
poluben: due to basspodaton bad on the envionment wil be ellectivaly
condrolled and walir sprrkiing will a0 be done Tegularly. Viticulnt ‘emmissons
shall be keot unde comtol sad regulely monined  Projest should. oblas

— &
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Palictien Unoor Cantgd IPULT dotlictie Ba ol lee sefoks frpma i gl

prolit SERtevg Sarm b s

22y The Won haasge oad wibe the e lease shoskd be prawdea et 0
e ol wiided spainkling soTangEnn e st suepressor LA poods ywitiun
e i lease shookd be wetted regufarly with fanker mouitm! dered SpaEli
wysbemy Tha ah aread of dust generglan s srushing rane matanal ok
powds mateia yans 36 sholkd invarably be provkied il {dus! SapEICssn
Miangements  [he o polluton contiol RDMCIRE Bk bag Eeis, wvicuumn
suction hootls, dry fogng syilem i shafl be msladled at Crushers, bell-
comyars and othw Alsas prone 10 o pofluhon The bell Cofiveyn” shrgile b
tully covesed 10 avor genedaton ol Gusi whiks FRngporiaton PP sholl tase
rnGE s Aty TeasuTe 10 aoid generatmn of hug b sl emisgeons

Vil Grean Bl

29 The (regecl Proporent ghall enderiade  all geecautionary mERsuTas  0f
ponservalion ond protechion of ondangerea o ang fauna and Schedubo -l
species duning minng operatan A Wikdke Consenalion Flan shat be preparad
It the mame clearly delpestog achon 10 be taken lor consenvalion of Bt aved
fauna Tha Pln uwwwmhywmmwmndﬂmmw

X, Public hearing and human healih issues

28)  Progerd Pioponent shall mako pravaon for the housing for winkarsRabors or <3l
consiruc Al mps velhindaulside (comgany owned land) with necossaiy basic
frleucture? facikes e fuel for cocking. mobie ioiets mobile STP. sale
drinking waler mixhcal hoath cane eréche lor kds elc. The housing may be
prmmhhmﬂmwnwmmnnmim:ﬂnbenmwaﬂﬂﬁ

comphetion ol the project teled inkiastucture The domeshc waste wites sdwrahil
ne treated with 5 TP in order 10 avoel contamination of underground water

75} lhe actwties proposad n Ackon pmmndh;aﬂruﬁmuumm
durinig 1wrhm1ummmmmmwhwfpmﬂﬁuﬁ
menhoned i the Action Plan and withn the stipulaled tme frame The Status -
Repon o ieplementatien of Acton Plan shall be submitted in the concermad
Flogional Cftice of tho Mimistry aiong wali Tisnd Adriauation

X Miscoltanzous

) Tre Prqnuﬁmm.iha!mwumuﬂ:lmmmml tund cower ) of the
onlee leass arga once I live years purpose of mondonng land use patterm wivd
bt 3 reporn w cencemed Regional Oflice of the MoEF&CC

27) The Projecl Aulhorties shoukd wiorm 1o the Regonal Office tegarding oate of
tmancial closures and Beal Wtdmmwnwmﬂnﬂw
and the date of stan ol g ceveiopment work

28} The Progc! Moponett shall sobmd sis monihly eormplianan tepords on tho sfalus
of tha implomeniabon of e stiputsted enaronmental sa‘pruards o the MOEFCC
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onihes] Forgionm TEhck Coeildlt Palhten  Coni Bewvd s e
“rdpitin Coedral Bgars
TN senargle Eovignmantal Menicement Coll veth sudabilo paatthon msnge.

v Lo sl v under the coninal of a Saniay Eeecutns . Tae Seans F it
sal dienily wpor 10 Head of the Omganization Adcguate number of cugs (e
b st irrnesodiv Setentisn ang Mg Enguieers snail be apsindes] and subeeat o
'end RO BMeEESC

M e concened Fogional Office of tw MOEFCE shall ramdomby  monitue
coAvpharce of Ihe stpidalod condmons  The EAOpeet Suthor e Should cetend fun
Anpriaton 1o the MGEFCC ofcansi by turnistung the reguisis dats | idormaion
EnETTNG epans

A1) The mining eane noldets shall aftm GEasEY Mg operalions. undertake re
MOASInG Ha Iraing ares and any oot ares wiich Wy rave been disturbed guc
o then mwmang actvties gind testare the B to 3 convdtion which = I far frewih
A lodge i, tauns Bl

13 The Mty o any other compglert authority muy afledmonty the ghowvs
GO o7 stow ale any further congition in the irenest of envecnmanl protectan

16 Concuatng lactust dotll or submasion of talneituly catod data ang taiture 1o
“npty wa any of the conditions mentcaed abiove Ay iesult in wilhdiawal of g
mrance and ofttacts achon weke Hie provsions of Ercvonmant |Pooteton) Agt
THHEA

17.  Tre anowe conditions will be enfoeoed ntesaba undtr he ronsons of the
Water «Prevention & Conlrol of Pollution) Ast 1974, this A (Provetton & Conbral ol
Poliubon) At 1851, the Crvucoment (Proteckon; Act, 1986 antd e Public Liatyidty
MEWENCE ACT 1991 alung with their amondments and nules mato Mare unds and also
“ty oUW ofdols passed by the Honble &wmﬂmﬂﬂhﬂwwl-ﬂmﬂmm
ey Cowrt of Law relatieg 1o the subear metler

ta ﬂnvmpn#mﬂumﬂﬂﬂm-iﬂﬂhﬂhh.ﬂﬂwﬁlhﬂ
Tistimil, I prclerred. within o Perian of 10 duys as prestrbed under Section 16 of the
Hahonal Geegn Trgunal Ast 2010

o The msles with the appraval of Competen Avdhority

Vowss Fahlully.
- LT
EnslAs above \k_‘d&."'m"
{Pankay Vgirma)
Suieniist £
Copy to
1 Tha Secretary Minstry of Mines. Govermmient of ind Shasin Bhawan, Now
Dudhi 110 DOT
4 Ihe Sedietary ﬂepammmunniw.ﬁmmﬂutﬂqmﬂm
Seceta i
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[See Rule 21 (2)]

'tmnmmmmm.ﬂk.ﬂ&%ﬂmdﬂy.-mmmﬂhamu
mwmunuwmmmmuwu-nn
sdmts. include his successors in office and assigns) of the one pant

and

hen e esses s an incvicul ) v i ey ya o Rrrcars Ry e,
Pl 36, A e ), Dolya. wiER, G (Name of person) (hereinaier referrod o 28 B
mzn‘uﬁumﬂmmmmwummmmmm
tezre sestabives and permvited a5signs)

Viben the lessee is a registered fm _NiA (Name & address of e
parines) and WA (Name and address of 2 partner) and A

———mmmﬂhmnmmwnmmnhm
gd syle of (Name of the Fim) _NA regstored under the Indian

Parinership Act, 1832 (9 of 1932) and hawng [heir registered office al - NIA
(acdress of the firm) (hersinafer referred 10 B ‘essaey” which expression shall, whan the Context 5o

han the ‘esses b B fegesiered Company  NA (Kame of
e Cornpany) and Company regisiered undel A (Act unde® wiich
rieapatated) and having i registersd offce at NIA (Agdress of the

mwmhuummmmmnm“ﬂh
depmaed 10 ciude 8 succhssers ond permitiiad 2ssigns) of e other part

BACKGROUND.

A mmmmn-mmupﬂmmm.mnmn
{e1t00 has become sigible for grant of @ minng lease or had been granted a prospecting licencs e
jesnr ol Mtent has been ssued of mnng ledse has boen sanctoned with respest to which the lesses

has completed the tequiements under the Rasthan Minor Mineral Concession Rules. 2017
:mfmllrrﬂmduululﬂnmhrmﬂ-mm
] ww;.mmwnu-mhmhmﬂlmhhhuh
Mﬂmh.mmwmui#mmmﬂﬂm
the part of the lessen 10 be paid. sbaerved and perlormed.
;:-_'Firﬁnswwmhmummhﬂimnmdhm
o Futar desenbed in dause 1(b) 8nd hashove deposiled with the Gevernment the sum of Rs.
/-l A somoTanazesz MATE 05012023 as security, Re. 3078210/~

1. Demiss
1) hmﬂnﬂnﬂu_ﬂm—imﬂmmmd
&4 mmﬂhmuhﬂmumhww

B e

7 v -
L



gracts and demises uplo the lessecadded, all hese minesibeds/veinsseams of (heres 1
Whnid &0 i S SRR VRNt g 00t M 0. 0 i 6 I SR
referred o hereinafier and subject of other provisions of this lease.

{Z) The area of said lands is as follows (hereinafter refemed to as the said lands or the leased
arma).

{3) Tha lessea’iessess shal hold the premises hereby granted and demised from the date of
registration for peried of 08 (29~13-2013 ¥ AW 28-12-2018 o% Tu-Ala Giftee (4

wl o1 s 20 fuww) oid ot & e seer sfl wen e et @ R @ os of
01 ¥ 26 _fRTH %) years thence next ensuing

2. Liberes, pewars and privileges 1o be exercised and enjoyed by the lessees:

The foligwing liverbes, powers and privileges may be exercised and enjoyed by e lesseeessees
subject 1o the other provisions of this laase:

(1) To enler upon land and search for, win, work eic - Liberty and powers al al times during the
terms hereby cemised to enter upon the said lands and 1o search for, mine, bore, dig, dell for,
wen, work, dress, process, converl, carmy away and dispose of the said minerals.

(2) To sink, deive ang make pis, shaft and incines et - Liberty and powers for of in connection with
any of e purposes menboned In this clavse to sink, drive, make, maintain and use in the said

fands, and pits, shalts, nclines, drifis. levels. water-ways, al-ways and other works and 1o usa,
mainiain, Seepen or extend any exising works of the ke nature in the said lands.

(3 Tnmmmmﬂmmwumuwhmmwu
e purposes mentoned in ths dause to enect, construet, maintain and use on or under the said
lands any angnes, machsnery, planl, dressing flogrs, hwmnaces, coke owvens, brick kins,

workshaps, siore houses, bungalows, godowns, sheds and other buildings and other works and
conveniences on ha lka natune on of under the said lands.

) Tnu:w—tmmn-u-‘u;ndpmhhhm*wﬂhm
menticned n this clause but subject 1o the rights of any existing or fulure lessees and with the
mmﬂh%wmhﬂumﬁmﬂmﬂ
Coumes, springs or oher soufce i of wpon e 3aid fands and 10 diverl, siep up of dam any
mmuwm-ﬂuﬂm:hmwmm—dumm |
wmﬂmwm.mmﬂmum.nuumm; |
tultrvated land, wilages, buldings or wolering places for & vestock of 4 reasonable supply of
wiiler as bafore accusiomed nor in any wary 1 foul of poliule any stream or spring provided that
hmﬂmmmthwmwmmwm
TUch stream wihoul previows wiitten permission of fhe govermment

3. Resdricton as o the esercne of e Sbertses ol

Tha iberies, powers and prvieges Faned undel clause 1 are subject ko the lollowing resirctions
anid sutgech 0 the other provisions of ths lease - -

lﬂmmmmumdhmmm-mmmmmnw
_—— Mhhﬂﬂdmmlﬁiﬂw‘wﬂiﬂHHlm:thﬁrhm
I..-_'i'r‘n mgrwwmnmmuhmmnmmuum
_”?‘,-'_’.,T," ' toncemed of under of benealh eny ropeway o ropewsy Weste of station except
,l:".,"j\ Flﬂhmul“wmﬂhmmhmﬁm
. e /e m:mmmw“mm.ﬂwm
o O ,hmﬂﬂhlﬂlﬂlﬂlﬂﬂﬂmﬂﬂ'ﬁHﬁiﬂﬂﬂlhm
Ty ason of Ba Colechor or BNy other officer suthorsed by the State or Cantral Government
— and giherwize then In acordsnce with such instructions, restrictions and
gerernl of apechic s Moy be sllached I suth permissions The sa
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iy
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mumnw-mﬂp%ummmm;292

raitwiay, 1eservor of canal horizontally from the outer toe of the bank or ihe ouler edge of tha
tutting as the casa may be and in case of a building horizontally from the plinth theres! The
lestee shal not, in the case of mines approach roadwvillage roads (including any track shown in
e revenue record as village road), allow any working o be carried cn within a distance of ten
melers of the outer edge of the culing excepl with the previous permission of the Collector or any
oiner officer duly authonzed by the Stale’Central Government in this behall and otherwise than in
accordance with such diectons, msinchons and additions, edher general or special, whch may
be anached 1o such pemission.

\4) Permission for surface operation in a land not already in use- Before using for surface operation
nd land which has not siready been used for such operalions. The lessea/essees shal give o
the Coliector of the Destrict one calendar month previous nofice in writing specifying the siluation
and he extent of the iand proposed 19 be 50 used and the purpose for which the same s required
and the said land shall not be 5o used il objection is issued by the Collectar wilhin one month

afer receipl by him of such notice wiless the objeclion 50 stated shall on reference to the
Government be a muied o waived

4. mmmmwnmum:

(1) Covenants m accordance with the Rajesthan Minor Mineral Concession Rules, 2017, The
munenlivees snal pay royalty on the quantty of the sad mines| dispalched Irom of consumes
muhuum-h_mhmmunmm
mmnumn:mauuﬂmmhmuhmqh
Govemment and such revision shad apply 1o Tis lease subject to the condlion hal the
nhinncarnent in the rate of royaity stafl nol be made more than once durng any period of thres

years.

(2} Surface rent and other payments-

(o) The lessee shal pay premium amecnt a3 specied in the Rugasthan Minor Miners
Concestion Fules, 2017,

(b) The ‘esseefessees shal pay b the surface area used by himthern (for the pupose of
meung] Jurtice renl equal 1 the land revenue payatie under the Ragasthan Land Revenue
ACL YRS6 o arry ofer law n Yorce 10 the Lang Revenys Departmant of State

i) The lesses shall n addden 1o royatty, pay to he Disiict Mnersl Foundaton Treal aa pad tha
ratirs spacibed In e Distict Wineral Foundation Trust Rules. 2018, as amendss from tme o
Lme

13} Dead fent-The iessee’essons shal also cay for every yeor, the yeary desd rent in advance o
dalarmrsd from e 0 bk

Fronded fuiher al whese miney lease s granted with the conosan the! the lesass
Ehall tommange Menng optmabona afior cbiainng emronmend Clearance, in such case desd
rend shall b payabsh after commancement of mning apsiafions o ano yesr from e date of
- Pegutraticn, of g dend, whithower s ookl

f:-;aur;,_mmumummu-hﬂu-hmﬂmmmnm
r;-__f":_“qu-tnmunwm-nw.hmﬂmuhmnrm
i *':3‘ *wummqmu'ﬂwunﬂmﬂnm#hm
e/ TEngeeetiissstant Mining Engeesr subect as sloresaid. Ths provsion wil alse apply © the
Tar— L paeard of eoyalty, Dinet Minaesl Fousdation Trust or any olher charges. Surlace rent wil be

e o deposted win e Revence Denatment
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(3) Revised securty, perloemance lﬂl‘f%‘giﬂ mﬂn“ﬁﬂmm93
amount of security and performance security as per revised dead rent The iessee shall algo pay
differance amount of financial assurance 1 area used for mining and aliied activibes increases

iE) Dumg removal charges- The lesseallessees shall pay such amounl par year or pan fereof io
the Govemment for ecological restoration of mines and quarries in the said ares af such time
and such rate as may ba fixed by the Governmenl, from time to tme.

() To pay compensalion for damage and indemnify thhe Government- The lesseefessees shal
maks and pay such reasonable salisfaction and compensation for all damage, injury or
drsturtbanca which may be done by himfhem n exercise of the powers granied by the lease ang
shal indemnity the Government against all claims which may ba made by thed panties in respect

ol such darmage. injury or disturbance.

(2} To indemndy aganst ol claims and lo pay compensation for infringemant of rights of third
person- The lesseoflessees shal make ond pay such reasonable satisfaction and
Compensaton 8s may be assessed by lawful suthonty i accordance with the law in force on
the subject for all damage. injury or desturbance which may be done by him/them in exercise
of the powers granted by this lease and shall indemnify and kesp indemnified fuly and
tompetely Te State Government against all clams which may ba mada by any persan o
parscns in respact of any such damage, injury o datrbance and ol costs and expenses in
connection therewsh,

(&) To pay a wage nct less the minimum wage prescribed by the Central or State Govemment
from. Ume to tme.

(€} To camply with the provisions of the Mines Act, 1952,

191 To comply with the prowsions of the Rajastan Mnor Mineral Concessions Ruies 2017

18] Kot to ryure bee- The lesseefossees shall not cut o injure any tree in arss of hidhelr lease
wihioul e preadus sanchon n wiking fom the competent authority.

") :umnwmmmmmm-wmm
mn-:mwumnmmmmmmh
rwmmu#mmmumhm-mumm

ummmmhﬁumummmm“ummuﬁw
muwmmmwmmvmﬂnﬂmm
m.mumnhmhmmmummmm
campetent autharity may determing at public grewnds o bring wilhin this restriction,

1111Tnmwmwwmmmmmuqhmmmmw
mmmﬂnmmummnﬁ-ﬂhmu
mmmmmmmmmmmmmh
wma%“dmﬂnwﬂﬂmmmw
ﬁmwmmﬁummﬂHMWMHmm

-~ shal work In workman ise manner fof spstematie, scieniific snd envinonmenl

e.;fi MHONG 30 38 10 ensure SySEMANC Gevetoment conservalion of minersl deposits,

of "\‘H o et onmend and salaty of man and machinary
\ ol The lesseofiessoos $nall Keep comect accounts showng e quanity and paricuars
wl sy oblsned from the mine, delal of mineral sold or Sepaiched, acd the muTde’ ol

- -popens emgicyed farein and aiso camplete plars of the mine and shall aliow any oficer of the
: ot wry ime 1o auamene such sccounls and mine plan and shal fusmah hum wilh sech

FELMINSN and U, N respett of 3'esad matlel a5 he may requrs
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O e e e e g3
Government of India or the Hﬂﬂlﬂi:ﬂﬁhﬂiwn-“ig4

(14)To aliow faciities
gnistng and future nﬂim:*pnlhﬂﬂldluﬂﬂﬂ is comprised in or
Mwimﬂﬂhhhﬂhﬂﬁhnwmmn
access thereto.

(15) To aliow entry of officers- The lesseeesaces shal allow any officer of tha Depatment or any
muﬂumuhmﬂﬂmnmhrﬂhmmu
premises comprsed in the lease lof the mumnmﬂmnm
mwmmmumwhm-ﬂmumwu
relatied mathers.

m}ﬂuﬂwnﬂwmmwnmmmmmhm.m
hﬁwmuwwwummmhumﬂhm
nmmuhhn-ummwmmmm

Provided that the provisions of this clause shal not be applcable for lesseefessees of
iy fease Tor minaral ban (rver sand].

separnte ‘ease o obtamned IMMMMMMdeLmWh
Mﬂmmﬂwnuﬂdmm
:mhhnmmnﬂmﬂpr—nﬂmﬂ ary arpa oul of the lease arca is daclared 35 3
mwmnmm Preservabion At 1604 (Central Act VIl of 1804)
The lewsee wil have 10 delver the possessicn back to e Siate Governmaent wihout daimeg

any compensabion or that aea
mmumhwmmmummmhmm
mﬂhmlmhmHHMWHum oificar of
mnuﬂ-mnﬂmﬂrhmhiﬂuﬂﬂmﬂﬂuﬂm
mmwhdmmmﬁmpmmmu“mm
mmmh”ﬁmmwnmmﬂﬂmmmu
mmmmﬂhuﬂmﬂnmmlﬂ
wmmwnmummnqm
dﬂhﬂhnﬂﬂﬂwuﬂﬂﬂiﬂmﬂuwm

mmﬂumwhuwinww jo wirk the
: ;mnﬂﬂﬁmwmmmummuhwm

ﬂmmh#wﬂhwwwhmmﬂﬂhmhh
mmwmﬂnﬂmhmﬂdmmﬂ
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(23} Consequence of mnﬂ-ﬂdm%m Government shal delermine the lease aher
senvng 8 notice 1o the lesses 10 pay he dues within iy days from the date of the receipt of
notice and forfel the security amount if the dead reat of royahy or dump removal Charges are not
ﬁmmmmuummmmmmwmmh
fﬂ&dﬂh##ﬂhmmhmmhﬂﬂlrﬂﬁﬁﬁnﬂw
gy of the minerais or mivabla propenty thesein and shaf carry away, distrain or cades the sale of
Mwmuumﬂ-ﬂmhmuhmwmﬂm
mm-ﬂimwmmmanﬁﬁ—
mtﬂuﬂmﬂﬁﬂhhhﬂﬁﬂhﬁ“unﬁllhmmh

Fajasthan Public Demard Recovery At 1652 (Act No. V of 1952) or Rajasthan Land Revenue
B2 1956 (Act No.15 of 1956)

iﬂmdmuﬂmﬂ-hmuqm-mma
wﬂﬂmﬂﬂm:ﬂiﬂﬂhhlﬂlﬂﬂﬁnﬂﬁﬁhﬁ
MwﬂmMﬂﬁthmmnmnuﬂ
hwwumnﬂmm ﬂh-ﬂwﬁnwhnmm
impcsa payment of a penatty 35 specihed in Sehedue-IV. Such acton shall not be |ken
cripes I essetlessens hashave hﬂdhwnirhm.ﬁtwﬁ# natca.

mﬂuﬂ:h-ﬁm_wwhﬂmmﬂ'lhh
jeanen lessedt Mmumﬂnﬂw,hﬁmﬁﬂum.

{24) bn T MMHMMHMHWHHMHHH
mmwwmﬂnmmdmm

ﬂi}WdFﬁﬁthWﬂMmﬂm-mﬁmﬂ
e

anwﬂumnm Hasonal except wih e prewss
mﬁﬂhwm
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wmﬂwﬂﬂﬁmwmmmﬁm

Mﬂﬂﬂﬁﬁmﬂ,h“ﬂlmmﬂnmﬂ::ﬂ
Mﬂﬂhmhﬂﬂhmﬂh“.ﬂmmhum
mmmm#ummmmmwﬂmm

Wﬁhhhﬂmim hmﬂﬂqmmﬂnﬂw
mwmmmqmwuuﬂm-nﬂmum
mdmﬂﬂm“wﬁmnﬂmumm
for purpose of getting, worke, rdurrﬂnnnm-puﬂuh
Wlﬂtﬂi‘lm for damage or injury which hafthey may

hokiers of mune?al

H}Fﬂlﬂdmumm

mw;ﬂmﬁﬂﬂﬂw#ﬁdﬂﬂiﬂ e

Mdlﬂﬂmﬂﬂﬂm“hmmﬁﬂimm}ﬂ
gflecive, ' said ard of the surmendered

mocks e The
(41 Dewery of somsies & T omple o sampies of o rocks kund 4

Mﬂﬂﬂwﬂlﬂmwm jal try B




oy Secusity of pis and Shafts mmmmmm shall property secwe

mmmﬂﬂmmmmdnﬁmm.ﬂhnm.@7
ot choke any mine of shafts.

i) Setting apat land for public purposes- The lesseefiessees

mmudu.ﬂlpuwhpﬂuwﬂmmmnmhm

mnﬁmdﬂﬂmﬂﬂ.nhnhmﬂﬁh
ooiects aloresaid, seiect the land 80 as not 10 intedere

Wnﬂﬂimhhmhh

shall when requred by the

with the minng operations of
mdur.ﬂﬂnmlrwpmdn

o) mwnummmwmmﬂw““
mwﬁmnwﬂmmﬁndhmm»m




mumummmM arry stock of barh after the epiry of
nﬂwhﬁﬂﬂhuﬂ:ﬂm the lease. Im“298

Wwwmhhﬂmmmmhumummn
mmmmﬂmwﬂnm-mumwmnﬂ
person of in he mﬂmmmmmmumu.mw alfuing such
muwmmmwanmm

(18)Supply of siones 1 the Public- The lesseelessees shal not nikess prevented by reasonable
uunu-nlﬂ-ﬂhm#.hh:ﬂhﬂmﬂhﬁmﬂﬂn#dm
mumnﬁmumunmupﬁmnwmmﬂwd
Lﬁmmu-mmhnuudmmhrnmum
nﬂthmwmmﬂluw of the Drector, may Mow
nmhmﬂﬁmmwhhhﬂﬂmmhn
-mmummnWﬂmumuwmmH
accourt bul the same wil be payable 10 the Governmant.

[ITIEmghayment o Gualfnd perton- uumumummhmﬂ
with e g00 0ved Prachoes. -

W lmnﬂq#ﬂﬂ'hwﬂmlﬂﬂlﬂmm

(0 -mmﬂwunwmmﬁqlmmwm

() nmdnmuﬂu.-ﬂmmmhmumhmmm
years expanence A Ming operalions or Geclogsl or e penon possessng foremans
nmﬁuhqlmuﬂﬂhrhmmﬂinl“mm

Proveded that in case where ared of lease i va 1o ora hectare and Minemg IS Caned
uﬂnmﬂmhmﬂmwwhm i}, 04} o
(o] Py Wb fof @ MO umm:wmmwﬂudm
mmnmm-mﬂmﬂmmwur
mmu:ﬁihmmﬂu#hﬁ#ﬁﬁmlﬂhm
uumhhmmwuuuum The paprossen
‘nﬂlﬂlmﬂ'mn“ﬂhﬂhiﬂmﬂﬂm
mummﬂtﬂ“wmhm#imﬂhh
purre of wisiung gars
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(7) Thi2 lessecfessees ﬂﬂﬂ\mallﬂnwﬂhm BrEa of my
pﬂhﬂﬂhhmwhnﬁﬂﬂhiﬂnﬁ

(3] Without prejudica any other mode ol recovery under any provision of this lease or any law, &
amounts faling due hereunder against the lessealessees may be recoversd as amears of lind
pevengs under the law in force for such recovery

mmmﬂmmmmunmmﬂmmn
lacal duss I respect of the ieased area, sad minerals of the working of the mines.

8 Immmnmdwmﬂmﬂduuﬂdunwmlw
by the State Govemment nmdhmmmnlhww
Mineral Concession Rujes, 2017 uuﬁtn#pﬂudnuﬂnﬁnw
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intdﬂ?uﬂdnmmfwmﬂlw?m Mining
— Lease Agreement
meﬂﬁnghsag Singh Age- 71 Yeans. Bajri Mining Lease/los J
Wagter of Vehall Kekdk (hocure W25.70) Disrer Ajmer (Raf), Rio- 336, Mohas
Harrl RIS Colony, Jodhpar (Rai) sre hereby usthorized 1o Mr Dalip Kumar
Vo Laxmi Narwyan (Asdhar No. 4710-4045-2913) Age- 31 Years Mo Bus stand

keVpass. ward mo. 7, Tehsil Nohar, Disnsiya, Hamumangash, (Raj.} 338523 10 do

quhﬂhmhh;tuﬂywulTﬁmﬂhummi
minw g and geodogy oparimwen Rajaethan.
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1, Wiarat Cingh »0 Shiv Dayal Singh
Cokui Disiet Ajnwt {Rai), conlicm
halder M. Dalip kumar and Mr. dalip humar power ©

o x4 DI
ich will be done by my lawlull power attoimey

et 1 il i by alh st nnd activities wh
of Tehsil kekri district

bt for Fsecitin and Regisiration of Wairi mining bease agreement

et (k) and this power of astonwy i sevocable

— e

Mhant Singh S0 Shiv Dayal Singh
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@.— 4, Institutional Area, [halana Doongsrd, |akpur-302 004

w Plsone: 014 1-2T16814 27 1681 3Fax: D1 41-27 L6E14

File K FiMines) /larmer{Godha Maolanl)/S33001)/2022-2023/313-317
Order No

Head Office (Mines ) Annexure-13
RajastQEE: Pollution Control Board

Registered

E0E3-202 4 Mines, 1 0623 Date: 19704 /2023

Uikt bd = 124033
M/ M/5 BIAHAT SINGH SHEKHAWAT

Maohan Nagar, 05 Calany, lJodhpar [ 342008], jodhpur

E-Mail : gudhamalanibajritégmail com

Suh:

el

Sir,

Gram of Consent to Establish  under Section 21(4) of Alr [(Pevention & Control ol
Pollution) Act, 1981for your Miner Mineral Mine at near Village., Tehsi-Kekri
Dristeiet= Ajmer (ML Ne-MLEe. 5 /2003 ).

[1] Your application dated 0170472023
[il] Received on 01 /042023

I wiew of the dewslls submitted vide your above referred application/ documents, the

Consesl lo Establish under Section 21[{4) of Air (Prevention & Control of Pallution)

At 191 b8 bereby gromted for cerrying minlng activities. This comssni s subject to the

lsllowing stipulations:-

L That (ks consenl b3 belng gramted m fGvour of M/s. M5 BIARAT SINGH
SHEKHAWAT, a Mine of Minor Mineral having ML No-MlNo.5/2013in an arca
measuring 1025. 7000 Hectares af/near Village-  Tehsil-Kehrd, Disiric-A ] mer.

2 That (his consent is valid for a period from 19/04/2023 10 29/03/2024, or
commEncetent of production whichever is earier,
3 That this consent is valid Tor following mining sctivities ;-

Mineral Permitled Mining Capaciiy
I Majri (AOM] 0000000000 TON FER ANNUM

4 That the project propenest will comply with the Standard as preseribed vide the Misistry ol
Envirnment Forest and Climate Change notification no, GSR 826{E] dated 16th November,
ZON willh respect to Nations] Ambeest Alr Qiaality standards.

§ That you shall nol operate the mine without obiaining Comsenl o Operate from the
Board.

Page [ ofd




el Lipvce [ Mimes |

Raj Pollution Control Board
E 4, EmHuuu Doongan, [aipar-302 004 3 2 4
W Fhone: 0141-ZF 16814 37 1681 IFan- 0141-27 16814

Registored
File Ko F(Mises)/Barmer{Gudka Malani)/5330{1)/2022-2023/313-317

OrderNo  5023.2024/Mines/10823 Date: 19/04/2023

Uiy 14 124043

& That this romsent to esablishfconsent tn operate & only for ciarrymg oul mining o
mimeralfore  and mol for any processing/benefication or crushing/grinding  of
ore/mineral for which a separate application for conseni to establish andfor consent
lo operate should be ssbmilted. The project proposent is required to obiain seprate
consent o establish and comsent to operate for corrying aut mining of other
minerale(s), ¥ any or processing/beneficlation of such mineralls) amd for  any
additisn/modification falierstion or change in process,

T That the occupier/operator of mine shall ensure that all the conditions
imposed in the Environmental Clearance granted by the MoEFECC vide
letter dated 03 /02 /2022 are strictly complied with.

# That this consenl is valid for production of Bajri{ROM) @ 30lakh Ton per
Anpum. For any change in product amdfor increase i capacity/lease
area, the mine has to seek fresh Environmental Clearance, consent to
establish & consent to operate.

% That plantation shall be developed xo0 as to cover al least 33% of the total
land wse for mining and allied activities as given in Approved Mining Plan
and shall be maintained at all the time 0 maintsin amblent air quality
dround the mine,

10 That the lessce shall submit monitering report of Amblent Air Quality
within the lease area, onee in 3 months,

Il That ground water shall not be abstracted withowt prier permission of
ihe Central Ground Water Author Ly [OGWA).

12 That baul roads should be regulardy graded and compacted. Regular
waler sprinkling should be corried sul on haul roads to minimize dusi
penerations.

I That adequate measure shall be taken for control of fagitive emissions
from the aress prose to air pollstbon.

14 That you shall mnel  establish/operate  any stone  crusher/mineral
prinding/mineral processing planl within  said lease without obtaining
prior consent of the State Roard,

15 That this censent to establish shall not be wvalid, if the lessee has not
oblained permissions  required, f sny, from NBWL/Forest Department
elc with respecdt to Wild Life Sanctuary /National Parks/ Critical Tiger
Hahitats in compliance of vardeus orders passed by any other law
factfrulef regulation or order of MOEEF andfor any Court / Tribunal
tima Lo timie,

16 That regular water sprinkling should be carried out in critical arcas
prone te air pollution and havieg high levels of SPM and RSPM such as on
haul road, loading and unleading points and transfer points,

Fage 2 of 4




Rajast Pollution Control Board
e 4, Instituty |hatana Doongari, laipur-302 004 3 25

W Phone: D141-271 681427 1 651 3Fax- 0L41-27 1 6B14

Registernd
FileNo  F(Mines)/Barmer{Gudka Malani)/53130(1}/2022-2023/313-317

Order e 2023-2024/Mines/ 10823 Date:  19/04/2023
tnit1d + 74033

I7 That the mine shall install sdequately designed raln waler harvesting
struclure for prevention and recharge of ground water in and arcund the
bease area.

18 That ke mine shall mol allow making any obstacles lo any natural water
Row i.e.. natural nallah/steam carrying rain water Lo any water body.

19 This the mine shall mot allow wnauthorized disposal of any solid waste on
Land insiide or outside the premises.

I0 That this consent o establish shall be subject o compliance of
direction /order passed by Courts of Law in the matter il any

Il That the lessec should dump the overbwrden in such a2 mamner that it
does not get washed away to acarby waler lanks and lakes oie. during
radny season.

22 That the lease shall nol intersect the greand water lable without
permission of CGWA

21 This consent shall be subject to valldity of mining lease.

24 That Permissible mining of river bed molerial (Sand/Bajri] shall be
limited to 30 Lakh TPA(ROM) from sn effective mineable ares of 10287
T with maximum mincable depth of 1 meter.

25 That all other geoeral condiions enclosed a5 Anncxure shall be sirictly complied
with,

I6 That ths Comsent i subgect to the condlions as staled above and general conditions
as stited in Annesure. Further, the mining unit will comply with the provisions of
the Air [Prevention & Comrol of Pollution) Act. 1981and amy such conditions as may
e specifisd from time 1o time by Ihe Siaie Boond wndor the provislens of the
aforesaid Act.

7 That the granl of this Consenl to Establish i issued from he environmental angle
only, and does mol shsolve the propct proponent from the other  sistutory
obligstions prescribed under any other law or any other instrument iz force. The sole
and romplole responsibility, to comply with the conditionn laid down |a all ather
laws for the limebeing in force, rests with e industry/ unit/ project proponent,

3 That the grant of this Conseat lo Establish shall not in any way, adversely affect or
[eopardise the legal proceedings.  any. instituted in the past or that could be
institwled against you by the Siate Board for violation of the provisions of the Act or
the Bules made therewnder,

Page 3 of 4




Head Liitece | MEmes |
Hajmlm Pollution Control Board
e 4, Instity Ihalana Doongari, [alpur-302 004 3 26
W Phone: 0141-2716814,27 1681 3Fax 0141-2716814
Regrslorsd
FileKo  F(Mines)/Rarmer{Gudha Makand)/5330(1)/2022-2023/313-317
Order N0 2023-2024/Mines/10823 Date:  19/04/2023

Unit 1d o 124,033

20 That the grant of this congent 1o ostabiish/operate v fwued from the enviFonmestsl
auﬂﬂnm,nmddnﬂmﬂ.lmulwlhlpm}-ﬂpﬁpunmﬁmhuﬂwm
obligations prescribed under any other law or any other legal instrument in foree
The sole amd complete respensibilty, to comply with the conditons laid down in all
other laws for the timebeing in force. rests with the  industry/unit/project

proponent.

This bears approval of the competent authority,

limrl Ax Above
Yours sincercly,
Grwap Incharge-Mines
4} Copy To-
1 [irector, Depariment of Mines & Geology, Government of Rajasthan, Shastri Circle,
Hilaipur..

i Regiomal Officer, Regional Office, Rajasthan State Pollution Comirol Board,
Kishaagarh-ploase  comure  complionce of conditions of Coneent toa  Establish &
Enviromnestal Clearance avd send bi-monthly report to Hesd 0ffice

4 Miiing Engineer. Department of Mines & Ceology, Government of Rajasthan Ajmer -To
inform that this comsent bas been mswed [rom the environmental angle only, and
ehsuring compliance of sy other |aw/act/rubs/regulation or order aof any Court
fTribunal s the sole responsibility of the project proponest and the comeeried
i partmients

1 Master File.

{E-13

1 The Additioral POSF (WL end Chsd Willd Life Warden, Aranya Bhawan.Jhalena Instituional
Area lapunDCF L LA™, To s that this cornk Fuet Baen isgued from e ervonimentsl angis ordy, snd
ENGLANG complance of any sl leeiattnulereguiation o order of any Counl (Tribursl & fhe scie resporaiblsy of
e project proponent and e doncsrned deparimants

Group lacharge-Mines

Fage d ol 4




Head Difice [Mines |
Rajasth £ie Pollution Control Board

E 4. Institutional Area, [halana Doangar, Jaipur-302 004
W Phone: 0141-2716814.27 16813 Fax: 0141-27 16814
Reglslened

Fibe Mo F{Mines] /Ajmer{Kelri) /6006 1)/2023-2024,/318-322

- 20232024 Minesf 1 OBTA Dates 197042027

Unit 1d : 24033
M /% M/S BHARAT SINGH SHEKHAWAT

Mohan Nagsr, BIS Colony, jodhpur [342006), jodhpur

E-Mail ; pwdhamalanibajriggmail.com

Subi  Gramt of Consent to Operale  under Section 21(4) of Alr (Prevestion & Control of
Pollution] Act 1981 for your Minor Mineral Mine at near Village-, Tehsi-Kekri,
District- Ajmer [M.LNe-MLN6.5 /2013 ).

Reli  [I) Your application dated 01,/04/2023
(i) Received on 01,/04,/2023

Sir,
In view of the detalls submitted vide your above referred application/ documents, the

Cansenl to Operale under Section Z1(4) ol Aw (Prevention & Contrul of Pollution)
Act1981 s bereby graoted for carrying miming activities. This comsent is subject to the

fotlowing stipulations:-
I That ihis consent is being granted i fovour of Mfs. M/S BHARAT SINGH

SHEKHAWAT, a Mine of Minor Mineral having M.LNo-MLNo5/2013in an area
measuring 1025.7000 Hectares at/near Village-  Tehsi-Kekri District-Ajmer.

2 That this cansent is valid for o period from 19/04 /2023 0 29,/03/2024

I That this consent is valid for following mining activities :-

Mineral Permitied Mining Capacity
T Thajri [FofeM ) I00MI00,0000 TON PER AMNUIM

4 That the projec proponest will comply with the Stadard o prescribed vide ihe Mimisiry ol
Envirenment. Forest and Climate Change notification no. GSR 826{E) dated 16th November,
200 with respect 1o Natlonsl Amiblent Alr Quolity standards.

Fage 1 el d
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Head Uhice | Mines |

—_—— HuiasWﬁeanliuﬁun Control Board

halana Doengar, [apur-302 004

W Fione: DI41-Z7 16814271 681 3Fax; D141-27 16814

File %n
ks N

Uit 1 o

Registered
F{Minex)/ Aimer{Kelri)/6046( 1) /2023-2024 /318-322

2023-2024,/Mines, 10824 Dite:  19/04,/2023
1240653

328

5 That this consenl to establish/ronsenl 1o operate s only for carrying out mining ef
mmeralfore  and nod  for any processing/benefication  or crushing/grinding of
ore/mineral for which a separate application for consent to establish snd/or consent
@ operate should be sobmitted. The project proposent is reqguired (o obiain seprate
ronsent to establsh and comsent to operate for carrying out mining of other
MEMﬂsLﬂwmmmWﬂmm[y}mﬂhw

ta

12

13

4

15

actlitionmadificition falteration oF clisisgt in process.

Thal the occupier/operaior of mine shall ensure that all the conditions
imposed In the Environmental Clearance granted by the MoEF&ECC vide
letter dated 03/02/2022 are sirictly complied with

That this consent is valid for production of Bajri{ROM) @ 30lkkh Ton per
Annum. For any change in product and/or increase in  capacdity/lease
arca, the mine has to seek fresh Environmental Clearance, consent to
establish & consent (o operate

That plantation shall be developed so as to cover al least 33% of the total
land use for mining and allicd activities as given in Approved Mining Plan
and shall be maintained at all the Ume o maintain ambient alr guality
aroumnd the mine.

That the lessee shall submit monblering report of Ambient Alr Quality
within the lease area, once in 3 months,

That ground water shall not be abstracted withowt prior permission of
the Central Ground Water Authority [CGWA).

That haul roads should be regulardy graded and compacted. Repular
waler sprinkling should be corried oul on houl Fosds o minimize dost
peneratisns,

That adequate measure shall be taken for contral of Rugitive emisshons
Irom Lhe areas pronse Lo abr pallution

That  you  shall wmet establish/operate  any stone  crusher/mineral
grinding/mineral processing plant  within  said lease without vhiaining
prinr consent of the State Doard.

That this consent Lo operate shall not be walid, W the lessee has mot
oblained permissions required, i any, from NAWL/Forest Department
cle. with respect to Wild Lile Sapciyary [Matienal Parks/ Critical Tiger
Hahitats in compliance of various orders passed by any other law
fuct/rule/ regulation or order of MOEEF andfor any Court / Tribunal
tlime Lo lime,

That regular water spriukling should be carried out in critical areas
prune o air polletion and having high levels of SPM and RSPM such as on
haul road, lnading and unlsading points and transfer paints.

Fage 2 of 4
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W Phome: B4 171601427 1661 IFax O141.27 | 6814

Reginterel
FileNo  F{Mines)/Aimer(Kekri)/6946({1]/2023-2024/318-322
Order R0 20232024/ Mines/ 10824 Dates  19/04,/2023
Unitid | 124,043

I That the mine zhall install sdequately designed raln  water harvestlag
structure for prevention and recharge of ground water in and around the
leasc area,

17 That the mine shall not allow making any obstacles o any malural water
New i, natural nallah/steam carrying rain water Lo any water hady,

IR This the mine shall not allow unauthorized disposal of any solid waste en
Land Inshde or oulside ithe premises,

19 That this consenl to operate shall be subject to compliance ol
direction ferder passcd by Courts of Law in Uhe matter,if any.

20 That the lessee should dump the overburden in sech 2 manmer that it
does mol get washed away to mearby water tanks and lakes et during
rainy scason.

21 That the lease shall not intersect the pground water table  withoul
permision of CEWA.

I This consent shall be subject ta validity of mining lease.

21 That Permissible mining of river bed moterial ([Sand/Bajd) shall be
limited 1o 30 Lakh TPA[ROM) from an effective mincable area of 10257
Ha. with maximum mineable depth of 1 meter,

4 That all other general comdiMions enclosed as Anmexure shall be striclly consplied
writh,

25 That this Consenl b subjecl 1o lhe comditions as staled above and general conditions
as stated in Amnexure. Further, the minimg wnit will comply with the provisions of
the Air (Prevention & Control of Pollulion) Act, 1981 and any such conditiens as may
be specified fram time o lime by the Siate Roond wnder the provigsons of the
alereunid Act.

T6 That the gramt of this Consent lo Operale & iswed from the eoviromsentsl angle
only, and does mol absolve the project propement from the other statulory
obligations prescribed under amy olber law or any other |mstrument in foree. The sole
and complele respoasibilty, te comply with the conditions laid down in oll other
laws [or the time-being in force, rests with the industry/ unity project proponent.

27 That the gramt of this Comsent to Operate shall not, In any way, adversely affect or
|eopardize  ihe legal proceedings, o any, Jstitoted i e past or that could be
Instituilond agaimst you by the Stale Board for violation of the provisions of the Act or
i Rules made thereunder.

Fage Il d

Signature Verified
B vty
Ouie: 2023.04. 194833 7
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W Phone; B141-Z716614 271 601 3Fan: D141-27 16814
Registared
File o  F(Mines)/Aimer{Kekri)/6946(1)/2023-2024 /318-322
Order o 2023.2024/Mines/ 10624 Date:  19/04/2023
balewd 24003

1w That the grant of this consenl lo establish/operate |5 issund From e environmontal
angle only, and does not shsolve the project proponent from the other Etatistory
obligations  prescribed mdirm:.rﬂlnrllwnruqumrhpllnﬂmm-hm
The sole and complete responsibifity, to comply with the conditens laid down in all
other lows for the fmebeing in force, rests  with  the Industry fanit/project
proponent,

This bears approval of the competent authoriry,

Encli Az Abhove
Yours sincerely,
Growp Incharge-Mines
Al Capy To:
1 Dirertor, Deparment of Mines & Geology. Government of Rajasthan, Shastri Circe,
Udaipur.

2 Regiomal Officer, Regional Office Rajasthan State Pollution Controd Board, Kishaisgark-
please  emsure  compliance of copditiens of Consent 1o Operate & Environinental
Clearance and send bi-monthly report to Head Office

¥ Mining Engineer. Department of Mines & Geology, Government of Rajasthan, Ajmer -To
wform that this comssnl has been isswed [from the environmenlal angle only, and
siguring compliance of any other lawfset/rile/regulation or order of amy Court
flribumal is the sole responsibility of the project proponent amd the concerned
elasjait mimpls

4 Master File.

{8

1 The Additional POCF {WL) arad Chisf Wik Life Warden, Arsnya Snawan Jhalans inslitutonal
dorm JaipunDCF (WL | Ajrre, To irform Bhat This cormsni kas bees s from ha enveanmestal wngie onky and
snuunng complance af any sthi ssfsctnuls/reguiation or arder of any Coun Tribunal s the sole resparsibdey of
the paopect propores and B conmrned departmants

Groop Incharge-Mines

Page dof d
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State Level Environment Impact Assessment Aatharity (5E1 A,
Rowm Moy, |, Aravili Bhawan, Jopur - 3030,

R 1A %) i % i Fodwei 4 al Tdatllji bR b e ) M '-II-||F1 Irﬂ-'.' 5 8 f."'l,.r'_'l"' . -'

AMENDA N

Iims has sefcomie G v -li"ll.'l'h-.. I:|..'.-.'|r‘|. dbitod 23000 N2 spehoni amendmen iy [
maial by MOTTECC Lited 03 022022 o the progect usder EIA Sotification 2006 The
proposi] bas boats appraned as per prescribed procedure in the lipht of poovisioms under the
LA Notifswatuon, Z006 on the basiy of the mandatery docaments eaclosad with the applicstion

The SEIAN Rayasthan considered the Prject m § 108™ movting held on 10,001,202
ud resived e accept the recommendation of the SEAL and the following amendment i
eing made i the LC pranted esrlier vide MoFFECT loner duted 003 022022 on the haxis of
Furme-1. Fenmi=d and othor reguisite documants, subgect to same ivrms & conditions

She i Amendinents ow bemgmade
Rover Sand Miroag Projection mskg validity of LU co-lerminus with the |

leass pernod and incresse i mincable depth of mining from | meter to 3 f

metet without any incresse in fotal miming capacaty and without any mcressc |

i nuneable ares having. ML Ne 032013, Mine Lease Area- 102370 i

|

I

5

Hectmes  Production Capacity- 300 Lakh TPA (ROM). Khasta No.-
Villupe Revenue of Villapes, Tebsil Kekn, Dedric- Ajmer, Ragasthan
(Friposal mo. 2940000) with o validicy of EC may by hept co-termimay with

__ the lvave perivd only.

i MoLF&UT in the carlier granted EC vide dated 03,02.2022.

i) Minkstey's OAL Mo 2234 2008-1AL 1T dated 00012019 & 16.00.2020,

i Conditions s per Sustainable Sand Minlog Mansgement Guidelines 2016 and
Entorcemont & Muonitoring Guidclines for Samd Mining. 2020, SOP issued by the
Kajasthan >tate Government for prevention of illegal river sand mining in the state,

| Further, the PP will have o ensure the compliances of all the dircetions issued by
Hon"ble Courts with relercuce 1o River Sand Mining.

vi The P shall submit action takes report of Complianee Report 1o Integrated Regional
OfTiee and RSPCH, Jaipur, withio 30 days.

€, Speeific € ondition;

1. The valubey of EC may be bept co-torminus with the lease perind.

% Permussble Mmang of Bod Matcria! (Sand/Bigri) shall be limited to 30 Lakhs TPA
(ROM) from an effective mineable seeu of 1025.70 Hectare

i The progect proponent shall subemit the maathly production detsils and the womplance
vl the plantation of the carlier FC to Reglonal Office of MoEF&CC and Mining
Dprariment, Gt of Rajasthan

4 The progest proponient shall take ull measures for the surveillance s proposed by the
prozect propoment The states o implementation with documentary prool needs o be
subminted viv Regvonal Offiee of MoEF&OT

L The comeervation plan in consuMation with the Forest Depariment shall be implementod
and conphiance of the same shall he subimitied 1w Regional OMfice of MoEF&CC

. The progect peoponcat shall implonsent the mitigtion measure W eontred the impu doe
b Bransporaien v Raogha mad, wamsporiation of wand from villages Teving

A
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habwitation  showll be  aveded itialar waler speiokbing 0V nnaes g dav) P
transpeatation of mscal. plantstion ca the both side of s poad shsuld b ot
witlath | vear tueks shall pg e cverlombal. spllape of e nepcnd B b dyunbed,
sivrgel sl bplaraivdatim el wih Wiy docinmeis &
plnsiapnafein beony aml i slid) be ssbwmied o il H;,_-g.mj e of Mab b,

the projoct prspwmenst shall  weplesenst ol muligatne menwes envsaged o the
E ot anvmmgradad Namagonsesd s oF VP st connmuited durmng the presentating and
aubvoginnl submissons A wpardlc Frveonment masapamert el (EMU) shall be
Taabed with swstablye Ll has ing tebes ant qualification in covromnent « o S AT
dall Impicmentation report with suppurting docaments, fest neperts. goo- T atiomss
&phatopraphs before and after and composiion of EMC shall be submitied 10 the
Hepomal THge of MoEF& CC

The project proporon shall miplement fhe occupational beaht plan and provide
pevonal preicctive oquipment 1 gl the workers holmen. dus masks, car mulls),
provision el sale dneking wiater to workes, shlers for iest e, In addition 1o this
tivupational heslth choch-up of all wirkers worlang m mune, asd pulionary Tunction
tedt for wonkers wothing i dusty arcas, Implernentation report with  suppaorting
dhicamments & phaotographe belire and sfier Sl he submined w the Ruegonsl Offiee of
MalbF& O

For sabsequent period, PP hall sobumin fresh anmgal replenishmicnt study to MoEFROCC
bor amendmeat in EC fisr mineabbe quanthty and musimom permnisbon depil for mining
hased on the sciemtific findings replomsbiment stidy, Such stiady shall be placed before
EAL for appraisal fe nest theee years b dsstss coile of depesciion amd agcordingly.
mncshle prodtion capacity a deplh can be presenbed baced on trends analysis,
provabed i o found seomnfically satisdsctnn by EAL

atatutory compliangg:

This Environmental Clasmanee (FU) is subpect o ondars directions of  Honhle
Supreme Count of India, Hon ble Hhigh Court, Hon'ble NGT and any other Coun of
Law, us+s applicable.

The Propect proponcotl complies with all the satuony roquirements end judgnents
of Hen'hle Suprenue Cotrt dated ™ Augusd, 2617 in Wit Petithon (Cival) No. 114
of 2004 in maner of Commen Cause versus Undon of ladia & On belwe
comnmening the oumng operaions

The Degrariment of Mines & Geology, Government of Ragsthan (DMG, GoR) chall
ensure thil miming dportion shall not e oommenced 1l the entire compensation
bevred, 1 amy. for ilegad mintng paid by the Project Propooent trough Department
of Mimmy & Geology 1 sirics compliance of Judgment of Hon'ble Supreme Court
dated T Avgust, 20017 10 Wit Petition (Civil) Na, 184 of 2004 i wetier ol
Commen Comse versus Unson of badia & Ors,

o case the project fally within a distance of 10 K fram the boundary of o
National Park’ Wildlife Sanciusry, wherein final ESZ Notification has noil
bevm baied so far, the EC shall come inta effeer only after the PP oltains
cearance from the Standing Committee of National Board for Wildlife
(SONEWL) as por OM dated 0X08.2009 of MoEF& O

This Frymammental Cloarance shall become uperational only afier recelving formal
SUNBWL Cloarance Trem Minisiry of Environmenst, Forest & Climate Change,
MoEF& CC). Government of India (Gol) wibsgjiicnt 1o the reevimmendations of
the Starmbing Committos of Natiemnal Boasd fig Wildlafe, if applicable w the Project.

tins Favironmentsl Clearance stull becune aperational wnly dfter eooeiving Foresi
Cleurance (FC) under the provision of Forest Conservation Act, 1980, if applicable

\
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Prarant Proosart (PP ahall sden Comrail 1o d Iprate altey gand vl i :I”Ld
o Phecntwl s mplensent uf] comdstinor shgrdatas) Mg T ruming s bt _l"- «hahi
i iR E e T Brobtumeg 4 st Wiw B sfabilsly € ofrat pov Dt FVE 1he

i 1o llafiad L bl H-u-r-u.l
162, Mipes wrl Mzl

Dewiopment & Remadanm, A, 201 aned rules & regmlatins ke thete umilat
al Mmes Safets

Pl sl sl d vams citculars soued by Diochaate Goner
(UM% 5 sl Dndian Parcan of Views () from B W tubae.

The Progeat Propanent shall obtan consents froma all the concerned_lund owaces.
Bt siart of duning Operatians, @8 per the provisions of MMDR At 1957 and
puties o thereuraler m respoct of lands which are not owned by ol

The Projeat Proponent shall fellew the nutigation meiins provaded Mokl
CO's Office Memotasdum No. Z-11013 572014441 (M), dated 2%h Octuber,
b4, vitlod “hinpact of minmg acnvities on Hahitations-lssnes related 1o e mirtibg
Peoscets wheresn Hibitations and Villages are the part of mine lease arves 06
Hahigatios ansd villages are surmundod by the mine loas area”

The Prsect Proponent shall obtain noocaary Pror pemissin of the compeicts

suthomiiies Tor drawl of roguisite quamity of srfsce water und from CLWA for

withdraw al of ground wator ks the progect.

A vt of BC Setter wall be markol w0 concomed Fanshavat tocal NGO etc. 1 any,
from whom sugestivn’ fepeesentation has bom recaned whike processing the
Propemsal

state Peltution Contrel Beosrd dhll be resposahle for dasplay of this EC leticr at ity
Regmnal #ffiee, Dhoanct. indasines Cemre and Uoligctons office Tohaldar's Office
for Fhdaws

[he Prowct Authontees ikl walely advertise ahoul the grant of this L letter by
printing the same in al Hmwmmmﬂmﬂﬁlkln
sirmagsla lanpige of e amcomial sva The sdvenioment shall be dune withim
?d;}uuﬂhmdlhnmmwmﬁdhmﬁjﬂ“
bocn sccurded EC amd copy of the FC letter is avallable with the State

Corae] Boand and website of the Deparmont of Envinsnent, Gost. of Rajasthan,
RSINCT for commprliance and rovan)

The Project Proponent shall iakem the MeEF& CC SELAA for any change n
awpgraditp of the miniag lease. ks case there is any shange in owpership of minine

fease i mﬂmm“mmﬂnﬁkmﬂdﬂ after teanster of
(O an par proviseons of the pa 1) af LEA Notificatson 2006 as amendod from

Limse Biv damme,

(he Mining Depariment will onvare that while cxecuting the mining lease, i the
mining Jesve forms & cluster of wtal sea of mote thas 3.0 ba, in accordance with
FIA monfication daed 15.00.2016 and 01072016, then such muming lease will be
evecated regrstered enly afler public bearing has takea place for the entire cluster
and there has boen FIAEMP study of the enhire clusser. The Mming Departmwmt
will further eniure thal revised EC 1 also obtained by such mining leave holder (%)
i e cluased

The Mmmhﬂhﬂﬂmnm-imwm usdertale re-
graving the mining srea andl any ofher arca which may have been distarbed due to
she muning activilies and restere the land 1o o oondition which i it for growth of
Josiisbiy, Hoora, feahe &

et the grant of this EC is isued Sum the emitonsental angle only, and does
past ahetve the progect proponent (s fhe ofhier statutory obligations prescribed
under sy other Law of any wther msinema i fofoc The sale and
respensietits. b comply with the comlitions Lad dowu o all mther Laws for the

\
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b buang 0 bator, rests winh PR PR

San (| jariles spamnah on medilicatens e peogect sl e carmiad out o gl
Pt ppeovel of the SEIAN SMUEFE 10 2 the Sin mdy be. In cithe A dev it
o aleratiois oot pesiel Fvponal tromm lwee silmpitiod 10 this Authogity G
cleatanee, a fresh refereray ahilt be madc e the Authorny e waess the e |
vanititiogs el gend o itclvile vl civ izl Plutgulvien mecastines
regatied il am

The U i lishle w g rapenmal reveked o case @ s foud Ui e FI' hun
desberacly oomieaiod andir Sarmisbod falsy: and molcabng wbwmstion w de
sl b natenal i actesine or seoping on appeasal o dicon o, e sppliction
o B

(Mbarals from the Departmant of Favircement, CGovernthent of Rapasthan, Jaipur
Reggond e4fice of MaFFR (C, Liwkmisa, RENB aho would be HewItonng the
trplonumatne of Eny inaneuonta] safepuants should bhe eatanded 1! aoperation,
faalitics an dovuments data by the pociect proponents dunimy ther mapection. A
compiete sel of all the docwments submitiod o SEIAA should be forwarded 1 the
CCF, Regioml Hfice of MaFF., Lucknow Deparmment  of  Eaviroomen
Lverrenent of Rajasthan, Jaiper  RSMCB.

The Autbweny reserves e rigght oo i addabional safipmant measures 3
W Round necessary, and b ke action imcluding sevoking of the s ironment
clearance under the provissn of the Eoviremmnent {Prosectiony Act. 1996, 1o ensury
wllecine wplemontaion of the sugpeiod safeguard PSS I 4 fine byesd and
Wi et v ey

The abuy condition shull be priinead ey othens under the prosessts of Waker
(Freventon and Comtral of Pollwtion) Act, 1974, the Asr ol revention il Control of
Pollrtvons Act. 1981, the Eay isommpem (Proscciion Act, 1986, the Public Liabihity
esurance) Act. 1991 and EIA NotBegtis, N, gjorg weth thetr smendimenis

The 1 wmmmﬂmﬁm-hm and wildlife aspocts inchading
shesrance i Stading Comminee of Natweoal Bosrd of Wikl Lite (uf applicable),

made in the propect, )i ammy Mmﬁrmmhmmﬂm
frowm F-wmﬂnimﬁmuhwmuhm_ﬂm'ﬂhﬂ
and MOEF & CCSEIAA SEAC mmnmhm-hﬁ: regard in
m}-mmm

The SEIAN, Rsgasihan may ke or suspend the Envinmimental Clearance. if
implemerataon of any of the alwe Mnhnmumﬁ,.

The PP shall subwmit e emvironmental statemons Hor the firncal year enddmg 3ist

website ol the company umt' mdwstry along with the stalus of eompiaame of
envrurnedal clearance condyiiom and shall slso be sern Bt Luchman Begioviel
offices ol MoEESEIAA RSMT by cmal o well i haedh copy duly sagnid by
otmptent perso of vy,

This € o graokad e Mﬂhwmm mentioned i the
mwuﬂetdﬁrﬂuﬂtﬂiﬂiﬂﬁﬂmhﬁﬂhﬂ abvide by the sl
mmmnhmnuwinmdndmhmnqm. and that amy doviation
Ihqmmllumﬂmﬂhﬂrhm-nmi.mm*HhEm

wral Minipg Laws

114
111



AL

981 e oo G i procrilsoenad 0 335

I . The PP oshuall spotid i vamions. amicanis
e are L
XN Mhatls ohpdl eindns b -q_'lq‘l.l-h.'J ot abi ot lors on oyairpad weith water e
W% et
Prate on amibnonn ane aquating and spaek e, shaoghd be sbnuttad & Jaasthas

WY

AAA

A sue PollutionCgatol Hoand enee m st months, The mummtonag ssmpling and
anglysis are o e camiod oufy MOFF SNABL CPCR RSPOH Governmint
arvpeniisd tah »

L Biazing operanons, if permitied. shoull be canied wurl ol v during the daytme with
ade lasd iy pas ameters

NAXIL The PP oshall camry owt minng activitics with open casi method. The PP 1o

AN

AN

2,

undertake underground maing caly if permined specifically. _

NI Io the project related 10 Bajn mandng the PP skall follow the “Sustsmable Sand
Mg Cusdelines 20067 and “Enforcement and Momtonng Guidelines Jor Sand
Mirag. 2020° lad down by the MoEF& CC, GOL The Bupn sand nuning activily
s tesngted to three meters from groust level o water level whichever is Jessand
the PP shall carry oot piver sand (Bari) muning activity oaly manuslly or semi
mechanisod pwthod 25 provided under the *Sustamshle Sand Minng Management
Gn_:;'lmt-. 2006 and *Lofoncement snd Monitoring Guideimes for Sand Miming,
|

IV Any appeal agans this cnaommental clesrance shall be with ihe National Green
Trhunal. it preferrod. within o persed of 10 days s prosribad under section 18 of
the *ational Cireen Tribunal A, 2000

Afr qualitne monitoring and presery ation:
The Project Proponent <hall il o minimam of 3 (lwee) online Ambsent Air Quality
Moritonng Stasons with | (uneh in uprwind and 2 (wol in desmwind daection hased on
lang term climatological data aboul wind direction such that an wagle of 120° is made
belincen the momtonng jocations to momtor ertical parmeters. relevant for mming
operatiis, of air pollution vie PMI 0, PMLE NOL €O and 502 cte. as pa the
methodology mestioned in NAAQS  Notification No, B-290162090/PCL]. dated |
£.11.2000 covering the mspoets of tramsportation and use of hosvy machinery i the
irmpact zome. The ambient air quality shall alse be monitored at proouncar places hike
office building cinteen e, as per the site condition to ascgrtaim The exposure
charscteristics o0 spealic places. The above data shall be dgatally displayed withim (3
mvoritha in feoe of the main Gate of the ming sie.
Effective safeguand messures fie prevention of dust gencration and subsequent
suppression (hbe regular woter spnnkling. metslled road constrection elc ) shall he
carped out in wess prone 1o oir pollution wherein high bevels of PM1O and FM2.5 are
evident such as haul road, oading and unlosdmg point and transfer posts. The fustive
dust cmisssons foom Al sources shall be regularly contmlled by instllation of required
cuyutpaes machinenes and preventive maimenance. Use of sgilable water-soluble
cherenl dust suppressing agents may be explored for better effectivencss of dust control
system, It shall be ensured that o pollution kevel confomn to te standardd prescribed by
the Moll & CC Central Pollution Control Board.

Water quality monltering and preservation:

In case, mnediste paming schome cnvisages imersecnon of ground water fable, then

F avigonmiental Clearance shall become oparational enly afler recciving foamal elearance

srom CGWA. I case mining operaton invelves mtersection of ground water table at a

tater stage. then PI* shall cosure that prior approval fiuen COWA aad MeEF& CC s in

place before such mining opetations. The permission for intersection of ground waler
able thall es=ertally be hased on detailed hdeo-poslogical saady of the area.

Regrular meitaring of the Dow mic of the speings and pencnniad naflahs flowmyg i and

apound the mine leasg shall be camiad mut and reconds mamitan The natural water bodies

|
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stul oo stroamype w el gy i enge on i atcsned i 3 llage. shaald e e dlbsurbed. e
Wi [able shoubd be jnrtired s s nod to ot ot below (he proe-iinss prred. (a
LA 1 aaTY W T g .'nr:. i the arvm. i I"l'll';ln."l.'l I'"'T““"-T" luas b pros e water to the
vilagers e thelr s, A proyisst for tepular montionme of e aler table i open dug well
It an v allage sheald Ine aneorpeeratod o ascoran e mpact of maming ova 5"_'“""
wler table The Repant on chunges o Gitound water bevel dand gualiny shiall be sobrnitiod
oin av-monthly hiie o the Repraal (ioe of de Mmisiry, CGWA and Stae
Ginvamnchiates Dupastenent Stape Pollumon Contred Boand,

Prorent Froponom stull segulurly imomon and mamtun reconds word, gound water levd
el quality iy amel weound the mine lease by extablishing 2 network of existing wells o
well o sew preso-meter installations during the mining operation in convidtation with
Comtzal Govund Water Authowity State Ground Water Depanment. The Report on
changes i Growsl water bevel amd ity shall be submitiod on sax-pwnthly basis 1o the
Regienal Office of the Ministry, OGWA snd State Groundwister Departinent -~ State
Polbutson Control Board.

The Projec Proponest shall undesiake regular mronmoniny of datural water vl waler
fesources sprngs and perennial nallahs cursting” owmng 10 and around the mine lease
and mairta s peconds, The project propenent shall uniertake repular monitoring of
witer gualy wwtecom ond dowostresn of water hodies passing within and noarby
wdhacent 1o the mine liave and maunton its reconds Sulficiens number of sulbics shali be
provided & approprize places within the kese fin manapement of water, PP shall
carnyaiat regular pwesoring wrt pH oand mcluded the same in mominng plan. | he
Purtisclers o be monitored shall inglude ther water quality vis-govas suitability for usage
i por CPCR eritetia and Mow rate. B shall be ensired that oo abstrichion and’ or
“ltersion be mule 10 water bodies during mning aperatiom without justification and
pror approval of MoEF& CC The monitonag of wsler counses’ adics exinding in bouse
are <hall be camied out four tiees in 3 year viz, pre- momsoun {April-May | monsoon
(ARgath, post-Mansaon (Novernber ) and winler (Janary) and the second of moniered
datn may be sem repudarly to Mumnistry of Frvironment, Forest and Climare Change and

Clearly showing the tend analyse on sy masithly basis

Wuality of polivied water gpencrated from mining operstions which include Chemical
Oyt Demiarsd (O0D) in mines rn-ofE acsd muine drujsagy i metal wonlammation i
unedt! shall be mentoned abong with Total Dissohed Solids (TES). Dissolvad Oxypen
(P0), pil sl Total Suspended Solids (TSS). The monitorcd data shall be uploaded on
Ih:w-:hm:nt'llrnunmyuwmudﬁ;ﬂﬂﬂmhmmghmm“,
display hoand, m 2 dutable localion near the main gale of ghe Company. The cireular
No k200027 | 2006-IA KL (M) dlated 27052009 isiucd By Ministry of En sronment,
Forest and Climate Change may also be reforred in this regand.

Frojeat Proponent shall plan, develap and mnplement raimwater haresting measures an
long temny busis W aUpent ground mmmmtﬁ:mhmmm
Central CGround Water Boand' State Groundwater Department. A repon on smount of
water recharged moeds 1o be sehimitied 1o Regiong| Oifice Mak:F& CC annually,

bsdusinal wasie water iworkshop snd waste warer from the mine) showld |;h. properly
sallocted and treated we a5 10 conform te the matified $iandards prescribod (roim fime s
time. The stendusds “Mlhm‘lwmmw[ﬁl}IMh}-
comcermed Stute Pollution Contro] Board ISPCR), The worksbop effuent shall be reated
5T sts wnnad passage through 05 s Erease frap,

The water balance'w mer anditing shall be carriod il and meavare for reducing the

MaliF & €0 andd Stang Padlution Contngd Mesard.
Molse snd vibyation OnItor g and fires cotisn:
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M poad ol veleott ot Sk a2 wnibun e mceesd ladlalnm, @ P (L
chrsat s be atamtiotod penadicatly 2o pwy spphicable IS paidel s

T abamrmation s st o gk ol praspect sifes disimb thy villages 1m respect o oth
fma and gl popelation. Consogoctt Socpany diwnbers amd wrcss may afloot thi
'-'.-.JII_I'. wh the il hwatad chase o mituny operatonn. atems Jave s ngn o
Surk s and pgmsnal ponse lovels at raght. PP it cnsame tat the Iobagcal clogk of
the villages o fet ofionabed: by onentg the eadlighn masks away froi the villagers
Ml heepmg the pogse Tevels el milhimahe preoibed Limits e day - right houes,

P Proec Proponent shall take mezsares for comtpo! of pone levels bedow 85 JBA 10
e Wik covinomment. The workers engaped in operanions of HEMML ac. shouid be
rrunided with cas plugs muils. All peramnne ncluding lebowers working in dusty arens
shall be provided with protective sosgammony devices along with sdeguate raning,
Awatamess wivd nfrmation on safety and bealih aspects. The PP shall be held responsible
B L fias e found that workers personals’ lborers are working withouwt personal
Proteetiv e oguiprmen

The smbient nore leve! should confinm to the standunds presenbed under E (P) A Rules,
(%6 vir T3 dB i A denng day tme and 70 dR (A ) dening night time.

Mining plan:
The Project Proponent shall sdhere to tie working parametors of mising plan which was
sabimned o the nme of CC sppeaisal wherein vear-wise plan was mentioned for 1ot
el ation v quantum of mascal. waste, over burden, inter banden and top soil 1., No
change i Basse mining proposal like mining technology, total excavanon, muneral &
* wate production. lease anes and scope of working (viz method of minmg, overburden &
dump management , OH & dump muning, miseral ranspertation mode. ultimate depth of
munthg e shall md be camed oa withowt prioe approval of the Minisry of
Environmens, Foeest and Clrnate Change’ SELAA, whach ental adverse environmental
mipacts, even of it i g pan of sppreved minkng plus modified afer prant of EC or gramed
by St Giowt. in the form 10 Shon Term Permit (STP), Query iscense or any other name.
The Project Proponert shall get the Final Mine Closere Plan aloeg with Financial
Assurance sppeeved from Indian Burcan of MinesDepanment of Mming & Geology as
tequited under the Provason of the MMDR A, 1957 and Rulew' Guedelizes. mude there
wnder. A copy of spprovesd final ming clsure plin shall be suhmitted withm 2 monaths off
the approval of the wme from the competont authority 1o the concerned Regional Office,
MOEF& CC SEIAAY SPCB for record and venfication

Tl Lamadouse of the pume lewse utea o1 variows slages of mining scheme as well as at the
end-of-hfe thall be governed as per the approved Mening Flan. The excavation vis-a-vix
hacklilling w the mine loase ares and comsponding aflorestation 10 be mised in e
reclaimed arca <hall be givemed as per approved mumng plan. PP shall emsure the
manitering acd mansgenient of schabilitated areas untid the vegetation becomes el
vastaiminy  The semphiance siats shall be subimatied hall-yearly 10 the MoEFL CU
SHIAA SPCH and ild copcemed Regional Olfice.

Land reclamarion:

The Onverburden (OB} goreraied dunag the mimng operations shall be stacked o
carmarked OB dump siteis) only and it thould not be kept active for 5 long penod of
me The phoascal parameters of the OB dumps like heght, width and angle of slope
shall be govearned as per the approved Maning Plan as por the puidehnes'crcelans 1ol
by DLGM S wra safety in mining operations shall be stnctly sdbhened W maintain the
sahility of op wi'0OF dumps. The tepsol shall be wsed for land reclasnation amd
platatiive

The rewect’wasle ponerated dusing the mining operations shali be stacked ot camarked
waste dumg sitcg) only. The physical peramates of the waste dumps like hopht. width
ared angle of dope shall be govemed as par the appeved Mining Plan a5 per the
pridehmesomroile: lssuad by DOMS wat, safety @ minng operations shall be strictly

|
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aclbwtond Ben iy il sLafi ity ] w papie thoargn

he ol b LT TR T |||.Il-|1 st akall e dioni w0 sowcmtifee Gt s g
Apeiapnan ouh g ing Plam g ' gricstve Wioe sy Flin

The shope o durmps hall b Mopntiod o onntif it wath spitable manive speces
At the olope dalvilivg, poesomt ononpen wind st aog run ol The selectom ol bacal
sTohs tegiilates [acal elimglye racamcters aml belp m alaplatpon of Pl species 10 the
nibehslimate Thie gullies bopmmied o alispes shmilid b cddeguaitely hlil‘l_i AN ”‘! s 1l
nnets the overall dalnbty of Jumpe Thi dmgy sy showld be comddidatod with the
Blp af deser eompacton thahy emsuning proper Gling Josoing of duap mas. In
<ol arcas, e of goo tewtles goomerbraoes | clay hzers ¢+ Benbomite @ shall be
urdeTtabien Non stabiluation oF the durap ) L
e Prigect Propanenss shall camy vl slope stabaliny susdy in case the domp beight is
mewe than 20 mters. The shape stbil sy report shall be submented w eomcernod regmensl
oifice of MoFFE CC ESPMCR.

Casch drams, ssthing tanks and sltaton posds of apprepnate siee shall be constracted
atvapnd the minme workng, muneral yards and Trp Soul OB Waste dumps o prevent mun
uil of water and fBow of sediments darectly mite the water boadien (Nallsh uver: Pond
e The collected water hould be windised for wabering the mune anca, roads, groen belt
development, plantstion e The drens’ sofimentation sumps. etc. shall he de-silied
regulerly. parcalarly sfier monsou scason, and meimaioed properly.

Chedk dams o dppropriate sire, gradiont and length shall be constracted anound mine pit
il CHTS dunnps 1o prevent stomm run-of1 and sodiment flon v adjoning water bodies. A
=afery margwn of S0¢s shall be kept for desigrang of sump structurcs oser and shove pruk
rnekall thavert on 50 yoary data) sned muximen duchage i the mne and its adpning
ares which ahall also help in Mreraching adogquate ntertbon e persud thcrehy allowiny
Proper satlmg of sediments sl material The sudimentaton pis’ sumps shall be
comarusted o the comens of the garland drains

The wapr sonl. if any, shall temporanly be stored at canmaribed sitels) within the ming fease
enly and should mm be Lopr umsifived far long The piysical paramcters of the top il
dumps like licieh mdth-udnukafthwdﬂlhpmumlnpnlhnmm
Minieg Mun ndiup:lhcmduhﬁﬁﬂmdhyﬂﬂhﬂ Wil safety o mining
operations shall be unctly adhered 10 maintan the stabiliny of dumps. The 1opsoa] shal]
be wsed Tor land mrlmnn.ﬂﬁmmwpu

Transpnriation:

Mo Transportation of the mincrals shall be sllowed in case of ads pansing thivgh
villagpes habitstons, | such cases, PP shall comstrest o Tipass” road for the puarpose of
tramsporiation ol the minerab leaviey an adoguate EAp 152y a1 leasi 100 meters) so thal
ihe adverse onpact of sound and dust shag wath dmmaﬂm)dqm:mﬂdhﬂiﬁguﬂ_
Al comts rewulting trom widening snd srengihening of enisting public rosd nerwark shall
e e by the PP in consultarion with nodal State Ciont. Deparrment, Transportation of
munerals trough wad movanent @ cuse of existing village' rural 1osds shall be albswed
ny nmsaitainer with niodal Swte Gost. Departmeni mhahmmwhmm
that tre carmving capacity of mads i inereased 1o handle the waflic bogd. The pollutson
due 10 tramsponation losd ea the environment Wwill be cffectively controlied and waner
sprmking will also be done regularly. Vehicalar eMissions shall be kept under cone!
wrid regularly monttored. Project should obstmn PMollutidn Vnder Control (PUC) cortificate
for all the vehiches Erom author zod pallution Teshing centers.

The Mam hﬂqcmd#ilhﬂunimmmuhrmlﬁinm;m water
sprinkling arranpement for dest suppression, Other muds within the mine lease should be
wetted repubinly with tankermountead waler sprinkling systom. The oahicr arcas of dust
gencration like cuslung zone, matcriad transl poinls, mutevinl yands ete  should
mvanatly be provided with dust pMessEa arangenients. The gir poikation congeol
equments Like hag fillers, vocusm saction hissds, iy fogping aysiom efe. shall be
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perailind a1 € mashors. WObwCoBveyols abd eilber sctas oot (90 AN r"ll'l!t""' e I‘I‘-r:
cvmnar il be foln coveed woaveed ponepance of dust ahile truegrtadin "
hal] Nk ehoweshals THwasres S ol gomeration of fugrtive dust wnesans

Cegewrn Beli:

The Proevt Proponent dhall develip greenbelt m T 5m wade sality swne all along the
st bease boundary 25 per the gufdelints of CICH in fnder o amest predtiatie o cmanaliog
leviety trnamangy sy ations withan My dease. The y bole Grevn bl shall be developed within
fist € wears santing from windw ard sude af the sine miming area. The devclopment of
prettbels shall be govomal ue per the EC granial by fhe Mimsmy SEIAA urespective of
the stepulition made in approved mise plan. _

The Project Propanent <hiall corryount plantanon sfforestation in back filled and rechamed
ares of maning beose. arvund water body, along the roadsides, in communily aneas ete. by
planting the mattve spocies in consyltation with the State Forcst Department Agniculiure
Departreent. Rural deselopment  dipartment.  Tribel Welfare  Department Gram
Panchivat such thin enly those species be selvcied which are of use 1o the local people,
The UPCR gmndeliress wn thas respoct shall alse be adberad. The depsity of the trees should
e around 2500 saplings per Heotare Adequate budpetury provision shall be made for
preecton and care af rees

The Project Propoment shall make nevessary aliemative arrangements for fivestock fioed
by deviloping prarng laad with @ view 10 compensate those areas which se (oming
within ¢ mne k. The develupment of such gramng lind shall be done in
comultatin with B State Government In this regand. Project Proponent should
cusenimily amplemwnt the directions of the Hon'ble Supreme Coun with regard w0
scqusstin of grazing land The sparse wrees on such graring grousd, which peovide mid-
day sheler trom the seorching sun, shoukd be serupuously gusnded protected againss
fellnig snd plestation of sach Uees shwsuld be promoted

The Mroject Proponest shall undertsie all procastionary messures Tor conser mtion and
prosection of clansered fors and (suns and Sciedule-] speses diring sumng operalion.
A Wikdloe O umservation "lan shall be prepaced For the same elearky delineating actwn 1o
be taken for coservation of fera and faana, The Plan shall be approved by Chiel Wild
Life Wanden of the Stale Govt,

And implemersed to consuitateen with thie State Forest and Wildhie Depantment. A copy
ol Wildlife Coensersation Plan and it implementstion stubue (annual) shall be submitted
1 the Resonal Office of the Mnistry' SEIAA.

Pubidic hoaring and human health issses;

he Prosect Proponent shall appoint an Occupamonal (dealth Specidist for Regular as
well a0 Perodical medical examimaten of the workers engagoed n the mining activitacs,
as per the DGMS gaidefines. The records shull be mantzned properly. PP shall also
carryout Oecupanional bealth check-ups 10 fespect of workers which are having ailments
like nr, diabetes, habitual smokmg, cic. The check-ups shall be endertaken once in slx
moathe ol pecescary remedial’ preventive measures be taken A status pepon on the
wmic miay be senl o MobEF& OO SEIAA Regional Office and DGMS on half-yearly
buanis

e Provject Proponent must demsonstrale commitment to work ioowends *Lero Harm”® from
thelr emining actisities snd corry oul Heath Risk Assessment [HRRA) for idennfication
wighplace husands and assess their potennal nisks 1o health and determine appropriate
contral measunes 1o profed the health and willbeing of workers and fwarby community.
The propenent shall maintain socurate and systemanc reconds of the HRA. The HRA for
peiphborliead has o foows on Public Healih Probloms ke Malana, Tuberoolosis, HIY,
Ansermia, [harnhues o children under Five, respiratay infections due to bio mass
conking The propomern whall slso crerie asareness and educnle the neary eonmmumty
ad workers for Sammabicen, Personal Hyvgiene, Hand wasting. not 1o defocate in open,
Wmien Health and Hygoew (roviding Samtary Napkns), barard of lobacon and sleohol
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e Propuacnt shall ey out Ovcpatianal biealth sarveillanoe which be s pan of TIRA
el wmclede Hhwlogcal Mentonng whore prstical amd feaable, and the tests and
O U LA R vam w i SA sy g o Fhust i "q'.aH_..].'_'.' chicst. Faw Mol
Andwenctic, for Lemd Faposare Bhood Lead, For Weldens Full Ophthulmalogc
Asssemnent, or Maiganese Miners a complete Neusdopical Assessmant by a Certifiod
Sewrclogist, and Mangiinese (Ma) Faumanon in Rlood, For Ingann € hromiame
lommehtiv skin ispection of basds and foresris by a r-,-q'mnuh're persor. Fxcept
rowitine twsts all tests would be carviod oat in o Lab sceredited by SARH. Revords of
dealth Suneillance must be kept for 30 vears, including the resahts of and the recurds of
Phvsical caaminatron and tests. The pecord of exjurare due tn materuils hke Asbestos
Hard Rock Minig, Silica, Gold, Kaolin, Aluminum, lron, Mangsnese, Chromim, Lesd,
Lranwim neest to be handed over o the Mining Department of the State in case the hik of
the mine 1= less than 30 years: [ would be oblipatory for the Stare Mines Deparmments w
make urangements for the safe and secure storage of the records including X-Ray. Only
conventwonal X-Rav will be accepred fin record purposes and not the digital one) X-Ray
st mect 1LY oniterta (17 <14 inches and o good quality)

The Proponent <hall maimained a record of performence mdicators for workers whuch
mcludes (ab there should not be & sigmificant decline in their Body Mass Index and il
shuuld stay between 18,3 2249, tb) the Final Chest X-Ray compared with the base line
XeBay shoalil not show any capacities ¢} At the end of their leaving job there should be
na Diminutwon @ their Lunp Funcuione Forced Expiratory Volume in one second
FEV LT orced Vital Capactty (FVC), and the ratio) undess they gre smokers which has w
be adiusted. and the elicer of age. (d) their bearmg shold mot be alfected. As a prood an
Audiogram (first and last peed 10 be presented). fo) they should not have developed any
Persistent Hack Pan, Neck P, and the mevement of their Hip. Knee and other joints
should have normal range of movement. (f) they should not bave seifered loss of any
hady pari. The recond of the same shoukd be submitied 1o the Regional Otfice, Mol'F&
CC ' SEIAA snnually along with details of the rehel and compensation pasd to workers
hav ing above indicatens,

The Projeet Propenem shall ensure that Personnel working in dusty arcas should wear
protective resprrsiony deveces and they should also be provided with adequate raning
aend informagion on safety amd bealth aspoats

Project Proponent shall make prvison for the bousing fon workers labors or shall
construct behor camps within'mitside (company owned land) with necessary basie
infrastructuse facilities ke fuel for cooking, mobile tilets, mobsle STP, safe drinking
water, medieal health care, ereche for kide et The housing may be provided in the form
of temporary structures which ean be remaoved after the compiction of the project relaied
nfrastructure. The domestic waste water should be treated with STP in onder to avoid
contamination ol underground water.

The activities proposed in Action plan prepared Ror addressing the issucs raised during
the Public Heanng shall be completed as per the budgetary provisions mentioned in the
Action Plan and within the stipulated me frune. The Status Report on smplementation
of Action Plan shall be submitted 1o the concemned Regional OfMice o the Mmestry aleag
with District Administration.

Miseellancous:

The Project Proponent shall prepare dighal map (land use & land cover) of the enture
Jease area enee in five years purpose of manitoring lasd wse pattern and submit a report
i comcerned Repronal Office of the MoEF& CC/ SEIAASPCRE.

The Proseet Authorities showld infurm 1o the SEIAARepional Office reganding date al
Financial closures and final approaval of the project by the concemed authorities and the

e of start of land develipment work.
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rplcincitatian of the stpwlad vk stomaicrtal
wriicenod Bophomal O, o criral [eflanhinm € oiie

Moagd
b v osepardte Lavmemnanial Managoion Cell’ with suinahly gualitiol menpewer shauhl

B set-up wpder the cotiiod of a Sermm Eveoutive The Senier Faecotive shall dooctly
I‘T‘;il n 1':.".1 of ke [_!'I:I_'..'I.."..II-HH'-I. *llmuh; |_|jlﬂ'h,'|' il ||I.I|-III|IH-"'II- F“liﬂlimhﬂ
Sepentivte and Mining Fapinects <hadl be apprnted and sghinzt a report 1o RO MoFF&
LU SEIAA SPOR
Ibe MoFF& CC SFIAA SPCT shall randomly manioe complisnce of the stipulated
cotulitione, The project suthenties should extend full cooperation k the MoLI'& CC
SEIAA SPCB officerts) by fumishing the requisite data | information / monitunng
e e 1Y

si Project Proponent shall keep the finds canmarked for einronmental profection measuns
W 4 seprate sccoumt and 1efain from diverting the same for other purpates. The Veur
wise gxpendire of such funds should be reporsed 1o the Mol & CC" SEIAAS SPCH and
s conmermod Regonal Office

I The nanang activiy shoald be comed out in a manner s that the waier repme's)sivm af

the sancigay 1 eot disturbed. The mimng activity sheuld not adversely affect any

cxrsting Water cotse, watr body, catchiment ag. The P shall while carrying wat mimng
sctin ity ensare campliance of the provieons of Al (Prevention and Control of Pallutson)
tet 1081, Water {Prevention and Control of Polhution) Act 1974 and 1the Environmsent

(Protostion) Act, 1986 sa that the wildlife in the arca bs ot ahversely affecral.

Ihe processes hie bloatng dnlling, excavaton, transport and haulage resulting o

otse, shoukd b carmed out in swuch an mannes w0 that suich aetnilies do not disturb wild

ariimials andd dirde particulaly dunng sunsct 1 dmine. ke level of potsc should be bept
withan the permissiblc bmits

i The mining scuvity should not ereale any obstacle 10
wildiife and alversely 2ot wildlife comdor.

1. Ihe pancal wasde’ sl bl e J;I:*d mlf' & the H‘"m #ﬂ ﬂ'll" and such
waste dumps shiuid be reclsimed i socondaace willt the conditions of the mining plan
caEcm “;ﬁ"d I'l} the RSPCH wridder the Walter and Aur act.

¢ The PP shall cooperate with the concemned DOF, Wildlife in their efforts towards

prodection mnd conservation of wildlife in the Sanctuary’ Park,

e PP shall crwure that the transporter and tabor coiployed by him should not damage

feew and fama in the ESZ and the Wildhie Saactuary. National Park.

- !
e aiERiRC RINA. N6 o CaREE Nl VIRIREITR i LT AR

the way of free movement of

way of alfidavil w comsply with ot the stanstory
"ble Supreme Cout dated 02 08208 T in the maticr

i The PP shall give an undertaking by
sesquremets and jud gment of the Hon
of Writ Pettion (Civil) Ko 114 of 2014, Contmon Cause Vis Union of india & others
wefione grant of TuR/EC, The underaking inter-alia inclsle commitment oi the PP ot 1o

be fepeal any sueh vkt i (ufons,
tg case uf vivlaton of above undertaking sificdanit, ithe ToRFC shall be lisble 1o b
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The envsromentd Clearamce will ne be eepunatiamal, ol such e the Piojest Propoescent
comipites  wath all the siatuney eguinecot. and jedgment of the Hoon'be Suproie
Cavtrt abmodd D0 200 T tbve anatter of Wit Potton (Ol Na 114 0f 2002, Commaon
Casiee Wom LR ol badlia & othors

I deparmment of Mines & Goadogy shall ensure that the mining operations shall sy
cottimetice Wl the emite compensation levied, of any. for ilbegal odning. is mad, by the
Proveat Proponent tirough the Deporzment of Mines and Geology, m stna compliange of
the redement of the Hon'ble Supreme Court dated 02082017 in the mane of Wi
Petastion (Cmal) Mo, |14 of 2904, Compmen Cause Vou Undon of Fdia & others

GENERAL CONDITIONS

Thaa the prant of this E C. is ssaed from the eovitommental angle anly. and does not
sbalve the projest Proponent from the othar statstory sbligations prescribed under any
ather law or amy other instrument i force. The sole and vomplete responsshality,
somply with the condimions land down m all other laws for the time-being in forve, rests
with the industry © umit - project Proponeat. Any appenl againgt this environmental
clearance shall T with the Nationa! Green Teibunal, if prefemed, within 3 peniod of 30
day s as presenived under soction 18 of the Natiana! Green Tribanal Act, 2010,

o fusther expansion or mdifications m the project shall be carried out withowt poor
approval ol thie SELAA Miestry of Enveroament and Forests as the case may be In case
of devnilims of aterations m the projed prapsal irom thise ssbmitied to this Authoaty
for clearame, 4 tresh refereace shall be made to the Authority o assess the adeguscy of
cundiinens mmpased snd o sdd additional ynvaronmantal protectivn measures required, if
Al
The mmplementation of the project vis-dovn envimnmental netion plans. shall be
momitered by MoEF Regiosal Office ot Luckmow  RSPCH ~ CPCB / SEIAA.
Daparmient of Fovironment, Government of Rajasthan, Jaipur and this office. A s
montkly compliance st repon dhall be subnutted o moestonng srencies.

The EC 13 luble w be rejeciad, in ease it iy fiound tha the PP has deliberately concealed
and fumishied false and nuslesding inlomation of data which 1 moterial 0 SCToCTlg o
seuping or spprasal or decision v the application for EC

The peofest authonitios shall infirm the MoEF Regnmal Office st [ucknow / RSPCR
CPCB  SEIAA, Depamment of Ean inwanent, Covernment of Rajasthan, Jaipur and the
date of finmagial ehoure and final appreval of the projeat by the concerned suthoritics
and the date of stan of the projegt

Officasls from the Depanment of Environment, Govermment of Rajasthan, Jaipurs
Hegronal Odifice of MoEF, Lucknow, RSPCE whe wouald he nasbiioring  th
viplementsion of Enveonmental safvguands should be gven full cooperation, facilitles
sl documients data by the project Proponents during e inspectinn, A complete st of
ki the dimuments swbmitied 0 SEIAA should be famvandod to the CCF, Regsonal Office
of Mall, Luckoow 7 SEIAA, Department of Envimnment, Government of Raasthar,
Jaipuar « RESPCH

The Astbronity reserves ihe night W add sdditional satepusnd measunes subsoquently, of
frd pevessery, and o jlake dctien i bl ing reveriang of ihe sUwInnET clamaney
under the proviasa of e Envitonment {Peotection) A 1986, e emsare cffeetive

implemeniation of e sugpesad safgguend messuns in g it Dokl and :m‘hﬁn:hl}-
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Ihe oot Proposest st shoemiod m ot koo twe locu! Now spapers wibely
i ] e the e ot of wheoln dagl] By oy e vernagolar language intormmng that
Vi pravent bas hoen acesedod sovammsamal ¢ tearanee amd copees of clesrance etless g
v al Lok wirhy the Rajastbham Suare Poblwise ool Bviand aimd iy abse be seen om the
“ebmite of the REPCH: The advertisamen shauld e miade within 7 days from e day of
sy ol Clearanoe ol s 2 cony of the same shoskd be ekarded o the H.n:gﬂml
few of MoET o Lucknos Deparment of Ecology and B amiment, Cuotémment of
Hayastiun. lnpur

e dwwe comdawn shall e enloresd Aoy ooy umder the PROVIAIS il waler
IPrevestion and Conteol of Pallwn) Act, 1974, the Alr (Prevention and Conted of
Follution) Aer. 1981, the Environment (Protecton) Act, 1986, the Public Lisbility
(lrsarance) Act, 1991 and EIA Natifleation, 2006, along with their smendments wnd
rubes,

Tl PP aluall obaon prow clearance form forestry and wild Life angle including elearance
fnon stundiag comminiee of Mational Board of Wild Life (il applicalde). 1t is fusther
i'-illl,'l_';mt"d“‘_r stated tha v of L i pa—— Uy IH'F-I}' M I:.-m.-_m] Witd Life
clearance shall he gramed v the prodeet and il propesals for fonestry and wild Life
chearance will be considenad by the respective authonties o thesr moenits and decsion
tiken The mvestment mode i the progect, 1T any basod on FC s granted, in anticipation
of clearance form Forestry and Wild Life angie shall be entircly at the cost risk of the PP
atnd MOLF SELAA shall not be responsible i this repand in any musnmer

The SEIAA. Rajasthan may revole or suspensd the chearance, if implemenzation of any of
the uboie comdibons v not atisfacory.

Masn fadlage road should be provided with pernmanent water sprinklers aml ether roads
shoald be regulaly wetterl with water mnkers fitted with sprinklers. The matenal ransier
poants should imeaniably be provsded wih Bag Gilers and or dry fogging svstem, In case
ol Belt- comnv evors facilitics the systom chould be fully coverad 1o svord mr bome dust:
Lse of effcetive sprnklor systan o suppress fugitive dust on haul mads and other
rrarispont roady shall be ensered

Penodic mopitonng of ambeent sir guabity shall be comed out for PMI0, PM2 S, SPAM,
S0O2 amd NOx menitoring. Locition of the stations (inimmumn 6) shall be decided based
on the meteorologicat data, topographucal features and environmentally and ecologically
senatee trgats and Beguency of monitonag shall be decidal in consullation with the
Bajastham State potlutron Contrel Boand (RPCB). Sia monthly mepons of the data so
collected shail be regalarly submetted 1o the RPCBCPCH including the MokY, Regional
office. Lucknmy

Fersonnel workmg tn dusty arcas shall wear protectave respiratory devices they shall also
b provs aded with sdeguate iraining and mfemation on safcly and health avpects

The smbient nose Jevel should confiem W the stamdards preseribed under E () A Rules,
TuEG v T AN {A) dunng day e and TO dB (A during night Tune.

The P <hall submit an environmsental stalement for the financial year ending 3151 March
i CommmeY s prescrimal wnder the environmen! (Prstection) Rules, 1980, a5 pmended
subsequently on or belore the 30" day of Seplember every year, w0 the Rojasthan Stae
Poldlution Contral Board SEIAA and shall aleo be put on the wehdte ol the company
slocg wilh the watus of comphance of envamonietal demance conditions. and shall also

bt st 1o the Lucksine Regional oMices of MalT SELAA by ool g well o hard copy
tyly sipned by competen) pevson of compaiy.
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Member Sevictary,

SLIAA, Rajasthan
Ne FLE)SEIAA SEAC-Ra

Copy 10 following for information and
!

) Sectl Progect Car. 1 aBIi23567)2023-24  Jaipur. Dated:
Caction:
Seciciar B ks oo I:l'l.'l-iw_ Forest & Clapee Charpd, Gont. off huba, ncira aryay sran
Rhanan, bor Bugh Roud, Alganj, New fhethi.d 1000)
AU, Envesonaacnt & Climsaie Cange [enarimens, Rayasiban, Japar
Ulwerman, SEIAA, Avavali Bhawan, Jhilara Dovnign, Jaijur. Rajsthoe
Member, SEIAA. Aravali Bhawan, Jhala Docnpri, Supar. iajasthan.
Member Secretary, Kamcthen Sigie Pollerion Comtnad Bowd, Taipar for informatios &

[e NS T
wtiom mnnd o display this snetim on the wichaite of the Rejahan Pollugon o g, Jsrpay,
Member Secretry. SEAL Rogasthan

Fhe CCT. Regional OHTice Mizesmry af Lisbonmed & Foreas, RUGCE), henidnva Hhawan 4
Flose, % ‘W, Aligani, Lucknow.2 24 0.1) :

ﬁtﬁh::d;md- Sh#mﬂ. HSabiliens-3 B, Mokuin Saga=li, “'l.‘ Calony, Todlgu, Fm
AL SEIAA. Jagur wab the direction e upbuad the copy of this Amendmen m ¢ letier op the

wirbang
Em‘. Rajasthan

og the iining Lyase | ol ¢ th
0 hay i sccordanve i ()

e witine chusier an Vigre bas

_ s iy
hich i Gt fur growth of fodder, flien,

Igmunlhnihru:nﬁ!iﬂnﬂmﬂ‘rc:pplmd#ﬂn @ a distanee of sy
: t ruem thie bourabary of ihe choses nmuru.uﬂd:dh'm%ﬂ Proga et
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Head Offlice [Mines )

:;E Raiasthana:ge'l?nﬂuﬁnn Control Board
A4, lustivutional Area, [halana Deongari, |aipur-302 004
W Phone: 0141-2716814,2716813Fax: 0141-27 16814
Kegistered

Kile No F{Mines)/Aimer{Kekri]/6946(1)/2023-2024/6940-6944
Order Ko 032024 /Mines/11072

Umit 1d : 124.033
M/s M/5 HHARAT SINGH SHEKHAWAT

Mobinn Kagar, ]S Colony, Jodhpur [342006), jedhpur

E-Mail : gudhamalanibajri@gmail.com

Date: 07/02/I024

Sub: Grant of Consent to Establish wunder Section 21(4) of Air (Preveation & Control of

Pollution) Act, 1981 for your Minor Mineral Mine
District- Kekri (M.L.No-MIL.No.5/2013 ).

Rel: (i) Your application dated 25701 /2024

(i) Received on 2501 ,/2024

(5ii) Recvived a1 Head office on 17/01 /2024
Sir,

ot near Village- Tehsil-Kekri,

In view of the details submilted vide your above referred application/ documents, the
Consent lo Establish under Section 21(4) of Air (Prevention & Coatrel of Pollution)
ACL10] is hereby granted for carrying mining activities. This consent is subject to the

follow ing stipalations:-

1 That this comsent is Dbelng granted n favour of M/fs. M/S BHARAT SINGH
SHEKMAWAT, a Mine of Minor Mineral having M.LNo-MLNo.5/2013in an area
measuring 1025.7000 Hectares atfoear Village- Tehsil-Kelori District-Kekri.

2 That this consent i= valid for a period from 07/02/2024 to 25/05/2027, or

commencement of production whichever is earlier.
3 That thiz consent is valid for following mining activities :-

Mineral

Permitted Mining Capacity

1 Bajri (ROM)

30000000000 TON PER ANNUM

Annexure. . __

4 That the project proponemt will comply with the Standard as prescribed vide the Ministry ol
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th Nowvember,

2009 with respect (o National Ambient Alr Quality standards.

5 That you shall not operate the mine without obtaining Comsent to Operate from the

Baard,

Page 10f5
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T Rajasthan

Head Oillics (Mlnes )

ollution Control Board

Fhone: 0141-27 16814, 27 1681 3Fac 014 1-Z7 1 &0+

.ﬁ 4, Institutional Area, [halama Doongari, [alpur-302 004 346

File Ni
Order Na

Uit I »

Registered
FiMines)/Ajmer{Kelri)/6946(1) /2023-2024/6940-6944

2023-2024/Mines/11072 Date: 07/02/2024
124,033

6 That this consent to establish/consent to operate is only for carrying out mining of

7

11

iz

13

14

mineralfore  and not for any processing/benefication or creshing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent o operate for carrying out mining of other
minerals(s), if any or processing/benefication of such mineral(s) and for any
addition /modification/alteration or change i process.

That the occupierfoperator of mine shall ensure that all the conditions
imposed in the Environmental Clearance granted by the MoEFECC vide
letter dated 03.022022and SEIAA  vide letter dated 12.01.20Z4 are
strictly complied with,

That the rules of sand mining in river of GOl may be striclly followed.

That this consent is wvalid for production of Bajri [ROM) @& 3000000
Ton/Annum. For any change in product and/or increase in capacity/lease
area, the mine has o seek [resh Environmental Clearance, consenl o
estahlish & conseni 1o operate.

That the CTE shall be wvalid from the emd of monsoom since riverbed
mining Is completely banned during monsoon months.

That the occuplerfoperator of the unit shall give more locus on
plantation o cover 1/3lease area under plantation. The species like
Tamarind/Imli(Tamarindus  Indica), Palas(Butea Monosperma),
Ber(Zizipus  Mauritiana), Bael{Aegle Marmelos), Moulsari{Mimusops
Klengi), Siris(Albizia Lebbeck), Kacchmar(Bauhinia Variegata) should be
planted for better control of noise and air pollution. Copy of bills ol
suplings purchased should be submitted to Board's Regional Office,
Kishangarh.

That all the PCM needed to mitigate the fugitive emission shall be strictly
followed. N  includes water sprinkling etc The Trucks or other
transportation medium involved shall be covered with tarpaulin.

That in order to reduce the air pollution due lo the excavalion and
follow-up operation, greenbelt of necessary width at least one row at b o
thsidesshallbedevelopedbythe PP.5Since creating in such
situation may be impracticable by the unil itsell because of technical
reason, unit shall invelve Forest Department Lo raise the plantation. The
unit may deposit the amount as per the estimate prepared by the local
Forest Department and accordingly this process can be achleved.

That pround water shall not be abstracted withoul prior permission of
the Central Ground Water Authority (CGWA).

Page 2ol §
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Head Office (Mines )

Rajasthan@@)ollution Control Board

—_—— +, Institutional Area, Thakana Doongan, |aipur-302 004

W Phone: 0141-2716814,2716813Fwc 0141-2716814

File No
Urder Na

Wisit Bl

15

it

17

1%

Registered
FiMines)/Ajmer{Kelri)/ 6946{1) /2023-2024 /6940-0944
2023-2024/Mines/ 11072 Date: D7/02,/2024
124,033

That internal transport roads (Haul roads) should be Paved/Hard
Surfaced using bitumen etc and compliance shall be submitled with
phatographic evidence by 3 months,

That adequale measure shall be taken for control of fugitive emissions
from the aréas prone bo alr pallution.

That you shall nol operate any stone crusher/mineral grinding/mineral
processing plant within sald lease without obtaining prier consent of the
State RBoard.

That this consenl lo establish shall not be wvalid, il the lessee has nol
abtalned permissions required, o any, from NHWL/Forest Department
elc. with respect to Wild Life Sancluary /National Parks/ Crilical Tiger
Habitats s compliance of wvarious orders passed by any other
law/act/rule/ regulation er order of MoEFECC andfor any
Court/Tribunal time Lo Ume.

That regular water sprinkling should be carried out in critical arcas
prone to air pollution and having high levels of SPM and RSPM such as on
haul road, loading and snloading points and transfer points.

That the mine shall install adequately designed rain waler harvesling
structure for prevention and recharge of ground water in and around the
lease area,

That the mine shall not allow making any obstacles Lo any satural waler
Mlow i.e., natural nallah/steam carrying rain water to any water body.

22 This the mine shall not allow unauthorized disposal of any solid waste on

land inside or outside the premises,

21 That this consent to operate shall be swhjedd 1o compliance of

Z4

]

direction/order passed by Courts of Law in the matter,ifl any.

That the lessee should dump the overburden in such a manner that it
does not get washed away o nearby water tanks and lakes etc. during
rainy SEason.

That the lease shall not interscct the ground water table without
permission of CGWA

That Permissible mining of river bed material (Sand/Bajri) shall be
limited to Dajrl @ 3000000 TPA [(ROM) from an effective mineable area of
1025.7 Ha, with maximam mincable depth of 3 meter.

Page 3¢f5
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Haad Office [Mines )

m EﬂlﬂthﬂWniluthn Control Board

W 4, InstitutionaTAYEa, [halana Doongar, [aipur-302 004 348

File Mo

Phooe 0141-2716814,27 1681 3Fax: 0141-27 16814

Registered
FiMines)/Aimen| Kekri)/6946(1) /2023-2024/0940-6944

Ordor No

2023-2024/Mines/11072 Date:  07/02/2024

Umit Id : 124,032

27 That all other general conditions enclosed as Anmexure shall be strictly complied

with.

28 That this Consent is subject to the conditions as stated sbove and general conditions

as stated In Annexure. Further. the mining unit will comply with the provisions of
the Air (Frevention & Cootrol of Pollution] Act, 1981and any such conditions as may

be specified from thme to dme by the State Boand under the provisions of the
aforesaid Act.

28 That the grant of this Consent o Establish is Issued from the environmental angle

orily. amd does mot absolve the project proponent from the other statutory
obligations prescribed umder any other law or any other instrument in force. The sale
and complete responsibility, to comply with the conditions lid down in all other
laws for the Uime-being in force, rests with the industry,/ unit/ project proponent.

30 That the grant of this Conseal to Establish shall not. in any way, adversely affect ar

jeopardize the legal proceedings. if any, instimated in the past or that could be
instituted against you by the State Board for viclation of the provisions of the Act or
the Rules made thereunder.

That the grant of this consent to establish/operate & issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down Im all
other laws for the timebeing in force, rests with the industry/unit/project
proponent.

This bears approval of the competent authority.

End: As Abowve

Yours sincerely,

Group Incharge-Mines

Page 406 5
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Head Bifice (Mines )

Rajasthan ollution Control Board
E %, lﬁhﬁﬁl Area, Thalana Doo

\ ngari, Jaipur-302 004
W Phone: 0141-27 16814.2716613Fac: 0141-27 16814

Hegistered
FileNo  F{Mines)/Aimer{Kekri]/6946(1)/2023-2024 /6940-6044
DrdorNo  2023.2024/Mines/11072 Date: 07/02/2024
Upit Id ¢ 124,033
AL Copy Toc-

2

4

By

1

Director, Departmenlt of Mines & Geology, Government of Rajasthan, Shastri Circle,
Uidnipir.,

Regional Officer. Regional Office, Rajasthan State Pollution Control Board, Kishangarh
Please ensure compliance of comditions of Consest (o Bstablish & Environmental
Clearance and shall submit an interim report afer 3months about these compliances
along with photographic evidences

Mining Engineer. Depariment of Mines & Geology, Government of Hajasthan, Ajmer -To
inform that this consent has beea issued from the environmental angle only, and
ensuring  compliance of any other lawfaci/rule/regulation or order of any
Court/Tribonal s the sole responsibility of the project proponent and the roncemed

departments
Master File

The Asditional POCF (WL) 80d Chief VWid Lifs Warden, Aranys Bhawan halons instsutional

Ares. JaipurDCF(WL )L Ajmer©, To mform that tha consent has been siued from the emarcnmental angle only.and
shaurng complance of ary other law sct nuberegulsbon of ofder of any Court Tritunal & the sole responsisity of
o propect propanet and e contemied depanments

349

Group Incharge-Mines
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Head Office (Mines )
Ra}asma&a@Fullutinn Control Board

E 4, Institutional Area, |halana Doongard, Jaipur-302 004
W Phome: 0141-2716814,.2716813Fax: 0141-2716814

Registered
File Na F(Mines)/Ajmer{Kekri] /6946( 1)/ 2023-2024,/0945-0949
Order®o. 2023-2024/Mines/11073 Date: 07/02/2024
eit M ;124,033

M/s M/5 BIHARAT SINGH SHEKHAWAT

Mohan Majgar, B]S Colony, Jodhpar (342 006), Jedhpar

E-Mail : gudhamalanibajrigdgmail.com

Sub: Gramt of Consent to Operate under Section 21(4) of Air (Prevention & Contrel of
Pollution) Act, 1981 for your Minor Mineral Mine at near Village-, Tehsil-Kekri,
District Kelori (M.L.No-MIL.No.5/2013 ).

Rel: (i) Your application dated 25/01/2024
[ii] Received on 2501 /2024
(i} Received at Head office on 17 /01 /2024

In view of the details submitted wvide your above referred application/ decuments, the

Consent Lo Operale under Section 21(4) of Air [Prevention & Control of Pollution)

A, 1981 I3 hereby granted for carrying mining activities. This consent Is subject to the

lollowing stipulations:-

I That this consemt is being granted in favour of M/s. M/5 BHARAT SINGH
SHEKHAWAT, a Mine of Minor Mineral having M.LNo-MLNo5/2013in an area
measuring 1025. 7000 Hectares atfnear Village- Tehsil-Kekrl District-Kekri.

2 That this consent is valld for a period from 07 /0272024 10 25/05 /2027

3 That this consent iz valid for following mining activities :-

Mineral Permitted Minimg Capacity
1 Bajri [ROM] 30000000000 TON PER ARNUM

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR B26(E) dated 16th November,
2009 with respect to National Ambient Alr Quality standards,

Lo dsid LB

i 4
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Head Diflce (Mines )

anasthurg@?llnlluﬂun Control Board
It

W Phone: 0141-27 16814, 271681 Fax: 014 1-27 16814

Registered
File Na FiMines) fAjmer|{Kekri ) /6946(1],/2023-2024/6945-6945
sl e 2023-2024/Mines/ 11073 Dale: OT7/02/1024
Uit 1d ¢ 124,033

5

That this consent to establish/consent to operate is only for carrying out mining of
mineralfore and not for any processing/benefication or crushing/grinding of
orefmineral for which a separate application for consent to establish andfor consent
o operate should be submitted. The project proponent 5 required to obtaln seprate
consent to  estalilish and consent fo operate for carrying out mining of othoer
minerals{s), i anmy or processing/benefidation of such minerals) and for any
addition /modification falteration or change in process.

G That the occupier/operator of mine shall ensure that all the conditions

12

imposed in the Environmental Clearance granted by the MoEFECC vide
letter dated O03.022022and SEIAA @ wide letler dated 1Z2.01.2024 are
strictly complied with.

That the rules of sand mining in river of GOl may be strictly followed.

That this consemt is wvalid for production of Bajrd [ROM]) & 3000000
Ton/Annum. For any change in product and for increase in mpuiﬂ'lmw

area, the mine has o seek [resh Environmental Clearance, consenl Lo
estahlish & consent to operate.

That the consenl to operale granted by Stale Board under Air Act, 1981
vide letter mo. F ([Mines)/ Ajmer (Kekri)/ 6946(1)/2023-2024/318-322
dated 19.04.2023 shall be treated as null and void aifter this consent.

That the CTO shall be wvalid (rom the end of mensoon since riverbed
mining is completely banned during monsoon months

That the occupierfoperator of the unit shall give more focus on
plantation to cover 1/3lease area under plantation. The specdes like
Tamarind /imli{Tamarindus  Indica]), Palas[Butea Monasperma) "
Ber{Zizipus  Mauritiana), Hael{Aegle Marmelos), Moulsari{Mimusops
Flengi), Siris(Albizia Lcbbeck), Kacchnar{Bauhinia Varicgata) should be
planted for better control of nolse and air pollution. Copy of bills of

saplings purchased should be submitied to Board's Regional Office,
Kishangarh.

That all the PCM needed to mitigate the fugitive emission shall be strictly
followed. 0N includes water sprinkling etc. The Trucks or other
transportation medium involved shall be covered with tarpaulin.

Page 2 of 5
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Head ffice [Mines )

T Hﬂjﬂﬂthﬂ:?@@’ulluuun Control Board
e 4, Institutional Area, Thalana Doongari, Jaipur-302 004

W Phone: 0141-2716814,27 16813Fax: 0141-27 16814

File M
Order Ko

Unit Id @

i3

T4

15

L

18

1%

0

Z1

F.x )

23

24

Registered
FMines]/Apmer|Kelri ) f6946(1 ) 2023-2024 /694 5-6949

2023-2024/Mines/ 11073
124,033

Date: 07/02/2024

That in order to reduce the air pollution due to the excavation and
(ollow-up operation, greenbelt of necessary width at least one Tow at b o
ihsidesshallbedevelopedbylhe PP .5ince creating in such
situation may be impracticable by the unit jtsell because of technical
reason, wnlt shall involve Forest Department to ralse the plantation. The
unit may deposilt the amount as per the estimale prepared by the local
Forest Department and accordingly this process can be achieved.

That pground water shall not be abstracted without prier permission of
the Central Ground Water Authority (CGWA).

That imternal transport roads [Howl roads]) should be Paved /Hard
Surfaced wusing bilumen eic and compliance shall be submitled with
photographic evidence by 3 months,

That adequate measure shall be taken for control of fagitive emissions
from the areas prone to alr pollution.

That youw shall not operate any stone crusher/mineral grinding/mineral
processing planl within said lease without obtaining prior consent of the
State Board,

That this consent to operate shall not be wvalid, if the |essee has not
obtained permissions required, i any, from NAOWL/Forest Department
etc. with respect to Wild Life Sanctuary /National Parks/ Critical Tiger
Habitats in compliance of vardous orders passed by any other
law/fact/rule/ regulation or order of MeEF&CC andfor any
Court fTribunal time Lo time.

That regular water sprinkling should be carried out in  oritical areas
pronc to air pollution and having high levels of SPM and RSPM such as on
hiaul road, loading and unloading polots and transfer points.

That the mine shall install adeguately designed rain water harvesting
structure for preventlon and recharge of ground waler in and wreund the
lease area.

Thalt the mine shall not allow making any obstacles to any natural water
Mow i.e., natural nallah /steam carrying rain waler to any water body.

This the mine shall mot aflow unauthorized dispesal of any solid waste on
land inside or outside the premises.

That this consent to operate shall be subject to compliance of
directionforder passed by Courts of Law In the matter if any.

That the lessee should dump the overburden in such a manner that it
does nol gel washed away to nearby water lanks and lakes etc during

ruiny season,

Page 3of 5
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Hesd Office (Minos )

Raias:!::ﬁ?ﬂl‘u&luﬁnn Control Board
_i;_mﬁ_ 4, Insti rea, |halana Doongar, Jaipur-302 004 353
W Fhone: 0141-2716814.2716813Fuc 0141-2716814

Registered
File No FiMines)/Aimer|Kekri) Jo946(1)/2023-2024/6945-6949

OrderNo  5023.2024/Mines/11073 Date:  07/02/2024

Unit Id : 124,033

15 That the lease shall not inlersect the ground waler table without
permission of CGWA,

26 That Permissible mining of river bed material (Sand/Bajri] shall be
limited to Bajri @ 3000000 TPA [ROM) from an ellective mineable area ol
182 5.7 Ha, with maximum mineable depth of 3 meter.

27 That all other general conditions enclosed as Annexure shall be strictly complied
writhe

28 That this Consent is subject 1o the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air [Prevention & Contral of Pollution) Act 1981 and any such conditions as may
be specified from Ume to tme by the State Board uender the provisions of the
aforesnid Act.

29 That the gramt of this Consent to Operate I issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force, The sole
and complete responsibility, to comply with the conditions kaid down in all ether
laws lor the time-being in force, rests with the indastry/ unit/ project proponent.

30 That the grast of this Consent to Operate shall not, in any way. adversely affect or
jropardize the legal proceedings, If any, instituted ln the past or that could be
instituled against you by the State Board for violition of the provisions of the Ac or
the Rules made thereunder.

g That the grant of this consent to establishfoperate is issued from the environmental
angle only, and does not abselve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force
The sole and complete responsibility, to comply with the conditons laid down in all
olther laws for the Ume-being im  force. rests  with  the  industry/unit/project

proponent,

il
g
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Head Office [Mines )

e Ra}nstharl m llution Control Board
4, Institutional Ihalana Doongari, Jaipur-302 004 354
W Phone: 0141-2716814,2716813Fax: 0141-27 16814
Registered
File No F{Mines)/Ajmer{Kekri]/6946(1)/2023-2024/6945-6949
OrderRBe  .023.2024/Mines/11073 Date:  ©7/02,/2024
Uit 1d 1 124033
This bears approval of the competent authonity,
Encl: As Above
Yours sincerely,
Group Incharge-Mines
(AL Copy To:-
I Direclor, Deparimenl of Mines & Geology, Government of Rajasthan, Shastri Circle,
Udalpuir..

i Regional Officer; Regional Office, Rajasthan State  Pollution Control Beard,
Eishangarh-Please onsure compliance of conditions of Comsemt to Operate &
Environmental Clearance and shall submit an |nterim report after 3 months about thess
rompliances along with photographic evidences

i Mining Engineer, Department of Mines & Geology. Government of Rajasthan, Ajmer -To
inform  that this consent has been jissued (rom the enwironmental angle only, and
cnsuring compliance of amy other law/act/rulefregulation or order of any
Court/Tribunal i the sole responsibility of the project proponent and the concerned
departmerits

4 Master File.

115

1 The Asdtionsl PLCCFE (W) and Chief Wi Lide Waeden, Arsnya Bhesan dhalara nstrubonal
Area JapurDCFWL) Ajrrer, To inforrn thal this consant has bean mswed from e amdronmantal angle onfy and

Ensurng compliancs af ary alher lewsctrularegulaion o crder of any Court /Tribunal i the sohe responabilty of
ihe project proponent and Se concemed departrmants

Group Incharge-Mines

e rniatan]
Page 55 %1
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TNGTTRATS] AT | RAJASTHAN GAZETTE
Ao Exteaordinary
LT ] Publicked by Authority

W[ 10, §EUR ARG 193814 1, 2017
biinlice Phalgine 10, Wednesdey, Safy 1938-March |, 2017

w4 (o)

- (1)

W T Ay Rt g wrd 75 o (e
aell, an-ff aft o) afefEn e ey) aera wEph Fem)
Mines (Grdl) Depariment
NOTIFICATION
Jatpar, February 18, 2017

GS.R 118:- I exercise of the powers conferred by section 15 of
the Mines ond Minerals (Dovelopment and Regulation) Act, 1957
(Central Act No. 67 of 1957), the Siate Government hereby makes the
follcwing mles for regulating the prant of quanry licence. mining lease
and other mineral concessions i respect of minor minerals and for he

CHAPTER I
PRELIMINARY
1. Shart tile, extenl and commencement.- (1) These mies qmay
Le called The Rajasthag Minor Mmeral Concession Rules, 2007,
(2) They shall extend to the whole of ihe State of Rajasthan.
(3 They shall cowe inde force oo e date of thew publication i Gee
OfTicial Gazette.

L Defnttions.- (1) Mo these rules, umbess the contex! otherwise

]'H'.I.Eﬂ..-

(1] “Act” mems the Mines and Minerals (Developaent and
Regulation) Act, 1957 (Central Act No, 67 of 1957,

My “Appelinte Anheriy” means the Goverament of mry
other auborily vesied with such powers under ihese
rules of any other oulhority muthonsed by the
Governinenl to perform the functions of the appellste

_ authoriny: . )

(i = “ means a person bolding any mineral
concession or @ pernat and inclndes any other person
whe i possessing, tading, processing or using minor
nigeral;

(v)  “Assessing Awbority™ mweans Direclor, Additiooal
Director Mines, Additional Director Mises (Vigilance).
Superintending  Minisg  Enginesr.  Superidonding

AHHHIUI‘H-31§5
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(%) Transfer of lease or licence shall be permatted sebject to payment of
vne ime prevsion of the tinse of ranafer and shall not be sdjusted agains
dead rent. ammmal Beense fees or royalty, as the case may be, as
memtioned below, -

5 | Residual periad of ease Presnivam

Mo or licencs

1 2 3 ==

1. | Upto five years Two times of annual dead remt or
iyl licence fee

2| Motre tan five years and | Fowr times of anoual desd remt or

ten mipial licenoe fee
"in'."'ﬁ’ﬁulmmm'_ﬁﬁc tmes of awual dead remt or

T e T T

_amd upto twenty years | annual licence fee

% | More than rwenty years | len nmes of aoooal desd remt or

| anmmal licence fee
Provided tha amonnt of preminm shall not be more than ten

baes.

Provided Duther et leisew o licencee who obajned lease or
licence through tender or mction shall sot be required o pay additional
prcandim asoumt over and sbove the existing premingm amonnt,

{10) Mining lease or quarry licence granted before the conunencement
of these miles 10 o pemon mder any category by way of lottery shall not
be transferred 10 any other category.

{11) Lock-in period for tramsfer of mineral coucession granted other than
through mction shall be one yeor and subsequent transfer shall be
allowed sabject to condilion Mal ot leas! one yenr bas elapsed since last
[ransfer:

Provided that above lock-in period hall sot be applicable in
cases specilied in classe (1) 10 (v) of sub-rule (7)

{12) Mimtug lesse of bajri {river sand) shall not be wansfemed.

CHAPTER IV
TERMS AND CONDITIONS OF MINERAL CONCESSION
I8, Trrms and Conditbons of mining lease or quarey Woencr..
{11 Every mining lease or quary licence shall be subjec 1o the following
coilitican: -

(1 No person shall mndertake any minkg operations of any
minos prineral io sy area within the siale excepl under
and i accordance with ibese mudes;

@y (a) The lessee or licences shall pay coutnbution 1o

the Distnct Mnersl Foundation Trust fund as

356
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(3ii)

()

(b}

(c)

1003

TR T3, Wi 1, 2017 191443}

por rates specified o the Dastria Mmeral
Foundstion Tt Kules, 3006, os amended o
tme 10 Hme:

The lossee of liceinces of lease oF licence granted
after commencement of these mies, shall slso
pry preminn amos o specified inmle 4. 5, 6
13 amad

The lessee o hicencee shiall also pay surface e
of povernmwnt land to the Revenue Depanment
for surface area wwed by him for the purpose of
EMning As par the rates prevalem i the area

The Jessee of Ioencee shall pay all duss in the office of
such officer, io such numuer, ol sich place and thne as
unry be specified by the Govemnent;

The lessee of licences sluall of his own expense erect and
al all-time mamixn and keep in repair boumdary pallars
Muhm:ﬂqhhpﬁ.—immnpml

{4])

(d)
(e}

(N

(g}

()

pillars between the comer pillars w such a way

lacatesd on eilhier sicke oof it

357
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)

(vi)

(win)

{wnd)

1004

TRAIA Wol-73, " 1, 2017 14 ()

(i} each pillar shall hsve senal mmmber m a
clockuwie divechon snd the pmmber shall be
engraved on the pillars

b the serinl ummsber of pillar slall be the menber of
thie imclivicdaea] pillnr s per the Jease oo licence.

k) the location and number of the pilias shall also
be shown in (he surface plan and other plans
mamtnined by the lessee or licencee; and

(I in case of forest ares witlan the lease or licence,
the size md constraction and colowe of the
boundary pilles shall be as pa e omos
specified by the Forest Depamment in this
behall.

Thie lessee o licmcoe shall not erect. sei-op or place amy

building o esg asd shall ool cary on surface

operations in- or upon any public pleaswe growmsd,
bumang of burial groved or place beld sacred by any
class of parsons or any howse or village site, public

ond o othar place which the Gowmnmenl may

delerming as public grousd or o such & mammer & o

injume o prejucheially affect ooy (aalding. works,

progerty oo riglis of ather persons:

The lesser or licences shall oot carmy oo lus operations in

mludﬂhu-dhyhhu#hmhﬂm
operations which is already ocoupied by persos other
thui the Government for worls of puiposes nol inchuded
in the nrinang lease,

The lewsee or Licencee xhall give bDotice of

commenceswrl of sy MEOmME opersicns o the
authorities as s section 16 urllwulnn_m:l 1952 -u.:l

mlwutuw]mnlitemhlyuum
sciatific md eovironmen! fisidly mining 50 & 1o

358
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(2) In the case of an applicant in respect of whom an ooder of grant or
extenmion of period of mineral concewdon or order of gant of contract,
b who dies before the execution of deed or Bsuance of quarmy licence,
ihe ofdes shall be desmod fo lwve boen ismied in the imme of the legal
besirs of the deceased.

w9, Staius of pending applicsfions.. Notwilwtamding sything
comtaned ini these mdes, all the pending applications excepd saved under
mibe 4 and mube 8, on the date of notification of these rules shall be
deomed 1o hinve bee rejectad:

Provided that on aod after the commencement of these rules. all
apphicntions inchding those rejecied under the Rajasthan Minor Mineral
Concession Rides, Iﬁﬁurﬂmdmmiﬁﬂim:hled!"hzﬁl
2011 or swbsequently restored shall be decsied 1o huve boen rejected mnd
such spplicant shall bave no locus standai under these rules.

6, Steppage of minlag operatbons. The Direcior, Additional
Asaintl Minimg Engioeer may prohibit mming opermions mnd seie
mineral, equipment, 100l and vebucle in case the mining aperstions are
et being camried ool in accordance with the terms and conditions of the
mineral concession of permit pranted under these rales:

Provided (hm Mimog Engines or Assistani Mining Euginser
shall nat prolubit mming operations in auy mineral concession aea
without approval of Superintendng Mining Enginesr concernad. but in
case of imnedinie danger fo mise workers or any luman life, Mining
Engineer or Assistanl Mming Engiveer may probibit the minmg
operslions immedintely under mtimation lo Superinending Mining
Engineer and Director, Mines Safety, wherever applicable. withan twenty
fowr hows On recapt of such commpunication, e Supen
Mining Engineer concerned. shall visil the site persomally and shall
apove or dasapprove e wloppape of mining operations with the
reasons 1o be recorded im writing within fifleen days. Furtber action shall
b ik oy per rule 28, Sach selsed musern] or equigaoest shall ouly be
released and mining opertions shall be resmmed with prior written
approval  of  Superintensling Mining  Enginesr  concened  affer
rectification of breaches.,

§1. Swrvey sad demacestion- (1) The amangenvesds shall be
miade by the Mming Engineer or Assistent Mining Engineer concermed o
the expenses of the kssee or licencee for survey and demarcation of the
area pramed under lesse or licence und the survey of the area may be
condicted using Global Positioning System o Dillierentind  Global

Systeiin
(2) Fee for demarcation shall be nipees one thousand and five hundred
per hectare or part theveol subject to maximum of rupees fifty thousad:

Provided that demarcation fee for re-verification of boundary
(illard shall be roco times of the amomit mentioned above.

359
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and files:

Murble, Serpentineg and other rocks
Ciraniite, Diorite, Rlpyolite, Doleiie and
other rocks

[V
0.00

Masonary stone  and mineral used in
comstruction works such == bollast, road
wieial, brick esrth, murmum, kagkar, bajri

F":

i i

30.00

3.00

| Bagi (nver sand)
Ovifinary white yellow red clays

20,00

._
o=

Obser nunernls not specified nbove

50.00

Part-5

i

Nawe of Mmeral Rac of Dend |
Rent in Rs. per ten
square meler of

Agatc, Ball Clay. Calcweous Sand, Calciie. | 30.00

| silica Swnd and Steatite/T
3 | Quarz
3. Hendomite 45,00
4, F "enrih 2300
L 15.00
6T Ot mils ot el sbovs 050
SCHEDULE IV

FPENALTIES FOR NON-OBSERVANCE OF THE TERMS AND
CONIMTIONS OF MINING LEASE AGREEMENT

See rule 2
Ritle ‘Eﬁ}u“““n‘ﬂgm 4 Peualty
coatenl of

el
apree. | the breach
e

3

4
Mom-
; vl
WG | 43) | royalry,
dead
and
chages

R[N 41 (i I the breach s remeded

(20 | 42 ol afie  notice period  but
, within forty five days

(1)) | ) rent from the date of receipt
ather

360
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REPLENISHMENT STUDY

_ BASED DN TOPOGRAPHICAL SURVEY
STUDY PERIOD PREMONSOON & POST MONSOON -2023

HHHHEPHD.E{:TQF MINOR MINERAL
KEKRI, DISTRICT: AIMER, STATE: RAJASTHAN

ﬂi_mmmi RIVER .
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INTRODUCTION

The district is situsted between 257 38 & 267 58° North latiade and 737 54° & 75° 22°
East longitude covermg geographical area of 8,451 sq km. Name off Ajaer is derived from
Ajmer (the imincible hill) Ajmer is one of the Divisions which is further sub-divided wta
4 sub-divisions namely Ajmer, Reawar, K el K nhangarh and comprises of 6 tehsls & §
hlocks. Total mumber of villages in the district ia 1022 (2001 cenmus) Ruml & Urban
population of the district i 13.06,398% 874,128 repectively. Decenmial populaton
growth mie of the distict s 2600% since 1991, The disrict & known for
KhwajaMoinuddhinChisti'sDargsh and religious Pushicar 1own, where temple of Lord
Blrama, & situsied.

Systernatic Hydro peological mervey in the district was cammied out by Central Cround
Water Board from 1970 1o 1980, Reappraisal hydrocologcal murvey of erfire dstnct was
carried out during 2004-05. Under explonstory programme 43 exploratory horcholes, 2
obwervation borcholes and 1 ilim hale have been dnlled. Since 1969, monstoring of water
level is being carmied out four times & year from 8 Natiomal Hydrograph Network Stations

RAINFALL &CLIMATE

Mean ancual minfall (1957-2006) of the district is 4532 mm whereas sonmal ruindall
{1901-70) is lower than average minfall and placed st 4138 Almost 95% of the wtal
annmal rainfall i recerved during the southwest mevsoon, which ensers the district in the
{ast week of June and withdraws in the middle of Septomber. Probabidity of average ansaal
rainfall cacending 300 mm is onaly 90%., except at Mangliswas. However, there is 10%
pmrhﬂuwnhﬂnndﬂﬁmw.ﬂlﬂhhuﬂmm
crueria indicates that the dintrict = prone to mild and normal ype of droughts. Severe and
very severe type of drought is very mire and occurred oaly twice duning 1987 & 2002
(Srinagark, 1977 & 1987 (Todgash); & 1991 & 1993 (Vyaynagar).
_ruhmuﬂmnuﬁﬂmmhuﬂnﬁmﬂwhﬁu
lowest &l 22.70 C & 7.60 € Tompershure in senmer moath, June, reaches up to 319.50 €.
Thmﬁﬂummunﬂﬂmndﬁuqﬂhmmur
Septeriber.

Atmosphere is gencrally dry except dusing te monsoon period. The bumidsty is highest in
August with mean daily relative bumidity $0%. The annual potential evaporanspintion in
the district is 1565.6 mm aod ia the highest in the month of May (243 mm)

PROCESS OF DEPOSITION OF SEDIMENTS IN THE RIVER OF THE

DISTRICT:

River or Stream and other Sand Source  Sand has bocome very imponant tureral
dusto is many uses. The role of mnd is vital with regands to the protection of the
\
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resbulling their impact -Iqtﬂ rﬂﬂ‘:"i’
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mﬂinyhdhmnﬂﬁrﬂh
admunstration which s best placed 10 do the map
envimnmentsl practices for extraction of these m:
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PHYSIOGRAFHIC:

Ajmer District is situated almost in the central portion of Rajasthan and a part of Aravall
hill range passes for about 175 km. strike length with 25- 30 km. width, occupies the
western part of the district with general NE-SW dispusition trend, which forms the high
steep hills and valleys. The highest point of the Asavalli range m Ajmer district reached is
865 mi. above the sea level and is the dividing point of the watcrshed of subcontment of
India between Arbian Sea & Bay of Rengal Other high peaks are Taragark (865 mi) ncar
Tﬂwhhpﬂhmmqﬂwmmumﬂmﬂlﬂhnﬂ-m
schist and gneisses occupy shopes and valleys. A transverse pap ot places in the Arvalli
mnge provides communication ways, for tmasport and water drainage. The intensity of
gups decreases wwarnds South Wal

GEOLOGY AND MINERAL WEALTH:

Hﬂﬂﬂuuhhuhmmrﬂdhmﬁdhymmmﬂm
mhwﬁ:ﬂﬂmwnfpﬂmmﬁwm
Mﬂdﬂmﬂuﬁbﬂwmhw&cmﬂﬂﬂmm
&qﬂmn{mﬂnnqmdnpmlmuhﬁ:nfphpnmﬁ:mun
seent introducing the schast & gnevises of mangs lwar complex.

PURPOSE OF REPLENISHMENT STUDY: -

The nead for replensshmcnt study fior river bed sand is required in onder to nullify the
mwmmumnﬂnmmﬁuumrmm
nwm“hmﬁmﬂmnu:lmwmdrﬁmﬂmnf
attribules may cause an impact on the coological equiibrum of the revening rogune,
disnbance in chansel configumstion snd fow-paths. This may alwo caume an adverse
impact en in-sream biota and ripanian habitats. It is assumed that the npanan habitat
disturbasice is minimum f the replenishment is oqual 10 excavation for a given sticich.
MWﬁﬂmmﬂﬂ\mhﬂﬁﬁumdmmhnﬁiﬂﬁm
streich, it is kmperative 1o have a study of replenishment of matenial dunng the defised
peniod.

Report aims to quantify the amount of replensshment of sand/Bajri on the basis of survey
dooe with Differential global positioning system (IX3PS) durng Pre-Monsoon & Post
Momsoon of River bed. After completion of the ficld survey mining depth should be
pestrictad 1o 3 meters and distance from the bank should be l/4ih or river width and should
ot be loss than 7. meters thus ares falling wnder Ytk part of River bed is consadered as
Mineable & 1/4th part under Stamuary barrer determined ca both side of river and sections
drawn at an interval of 2000m. And modified as recommend by CEC Guadechines Post
hhmud—wﬂpudmpumhﬂmm Samphing is

dome hetween two consecutive sections 1o deternvine the Bulk density as per the guidelme
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of Sustamable Sand Mining Monaspemos Guslelines. 206, =sd Enforcoment &
% BTN | Wi Cridede v for 5I.nd :'l-‘l'i-l'l.i.l'-_ SO0,

Hnefl process of replenishment study to estimate & establish the replenished amount
of sanid Bajei i respeetive block/ stretch:-

¢ Data Collection of Pre morsoon = Post monscon stebus of Lease Area,

#  Lsmblinhang e lovels diflesreasce of P're mionsoon — Poss monsoson peniod 10 astabliah the
{eurrence for snndBagn in relative block

s (rantifying the replenashment amount of sandBayn cviablishing the reserve viability in
Kelatove block

= Sampling @ dene heteeen fao consctultve seebons 1o determine the Bulk densityde

oen Gadivy compotent authority

#  Loclogical &hMincable resorve esuuiad and proposal for bajn excavation made for
Permenble quantiny. (Maeable matenial per hectare arce availshle for schal mining shall

notexoesd the maximum quantidy of 83,000 MT per anmnum as per Enforcement &
Monitonng Uasdeloses for Sand M inmg 3030).
locatlen aml Description of lvase arca:- Mool habatafmthstalyhas been collecied aifieid

Fig-1.Coogle lmage of the Total lease Area




1I T ﬁ-gl_.‘__'\.- i

= -
1--







; .'.,. I_.. ....-.”. b

1t
i ...dJ i .'Ir"rl-'l"-\.':l'llm

A '-'.
G oL ok

’ rh‘;ﬁ.\fﬁ'{% rl-{_
"’e-:"-"'ﬂ.!-ﬁﬁ';;.. S ﬁ%r

-_ll .--l' Lt

.-.-3;__;{3'. sa3ps *ﬁ \5:‘1'3:. l-'--' kS ,_u__-_;..,
-1\'#‘5-- "'
.,.ﬁ,q mm-ﬁ?_, ._,,wj_n

HEELE W d, I l!'-'r.-l A
F '

"".-' e ,,...-.-'.:”_L

i |

:r gl -1.$f'?'mnf-ﬂ

. o -'"-.l-"_':' 1l-'.""~"‘-3" -".J;;'..'-"'H,f-""‘ ik

y - a3 -wm ‘-'I-u'_-.l.-. a1
Pae et s - X .

& '11]15‘:1
-1. C

1.."1". et

-..fu..'r""- 1.-.! r':
L s ‘:"' =




Y ¥y VY ¥ ¥

b

¥ ¥ ¥ ¥

W

.mﬁﬁ%ﬁ

-.IJ. e
"l'-

Mhﬁﬂmlﬁ

Pulverize the sand sample 1o pass th
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Mix the entire
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38| So3sE3n | 2852189 | 1432519 38| soassas | amsnes | MaEms) 14407
39| 5035803 | 2852160 | 343.4377] 39 SOI5R0.3 | 7852169 | M4 6946 1.2559
ao|  sois77(2msaiee [3ana423| so] so3s7y | 2852188 Be46931 | 13578
31| 5035737 | 2852130 | 3e3.1167 | _ 41| 5035737 7852130 | 3s4€915 ]  1STER
42| 5035704 | 2852110 | 430426 | 42| s033704 052110 | 344 6879 | 16453
43| 035672 |es2000| 3431s7| 43 | 5005672 3446845 | 14975
34| 5035539 | 2852071 | 3433156 | 44| 5035619 | Jas2071 | 3446817 1.3656
+5 | 50356006 | 2052051 | 34ass| 45| soaseos|785205) | 3446782 [ 17983
46 | 503557.3 [ 2852031 | 3433187 | 46| 3035873 2852031 | 344 6755 1.3568 |
47 | soas921 | 2852260 3A1z8| a7 | soawai|2s52a40 | sasensi| 14571
an| 503354 | zsscon) | s32us| 48| 503554 | 285011 3446731 | 14612
39| S05e87.2 | 2851758 |3422a25| 49| s05897.2 [ Jas1is8 | 343 BRI 1.5166
5p| sSosaos | 2ss1738 | a23529| s0| 505495 | 2851738 I4IB054 | 14525
51| 5054927281718 | Mo 36TE) 51 5054917 | 2851718 | saymoi7 | 14339
52| sS05490.4 | 2851695 | 323013 | 52| 5054804 20851699 | 343.7979 | 14967
53| soSeshl | 3881675 | 3622047 | s3] 5058881 | 2851670 343.7942 | 1.549%
54| Sosss | zasiese |madear] 4| s054859 ) 2851899 343.7904 | 1.3957
55| sosasae | 2851639 | Ma1793) S5 505483.6 | 2851639 | 343.7867 | 1.6075
56| Soseaid | JAsie1d (3422363 | s6 | soses1)d | 2851619 | 34374 1.5455
s7 | 505479.1 | 2851599 3422467 | 57| S05479.1 ) 2651393 343.7725 | 15158
55| 5Useres | 2851579 |MArleas| S8 SOSAT6H 7831379 MATEI9 | 15946
59| soseras|2ms1sse |Jazosre| 59| sOS474S | 2851553 | 3437534 1.6655
60 | S05471.3 | 2851540 | 342.1937 | €0 505472.3 | 2851540 | 343747 14533
1| 0547012851520 | 34218 | 61| 505470 | 2851520 | 343.7841 1.5446
| 62| 505467.7 | 2051500 | 3422365 | 62| SOS467.7 IM51500 | 343.7406 | 15041
63| %0546%.4 | 2951480 | 421582 | 63 | 505455.4 | 2851480 | 343.7367 1.5788
64| sosass|an6ives |3aranas| 64| 50498 | 2851065 3438092 | 14757
[ 2| 28560 | 342297 | 65| 5084632 2851460 | MR7I22 | 1.413
66| SO0M75.6| 2851741 | 340977 | 66| So7a75.6 | 2851741 | 3427025 | 17353
67| SooA7i6|2850721 410093 67| SOTATA.GY RS 3426026 | 1551
68 | 5074677 | 2851702 [ 3409908 | 68| s07467.7 | 2851702 | 142 6663 1.6758
G | 5074637 | 2851683 | 3410165 | o9 | S07483.7 | 2851682 | 426556 16187
70| so7a33.8| 2851663 [sArooas| 70] 5074558 2851663 42EA8 L6425
71| 5074558 | 2851643 (3009997 | 71| sovass|zesaeds | azesei 1603
72| soasis|amsieas [doswe]| 72| so7as19)285362) 342622} 1T
507447.9 | 2851504 | 3408551 73| 507447.9| 2851604 | 3426124 | 17574
e R T — e =
75| sarea 75| m""'—"ﬁ' 1570
L ' . YT
L4) ' B 326028 | 16N
——————

P ! -
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TR m.ﬁ ECIE

104 | 5108607
5

106

105

sor] sideria] 20061 |
5 ! :

=L
110
1




110 S14368 | 2849300 | 336.2998 | 120 | 514368 | 2849300 3377114 L4316
121 | s1e3s82 | 2849280 | 3361271 121 | 514368.2 | 2849280 337.7137 L5935
122 | 5143688 | 2849260 | 336.4557 | 122 | 5143545 | 7849260 137,704 L2523
173 | 5143607 | 2849240 | 3363230 | 123 | 5143637 | 2849240 | 337696 | 13731
124 | 5143689 | 2849220 | 3361578 | 124 | S514368.9 | 2849020 | 337 6847 15268
125 S14365.1 | 2849200 | 336192 ] 135 5143691 | 3845200 | 337.673 1.481
126 | 514369.4 | 2849180 | 3361366 | 176 | S143634 2845180 | 337.6613 15247
127 | 5143696 | 2849160 | 336.2166 | 117 | 3143696 | 2845160 137,639 L52M
18| 5143698 | 7849140 | 336.0361 | 128 | 5143698 2849140 | 337.600 1.5737
120 | 5143701 [ 2849120 | 3360541 | 129 S14370.1 | J849120 | 307 3806 1.5263
130 | 5143703 | 2849100 | 3360954 | 130 | 5143703 | IRA9I00 337.5514 1.456
131 | 514370,5 | 2840080 | 3359124 | 131 | 5143705 | 2849080 | 337.5454 1.633
132 | %14370.7 | 2840060 | 336.2985 | 132 | 514370.7 | 1849060 | 3375543 1.256
133 | 5143674 | 7849349 | 3364343 | 133 | 514367.4 | 2849343 | 3377399 1.3054
334 |  s1a371 | e4b0s0 | 3361329 ] 134 | S14371 | 845080 337.566 |  1.4331
135 | 516343.7 | 2840132 | 3343539 | 135 $16343.7 | 2849137 | 335.9877 16338
136 | 5163387 | 2840151 | 3344128 | 136 ] 5163387 [ 2849151 | 3360204 | 16111
| 137 | S16333.6 | 2849170 | 3345053 | 157 5163316 | 2849170 | 335.060% 1.5556
138 | s163288 | 2849190 [ 1344201 | 138 | 5163285 | 849190 3360984 1.5783
139 | 5163235 | 2849700 | 3344526 | 139 | 5163735 | 3845209 | 336.1266 1.6742
140 | 5163184 | 28492:8 | 334 spas| 100 3163104 | 2849228 | 3361457 |  1.5609
141 | 5163133 | 7840248 | 334 6248| 141 | 5163133 | 2840248 | 3161648 15404
142 | 5163083 | 2849267 | 3348087 | 142 | 5163083 | 2849267 | 136 1839 13757
143 | 5163037 | 7849286 | 334899 | 143| 5163032 | 2945786 | 136103 1.304
144 | 5162981 | 2840306 | 3347229 | 144 | 5162901 | JB49306 | 338 101 14992
145 145
146 146
iaF
148
149
150
151
152
153
154
155
156
o1
-1
159
=k

387



161 | 5151381 | 2R4E986

—r

162 | SINMAT | IB4RTEA

163 | 5154098 | 2850465

164 | 5154165 | 2850447

185 | 5194233 | 2850428

165 | 5194416 | 7850371

165 | 519450, | 2850352
170 | 519457.1 | 2850334
170 | 5194638 | 2850915
172 | 515470.6 | 2850296
173 | SI1%477.4 | 2850277
174 | 519484.1 | JES0058
175 | 5194909 5
176 | 5194085 |
177 | 5194978 :

178 | 5300951
BT ~

$300721 8

“‘.r: 1l
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202 | 520224 | 2854130 | 3206473 | 200  sr022e | 2854139 | 3313046 | 14573
203 | 5202153 | 2gse157 | 3297026 | 203 | 5202153 | JMS4157 | 3313037 ] 16011
04| 5202066 | 2854175 | 3799178 | 204 | 5200066 | 2854175 | 3313028 | 1385
205 | 5201978 | 7854193 | 3298052 | 205 | 5201978 | 2854193 | 3313019 | 14967
206 | 5201891 | 2msa211 | 3208721 | 206 | S)ousen| 3ES4211 331301 14789
207 | S20180.4 | 7RS4229 | 3298366 | 207 | S201A04 3112993 | 14627 )
208 | 52017107 | 2854247 | 3296041 | 208 | 5201717 | 2854247 | 331.2952] 16911
209 s20163 | 2asaz6s | 320 s108 | 209 |  s2006d | 2ES4265 | 1112889 16781
210 | 520154.3 | 2854283 | 3294117 | 210 Sisad | 2854283 | 3312805 | 14688
211 | S20145% | 2854301 ] 329674 | 211 | 5201455 | JASAN01 | 131272 1.598
212 | 5200368 | 2854315 | 3295899 | 212 | 500368 | 2054319 | 3312635 | 16736
213 | S20128.1 | 2854337 | 3295305 | 213 | SiOL2Al | 2854387 131 r551 L7246
21| s202645| 2858055 (3297043 | 214 | 5207645 | 2854055 | 3313152, 18109
215 50659 | 2856023 | 1279535 | 215| 520639 | 2836023 329.0952 | 15417
216]| 520647 | 2856030 | 3279450 | 216 520647 | 2856009 | 329473, 15iN1
217]  52063s | 2856055 | 3781384 | 217) 520635 | 2356055 | 3294508 | 13124
218 | sao623 | 2856071 [ 3377184 M| 520623 | eS0Ty |39 anaT] 171D
215 |  sa0611 | 2856087 | 3275767 | 218| S30611 | 205608 | 3294065, 1514
220 | s2os09 | 2886308 | 3279239 520599 | 2856100 | 3299841 | 14604
221 520587 | 2856119 | 377.7233 | 2n | 520587 | 286119 | 339 3621 16408
222 | s2087s | 2886135 | 3776739 223|  52057) | THS6133 | 329 1399 1666
223| 520563 |2eséisa| 372597 223| 520563 | 2856151 | 3293203 17233
| 224 | 5205511 | 2856167 | 327.7648 | 234) 533311 IRSEVRT | 3293025 18477
225 | 5205391 | 2856183 | 3276599 | 225] S205391) 2856183 | 3292846] 16247
226 | 5205271 | 2856199 | 3275202 | 226! S10s271 | 2856199 | 3292667 17463
227 | sw0s151|2esen1s]|3076026] 237 SM05151| 2856215 | 3292489, 14563
[ 228| Sw0503.1|2856231 3276730 238| 5205001 2856231 | 129.11 15571
179 | Swasii | 2ms6a47 [ 3278174 229] sioa9n1 | 2856247 | 32921321 13958
230 | 5204791 | 2856263 | 3277343 | 230 | 5204791} 2856263 | 329.1953 1461
231 | 5204671 | 2856279 | 3276745 | 281 | SI0407.1 | IMNA279 | 3291775 1.500
232| Sa0a551 | 2856295 | 377.408| 200 | 504551 02056295 | 3291396 1.7516
233 | 5204505 | 2856301 | 3277051| 283 | $204505 2838301 [ 3291517 14476
234 | 520671 : 234| 520671 | 2856007 | 3295174 | 13616
235 | 5I13849 | 28S57R3Y | 235 | 5213849 | 2857837 | 32TAMT6, 14301
26| s2ua7 | qes7ase | _ suuary | ms7mse | 3272005 | 1484
| 237| sneri | s213611 | 2as7a0 | 3273134 1sis
_aas | sanasa] - _suses [aesess |37 2262 ] 15671
239 | S23ITA ' 5113374 | 3057902 [ 327.2364 | 14852
240] s213256 asTis | 3y ause] 12544
241 _snsa? |377.2349| 14100
' el AL
R e
gL kg
Cenm 1
0 e B (P =
I L .r-1' 5 -:| j 2 _.*I"'r :-‘L:IL: ‘clﬁ;‘-f"}_n_:l- _:_ 1&9
- b _— .. I -?.' - _:‘ﬂ_d
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23| 521902057966 | 335863 M3|
244 | s212781 | 2AS70K | 3257755 | 44
245 | 5212662 | 2857996 | 335.9425| 245
286 | 5212544 | 3858015 | 325993 | MG |
247 | 5213425 | 3338031 | 335.9734 | 47
248 | 5212307 | 2858047 | 5285008 | 248
249 | 5212168 | 3858063 | 375574 | 349
50| 5212069 | 1858079 | 3257188 | 250
291 | 5211951 | JASRO9S | 3258064 | 251 | 5211951
252 | 521150.4 | 2858101 S18| 262 4|
253 | SMS67 | J8STRIY | 3257341 | 253
754 | 5230867 | 2858440 | 323.6383 | 254
155 | 5231004 | J85R426 | 3307626 | 135
256 | 5231181 | JaSmall | 3M.7151| 256
I5T | SIVIQIE | JRSEYRG | 3239084 | 157
248 | 5231414 | esR3E? | 3737652 | 258
259 | 5231851 | aasm3ed | 306127 [ 298 :
260 | 5231688 | 2858353 | 323.6222 | 260 | 5231688 |
261 | $231825 | 2858338 | 3238562 | 261 1
263 | 5231963 | JRSANIG | 323.9097 5231862
261 | 5232009 | 58309 | 3235982 3| S1INM9
265 | 3231373 1 3850280} e
266 | 5132509 | 2058265 T
767 | 5231646 | 858251 A
268 | 3232781 | 2858238 | 323 ] :
265 | 523297 | msgan |
270 |  s13073 2
271 | 5333057 |
272 | 5252762 | 258353
7 : E
78| S252476 |
275 | 5352313 | :
6|  sasne |
_an] siswar]
Sl i
| w381 !
B
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284 | 525104.5 | 2858960 | 3219929 | 284 | 5251045 | 2858560 | 323505 15121
285 | 52%090.2 | 2858574 | 3220358 | 285| 5250902 | 2858574 13234917 | 14559
186 | 525075.9 | JASESHB | 3218078 | 286 | 5250759 | 2854588 3234785 Lero7
187 | 5250616 | 2858602 | 321.9236 | 07| 5250616 | 2858602 | 323 3652, 15418
288 | 575047.3 | 78SM616 | 3218414 | 28| 5250473 | 288616 | 323482 16106
289 | 525033 | 2ms@sao {321 7a13| 29| 52500 | 3858630 | 3234387 | 16974
290 | s2s0011 | 2RS8537 [ 3219613 | 290 5250311 2858632 13234369 14756
291 | 52579005 | 2asEy7e | a7102 | 201 5257005 | IBSEATH | 3234156 14854
792 | 5268437 | 2859404 | 319.6673 | 292 | 268437 | 2850404 | 3211349 | 14726
208 | 5268319 | 2us0420 | 3108462 | 293 | s2ews1s | 2859420 | 3211201 12780
T 294 | 5268201 | 2855436 | 3195425 | 294 | 5268201 | 2859436 3211094 | 15669
205 | S2GAOA Y | 2853452 | 3193976 | 205 | S24R0R1N | JESS452 | 3210956 | 2 1699
295 | s26796.4 | 7msoaes | 3193596 | 296 | 5267964 | 2855468 | 3210833 17243 |
297 | s2e7sas | 7Eseqns | 319.5228| 297| S267B4 | JRSSAR4 | 3210M 18512 |
208 | 5267728 | 2059500 | 319543 | 29m| 5267728 | 7859500 3210691 15261
299  s76761 | 2859517 | 3195606 | 299]  Srer61 | 2859517 | 3210642 | 15036
300 | Sz67a9z | zase53) | 319564 | 00| 5267497 ) I859533 | 3210591 | 14932
301| 5267374 | 2855549 | 319398 | 301| 5267374 2859549 | 3210543 | 16563
302 | 5267256 | 2859565 | 3194544 | d02| 526725.6 | 2839565 | 3210472 15878
303 | SI67138 | aRS95M1 | 3196223 | 303 | 5267138 | 2859581 | 3210243 1402
304 | 5267019 | 2089567 | 3196243 | 304 | 526701.9 | 2853597 | 521.0063 13482
305 | 5266901 | 2859613 | 319346 305 | S26600.1 | 2850613 [3209935) 16475
306 | 5266783 | 2859630 | 319.2919 | 306 | 5266783 | 2850630 11209954 | 17035
307 | 566665 | 285646 | 1195778 | 307 | 526666.5 | 2859646 | 3210481 | 12706
308 | 5266648 | z8s9e4n | 2196558 | 308 5266648 | 2859648 | 3210485 | 11577
309 | 526RS55 | IWS8387| 119536 | 309| 5268555 ) 2859387 3211475 16115
310 | S28477.6 | 2860189 | 117.5095 | 310| 5284776 | 2860189 | 319.1328 ] 156233
311 sasaR7.e | ze0n72 | 3174298 | 31| $3se874) 2860172 13191216 16918
312 | s:8a973 | 2860154 | 3175421 | 312| 5284973 | 2860154 | 319.1097 | 15676
319 | 5785077 | 2860137 | 3178106 | 313 | S328307.2 ) 2860137 119.097 14834
314 |  Semsi7|7me0120 | 317.6598 | 3140  S28517| 2860120 | 3190837 | 14239
315 | 5208269 | 2860102 | 317.6415 | 315 | SMS269 | 2860102 ] 319.07 14185
316 | 5285367 | 2860085 | 3175319 | 316| 5385367 | 2B600RS | 3180561 14242
317 | S2ESAG | 2660067 | 3175949 | S17| 5285466 | 2860067 | 3190421 | 14472
118 | samsse.s | 2860050 | 3177713 | 318| 5285564 | 2860050 | 319.0284 | 12571
319 | 5285663 | 2860033 | 1174164 | 316 | SIMSSES ] IBEOOLY 3190153 L5989
320 | 5m5763 | 2860015 | 3175656| 320 SMESI62 | 2860015 | J1M0R4L | 14189
321 S2H586 | 2859798 321 | 528586 | 2859906 | 3189373 16299
322 59980 ' _m.mm 14721
373 | 5286057 528605.7 3188429 | 15134
324 | 52861586 _ 5I80156 | 2839046 | 3187975 14746
12| Page
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11 1010 | 11-11°) 383.417 T78834.00 15 1168251.00 2000.00
12 | 1141 1242'] 392367 784785 42 15 17711312 200057
13 12-17° | 13413 | 485810 $71M3.55 L5 1457015.32 1959 .43
4 1313 | 1444 | S32715 1065430 00 L5 1598145.00 2000 00
15 | 14-34°| 1515') 534553 )  1065106.00 LS 16036%5.00 2000.00
L 16 | 15a5'] 1616 | sssass| ao7ssmmco 18]  1618M7.00 200000 |
1 16-16" | 1717 | 504061 1008112.00 LS 1512183.00 2000 00
1% 1747 | 1818 | 539.364 1078728 00 15 1618092 00 2000 00
19 1818 |  19-19° | 537421 1074247 .00 15 1612263 00 1000 00
20 19-19' | 20-20° | 542027 1084053.00 18 1626079.50 | 2000 00
n | 00| 21| 4ae17 917141.08 15 1405711.62 | 1936.57 |
i Totsl | 18207631.04 27311746.56
Mineable Reserves Estimation/Replenishment of sand/Bajri of Lease Area:-

Two Consecutive | 5 o0, | Minersl Tonnage Ol Distane

e bt SR T B e enpnngy B, Mineral Between two
o | 1o | | M | SO | e |

Culbl Wbertars)

1 0| 1-1'| 200888 0.00 15 | 0.00 .00
2 14'| 31| STsATS TEOuSS5. 75 151 1176784 63 2000 00
1 22| 31| 3980 659601 00 15 989401.50 2000.00
i 3-3 | 44| 30468 S09ATS 75 15 914063.63 2000 00
5 aa| 55| 3104 656208 00 15 984112.00 2000.00
[ 55 | &6 | 287.169 57437775 15 BE1566.63 2000 00
7 6| 7-r| 214009 SAB0L7.50 15 82201623 HO0 00

| T 8F | 241.1% 48231225 15 T23468.38 3000.00
9 | 99| 270450 540500 00 15 §11150.00 200000
10 90'| 1010 | 317900 63580050 15 953700.75 2000 00
11 1010 | 1111 | #2083 sga12550| 15|  BT6les 1S 2000 00
12 1031 | 1247' | 294200 58856656 15 ARI840 84 2000.57
13 1212 | 131 | 364357 728507 .66 15 1092761.45 1999.43
14 19:19 | 1440 | 3OBSM| 70007250 L5 1198608, 7% 1000 00
15 | aaclasislacnens] — 80u29.50 15| 120774435 2000.00
16 15-15' | 1618 | scas7e|  m091ses0 15 1215737.78 2000.00
17 18- _ITB046 756091.50 15 1134137.25 1000.00
18 1747 | 1838' | aoas23| 80904600 | 151  1213569.00 2000.00
19 wan | 19y | eoaoee|  sosmisol 38l woneras]  FOOW)
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Guidelines for Sand Mining 2020focusing on the effective monitoring of the sand mining since
froms the identification of sand mineral sources 10 its dispaich and end-use by consumers and the
protection, and limit pegative pliysiological, hydro geological and socal immpects underpinning
sustainable economic prowth. Sand miung shall be done consadering the criteria of protecting
the River Eco- System & Preservason of the river& its channel.
P'oints considered while Sand Replenishment Smudyz-
1. The Reduced level (RL) Measurement has been Done across following Locations

&= |00 m Upstrcam of the Poiental Lease Ares

+ Within the Potential mine Sie

s 100m Downsream of the Potential Lease Area

s The RL has been recordad using Differential GPS (DGPS) survey Instruments,

2 Physical benchmarks (GOP) are fived at appropriste iniervals and the Reduced Level (RL)

shall be valdared from o nearby standasd RI1.

il s . ¥ :
3. The levels fﬂfﬂmpﬂndmmd-u-ﬂwhmmmnh{ihﬂ
3T ST e — _
Mn"mﬁgﬂ'hﬁhmﬂwﬁnqﬂmmmhﬁuﬂmmtmﬂ.
dﬁﬁhﬁ-mﬁqﬂhﬁh&mﬂemuthmﬁﬁmm
4, Mentification of Mirnung & non munng area clearly on plans

5. A buffer distance fun-mined block of 50 meters is mamtained afler every block of 1000
miters over which mineng s undertaken s directod/proscnbed by the regulatory authority.

5. A hamierblocked zone has boen conmidered &maintaincd ai a distance of | lolormcter (1 km)
from major bridges and highways on both sides, or five nmes ($x) of the span ix) of a
bridpepublic civil stucture (ncluding water itake poinis) on up-siream side and ten times
{10} the span of such bridge on down-stream sade, subgected 10 a munsmum of 230 meters on
the upstream side and 500 meters oa the downatream sde.

7. Minkig depth has been restricted %o 3 meters and distance from the hank should be Yith or
rver width and should aot be less than 7.5 metens.
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FISETL.DalaSEE 413

l/Si484 2023

IR R
GOVERNMENT OF INDIA
A7 o ey afad= dare
MINISTRY OF ENVIRONMENT, FOREST &
CLIMATE CHANGE

el Fmferm, miianr /o ddt smisn waw Regional , f
Office, Gandhinagari(Sub-Regional Office, Jaipur) ‘1‘:\1.’5’ Li FE

oo Grsemenpe
T-218 “3{UTHY ", SUAATAE S 81, - do3eeyi A-218, “ARANYA BHAWAN"
~Jhalana Institutional , Jalpur-302004
E1HY Tel No: 0141-2713786, 2713778 Email: iro. jaipur-mefcc@gov.in

Dated:20'" Seplember, 2023
Har

HEEI @9 / The Member Secretary

TS TR H M TSR (G

STATE Environment Impact Assessment Authority (SEIAA), Rajasthan

4 ST HEUT 85 | 4-Jhalana Institutional Area,

:I'ﬂg-! / Jaipur- 302004

Sub: Environmental clearance for “river sand Mining project (Minor Mineral)
(Khari river bed) with proposed production capacily of 30.0 Lakh TPA (ROM;)
M/s Bharat singh, located at Revenue villages of Tehsil- Kekri, Districi-
Ajmer, Rajasthan (MLA 1025.70 Ha) - Certified Compliance R Reg.

Ref: Ervironmental clearance issued vide letter no. EC issued vide Latter No.- J-
11015/222/2013-1A. I (M) 03.02.2022.

Sir,

In reference to the cited subject, it is bring to your kind notice that the
aloresaid project was Inspected/ Monitored by the undersigned on 09.09.2023 for
the purpose of issuing certified compliance report of the Environmental clearancs
issued vide letter no. J-11015222/2013-1A. || (M) 03.02.2022.

2. Accordingly, a detaled monitoring report along with key observations is
being allached herewith for perusal and further appropriate action,

waH,

ZAAD

§. 79 = YAfEe Er. Mahesh Dutt Purohit
d. Frs e, d ) Joint Director {S)/Scientist-D
Copy to: -

I. Mis Bharat singh, Mohan nagar, BJS Colony, Joghpur (Raj.)- 342006 With
directions to submit clarifications on parially complied/not complied
conaiions directly to the SEIAA under intimation to this office.
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Ministry of Environment, Forest & Climate Change
Regional Office, Gandhinagar/ (Sub-Reglonal Office, Jaipur)
MONITORING REPORT
PART -1
DATA SHEET

| L. | Project Type: River River bed Mining Project
| Valley /Mining/Industry )

Thermal / Nuclear f Other (Specify]
2. | Name of the Project Environmental clearance for “river sand
| Mining project (Minor Mineral) (Khar rniver
bed) with proposed production capacity of
30,0 Lakh TPA (ROM) M/s Bharat singh,
Jocated at Revenue villages of Tehsil- Kekri,

gcmma Ajmer, Rajasthan (MLA 1025.70 Ha)

3. | Clearance letter [8]/OM no. and iesued wvide Letter No. - F.No. J-
I date 11015/222/2013-1A.11 (M) Dated 03.02.2022 |
4. | Location: Revenhe villages of Tehsil- Kekri, ,
' : a} District District- Ajmer,
b} State Rajasthan

¢} Location: Lat/Long -

5. | Address [or correspondence [M /s Bharat singh, Mohan nagar, BJS Colony,

a) Address of concerned Jodhpuar (Raj.)- 342006 |

project chief engineer '

by Address of :E:m:utiw |

ect engineer/ man N

h E"él-j.c?llﬂ F%ET: __L__gﬂ'ﬁi-ﬁ:r bed mining located at Revenue villages

a) of the Project of Tehsil- Kekri, District- Ajmer, Rajasthan

b) of the EMP having production capacity of 30.0 Lakh TPA,
Area- 1025.70 ha.

—

-

7. | Break-up EfPrﬂjﬁ:l area NIL
2} Submergence forest area |

and non forest arca
- b Others - ;
8. | Break-up of the project alfected !
| population with enumeration of NIL ,
| those losing houses/dwelling ‘

e e e —

units only agricultural land only
bath dwelling  units &
agricultural land & landless |
| laborers fartisans:

| g} SC, 5T/Adivasi

| | b)) Others

| 9, | Fmancal Details: (As reported :
|

by PP)
} #) Project Cost as originally
| planned and subsequent No details provided
- revised estimates and the
| vear of price reference

by Allocation made for
| EMP with itcm wise
' and year wise break-

up

‘ ¢) BC ratio/IRR and the year
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e am o —

d)

a)

of asseasment

Whether includes

the cost of EMP as
shown above

Actual expenditure
incurred on project so far
Actual expenditure
incurred on EMP so0 far

o

Forest land Requirement

aj

b)

€}
d)

The status of approval for
diversion of forest land
for non-forestry use

The status of clearing
felling

The status of CA, if any
Comments on the
viability & sustainabality
of CA program in the
light of actual field
EXPEENCe 50

NIL

. ll.i

far oo
The status of clear felling in the

0 . non-forest areas
12. | Stams of Construction (Actual
| &/for planned)

a)
b)

NIL

Date of commencement
Date of completion

13. | Reason for delay if the project is

| vet to start -

NA
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PART - 11

DESCRIPTIVE REPORT ON STATUS OF COMPLIANCE TO CONDITIONS OF
ENVIRONMENTAL CLEARANCE issued vide letter no. - F. No. J-11015/222/2013-

IAIT (M) Dated 03.02.2022.

| Part A - Specific Conditions:

5. Environmental Conditions
' Ho.

Compliance |

O

I. | Project Proponent shall appoint an
Oeccupational Health Specialist for
Regular and Periodical medical
examination of the workers engaged
in the Project and records maintained;
also occupational health checkups for
workers having some ailments like
| BP, Diabetes, habitual smokers ecte.
| shall be undertaken once in SiX
{ | months and NECessary
remedial / preventive measurcs taken
| accordingly. Recommendations of
National Institute for Labour for
ensuring good occupational
environment for mine workers would
also be adopted. All the old age people
al the surrounding villages may be
provided medical facilities.

Being Complied.

As apprased by unit representative,
regular occupational health check-ups
are being done and records were
available on site. PPEs have been
provided 1o workmen. The PP has also
provided the drinking water facilities,
shelters for rest etc.

3. | Project Proponent shall appoint a
Monitoring Committee to monitor the
' replenishment study, traffic
| management, levels of production,
River Bank erosion and maintenance
of Road etc. Proponent to ensure that
fluoride free drinking water needs to
be provided to the villagers.

| Agreed for compliance by the unit. _1

R

[ Transport of mineralas will not be done
| through any of the villages.

L |

4. | Project Proponent shall ensure that
the road may not be damaged due o
transportation of the mineral and

| transport of minerals will be as per
| IRC Guidelines with respect o
| complying with traffic congestion and
| density.

Being Complied.

The transportation of matenal from
stock pile ia through covered trucks
from state government approved
routes, It was observed during
inspection that basic arrangements Lo
control the dust propagation in Mine
area has been adopted, Roads has been
compacted and water sprinkling ha'sl
been done to control fugtive dust
emission from road during vehicular |
movement. |

| 5. | Implementation of Action Plan on the
raised during the Public

185165

Agreed for compliance by the unit. ]
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| Hearing. The Proponent  shall
| complete all the tasks-.as per the
| Action  Plan  submined with the
 budgetary provisions during the
| Public Hearing,

3 417

6. | The pollution due to transportation
|lvad on the environment will be
L effectively  controlled &  water
| sprinkling will also be done regularly
| | Vehicles with PUCC only will be
'allowed to ply. The minecral
| | transportation shall be cammed oul
| | through covered trucks only and the
| |r::hicie=- carrving the mineral shall not
|he overloaded Project should obtain
PUC certificate for all the vehicles
from authorized pollution testing

centre.

Being Complied.
The transportation of material [rom

stock pile is through covered trucks
from state government approved
routes. [t was observed during
inspection that basic arrangements o
control the dust propagation in Mine
area has been adopted. Roads has been
compacted and water sprinkling has
been done to contral fugitive dust
emission from road during vehicular
movement.

7 | Washing of all transport vechicle
' should be done inside the mining
| lease.

Agreed for compliance by the unit.

8. | Environmental Clearance is subject to

| final cutcome of Hon'ble High Court of

| | Rajasthan and other Court of Law, if
_ | any.

Agreed for compliance by the unit.

9. | PP shall implement the conditions
| 1pr¢mﬂh=d in  Enforcement &
! | Monitaring  Ouidelines for  Sand
Mining 2020, as applicable for PP and
also SoP issued by the Rajasthan
State (lovernment for prevention of
illegal river sand mining in the state,

Agreed for compliance by the unit.

_ .| Replenishment study report Central
| Mine Planning and Design Institute
(CMPDI]) has prescribed the detailed
| methodology for undertaking
| replenishment study. A copy of report
|is enclosed. Project proponent is
| requested o submit the
replenishment study report in one
, |yrur. as per methodology prescribed
by CMPDIL.

Being Complied.
PP has submitted the Replenishment
atudy report.

" 11| Permissible Mining of River Bed
| Material (Sand/Bajri] shall be limited

to 30.0 Lakhs TPA (ROM] from an

| effective mineable area of 1025.70 ha

| with a maximum minable depth of 1

Being Complicd.

At present the mining operalions are
being carried out from an effective area
of about 10-12 ha. and depth of mining
has been kept within 2-3 meter depth.
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| meter. The permissible minable
material of 30.0 Lakhs TPA [ROM) wall
be wvalid till one vear from the day of
issuance of the EC.

|

[

As per visual observation _518
approachable are no ibnmmal
excavation of more than 2-3 meter
depth was observed. The PP hau!

12| For
' submit fresh annual replenishment
i study o MoEF&CC for amendment in
EC for mineable gquantity and
| maximum  permission depth for
| mining based on the scientific
. findings of replenishment study. Such
study shall be placed before EAC for
i appraisal for next three years to
assess rate of deposition and
accordingly, minable production
| capacity and depth can be prescribed
| based on trends analysis, provided it
| is found scientifically satisfactory by
the EAC, The placing of the study
| report before EAC is mandatory for
initial three years.

submitted the Authenticated |
production  figures from m:'.m'nEI
- department. iy
subsequent period, PP shall | Belng Complied.

PP has submitted the Replenishment
study report.

Part B - Special Conditions:

Hukehnldu Engagement

i.] In the case of private land not owned
.t'!" the lease holder an Engagement

aflidavit should be obtained regarding
| consent of the concerned land owner
{s) for carrying out the mining
1 operation,

Agreed for compliance by the unit.

nc Stakcholder awareness and ability to
I r-:uu copncerns and getting it o be
| addressed.

Agreed for compliance by the unit.

———

i) Implementation of Action Plan on the
insues raised during the Public
Hearing. The Proponent shall
complete all the tasks as per the
'Action Plan submitted with the
budgetary provisions dunng the
Public Hearmg

Agreed for compliance by the unit.

iw. Having valid lease and all the permits

| 18 esscential.

Agreed for compliance 'hir_tht unit.
|

v. To establish a Monitoring Committece

_!

Reported to be complied.




. including Local Panchayat, to check
| on traffic due to transportation and
submit an annual report on the same.
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vi| The directions given by the Hon'ble

| Supreme Court of India vide order

| dated 27 02 2012 in Deepak Kumar

case [SLPI Nos 19628-19629 of 2009

| and order dated 05.08.2013 of the
Honble National Green Trbunal in
| application No. 171/2013 may be

Agreed for compliance by the unit.

| strictly followed.

“vii|All the provisions made and
restrictions imposed as covered in the
| Minor Mineral Rule, shall be

| particularly regarding complied with,
Environment Management Practices
and its fund management and
| Paymeni of compensation 1o the land
| WTIETS.

—

Agreed for mmpum;ﬁ'fhe unit,

Bustainable mining Practices

| viii] No River sand mining b allowed in

| rainy season.

Complied.
The mine was non-operational during
rainy season.

1

|
!
“ix|To submit annual replenishment

repart certified by am authorized

| agency. In case the replenishment is
lower than the approved rate of
' production, then the mining activity
' production levels shall be decreased /
f stopped accordingly tll the
replenishment is completed.

Being Complied.
PP has submitted the Replenishment

study report.

x.| Mining shall be done in layers to avoid
ponding elfect and alter first laver is
| excavated, the process will be
| repeated for the next lavers.

Being Complied.

At present the mining operations are
being carried out from an effective
area of about 10-12 ha. and depth of
mining has been kept within 2-3
meter depth. As per visual observation
of approachable are no abnormal
excavation of more than 2-3 meter |
depth was observed. The PP has |
submitted the Authenticated |
production figures from mining
department.

Riverbanks l.e. 3 meter or 10% af the
width af the Brver whichever is more
| l__flll be left intact a8 no mining zone.

Agreed for compliance by the unit.
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Mo stream should be diverted for the
| purpose of sand mining No natural

walter course and/ or waleér resources
' are  obstructed due to mining
| operations.

420
Complied. Bk o
No obstruction of natural water
course /| water resource was observed

due to mining activity during the
course of inspection.

Monitoring the Mining of Mineral and its Transportation

————
I

xiii; No blasting shall be resorted to in
| River mining and without permission
| at any other place.

The project under reference is river
gand mining without any blasting and
with little mechanization.

xiv. Depending upon the location, | The project under reference 18 nver
| thickness of sand, deposition, sand mining with semi mechanised
i agricultural  land/Riverbed, the method of mining. !

|I'|1||‘_'ﬂlﬂd of mining may be manual,
IIm:mi mechanized or mechanized,
! however, manual method of mining
shall be preferred over any other
method.

xv. The EC holder shall keep a correct
account of quantity of mineral mined

| out, dispatched from the mine, mode

' of transport, registration number of

| vehicle, person in-charge of vehicle
and mine plan This should be
produced before officers n of Central

| Government and State for inspection.

Being Complied.

The PP has submitted authenticated
production figures from Department |
of Mines and Geology. |

| For each mining lease site the access
should be contrelled in a way that
| vehicles carrying mineral from that
| urea are tracked and accounted for

xvi.

Complied.

=

: -;::m'il_ Use of technology like Bar Coding.
Information and Communications
| Technology (ICT), Web based and 1CT

enabled services, mobile SMS App etc
| to account for weight of mineral being
| taken out of the lease arca and the
| number of trucks moving out with the
| mineral shall be made.

Agreed for compliance by the unit.
At present proper record is being
maintained on site for matenial
dispatch and truck movement.
Further, Basic provisions of
weighment of material has been
provided and PP has appraised that
they are exploring the possibility for
use of novel technology such as Bar
Coding, Information and
Communications Technology (ICT),
Web based and ICT enabled services,
mobile SMS App etc.

ij-nhu II!I.II...!EEI‘I.T.

xviii| Noise arising out of mining and
processing shall be abated and
controlled at source to keep within

permissible limat.

' Being Complied.

Basic steps have been taken by the |
project authorities for abatement of |
noise pollution at the source but PP |
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has submitted the noise monitoring F
report by an accredited laboratory.

B |

.'q!:il:-! Restricted worlking hours Sand | Complied.
. !mi:ﬂngnp-cmljnnhaumhccnmﬁluut Mining duning the day time has been
‘ between 6 am to 7 pm. proposed by the PP,
Air Pollution and Dust Management =
x¢] The pollution due to transportation | Complied. mee = 1

Ioad on the emdironment wall be
cffectively controlled and water
| sprinkling will also be done regularly.

It was observed during inspection that |
basic arrangements o control the
dust propagation in Mine area has

xxi. Air Pollution due to dust, exhaust
| emission or fumes durning mining and
| processing phase should be controlled
(and kept in permissible limits
| specified under environmental laws.

been adopted. Roads have been
compacted and water sprinkling has
been done to control fugitive dust
emission from road during vehicular
movemenlt.

' xxn! The muneral transportation shall be
:rr.'urr:i:-d out through covered trucks
|tmi:r and the vehicles carrying the
mineral shall not be overloaded.

| Wheel washing facility should be

|:|1al.|llt.-d and used.

Agreed for compliance by the unit.

ant of Visual lnpl.ut

| x=xiin| The mining uperaumu are 1o be done
in & systematic manner o that the
operations shall create a major visual
impact on the site

Agreed for compliance by the unit.

|

| __:;mr-n;r Protection

| x| | Restoration af Nora affccted by mining
should be done immediately Twice the

number of trees destreved by mining

to be planted preferably of indigenous

species,

Agreed for compliance by the unit.

3|

No mining lease shall be granted in
| the forest area without forest
| clearance in accordance with the
| | provisions of the Forest Conservation

Mot applicable as forest area is not
included in the mine lease area.

Act, 1980 and the rules made
‘ - 4_[h¢rcuud:r
Protection of turtle and bird habitats Agreed for compliance by the unit.
- shall be mﬂun‘-ﬂl
il Spring sources should not be affecied | Agreed for compliance by the unit.

I due (o mining activilies. Mecesaary
| Frotection measures are tw be
|_ | ncorporated.
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Hmllm.nt of in.ltlhl.lltr and Erosion

xwviii] The EC should stipulate conditions | Agreed for compliance by the unit. |
for adeguate stepa to check soil

; erosion and control debris flow etc. by |

I | constructing cngineering structures, i

xxix. Use of oversize material to control | Complied. f

| erosion and movement of Hdlmtﬂtﬂ

xxx. No overhangs shall be allowed to be
formed due to mining and mining
shall not be allowed in area where
subsidence of rocks is likely to ocour
due to steep angle of slope.

Agreed for compliance by the unit.

xxxl., No extraction of stone/ boulder/ sand
in landslide prone arcas.

Not applicable as the lease area is |
river bed and is not prone to landslide.

“xxxil| Controlled  clearance of
vegetation to be undertaken.

riparian

Agreed for compliance by i:.h;?_l:l-l'lz._b

Wul:t Hﬂn-l.[q:munt

 xxxiil| Site clearance and tidiness is very
much needed to have less wisual
| impact of mining,

—

Complied.
As  appraised by the unit
representative, site  clean-up and

scouring for visual impact of mining
has been done on regular basis.

mi'uhéﬁﬁﬂish burial shall not be done in
thie rivers.

Agreed for compliance by the unit. |

| Pollution Preveation N

wonv.! Effluent discharge should be kept to

| | the minimum and it should meet the
standards prescrbed

——

Complied.
As there is no effluent Discharge due to |
mining activity.

I Protection of Infrastructures

xxxvi, Mining shall not be undertaken in a

mining lease located in 200-500 meter

| of bridge, 200 meter upsiream and

downstream of water supply [

irrigation scheme, 100 meters from

the edge of National Highway and

| railway line. 50 meters from a

| reservair, canal or building, 25 meter

from the edge of State Highway and 10

' meters from the edge of other roads

excepl on special exemption by the

i | Sub-Divisional level Joint Inspection
Commiltes,

Agreed for compliance by the unit.

J
|
|
[

i| Mining activitics shall not be done for

i ' mine lease where mining can cause

Agreed for compliance by the unit.
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Idangnf to site of flood protection
| works, places of cultural, religious,
| historical, and archacological
| iImportance.

Enhancement of Road Safety

| mooviii! Vehicles used for transportation of
sand are to be permitted only with
. mnm. and PUC Certificates,

Being Complied. |
As appraised by unit representative,

Vehicles used for transportation have |
valid fitness and PUC certificates, :

| axxix. .Juru:tmu at take-off point of approach

road with main road be properly

developed with proper width and

geometry required for safe movement

| of traffic by concession holder at his
| awn cost.

Agreed for compliance by the unit. |

r].i Project Proponent shall ensure that

the road may not be damaged due to

| transportation of the mineral: and
transport of minerals will be as per

| IRC Guidelines with respect to

- complying with trafflic congestion and
| | density.

Agreed for compliance by the unit.

| xli-i No stacking allowed on road side and
| also along National Highways.

Agreed for compliance by the unit.

Eiuuu -nd Reclamation of Mined out area

| xlii| The Project Proponent  shall
| undertake phased restoration,
reclamation and rehabilitation of land
| affected by mining and completes this
 work before abandonment of mine,

Agreed for compliance by the unit.

~ xliii. Site specific plan with eco-restoration
- should be in place and implemented.

Agreed for compliance by the unit.

xliv. Health and safety of workers should
‘ be taken care ol

Complied. |
Adequate provisions are made by PP |I
to maimtain health & society of
workers.

|_f_!9-1.=h snd Safuty

xlv.| Transport of mineral will not be done
| through villages /habitations.

Being Complied.
The transportation of material from

slock pile 15 through covered trucks

xivi. The Project Propenent shall make
arrangement for drinking water, first
aid facility (along with species specific
AN H-venom provisioning] in case of

‘ emergency for the workers

from stale government approved
routes.

Com plied. - ]
The PP has made adequate

arrangements for drinking water and
first aid faeility,

| wlvil) Project Proponent shall implement the

Agreed for compliance by the unit.
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Disaster Management Plan if the mine
lease arca is located in Seismic Zone-
| IV Project Proponent shall appoint a
|Cnmmitm: to have a check over any
| disaster to warn workers well before
for the safety of the workers.
I Emergency helpline number will be
displayed at all levels,

" xlviii| Project Proponent shall appoint an
Occupational Health Specialist flor
Regular and  Periodical medical
examinaton of the workers engaged
in the Project and records maintained;

| also, Occupational health check-ups

| for workers having some ailments like

| BP, diabetes, habitual smokers, etc.
. shall be undertaken once in six
months and NeCessary
remedial /preventive measures taken
| accardingly, Recommendations of
National Institute for Labour for
ensuring good occupational
environment for mine workers would

| also be adopted.

Complied.

As appraised by unit representative
Regular occupational health check-

ups are being done and records of the
| same were available on site,

Monitoring the Impact of Mining

-

xliz. The Project Proponent shall report

monitoring data on replenishment,

traffic management, levels of

| | production, River Bank eresion and
| maintenance of Road etc.

£C |
PP has submitted the Replenishment
study report.

C. Standard Conditions:
I. Statutory Compliance

" 1. | The EC granted to the project/ activity
| is strictly under the provisions of the
- | EIA Naotification, 2006 and its
| | amendments issued from time to time,
| It does not tantamount/ construe to
approvals/ consent/ permissions etc.
required to be obtained or standards [
| conditions to be followed under any
~other  Acts/ Rules/ Subordinate
| legislations, etc., as may be applicable

to the project.

Agreed for compliance by the unit.

T ————— R —

2. | This Environmental Clearance (EC) is
| subject to orders/ judgment of Hon'ble
' Supreme Court of India, Hon'ble High
Court, Honble NGT and any other
Court of Law, Common Causc

Agreed for compliance by the unit.
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| Conditions as may be applicable.

3. | The progect proponent complies with all
the statutory requirements and
judgment of Honble Supreme Court
dated 2= Auygust 2017 in Writ Petition
(Cwil) No.114 of 2014 in matter of
| Common Cause versus Union of India
| & Ors before commencing the mining
| operalions.

Agreed for compliance by the unit. |

4. | The State Government concerned shall
ensure that mining operation shall not
J be commenced tll the entre
| | compensation levied, if any, for illegal
| mining paid by the project proponent
through their respective Department of
' Mining & Geology in strict compliance
of Judgment of Hon ble Supreme Court
| dated 2 August, 2017 in Writ Petition
(Civtl]] No.114 of 2014 in matter of
Common Cause versus Union of Indin
& Ors.

Pertains to State Government.

The project proponent shall follow the
mitigation measures provided in
MoEFCC's O.M.No.Z- 11013/57/2014
-IAM), dated 291h October , 2014 |
titled “Ilmpact of mining activities on
| habitations issues related 1o the
|m'ming projects wherein habitations
| and villages are the part of mine lease
arcas or Habitatvons and villages are
surrounded by the mine lease area”.

Agreed for compliance by the unit.

" 6. [ The Project Proponent ~shall obtain

necessary prior permission of the
compelent authonties for drawl of
‘ requisite quantity of surfnce water and
- from COWA for withdrawal of ground
| water for the project.

Agreed for compliance by the unit.
As appraised by unil representative
Water requirement will be met through |
water tanker. |

o

7. | A copy of EC letter wall be marked to
| concerned Panchayat, local NGO, etc,,
(if any, from whom suggestion/
! representation has been received while
| processing the praposal.

Reported to be complied, |
|

— e o

" ["The project authorities should widely
| addvertise about the grant of this EC
| lenter by printing the same in at least

two local newspapers, one of which
| shall be in vernacular language of the

concerned area. The advertsement

Complied.
PP has submitted the advertisement
copics published in the newspaper.
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shall be done within 7 days of the issue
of the clearance letter mentioning that
the instant project has been accorded
'|EE and copy of the EC letter is
| available with the State Pollution

| Control Board / Committes and web site |
of the Ministry of Environment, Forest |

| and Climate Change [www. parivesh nic
| .in). A copy of the advertisement may
be forwarded (o the concerned
MoEFCC Regional Office  for
compliance and record.

10 Air quality monitoring and preservation

9.

The project proponent shall install a
minimum of 3 (threej online Ambient
Air Quality Monitoring Stations with 1
jone}] in upwind and 2 (twe] in
downwind direction based on long term
climatological data about wind
direction such that an angle of 1207 is
made between the monitoring locations

[or mining operations, of air pollution
viz., PM10, PM2.5, NO2, CO, 502, etc.,
as per the methodology mentioned in
MAAQS Notification No. B-
2901620, 90 /PCL/I, dated
18.11.2009% covering the aspects of
transportation and use of heavy
machinery in the impact zone. The
ambient air quality shall also be
monitored at prominent places hke
affice building, canteen etc, as per the
site condition to ascertain the exposure
characteristics at specific places. The
above data shall be digitally displayed
within 03 months in front of the main
Gate of the mine site.

to monitor critical parameters, relevant | -

Complied.

The unit has eatablished ambient atr
quality-meonitoring  stations  and
Ambient air guality monitoring has
been done by accredited laboratory and
analysis reports were submitted during
the visit,

e

10

Effective safeguard measures for
prevention of dust generation and
subsequent suppression (like regular
water sprinkling, metaled road
construction ete.) shall be carried out
| in areas prone to air pollution wherein
high levels of PM10 and PM2.5 are
evident such as haul road, loading and
unlonding point and transfer points,
The Fugitive dust emissions from all
sources shall be regularly contralled by
installation water-soluble chemical
dust suppressing agents may be
explored for better effectiveness of dust
control system. It shall be ensured that
air _pollution level conform to the

Complied.

It was observed during inspection that
basic arrangements to cantral the dust
propagation in Mine arca has been
adopted. Roads have been compacted
and water sprinkling has been done tw
control fugitive dust emission from
rond during vehicular movement. The
unit has aiso submitted analysis
reports from accredited laboratory.
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| standards prescribed by the MoEFCC /
| Central Pollution Contral Board,

1L Water quality monitoring and preservation

11.

Regular monitoring of the flow rate of

the springs and perennial nallahs
| flowing in and around the mine lease
| shall be carried out and records
| maintain, The natural water bodics

and or streams which are flowing in an
| around the village, should not be
disturbed. The Water Table should be
nurtured so as not to go down below
the pre-mining period in case of any
water scarcity in the area, the Project
Proponent has to provide water to the
villagers for their use A provision for
regular monitoring of water table in
open dug wall located in village should
| be incorporated to ascertain the impact
af mining over ground water table. The
Report on changes in Ground water
level and quality shall besubmitted on
six monthly basis to the Regional Office
of the Ministry, COWA and State
Groundwater Department [State
Pollution Control Board.

Being Complied.

PP has submitted the ground water
menitering reports from an accredited
laboratory.

12,

The praoject proponent shall regularly
| monitor and maintain records w.r.t.
| ground water level and quality in and
argund the mine lease by establishing
a network of existing wells as well as
new piezo-meter installations during
the mining operation i consultation
with Central Ground Water Authonty/
State Oround Water Department. The
Report on changes in Oround water
level and quality shall be submitted on
six-manthly bases te the Regional
1 Office of the Ministry, CGWA and State

Groundwater Department [ State
Pollution Control Board.

Complied.
The wunit has submitted analysis
reports from an accredited laberatory.

——

13.

The project proponent shall undertake
regular monitoring of natural water
resource/ water resources/ Springs
and perennial nallahs existing/ fowing
in and around the mine lease including
upstream and downstream. Sufficient
| number of gullies shall be provided at
appropriate places within the lease for
management of water. The paramelers
to be monitored shall include their

Com plied.

The unit has submitted analysis
reports from accredited laboratory
regarding water quality monitaring. No
obstruction of water body due to
unscientific mining was observed as
per the visual inspection during the
site visit.

27
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water quality vis-d-vis suitability for
usage as per CPCB critena and flow
rate. It shall be ensured that no
obstruction and/ or alteration be made
te  water bodies during mining
| operations without justification and
I prior approval of MoEF&CC, The
monitoring of water courses/ bodies
| existing in lease area shall be carried
out four times in a year viz, pre-
ITLEr MO (Apnl-May], bpatelal-Titial
(August), post-monsoon [November)
and winter (January) and the record of
monitored data may be sent regularly
to Ministry of Environment, Foreat and
Climate Change and its Regional
Office, Central Ground Water Authority
and Regional Director, Central Ground

Board and Central Pollution Control
Hoard. Clearly showing the trend
analysis on six-monthly basis.

Water Board, State Pollution Control |

= |

| The project proponent

shall plan,
develop and implement reinwater
harvesting measures on long term
| basis to augment ground water
| resources in the area in consultation
with Central Ground Water Board/
State Groundwater Department. A
report on amount of water recharged
needs to be submitted to Regional
Office MoEF&CC annually.

Agreed for compliance by the unit.

Industrial waste water (workshop and
waste water from the mine) should be
properly Collected and treated so as to
conform to the notified standards
| prescribed from time to time. The
| standards shall be prescribed through
| Consent to Operate [CTO| issued by
| concerned  State Pollution Control
Board {SPCB). The workshop effluent
shall be treated after its initial passage
through Oil and grease trap.

Not Applicable

There is no industrial waste water
generation during mining operation
and there is no on-site  vehicle
workshop as all the vehicles deployed
on the mine are on contractual basis.

" 16.

The water balanee /water auditing shall
be carried out and measure for
| reducing the Consumption of water
| shall be taken up and reported to the
| Regional Office of the MoEF&CC and
State Pollution Caontrol
Board /Committee.

Agreed for compliance by the unit.

IV. Noise and vibration monitoring and prevention

LT.

The (lemination and sound ot night at
project sites disturb the villages in
respect of both human and animal

' Being complied.
As appraised by unit representative no
work related to mining is being done at
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| population,

Consequent  sleeping

| disorders and stress may affect the

health in the villages located close to
mining operations. Habitations have a
right for darkness and minimal noise
Iml: at night. The project proponents
| must ensure that the biological clock of
the villages is not disturbed; by
orienting the floedlights/ masks away
from the villagers and keeping the

| noise levels well wathin the prescribed
| limits for day /night hours.

night.

18,

V. Mining Plan

The project proponent shall take
measures for control of noise levels
below 85 dBA in the work environment.
The workers engaged in operalions of
HEMM, etc. Should be provided with
car plugs [/muffs. All pernnn-:l
including laborers working in dusty
arcas shall be provided with protective

respiratory devices along  with
adequate training, awarencss and
information on safety and health

aspects. The PP shall be held
responsible in case it has been found
that workers/ personals/laborers are
wnrldng without pcrmnl protective

equipment.

Com plied.

Necessary steps have been taken by the
unit to reduce the noise pollution at
source. PPEs have been provided to
workmen. Regular occupational health
check-ups are being done and records

were available on  aite. PP has
submitted the Naoise monitoring reports
by an accredited laboratory.

16.

| working

&
] transportation mode, ultimate depth of

11.l.l'ilhﬂut prior approval of the Ministry

| of Environment,
| Change,

The Project Proponent shall adhere 1o
the worlang parameters of mining plan
which was submitted at the time of EC
appraisal wherein year-wise plan was
mentioned for total excavalion ie.
Quanturmn of mineral, waste, over
burden, inter burden and top soil etc..

| Na change in basic mining proposal

Like mining technology, total
exXcavation, mineral &  wasle
production, lease area and scope of
viz. method of mining
overburden & dump maragement, OB
dump mining. mineral

mining etc.) shall not be carried out

Forest and Climate
which entail adverse
environmental impacts, even if it is a
part of approved mining plan modified

Agreed for compliance by the unit.
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.

[after grant of EC or granted by State
| Govt., in the form to Short Term Permit
| [STF), Query license or any other name,

VI, Land reclamation .
20| The reject/waste generated during the
mimng operations shall be stacked at

| carmarked waste dump site(s] only The
physical parameters of the waste
 dumps like height, width and angle of
slope shall be governed as per Lhe

| approved Mining Plan as per the
guidelines fcirculars issued by DGMS
wrl safety in mining operations shall be
strictly adhered to maintain the
stability of waste dumps

| Not Applicable as there is no

Overburden (OB) Dump in river sand
mining.

==

21 No Transportation of the minerals shall
| be allowed in case of roads passing
through villages/ habitations. In such

| cases, project  proponent  shall

| construct a ‘bypass’ road for the

| purpose of transportation of the

| minerals leaving an adequate gap (say

| at least 200 meters) so that the adverse
impact of sound and dust along with
chances of accidents could be
mitigated. All costs resulting from

| widening and strengthening of existing

| public road network shall be borne by

{ the project proponent in consultation

| with nodal State Govit. Department.
Transportation of minerals through
rogd movement in case of existing
village/ rural roads shall be allowed in
consultation with nodal State Govt.
Department only after required
strengthening such that the carrying
capacity of roads is increased to handle
the traffic load. The pollution due to
transportation load on the
environment will be  effectively
conirolled and water sprinkling will
also be done regularly. Vehicular
emissions shall be kept under control
and regularly monitored. Project
| should obtain Pollution Under Control
(PUC) certificate for all the wvehicles

Being Complied.

The transportation of material from
stock pile is through covered trucks
from state government approved
routes. It was observed during
inspection that basic arrangements to
control the dust propagation in Mine
area has been adopted. Roads has been
compacted and water sprinkling has
been done to control fugtive dust
emission from road dunng vehicular
movement.

| from authorized pollution tesung
tres. -
ﬁ,"The main haulage road within the mine | Complied.

lease should be provided with a

permanent water sprinkling

It was observed during inspection that
basic arrangements to control the dust
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| arrangement for dust _suppression.
| Other roads within the mine lease
should be wetted regularly with tanker
mounted water sprinkling system. The
other areas of dust generation like
crushing =zone, material transfer
points, materin]l yards ete. should
invariably be provided with dust
| suppresson  arrangements. The air
| pollution control equipments like bag
filters, wvacuum suction hoods, dry
fogging system etc. shall be installed at
HErulhcru. belt-conveyors and other
areas prone to air pollution. The belt
conveyor should be fully covered to
avoid peneration of dust  while
wransportation. PP shall tanke necessary
measures 1o avoid gencration off
| fugitive dust emissions

propagation in Mine area has h-ee?F
adopted. Roads has been compacted |
and water sprinkling has been done to |
control fugitive dust emission from
road during vehicular movement.

VIIL. Green belt

23.| The Project Proponent shall undertake

' VIIL Public hurl.u! and human health issues

all precautionary measures for
conservation and protection of
endangered flora and fauna and
Schedule-l species during mining
operation A Wildlife Conservation Plan
| shall be prepared for the same clearly
delineating action to be taken [or
conservation of flora and fauna The
| Plan shall be approved by Chief Wild
| Life Warden of the State {:}uﬂ.

Agreed for compliance by the unit. |
As per the records maintained by the

Unit, no endangered flora & fauna in

the core zone of mining lease arca has
been . The PP was advised to
consult local forest depariment ensure
the proper conservations measutres of
cxisting flora & fauna. The PP was
advised to submit a detailed report ol
the same along with next six-monthly

compliance report.

24.| The project proponent

shall make
provision for the housing [or
waorkers /labours or shall construct
labour camps within /outside
| jcompany owned land) with necessary
. basic infrastructure, Tacilities like fuel
| for eonking, mobile toilets, mohile 8TP,
sa.l'e drinking water, medical health
|:£|.r: creche for kids ete. The housing
may be provided in the form of
temporary structures which can be
removed after the completion of the
project  related  infrastructure. The
| domestic waste water should be treated
with STP in order to avoid
| contamination of underground water.

Being Complied.

Basic facilives such as dnnking water,
toilet, periodical health check-up,
temporary shelters for workers etc have

been provided by the PP.

25.| The activitics proposed in Action plan
 prepared for addressing the issues
, raised during the Public Hearing shall

Agreed for compliance by the unit.

431
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[ | be completed as per the budgetary
| provisions mentioned in the Action
|Fl.m and within the stipulated tme
| frame. The Status Report on
| implementation of Action Flan shall be
submitted to the concerned Regional
| Office of the Ministry along with

| District Administration.

26. The project proponent shall prepare
| digital map (land use & land cover) of
| the entire lease area once in five years
| purpose of monitoring land use patlermn
jand submit a report to concerned
| Regonal Oflice of MoEF&CC.

Agreed for compliance by the unit.

27. The project proponent should inform o
| the Regional Office regarding date of
| inancial closures and final approval of

the project by the concerned
authorities and the date of start of land
development work.

Agreed for compliance by the unit.

28. The project proponent shall submit six

| monthly compliance reports on the

status ol the implementation ol the

| stipulated environmental safeguards 1o

| the MOEFCC & its concerned Regional

Office, Central Pollution Control Board
and State Pollution Control Board.

Complied.
"The unit has submitted last 6 monthly |
compliance report.

20, A separale ‘Environmental
| Management  Cell' with suitable
' qualified manpower should be set-up
| under the control of a Senior Executive.,
' The Senior Executive shall directly
| report to Head of the Organization.
Adequalte number of qualified
- Environmental Scientists and Mining
| Engineers shall be appointed and
| submit a report to RO, MoEFCC

Com plied.

As appraised by unit representative,
Centralized Environmental
management cell has been established
under the control of senior executives.
Also the FP has engaged third party
competent agency for environmental
management.

™

30. The concerned Regional Office of the

MoEF&CC shall randomly monitor
| compliance of the  stipulated
| conditions, The project authorities

should extend full cooperation to the
| MoEF&CC officer(s| by furnishing the
| requisite data/information /monitoring

| _mpm'ts-

Agreed for compliance by the unit,

31. The mining lease holders shall, after
| ceasing mining operations, undertake

re grossing the mining area and any

| other area which may have been

Agreed for compliance by the unit. |
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| | disturbed due to their mining activities i

and restore the land to a condition

| | which is fit for growth of fodder, Nora,
| [anna ete.

Concluding Remarks:

The project under reference named as Environmental clearance for “river sand Mining
project (Minor Mineral) (Khari river bed|] with proposed production capacity of 30.0 Lakh
TPA (ROM) M/s Bharat singh, located at Revenue villages of Tehsil- Kekri, District- Ajmer,
Rajasthan (MLA 1025.70 Ha)" is a river bed mining project. The project was inspected on
dated 09.09.2023 for the purpose of issuing Certified Compliance Report. Accordingly,
monitoring of the conditions of environment clearance was done as narrated above.

ﬂn\ﬂ\q}

sh Dutt Purohit)
Joint Director/Sclentist ‘D’
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Monday, November 3, 2025 at 10:59:23 PM India Standard Time

Subject: Advance Service of Supplementary Reply on behalf of R7 in OA 1145/2024
Date: Monday, 3 November 2025 at 10:59:16 PM India Standard Time
From: Madhav Bhatia

To: rocz.lko-mef@nic.in, director.uda.mg@rajasthan.gov.in, member-secretary@rpcb.nic.in,
dmkekri@rajasthan.gov.in, mscb.cpcb@nic.in, iro.jaipur-mefcc@gov.in

CC: Vivek Sura, Anand Varma, ssspachar@gmail.com, Vanshika Doshar, Office

Sir,

Please find enclosed the Supplementary Reply, on behalf of Respondent No. 7, Mr.
Bharat Singh Shekhawat, in O.A. No. 1145/ 2024, in the matter titled as Neeraj
Choudhary v. State of State of Rajasthan. The matter is to be listed before the Hon’ble
National Green Tribunal, Principal Bench, New Delhi on 06.11.2025.

01.10.2025 - Supplementary Reply of R7 in OA 1145 of 2024.pdf

Kindly treat this as an advance service.

Madhav Bhatia
Partner

Vertari Legal

Address: A-446 (LGF), Defence Colony, New Delhi — 110024
(E): madhavbhatia@vertarilegal.com
(M): +91 9910572585

Disclaimer & Privilege Notice: This e-mail is confidential. It may also be legally privileged, contains proprietary
and confidential information and is sent for the intended recipient(s) only. If, by an addressing or transmission
error, this mail has been misdirected to you, you are requested to notify us immediately by return email message
and delete this mail and its attachments. You are also hereby notified that any use, any form of reproduction,
dissemination, copying, disclosure, modification, distribution and/or publication of this e-mail message, contents
or its attachment(s) other than by its intended recipient(s) is strictly prohibited. Any opinions expressed in this
email are those of the individual and may not necessarily represent those of Vertari Legal. You may not copy,
forward, disclose or use any part of it. If you have received this message in error, please delete it and all copies
from your system and notify the sender immediately by return e-mail

From: Madhav Bhatia <madhavbhatia@vertarilegal.com>

Date: Sunday, 5 October 2025 at 3:34 PM

To: rocz.lko-mef@nic.in <rocz.lko-mef@nic.in>, director.uda.mg@rajasthan.gov.in
<director.uda.mg@rajasthan.gov.in>, member-secretary@rpcb.nic.in <member-
secretary@rpcb.nic.in>, dmkekri@rajasthan.gov.in <dmkekri@rajasthan.gov.in>,
mscb.cpcb@nic.in <mscb.cpcb@nic.in>, iro.jaipur-mefcc@gov.in <iro.jaipur-
mefcc@gov.in>

Cc: Vivek Sura <viveksura@vertarilegal.com>, Anand Varma <anand@aptlegal.in>,
ssspachar@gmail.com <ssspachar@gmail.com>

Subject: Proof of Service in OA 1145/2024
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Dear Sir/Madam,

Please find attached a copy of the reply on behalf of Respondent No. 7 - Project
Proponent in the above captioned matter OA 1145 of 2024 titled as Neeraj Choudhary v
State.

Regards,
Madhav Bhatia, Adv.
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